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LOK SABHA DEBATES

LOK SABHA

Monday, May 8, 1978/ Vaisakha 18, 1980
(Saka)

—

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

MEMBER SWORN
SHRI KAIHO (Outer Manipur)

ORAL ANSWERS TO QUESTIONS

e aiw ¥ a6 &t Prffrger &
w5 ey v fat

*1007. Wit WWAT TR WTXWETY :
w1 ghe ot fewrf Wt T Wy
o o v fr

(%) sar qoeTe W) qur § fe 9wt
ww ¥ fwmrat o 0% #7  wfiosiw
wqw 15 wiw, 1978 U% @t ¥ Wy
oft ot firer st WX wfew 1w aw
IO ¥ wersed § forgdy aformrarss
fra oW w frenm fraffer o
¥ w gy qv dww ¥ fog e &

(w) afe gf, &% w7 qORIT &
fret oz wordt gro i Y wmm &
fog wer frer¥ o geer Fmifer

fewrit & forg wr§ ooy fird? & ot

g, oy Quavunfy atfter st @ ; Wit
11418 3

1]

(w) wrq o & femen wwT da
guT war 30 wiw, 1978 AW fearAi
¥ &t ¥ faae s &wer gy ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SBINGH): (a) to (¢). A
statemenl showing the position is
placed on the Table of the Sabha.

Statement

All India second estimate of sugar-
cane acreage in Utiar Pradesh for
the season 1877-78 is placed at 1681.4
thousand hectares as against corres-
ponding estimate of 1494 thousand
hectares last geason. No estimates ave
available with the Central Govern-
ment regarding the extent of sugar-
cane crop stil] remaining unharvested
in UP, as on 15th April 1978. The
necessary information hag been called
for from the Government of U.P. and
will be placed before the House when
received.

2. The range of minimum price
fixed for cane purchased by vacuum
pan sugar factories in the State of
U.P. is Rs. 860 to Rs, 11.00 per quin-
tal. The State Government have
advised prices of Rs, 13.50 and
Rs. 12.60 per quintal for Western and
Central and East UP. respectively.
The State Government have informed
that ali sugar fectories are paying
this State advised price.

8. With the approval of the Central
Government, the Government of U.P.
heve also fixed the following cane



3 Oral Answers

MAY 8, 1978

Oral Answers 4

prices for 1977-78 season for khand sari units:

Region

Minimum price fixed

Western Re;m Mmﬂummd Rs, 9'g0 uintal
h&ccrut, Bu.]ﬂtd ar and bad I;E:: 3P

m
Aligarh Dustrict .

Central Regwn (co
arcd, Erah, Far

Rampur, Hardoi, Shahjahanpur, Sitapur,
and Farrukhabad dustrices, P

Barcilly Sugar Factory arca .

M/s. KamSahaknnGlmﬁ Mills Ltd,, P,O. Nadels, Dustt.

Nainital

+  Ra, 8" 50 per quntal

of Naimital except Madehi flcmry Rs. g*40 per quntal
bﬁ Moradabad, Barullv'
Barcully Sugar Factory area, Pulibhut, Bunor

;ﬂ:,

Rs, 8% 70 pr1 quuntal

Ry, 850 pe1 quuntal

Eastern Region {Com ng of Baubmln Faizabad, Jaunpw, Rs, 870 pei quintal
g;uh Deoria, Gorakh,

Varanast,

Dustts.).
Dustricis other than those specified

pur

Ra. 8+ 70 per quintal

4. The State Government have in-
formed that they are determined to
see that the above prices are paid to
cune-growers and that all khandsar:
units are paying this fixed price ex-
cept 465 units, out of a total of 3890
licensed units, which have challenged
the State Government’s notification
fixing these prices in the Supreme
Court, Where complaints are receiv-
ed regarding payment of cane price
at rates less than those fixed by the
State Government the offending units
are prosecuted by the State Govern-
ment. Besides this, checking squads
have also been set up for detecting
such cases and prosecuting the
offenders.

5. The following measures taken by
the TUnion QGovernment wure also
mainly with a view to enabling maxi-
mising of cane consumption and pay-
ment of remunerative cane prices:

1. Levy price for levy sugar pur-
chased from factories has bheen
raised with effect from 1st March,
1978 by Rs. 18.03 per quintel.

2. Action is being taken to enable
sugar fectories to obtain adequate
credit facilities in view of the high
level of production,

3. A scheme has been notified on
28th April, 1978 for giving a rebate
in excise duty to encourage and
enable factories to crush beyond
30th April, 1978,

4. Restrictions on export of gur
have been removed.

5. Excise duty on khandsari suger
was reduced by 50 and 76 per cent
respectively on sulphur and deshl
khandsari with effect from 4th
February, 1978,

6. The Food Corporation of India



8. Export of khandsari has been
permitted.

6. As already stated, estimated of
sugarcane acreage in U.P. during the
current year ig 1691.4 thousand hec-
tares. The quantum of sugarcanc
that will remain in the fields of far-
mers is, however, difficult to be esti-
mated a8 the bulk of the cane in this
state iz used by the decentralised gec-
ior of gur and khandsari. Despite.a
late start of crushing, sugar factories
in U.P. alone are, however, estimated
to hiave produced about 14.80 lakh
tonnes of sugar as against correspond-
ing production of 14.14 lakh tonnes
last year. 80 sugar factories have
been reported to be working in U.P.
as on 30th April, 1878 (out of a total
of 86) as against corresponding figure
of 22 last season.

o SR T WTEET AT,
woRTT ¥ Sramed T8 ¥ g 2 o, Y
T ¥ agreny ¢ Wi Gwaad afemdt
T v w0w 1 AW & %7 HrOAr firer
wrfoeY wY qgwrar & | e o
Tuwr 7 & fir ogi &% Sl
oAt § 4 ff O @ & wiife e
ot Tt o off 1 frw e
& wqaTT 80 wferwe first &1 o wrer
QT d, oY agt o fram w1 ey
¥ o Fraifor sger mit o7 firer o =t
LR LR R U i
Y woww ag § % uroer W wiw
ot 2y fedt aff § 1 O .-
e T3 el feret arry o< fe
wafr, dic saw fad i s qwie
w7

ot wiqg wvw Ty ¢ AT,
TE AT ¥ O T W YT 5, T
wT ur f fe ot o wifer dgew
x Sty w1 @ & T ot firifen
e o ot ¥ fieaffee fey &
wg Prwr e &, 9wl o€ ot ot €
ok wivfiom & wmy st wger e
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g f g o Qvemea e fodts g
& o § g S = N T
feear war @, afew o swfed fer may
# o ¥ arone § el T qe g
worn fe o & qraom W ag W
Jemanl w1 I g5 T @R

wgr aw Aife frafor w1 e §
ag am wfr ¥ f Qv Nt ol @
& 97 9% g7, e #Y s @
W ag frac s @ g

ot wa oW wagaw ;. fe-
afer Fg W R Fr gR [eam @ @
¢, gfral & ax & sqrr <ivfr TeER
w0 &ai gara § Wi feam & ofve
qe oY aff faer g & el g
MR ¥ fewrwedt Wt i § W et
ot §1 97 6 wrew § fe guT W
# fud wr7: g wf § Frg “faw”
w20 wAT ¢ | T F wraAvar fwdt fre
w1 wreAtkaw Tff gor § 1 T ger
qreatey ® & ¥ frg ardy faw fre
%1 feam qumaan fed qoerdy wfen
¥ % forar wcd, 3% wrewtew fier
wtritr Wi afere v ¥ € wwk
fad & T N F Jmrer gt w
w0 v 9T fawr fagr sedar

oY wry wvq feg : wrEwigdwr FaR
Fgw @t @ ¥ s o faws e
g ¥ off § 3% €Y yor ¥ O gavC
7t feark iy & 1 xw fog v 3w-
st v wig yarw qff §,  wfew
raw fag o Wi qoe g qd
Wl e gd o g &1 wwC A
qeeT YW qArd F W gAre §, @
g ¢ frwrx fmar Wil o

@ wxgee frod: W oww
amw ¥ fag 7] ¥ S ¥ gaew ¥
ot dr fratfor o of § wife xe
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af & war Toan wius @ fF ag A0
&Y AT ? g gFrFY wfnisa
FYSAAT T F FeATEA F GFAH § AGTS
7§, a s a6 s & @9 @,
AT 7 I A, T FE GEAEAT S
I/ AT A G v e g ?

Y Wi, S fag 98 9 a9
f§ WUT TF FT AT A GIIT @I,
av =y feafa =9 aF 2, 98 W aw v
&t @, awedw g, s
WYeswa W | RWIAC TH BT FATE
& wraeg § ey grar wve ofwal gTa
g =1 qraam fear ﬂa‘r%ﬁsa
w&m‘rwa’rﬂzran Fyzg qaT ®
mgaiaaairsﬂwgr%fmww
A LHE A A I gEE I T
IqrEst & fifwy = afeg fs 3
I WeaTr & R 9 T T HAT FH AL
aﬁtmﬂaﬂﬁzﬁaﬁtqﬁr&ﬁl

Unidentified objecy in 5 Bottle of
Milk of D.MLS,

+
#1008. DR. VASANT KUMAR
PANDIT:

SHRI M. RAM GOPAL
REDDY:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
te state: :

u

(a) whether an unidentified object
was found in the milk bottle of Delhi
‘Milk Scheme ag reported in Indian
Express dated the 11th April, 1978;

(b) whether any inquiry has been
conducted into this; and

(c) if so, the result thereof?

THE MINISTER OF AGRICUL-
TURE AND TRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yeg Sir.

(b) and (c). Yea 'Sir; on verifica-
tion of the contents of the bottle it

MAY 8, 1978
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was found that the unidentified object
was a piece of wood.

DR, VASANT KUMAR PANDIT:
Are you satisfieq with the ANsWer,
Sir? The members are not satisfied
with the answer. Apn investigation
hag been done and what looked like
a cockroach or insect hag been verified
as wood. The entire milk scheme is
automatlc no touch of human hand
comes mto it. Has the hon. Minister
enquired into the fact ag to how that
piece of wood found its way intp the
bottle? That does not find a place in
the answer.

SHRI SURJIT SINGH BARNALA:
1 have thoroughly enquireq into the
whole issue, It js positively a piece
of wood that has entered the bottle.

MR. SPEAKER: The question is,
how it got into the bottle.

SHRI SURJIT SINGH BARNALA:
For that, there are many stages. The
bottles go from the milk plant for
distribution. They can be tampered
with or pilfered on the way mlso. The
small cap, the aluminium cap, that is
placed on the top can be tampered
with and again replaced without
identifying whether it has been tam-
pered with. That is one stage. Sub-
sequently, when the bottles go to our
hauses, there also some children or
boys in the houses place some things
like this.

DR. VASANT KUMAR PANDIT:
Sir, is it possible?

MR. SPEAKER; Please allow him
to proceed.

SHR] SURJIT SINGH BARNALA:
It happens so many times. So, a
child playing with the bottle can
place a small stick or a small piece
of wood or any other gbject in that.
Then the bottles are collected and got
there for washing efc. In this case it
was found that this piece of wood
could not be detected even at the time
of washing. And then it has to &0
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in a line to the filling area. There
also it could not be detected. So we
have come to the conclusion that it
could remain undetected even at that
place. So, we are taking measures so
that such a thing does not happen in
future,

DR. VASANT KUMAR PANDIT:
Now, the Government hag recently
increased the prices. The hon. Minis-
ter himself has gdmitted that the milk
is being adulterated, My survey
showed, not only from my residential
area, viz. the Canning Lane or
Ferozeshah Road, but from various
other distributing centres that wher-
ever there are male staff a lot of
adulteration ang tampering takes
place in the booth itself ang behind
it due to which constancy of the
quality is not there and adulteration
goes on. Just saying that it is agul-
terated or somebody has tampered
with it does not satisfy. What steps
are the Government going to take?
Sir, the hon. Minister for Railways
had also said that in order to stop
corruption, he js going to employ
female staff at the Reservation Coun-
ters. My survey has shown that
wherever there is a female staff at
the distribution centres such actions
do not take, place,

MR. SPEAKER: There is not even
one female Member to appreciate
this. .

DR. VASANT KUMAR PANDIT:
There is tampering of bottles by
males in an organised manner. Now
that the prices have increased, there
are more chances of such adultera-
tien taking place, What steps has the
Goevernment planned to definitely
plug up these loopholes where bottles
are tampered with or seals are taken
out.

SHRI SURJIT SINGH BARNALA:
The question is whether we are going
to employ entirely the female staff.
Te that, my answer would be in the
negative. It is not possible to employ
for all the booths only female staff.

VAISAKHA 18, 1900 (SAKA)
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We cannot do that. We will definife-
Iy try to check any such incidents as
the hon. Member hag suggested and
I hope that this aspect of the matter
wil] be lookeq into very thoroughly.

Y WAT T R AT HeAY oy
7w T aw awer gafre W 02
eﬂf&rmaﬂmmgﬁamwif
e wmaw or 1 Ay ware & i @ g
W 7l & o Tw A ¥ A9 g g,
e A AT, MIHHR AR T/ A
f @ ot qizer # Wy § wR  0w
FE @ £ fF g ¥ we@om gy war ar
a‘%%mﬁq-ragmwa{q%a’ma
(et & q Tar qrT T § 0 3@ AR
F1 3ga erdy wEAd g€ £ & WA
qAV ot ¥ srr g g fa faser @
el ¥ 3@ aw &1 oy fowmd
" qre wrE § W IFT AN FE
TTAARE g far @, w1E 98 fag
T foar & ar =Y wYC wwe foar @
at ag w27

ga<r araq ag & & 9 Srouno
T¥o T g9 U 2< gt ar san feg
T ST FTR 7 et wefafrg e
F qraT 77 fx ¥ w9 SEET
AT F wF A far AT ZT FT AR
forar strar & ?

it geei Tag aTamen @ WE A%
4t 1 e & f & A # far
Fovew W |1 3% fag Afea =feg
aif ga®T Fode T Wada aTed
F1 FaAT 4F |

wg a% QEeewd v am g #F

& oft st fr @ fF g @ @ A

o wifew w7 € fo qeT qﬁ\‘ ,
¢
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a% | ogt vl & oY feraw wre &
oW TE% 3% sy §, 9ok fag Afew
vw WY ordff &1 g wEEE W F
wif gowmew Afgw o w77 §) @
frew o o7 qfw i & Wl AT
Mfew v §1 e Qe I
faeey & @1 =raw wiferd TOF &
g €1 awer A fg W son

¥ £

SHRI KANWAR LAL GUPTA:
Under the rules, the Corporation and
the Delhi Administration cannot chal-
lan the DMS, even if milk is found
adulterated. 1 want to know whether
he will empower or allow the Cor-
poration and the Delhi Administra-
tion to challan the DMS authorities
if it js found adulterated. That is
my question.

SHRI SURJIT SINGH BARNALA:
We can look into that matter.

SHRI M. RAM GOPAL REDDY: I
am not interested in knowing whe-
ther he is going to prosccute any-
body. What I am interested is in
knowing whether the Minister is go-
ing to take proper steps, so that guch
things may not occur in future, If
80, what are the steps that he pro-
poses to take?

SHRI SURJIT SINGH BARNALA:
As 1 have already said, there is a
railing on which milk bottles come,
for filling. That railing is about
1-1/2" in height and width. We
came to the conclusion that probably
this thing could not be detected be-
cause the railing wasg u little too high.
80, we have instructed that this rail-
ing should be reduced in height, so
that the entire bottle is visible to the
checking staff, ang proper checking
capn be made. That ig one thing we
have done. And the checking staff
also has been instructed to have a
stricter check, at the checking points.

MAY 8, 1978
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Town and Oouniry Planniug Organisa-
tion

*1010. SHRI M. A. HANNAN
ALHAJ: Will the Minister of
WORKS AND HOUSING AND
SUPPLY AND REHABILITATION
be pleasedq to refer tg Unstarred
Question No. 2635 dated 13th March,
1978 regarding posts of Investigators
in the Town and Country Planning
Organisation and state:

(a) the nature of work contributed
by the organisation (TCPO) for the
preparation of various plans etc. and
the duties of the organisation; and

(b) if the posts of Investigators
which are being utilised on the ad-
ministrative side are not required,
why the same have not been surren-
dered?

fimfn et wrre wur gfr et

wererw % o Wt (o ow

fowe) : (v) i (w). ox feeow
AT qZH qT AT ¥

farwm

(%) =< 7 g WA H1En
grafror, T T ety fere s
Ay st & fog 3w % o awil
HETEET qUT g ST ¥
ag dusw ag fagoe § fored wiwe,
e ey, eTw-wreY, PR TR
A Yo Qs e & W F e )
T A ATH QR GSH ¥ w7
< qx W it 3 fawrfore fadom o w &
# 1 7ar (i) wnfior, delva 1 Fréa wr-
e i Forg orfer st Fordor, (1) A
FONT @ W | 9T ST
frerdt *Y qormdarl o, (i)
g 7wl fowrs wrdwal v
wRuT T e s (iv) efe
Qe & ferg aw el et s .
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(@) fam dara & e e
oFT T 59 @A & ohew w5
WA OF TAY% F GG1 H STR T
7% F d S § weurs are a7 e S
@ gl

S1.QWo Qo FATH AW : ﬁwa“r
TR § ST AgAT F-—HT F ¥
i AEATESE ¥ g dwed gy
% gAfeid N oEe— S
2 FrFd T——T A TA SFNDA LEH
#Y uefafaed o age & #=f @ § 7
3 a%g & ustafa@wa &1 oiw 9%
gar g A G ?

frmtn =it sag @ g wi
grate wat (ot faseae aw) @ EFEe
drgw w1 A AT T O, wEw H
TR FW AN SRR I AN AT E,
it cefafrdys ame & s
@iT ¢ T 8, gafed ew  deeE &
wRe - wretet 1 vefafre e
arse ¥ o foar war §)

it QHo Qo AW W@ : I
THENEE F1 GEH F1 IO W g
F¥ AT I TEH F LS Ml WY
FT 39-8 7 ¥ g o1 wun RS
FF9aT 2635 dTe 13 WFF ¥ SAAT
e AT

(a) Whether some UDCg have been
officiating as Head Clerks in the Town
and Country Planning Organization

against the vacant posts of Investiga-
tors;

ST § Sard § gaearar—
‘Yes, Sir.’

(b) whether the technical work of
the Organization hag not been suffer-
ing due to non-filling up of the posts
of Investigators.

oTq ¥ Faemar-—>No, Sir.’

VAISAKHA 18, 1900 (SAKA)
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TAF I ATOHT T @ g 7

N fewiaea cg@m w5
wrEea fafry 1 wrw-geirm—afie
9 a9 #Y wEr won fF gy g
2aftFw arEe § foam e & o
efafedom arge & fraar @ 2,
IEF A1 IT FA (% fraw R

wﬂ%ﬁtfmﬁqsﬁﬁmmma
Ty

Plan to save Himalayas from defores-
tation

*1015. DR. RAMJI SINGH: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Government are
aware of report of Hans <Christoph
Rieger regarding floods and droughts
in the Himalayas and the Ganges
plain;

(b) whether Government are also
aware of the ecologic and social dan-
gers due to deforestation of the
Himalayas;

(e) if so, whether Government pro-
pose a long term plan to save the
Himalayas and consequently the whole
of India; and

(d) whether the local people includ-
ing women have started ‘Chipko’
movement to save forests in order to
save ecology, culfivation, etc, and if
so, what is the reaction of the Gov-
ernment to it?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(¢). Yes Sir.

(d) Government are aware of the
‘Chipko’ movement and have already
launched several programmes such as
social forestry etc. and it is hoped
that the public will come forward and
will give a supporting hand to make
these programmes a great success
thereby helping to save the ecology.
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e YAt fay : www wgw,
wved § e god sgeaget e e
e gAre iy wely oft 7 ward fomdr-wg
& faan &1 Tewmor & o1 Y goar X
W 7 grar fnie 8, Sfer fredy
100741 & o= & WY w1 Wy, figareg
¥ oaw w12 T g £ ) W7 ol w1
fis figrrra & g o oft a¥-a® e
Tqif@® & K& o AT 7 ¥
fir e fegame & =it &) 5@ THTT F
WGTAT AT A1 7 FaAeT TG A T
g afex @ fege g wt §
e g1 @ | ¥aT §9 T AN
w<re T9 % W ¥ g g e &
AT & Ava IwEETT £ @ § 1 feg
# iy welt oft & svaar wwger
ST AR AAETE 7 off 7 fgmw ¥
e a-at qoif §, Tt e
%, ot s 7 v g P ¥ i
# weq ¥ Ogq & fag w0 gwew
ag v !

st gooiw feg wowren © o g,
qﬁﬁlﬂimﬁmﬁaﬂh’?ﬂfr
qgr¥i 9% e ¥ W AT AN
aw G WK TG 97 W T
FTAT WATA FT GH T BT @ E

1o Tt feg : Wl WA A 7
#f voc @ fon foew go ¥
T ¥ @ | g fgee §
wAt & e & A Ay v el @
sm & wa o fafeew gr § Wi oyt
i W wm g & g ¥ et ¥
quft & g, wgt & Wl B qreat
e A T wwar &+ 8 fgmrem o
widy % or T q% A W0 &1 A
feafr T g W wre €197 § e 3o
7Y ww g e o g e 8 g
e FESNIV T N
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qrft Y warar offs o § 1 dww wE
vz gewrr & fag gwmmfaes e
e B are o &1 88 adfy
afar T v wvo frad wo wwi dwe
& vy ¥ fr e & gt &
oY W &, T & A A qandt @
W &) SrTE S Ay e A @Y
T fgrger weqfe @ o
TR AT eqra ¥ T g fgmrara & A wy
T & Owx & fg w1€ v fgaraas
qrferdt qATd ?

st guim fag  wowren
There is a Centrally-sponsored
scheme called the Integrated Soil
and Water Conservation Scheme in
the Himalayan Region. For 1977-78

and 1078-79 we have made a provi-

sion of Rs. 4.90 crores.

va% 19 aga w)few & Y 1 gt
a7 F1E o % § wgr 9 W% aw qwy
o\ & ool ff 9w Tgt gwrE &
greeamar § ) 7gr 77 Ha fifen gard,
faawt gtz a3y grger fvar AT
s SREU B gwest fsan
v & T {Egwe 16T T g
At gardr o wifrw & i errewe orgi
srere w2 § a8t o v wifer ¥
A ey WY L wwar ww qre
wgt %z 1} ¥ agt 3w a=x fear o

SHRI P, VENKATASUBBAIAH:
The deforestation of the Himalayan
forests has brought havoc to the riv-
ers that flow from there. In view of
the fact that forest is g concurrent
subject, does the hon. Minister pro-
pose to constitute g separate authority
consisting all the wvarious Btate Gov-
ernments that are involved to go into
this problem and ensure the preser-
vation of the Himalayan forests so
that there will be regular flow of
water Tn the mighty Himalayan rive
ers?
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SHRI SURJIT SINGH BARNALA:
For the time being, it is not being
conterrplated,

PROF. R. K. AMIN: As you know,
the problems of deforestation of pol-
lution or goil erosion are all inter-
related problems and none of them
could be dealf with in a piece-meal
manner Is the Government thinking
of evolving a regional planning for
dealing with such problems for the
whole country by establishing a re-
search institute and an institute to
deal with the problem of ecology?

SHRI SURJIT SINGH BARNALA:
As 1 have already stated, integrated
schemeg have been prepared for this,
The scheme for soil and water conser-
vation in the Himalayan region is an
integrated scheme for all purposes,

PROF. P. G. MAVALANKAR: Hav-
ing just come back home from Geneva
and Vienna where I found a cons-
clous effort on the part of those Gov-
ernments not only with regard to
planned urbanisation but even in
general, to go in for afforestation pro-
grammes, There I learnt many good
things about Himalayan region also.
The Minister has referred to the
social forestry programme. May I
ask u specific question? Whether he
is aware of the fact that the Govern-
ment had organised an important all-
India seminar on Socia] Foresiry in
Ahmedabag a little more than g year
ago? Whether that seminar has led
to any concrete action in regard to
afforestation programme in the Hima-
layan region? Whether he is aware
of the fact that the Stockholm Con-
ference on Environment which was
held in 1974, had now got its head-
quarters at Nairobi Whether the
Government of India are in close con-
sultation and cooperation with that
international agency which ig now
housed in Nairobi and whether they
are having active collaboration with
them to see that afforestation pro-
gramme and other mattery regarding
social forestry gre deweloped actively

Oral Answers 13

with the financial assistance if any,
of that agency?

SHRI SURJIT SINGH BARNALA:
So far as the second part is concern-
ed, I require a notite, Regarding the
first part, I would submit that social
forestry ig taking a gooqd shape. In
many areas, gocial forestry is  pro-
gressing very well. Even near Ahme-
dabad I saw an area with social for-
estry and good work has been done
in gome other places.

Allotment of plots to East Pakisiam
refugees In Delhi

*1016. SHRI MUKUNDA  MAN-
DAL: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

{a) whether Governmeni have issu-
ed a Press Note on 14th January, 1877
inviting applications for allotment of
plots of sizes 160 and 233 sq. yards in
Delhi to erstwhile East Pakistan re-

fugees;

(b) whether contrary to Govern-
ment policy and Press Note plots of
233 sq. yards have been earmarked
exclusively for Gazetted Officers
Class I and II; and

(c) if so, the reasons thereof?

frmfor st wrme wn g Wi

qaefe swrem ¥ wow HWt (o oW
fewe) : (%) o, gr

(w) o, mér
(w) wor mff @aur )

SHRI MUKUNDA MANDAL: Will
the hon, Minister let us know as to
how many applications have been re-
ceived in response to this press note
and how many of them have been
given plots?
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THE MINISTER OF WORKS AND
HOUSING AND SUFPLY AND RE-
HABILITATION (SHR] SIKANDAR
BAKHT): 1608 applications were
receiveq as a result of this press note
which was issued on 14th Janumry
1877 and there were only 82 plots to
be distributed.

SHRI MUKUNDA MANDAL: Whe-
ther the Government i considering to
allot plots of land to the refugees
who are still in camps and who are
deserting from several campg of dif-
ferent provinceg and thus creating
problems for the West Bengal Gov-
ernment, If so, what are the steps
taken or are going to be taken?

SHRI SIKANDAR BAKHT: The
eligibility for allotment of plots from
this colony jg that the displaced per-
sons from former Easy Pakistan who
were gainfully employed in the Union
territory and had stayed for a speci-
fieq period before 21st March 1866
after partition, are eligible. = Those
who come in this category of eligi-
bility will be considered and have in
fact, been considered.

Jeypove Sugar Co, Lid.

+
*1017. SHRI M. R. LAKSHML
- NARAYANAN;

SHRI A. V. P. ASAI-
THAMBI:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
gtate:

(a) whether it isg a fact that the
Management of the Jeypore Sugar
Company Ltd; filed false returng under
Sugar Conirol Order, 1968 punishable
vnder Essential Commeoditieg Act; and

(b) if so, whether the Ministry has
sent any formal complaint to Central
Bureau of Investigation for launching
prosecution against the management
of the Company?

MAY 8, 1078
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b). A
statement is placegq on the Table of
the Sabha.

Statement

Complaints were received regarding
alleged diversion of of 12,000—15,000
quintals of fair price sugar to free
sale by the Jeypore Sugar Company
Limited, Changallu, Andhra Pradesh
for the periog January, 1972 tg June,
1072 when the scheme of voluntary
distribution of sugar was in opera-
tion. Under thig scheme, which was
evolved by the Government and sugar
industry, in both joint stock and co-
operative gectors, 63.5 per cent of th
monthly release of sugar from the
factorieg was to be supplie to the no-
minees of the State Governments at
an agreed price of Rs. 150/- per quin-
tal for D-30 grade, excluding excise
duty. During the said period of vo-
luntary distribution the entire ghare
of the factories in the monthly re-
leases was released to them under
the free sale grders ang it wag in the
covering letter with which these
orders were posted that the quantity
of fair price sugar to be supplied to
the nomineeg of the State Govern-
ments at the agreed price of Rs. 150/-
per quintal was specified. This was
because there wag no statutory con-
trol on prices of sugar. This was be-
trol on prices of sugar. The diver-
would amount to violation of the
understanding arrived at with the
sugar industry and also violation of
statutory provisions for furnishing
false information under the Sugar
Control Order issued under the Essen-
tial Commodities Act, 1855.

2. Since the allegations of diver-
sion of fair price sugar into free sale
implied an evasion of payment of
excise duty at higher rate, it was
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primarily for Central Excise authori-
tiss to investigate and establish such
a diversion with consequent evasion
of excise duty and the matter was ac-
cordingly investigated by the concer-
ned Central Excise authorities. Ac-
cording to these investigationg which
commenced in 1872 and were comple-
ted in October, 1974, the charges leve-
lled against the Company were found
to be pot sustainable and as such all
further proceedingg in the case were
dropped by them.

3. Subsequently the matter was
taken up for review by the Central
Board of Excise and Customs. The
Department of Food had also jndepen-
dently referred the case to the
CBI1 for investigation The nquiry
by CBEC has since been completed
and on 6th January 1978 they have
passed an order imposing a penalty
of Rs, 6 lakhs on the Company. The
results of thig investigation have also
been communicated to the CBI with
reference to their inquiry which has
not yet been completed.

SHRI M. R. LAKSHMINARAYA-
NAN: The hon. Minister in his
statement said that the Jeypore Sugar
Company had sold 12000 to 15000
quintalg of fair price sugar ip free
sale in the open market. He has ad-
mitted in his statement that diver-
sion of fair price sugar to free sale
would amount (o violation of the
understanding arrived at with  the
sugar industry and alsg violation of
statutory provisions for furnishing
false information under the sugar
Control Order issued under the Es-
sential Commodities Act, 1955, I
would like to know: who are the
complainants? Whether the State
Government has alsp lodged any
complaint in this behalf. Secondly
when wag the cage referred to the
CBI and why has there been delay
in launching prosecution?

SHRI BHANU PRATAP SINGH:
The original complainant was from
one Dr. D. Bubbarao from Hydera-
bad. On the receipt of the complaint
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from him, enquiries were made from
the State Government and enquiries
reveald the fact that the sugar which
should have been allotted for distri-
bution for fair price was diverted for
free sale.

Ag regardg the question why there
was so much delay—now, of course,
the matter has beep referred to the
CBI—the earlier regime took the view
this this diversion of sugar wag mainly
a question of evasion of excise duty
and, therefore, they did not take any
other measure. In the first inquiry,
the Excise authoritieg also exonerated
the factory. But later on there was
a review by the Central Board of
Excige and Customs and they have
levied a penalty of Rs. 6 lakhs on the
factory, But even before the review
was done, looking at the file, T found
that there was something geriously
wrong besides there being a case of
evasion of excise duty. This factory
has alsp been submitting wrong te-
turns to the Government which itself
is an offence and, therefore, I have
referred the matler to the CBI.

SHRI M. R. LAKSHMINARAYs
NAN: Since it is clearly admitted
that there was a violation of the
Sugar Control Order punishable under
the Essential Commodities Act, will
the hon. Minister give an assurance
to the House that the management
of the company will be prosecuteq as
it is a serious economic offence by
which the poor public was deprived

of a large quantity of sugar at a fair
price?

SHRI BHANU PRATAP SINGH:
We are trying to bring out the facts.
In fact, the matter has been referrcd
to the CBI. On the basig of the im~
vestigation, further action will be
taken.

SHR] JAGANNATH RAO: The
statement sayg that the inquiry which
was conducted earlier ended in 1974
and the company was found to be not
guilty but, later on, a penalty of Rs,
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§ lakhs was imposed on the com.pany.
May I know why this case has been
referred to the CBI, whether it ig for
the same offence for which a penalty
bas been levied or there is any new
ofience which has come to hght?

SHRI BHANU PRATAP SINGH-
As I have said earlier, formerly, the
view was taken that this wag merely
a question relating tp the cvasion of
excise duty. But when the matter
came to my notice, I found that the
cémpany was alsg guilty of submui-
ting false returng to the Government
Therefore, I have sent the case to the
CBL

Agitation by F.C1. employees from
May, 1978

SHRI BHAGAT RAM.

*1024. SHRI RAJ KESHAR
SINGH:

Will the Minister of AGRICUL-
fURE AND IRRIGATION be pleased
to state:

fa) whether 64000 employecs of the
FLI have decided to launch a work to
rule agitation from 1st May, 1978, to
press their demands for restoration of
tride union rights;

b) whether a memorandum in this
behalf was submitted to the Govern-
ment and what are the main demands
mentioned therein; and

(c) action taken or proposed to be
taken to redress the grievances of the
employees?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) to (c). A
statement ig Jaig on the Table of ‘he
Sabha,

Statement

(a) to (¢). The Food Corporation
of India Employeeg Union and  its
affiliate body Bhartiya Khadya Nigam
Kwramchari Sengh (North Zone) had

MAY 8, 1978
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given a notice to launch work-to-rule
agitation in the North Zone from Ist
May 1978 and throughout the eeun-
try from 8th May 1878. Their main
demands relate to restoration of trade
union rights, reinstatement of emp-
loyees terminated during Emergency,
review of service conditions, improve-
ment in house rent allowance, provi-
sion of better promotional avenues
for Category-IV staff, payment ol
bonus etc.

A comprehensive revision of pn,
scaleg and service conditiong of the
employees of the Food Corporation of
India were affected two years age.
Whenever any demansds for further
improvement in pay scales and ser-
vice conditions are made, they are
considered by the management of the
FCl which is an autonomous Corpo-
ration and also by the Government if
necessary. In regard to demand of
the employees for better pre-
motional avenues for Category-
IV staff. the management of the
Corporation feel that promotion quota
having already been raised from MW
per cent to 20 per cent, any further
increase would not be desirable. The
demand for ex-gratia payment in leu
of bonus for the year 1875-76 has net
been found acceptable in view of the
likely repercussions on other similay-
ly situated public sector undertak-
ings. The scaleg of house rent allew-
ance sanctioned for FCI employees
are already much better than those
admissible tp Government servants
and employees of several other pub-

lic gector undertakings. So far as the
demand relating to restoration of
trade union rights is concerned, Ls-
bour Ministry have already started
the process of verification of member-~
ship which is necessary for accord-
ing de jure recognition. Meanwhile,
the management ig already having de
facto dealings with the Unions on mn
informal basis. The services of abowt
75 employees were terminated during
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10 of these employeey have been
offered fresh employment. The re-
maining case involved misconduct?
Inpses of a mere serious nature and
therefore it was not considered ap-
propriate to reappoint these persons

Seme of these cases gre pending 1n
Courts of Law also

st wmwery @ wHT gngE, &
e ara fafret «mgw ¥ qeT
e £ [% qgr o ouedr % Svaw
wet w fafiares frgr marar g
fowr mm oar, Swet W@t o ameg
wt w1y Ferar war § orer s At fevrdaes
¥ araer foran orr s & an forr oy <o
g

W< T gaw #O oy @ fe
THo o wrfe Y Yl afmaw
7 ghodronrfe ¥ AT W=TATH WHEHT
& ot M weErarT WA guT ¥ ok
IR & firelt wrfermdre & doad & 4o
TArT w TRy oY st o § ? ofe qr,
ot At wrew w7 SEE At ¥ W\
fane ¢ ?

st Wy st Fg © TgeT ag £ o
qm grd Aifwe & foew fed 73
< TR 3. T4 gy Forat o, v faww
& & ag wprr g § 5 ge wm
AT W & o qgel wroRdt € 9w W
3 frerkr 7% &, witT e e @RA
¥y Mo fiear § it 73 W ot
frarly o @ ou¥ ¥ 10 WY & At
T A o e ot € §1 ¥
¥ou avafew § 1 wifis Wy ale
Wit e witgg ¥ § o ot ¥ vy
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wq femy § fir Tt qrem dwr afen
Ll

gr a% FE qarw § fe wmownd
qifemaell qu-wRdt §F 9T WA
wofr aY ¥ frdaw § fie oF &3 i
ofers wrfeg & Sa¥ 1977 ¥
%o dYo wrfe ®¥ wrw *Y T 1 WY
"ravgwnT g1 at 7@t WA Wi afews
weefem g7 THo Yo wWifo Y
wITE w1 3w et g | wf faww
UM ¥ A% HAET TR A gravrway
FreaATe TE FET

ot wowew e A, w1
AT FT FaTd T WWT | TEHS W
¥ %% oy g7 ar fr 3 wreET i Al
¥ frerdr @ wTw @ Jv gfew ¥
s o § fomwt arve adt Fvam mr
B et warw W AR wg qur ar f¥
daoigw gfaa F qwe e wmio
wt dex vl § fod  orfeme
Lo LR R A LR R LR R B
JaR T 7 7l oft wr gy fawee § 2

MR SPEAKER. He has answered
both the questions. Please come to
your second supplementary questien
Have you any more supplementaiy
question to be asked? Both these
questions have been answered You
may not be satisfied with the answer

ot wwow : W SdY wEew
g wTawrs gAwd § fF o weerar
e ®Ye wrfe ¥ dmy gwr § SwwY
At wiw writ g iR &
it oo ?
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ot wop e fag : % womr e
nfemied w4d oW Wt
wirwmern Gt & wife 3 Wm
afeers wedfem § 9t A’ w=T
v o) ¥y @ sOATR R qHo Yo
arfe w1 WY T wwdT §, WK Yww!
fE Wi A WY W qR: &g
e o ofeers  weswdfme  Owe
#ro wrfe ¥ wreaTHT T AW |

5T W T . N AT &
VA O%s Ho mfe & wmfyw
efrye fod @ § 9% § 3% gfqa
e T Wew feaw § 7
MR. SPEAKER: Out of the term-

nated persons, how many are trade
union leaders?

ot Wy s fag : TR fod Afew
=rfgd | dfier &7 =wgr fs 73 &wr
frwrr 7@ @& 9 & g@ & fod o0 g,
wix ot ff fodt 1@ ¥ 9w 9T QuEre
o AR ¥ wAriw §, gatad aoff el
L

ot g O WA 2 -
FfET ) g 7t W@ § Wi ey
w0 wor ¥ frd wowre ¥ s STy
wr g7

MR. SPEAKER: That
arise out of this question.

doeg not

I shall go over the question list

I have gone over the list now. The
Question List is over. :

MAY 8, 1978
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WRITTEN ANSWERS TO QUESTIONS

sengation Projocts in Chhotanagpur
and Dhanbad

*1009. SHRI A. K. ROY: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the irrigation projects complet-
ed and continuing in the Chhotanag-
pur In general and Dhanbad dstrict
in particular and the acreage of lamd
benefited and going to be benefited
by that;

(b) whether it 1s a fact that the
percentage of cultivable land wunder
irrigation in the tribal areas of Chhota-
nagpur is much lesz than the average
in Bihar and India; and

(c) if so, details thereof and steps
taken by Centre to improve the posi-
tion?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJFIT SINGH BARNALA): (a) A
statement showing the irrigation pro-
jects completed ang continuing in
Chhotanagpur area including Dhanbad
district, ultimate irrigation potential
and potential achieved upto March,
1978 is attached.

(b) and (c). The irrigateq area in
Chhotanagpur south and north Divi-
sion is 7.3 per cent of the grosg rulti-
vated area for major/mediurm: projects.
The figure for area under minor irri-
gution schemes is not readly available.
The percentages for gross irrigated
area to gross cultivated area are 28.1
per cent for Bihar ang 25.5 per cent
for all-India.

The potentialities of {rrigation de-
velopment in Chhotanagpur area are
comparatively less as gurface water
available in this region is limited un-
likg that available in North Bibar.
Further, ground water potential is
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also limied because of hard rock ter- The State Government have also
rain. Moreover, the unnlnumhdng acoorded a very high priority to,de-
undulating, most of the irriga po- vel ¢

tential is expected to come from me- ﬂnk;:::en of tribal areas and are
dium and minor irrigation schemes alising a master plan for irrigation

using surface water resources development in the region.
Seatement
Rs. lakhs/ooo hs.
Sl No» Name of Scheme District tgm&: w
to be
the ead
1977-78
1 2 3 4 5
1. omplsted Schemes
1 Kanchi Weir . . ' . . . Ranchi 18-23 1822
2 Kokro . Ranchi 984 38
3 Chako . . + « +« + Hazaribag 2:33 233
4 Torlow . . . . .. . Singhbhum 2'22 2'22
5 Bijoy . . . . . . . Do. 208 2+ 03
6 Sona Weir . . . . . . Do 652 6-52
7 Roro ' . . i . & . Do." 10'9g 10°83
8 Jinjoy v . " g : . . Palamau| 8‘03 308
9 Bankilift . . . . . . . Palamaul 587 5-87
1o Arraj . . . . . . Palamau ' 540 540
11 Tensai . . . . . . + Singhbhum 2'00 200
12 Tajna . 5 . . B i . Ranchi 1'go 1°g0
13 Chinda Ranchi 2° 00 2' 00
14 Anjanwa . . . . . . + Haszaribagh 1y 17
15 Baksa f ' . . . . . Do §+00 300
I Condinuing Schéwmes
1 North Koel Reservoir . . . . Palamau® 131° 00
Butanduba e e Do. o'gb 096
8 Batani Reservoir . . . . . Do." 1619
4 Oria Danto Reservoir . . . . Do. g 6o

Gebal Reservoir . . . + + Dhanbad 405 145
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. 2 3 4 5
6 Molay Reservoir . + & & o+ Palamau 826 40
7 Left Banki Reservoir . . . . . Palamau 1eg0 1°0
8 Chirka Reservuir . B . f + Palamau 1+ 6o .
9 Anraj Reservoir . . . . . Palamau 40
10 Nakati Reservoir . . & . . Singhbhuin ey
11 Purnapani Reservoir . g i ' . D, 1+ 0y o
12 Palna Reservoir . . . - . Do. -9l e
13 lLargaia Reservoir . . " . . . Do. 0 52 .
14 Jharjhara Reservoir . . . Do. 485 .
15 Tamakia Reswrvoir . . Do 090 .
16 Murahar Reservoir . . . . Do. 2° 1o -
17 Amanat Reservoir . . » . Palamau 17:83 e
18 Auranga . . = 5 Do 75" 40 .
19 Subarnarckha® . - 5 . . Singhbhum 219- 40 .
20 Paras . . . . . . « Ranchi 147 o
21  Masaria Rescrvoir . . N . Do, o 75
22 Chirgaon . . . . . . . Do. 2: 94 .
23 Jaipur Reservoir v . . . . Do wgo -
24 Kans Reservoir . . . . . Do. 8:-60 .
25 Galeshra Reservoir . . Do. 158
26 Chittarpur Reservoir . . Do. o' 47 .
27 Renovation of Buchapa Dam . . . Do. o
28 Lotia Reservoir . . . . . Do. 1°4 .
29 Konar Diversion . ) . . . Do. 70° 00 .
30 Hiru Reservoir . . « « « + Hazirabag 1*10 .

*The project is not yet approved. For Gridih Distt. full details are not
available.
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Ooconyy Beard

*10tl. SHRI N. SREEEANTAN
NAIR: Will the Minister of AGRI-
CULTURE AND TIRRIGATION be
pleased to state:

(a) whether Government of Kerala
has requested the Central Government
that the headguarters of the proposed
Coconut Board should be located in
Kerala and the rtepresentation for
Kerala in the Board should bear some
proportion to the State's share in the
area under coconut production; and

(b) if so, have the requesty been
considered and the decisions thereon?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a):
Yes, Sir,

(b): The suggestion regarding the
location of headquarters and represen~
tation of Kerala will be considered
for appropriate action after the Bill
for the establishment of the Coconut
Development Board has been passed
by the Parliament.

Bequest from Rajasthan and Haryama
for release of more water from Punjab

#1Ui2. SHRI G. M. BANATWALLA:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to mate:

(a) whether Rajasthan and Haryana
State Covernments have represented
the Central Government for issuing
directions to Punjab Government to
release more water released from
Pakistan snd utilised under the Indus
Water Treaty of 1060, of the rivers
Ravi and Bess, for irpigation purposes
to those States and if so, the details
thereof; and

1124 L8--2

(b) reaction of the Cenptral ‘Govern-
ment thereto?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SULJIT SINGH BARNAL): (a) and
(b) In June 1876, Haryanm Govern-
ment requested the Government of
India for issuing instructions to the
Bhakra and Beas Management Board
for making available Haryana's shure
in the surplus Ravi Beas waters in
accordance with the Government of
India’s Notification dated 24-3-76.
Again in October, 1877, on completion
of the Beas Butlej Link, the Govern-
ment of Haryana requested the Gov-
ernment of India as well as Bhakra
Management Board for issuing neces-
sary instructions so that the supplies
diverted through Beas Sutlej Link to
the Bhakra Reservolr were made
avajlable exclusively to Haryana.
Within the constratints of the present
canal system, all efforts are being
made to meet Haryana's share to the
extent possible.

ey pfiy dwse & | AT ARY
verrt T furare-fired

*1013. =it fedet e @ W4T
yi oite fewrk sl ag weriy WY oOT
wit fie :

(%) = g ww § fe W awr
wft Sz & |Te wTHT g AT 9T
fewrefind w0t & fog ot Wy
wro afreewiy sy fdee® & oF
e ¥ Tt wr oty femr g ;) 6l

(w) wewr v ofers Frwor
sy e ar 3 war Porober Forarr v § 7

i site fewrf whit (st geafier
fog woow) (%) wgw  wic
gt dwm ¥ fislwor qx e
fufgs faesize 5 & 9 fewmy,
1977 we Q% W@ -
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(1) wfuw, faerd fewrer o
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ﬁiﬁﬁ%ﬂﬂhmtw
¥ fowr war wyfgg o .
tum%ﬂ«tﬁﬁm!ﬂt
\ .
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*1014. SHRI R KOLANTHAI-
VELU:

BHRI P. KANNAN:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to Jay a
statement showing:

(a) the number of conferences held
by Housing Ministers with regard to
Urban Development during the last
three years;

(b) the concrete recommendations
regarding Urban Development made
and the extent of implementation; and

(c) the present state of national
urbanisation policy proposed at such
conferences? .

THE MINISTER OF WORKS AND
HOUSING AND BUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) There were two Con-
ferences of the State Ministers of
Housing and Development during the
last three years.

{b) A statement is placed on the
Table of the House.

(¢) So far, National Urbanisation
Policy has not Been finalised.

Statement

(b) The recommendations regarding
urban development mmde in the Con-
ference of State Ministers of Houwsing
and Urban Development held at
Bhopal in Ocober, 1078 were, inter
¢lia, ,as follows: —

(1) Ths Central Scheme for In-
tegrated Urbsn Develdptnent and
metropolilen areas -and gther wrest
of nefionsl lswporfante should be
coitinbed with ehplaid en the
development of the small @
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environmentsl planning.

The recommendationy regarding
urban development made in the Con-
ference of State Ministers of Housing
and Urban Development held at Cal-
cutta in December, 1876 were, inter
ala, ag follows: —

(1) The Central Schems for In-
tegrated Urbap Development In
metropolitan cities and areas of
nationa] importance should be ex-
tended to the citiey with a popula.
tion of 1 lakh and above. The
developmental programmes should
be executed in the total framework
of a city development plan and th®

revolving fund for generation of
adequate resources for future pro-
gremmes. Wherever possible, the
vacant land awsilahle under the
Urben Land (Selling & Hegulation)
Act, 1076 shouly be utilised for

order io reduce the migration from
the rural aresa,

(4) In the confext of urbén deve-
lopment and increassd ssrviesy to
be rendered to the rural hinterland,

mendationg is indicated below:—

(1) In the draft revised guidelines
for the Central scheme mentioned
above, no particular size of towns
hay been mentioned. On the other
hand, it has been jndicated that the
larger urban wreas and those which
have experienced extraordinary
growth in the intercensus period,
and the gmaller towns, the
development of which cap divert
the influx of the rural people into
the Jarger cities by employment
generation, and which can operate
as 3 market and service centres for
the rural areas will come under this
scheme,

(il) The Government's pregent
policy of emphusising rural develop-
ment and incremsed employment
have been taken into account in the
revised scheme,

(if) Emphasis ¥is been given
under the schemve to meet some of
the basic peeds like water supply
sewerage, gerbage disposal, slum

nt, preventive health
facilities, gites and services, etc, for
the urban boor, , '

(iv) Special emphasis has been
., given on planning, implementstion
ﬂu covordingtion aspects of the
fprogramme.

(v) Raising of resources, budge-
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ot & ufiv yom & ferew olielt

whnfx
*1018. wigumiey : v piw
wre Ferrrd srelt oy arrdy oY ot w8

f:

(%) wr oyt & wfie yom-
frarow o froer & sl swaiwt
wY g wor & fog ¥y o #
o 1964 ¥ uw ufafir ey waw feemr qv
wYx afy gi, oY swwr fawew wy fieay
TWT AT IAX WT WY X ;

(w) memnft g st wr g ;

(w) og efafer go: writ & feg
wx o firdky frd oy o e

pie v fowrf st (w7 guehe
fog worrer ) - (%) & (w) : wd
1064 ¥ ufew wY wf afwfy 17-5-77
wr o v Y 7k o wiifie qg o
wgY qr€ ot ot | auifx, eqAr €
wr v ¥ fag va¥ efwarew ¥
31 WY, 1977 a% wra fiewr | qowTe
¥ i 9T gy weTe A ¢ A
v faare v o § fv wfulow &
qwifay TraETt w1 wrifeae wor &
forg w1 dwfee sqwewr W ot et
§ 1 ot fawfed T R ax
qaoey fiefa widft )

Pensionary bemefits to N.F.C. Dnstruc-
forg under the Education Directorate,
Deld

*1018. SHRI BALIMUDDIN AHM-

{(a) bow many MNstional Fitness
Corps Instructors were taken over by
the Directorate of Eduecation, Delhi;
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(b) how many of them hauve since
retired;

"

{c) what pensionary, benefits have
been given to them; and

{d) how many are due for retire-
ment during the next five years?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DUR): (a) The Directorate of Bdu-
cation, Delhi had shserbed 363 In-
structors of the erstwhile National
Discipling Scheme,

(b) One.

(c) He has been grénted pensionary
benefits as admissible under the
Central Clvil Services (Pension)
Rules, 1972,

(d) Four.

Report of Haryana Agricultural Uni-
veraily on underground water

*1020. SHRI DHAMA VIR VASI-
SHT: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether Government are aware
of report of experts of Haryana Agri-
cultural University that only 87 per
cent of underground water in Haryana
was good for irrigation, 8 per cent
normal and the rest unfit for Irrige-
tinn;

(b) if so, the detallad position of
the underground water in other States
in relation to crop irrigation;

(c) whether sprinkle irrigation can
solve the problem; and

(d) i# so, the steps taken to find
out cheap material and technigue to
provide sprinkle irrigation?
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(b) The ground water quality in
general in the country is suitable for
crop irrigation except in patches as
indicated below:.

(1) Southwest parts of Hwryana
and Punjab.

(1) In the western UP adjoining
Rajasthan—Parts of Mathura, Agra,
Etah and Mainpuri districts.

(ili) Part. of Jaisalmer, Jodhpur,
Bikaner, Barmer, Jhalawar, Dungar-
pur and Sawsi Madhopur districts,

(iv) Runn Kutch, Coastal tracts
of Ssurashtra and parts of Baroda,
Broach, Banaskantha and Mehgana
districts.

(v) South of Purna wvalley in
Msharashtra.

(vi) Parts of the coastal areas of
Tamilnadu, Andhra Pradesh, Orissa
ang West Bengal,

(c) Sprinkler irrigation results in
conserving irrigation water and would
thug help in bringing more areas under
irrigation from fresh wvailable irriga-
tion water. Sprinkler irrigation, how-
ever, ls not likely to help in promot-
ing the use of saline irrigation water
for crop irrigation. Experiments
carried out by Haryana Agricultural
University have shown that, with the
Sprinkler method, using poor quality
of water, there was reduction in the
yield of crop.

(d) Since sprinkler jrrigation results
‘in conserving irrigation water, ox-
‘Periments and demonstrations are

being taken up (latter particularly in
Haryana) to introduce the use of
sultable typeg of spripklesy; methods.

o AW v o § wdve fewre
whnfir

*1022. ot wuw fay wgw
w7 fee, wwrw wegw st depliy
#A g7 oA ¥ wir w4 fw

(%) wr i ¥,
g § wdwwr fawrg ¥ fag wif
wfafa afsw o =€ §;

(w) afgt, A T axegt & A0
war § ar Iy *fivs rwar W@ Y
L 1i

(w) v8% wwet ¥ WU draEr
R grawgw ¥ o\ afafy T
% €8 8 ¥ s F w@ragrar ?

fowr, aww wearw siic wepfe
awwe ¥ e st (ot o fey
aqwem) = (%) & (). <refv e
¥ & wagk frawre & gl & e
o Y FTC F@ N FoVTETGY "7
oA w3 & fog wor & e
®T Q% WAIwIien a0 1969 ¥ fagwr
fiear a1 & ¥ T weedt W frger
fwar s a1 fae ®F &7 AT 97 q9T
wmwr wieqret wr falw wmw 9T
Prager fed o wferdt & T o
drqang Tat? aar oF feaor awr &
qew 9T T wrar ¥



w7 s Ll L Wfirw Pramrg,

1 =T {to ¥ 8w Ty, Wiwdwde 1 gHe go wwa

2 WOHT URWINT  NWIT
wiafly oY filt yrafiwe
oY miw ofwT

3 & vy o fedt
Qv firge & fifen 3%
Hraay

2 WY T T vAaA W feen wdww, W 1 g€ W o
it S fagufe- 2 wddy v @e fen
o7 3 fedr v

3 stqAogAo TmardY g vy, vargdwide 1 ¥ wo
4] off THo T¥o wPAAY weqTaE, Sl awT¥ 1 WYe gHe Yo

forg wTew o 2. @Yo e
3. qanfex 2zw wfeqw
e gl
5  «fmat T 0T i’ﬁ'm,m - 1 ﬂaq‘a
et & forg i
L]
6 ff gy Wy —gafi- 1. ot eew ol
2 farlr quor
v ot woTw gl efaizmn Wiy, 1 gt o ol (TR dw
i da e gfersT gt i bt
¥ ¥yw)
8 ".‘;-ﬂow mm.m 1 offo wrHo

it & forg srfiereror
¥
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fet fawra wifaweer . ‘g
HOAT wHIA SiW|Ay

" *1022. 5t TR faerd o W

frato w7 srame @ gfe Wi gt .

Al 77 TR W T FEG

(%) =ar ag 9= g fr faeet fagrar
stfasorgra e ‘grosr TR
IAr & faq gafeq gragT 99 v
g gg & AT

(@) afz g, ar fFar a7 #7
fa=z Ay 4. g 5@ &7 & arfs
wfes @ &1 F qdas WA X 9% 7

frwtor @it ore awn gqfe st
gate Wit (=i fasae aww) « (%)
Y, T

Tay v & aff 351

I@EHY @ra frm gran 8ar s e &1
m -

*1023. =it goifas aaf : 4
gfy =iz faawd 747 73 Iq17 1 T
F fo i

(%) 71 7z @5 § & wdlw
qra fra @I ¥ A T A
Zrat o fT A Y aears F1 377 T 79 T
g1 & =itz afz gf, @t fead) /i @
T FTW §; A

(&) afz =, at 77 drv a9t §
¥ gy T a0 O goars Y wE off ?

Ffw Az fo=nd wonwa ¥ Tew w5t
(it wrg s fag) (%) 1977-78
& ZrT wredva ava fere g {Ar =
qU5T #1 q A ATl goArE F F fog
3T T &Y Aieaw =1 A4 far @ g o

46

(&) g & g Szan|

*1025 =t no{A fag watfan :
7 foen, gww weww W - gesfa
A A dW W FA HG@ 6

(%) #ar 1&g FisT Rreabrar-
T w7 G & waar A W

(&) afz saF@ wr (%) &7
FUR TEFRACHF §, d S #AE A
™ F A wrw §7

fien, aww s SR desfy
w5t “{Revo WA W ww) ¢ (F) W%
(@)erege FrE! feeafsem, gfas
F qEgH1 31 g § g@w (Agaw 7K
JUTET # graeg F qAUS & | TAF q
AR FIAAT TIferewr<r g 71 140 Far
g & g 9w ¥ meaE S A
&Y 7T FT QT & 1| 97 TCHI A AMEN
Fr eIt @1 a5 1 T T @
&7 v faar g
Non-provision of gquestion papers in -

Urdu for students of Higher Secondary
Examination in Delhi

*1026. SHRI K. RAMAMURTHY:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Central Board of
Secondary Education is unable to pro-
vide question papers in Urdu for Urdu
medium students of Higher Secondary
Examination in Delhi this year;

(b) if so, the reasons for the same;
and
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(c) the steps proposed to be taken
by the Government to remove the
difficulty of Urdu-medium students?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (¢): As in previous
years the Central Boarg of Secondary
Education supplied question papers in
English and Hindi. Special arrange-
ments were, however, made for assist-
ing the Urbu medium students in
undertanding the question. The ex-
amination Centre Superintendents
were asked by the Board this year to
assist the stdents of Urdu medium in
understanding the questions wherever
necessary.

Under the 3 janguage formula, each

student js required to study at least
one of the languages out of English
and Hindi up to class X. As such the
papers are provided in English and
Hindi and it should not be difficult for
the students to comprehend ques-
tions which are generally set in a
simple language.

Saudents in Delhi are permitted to
write the answers in any recognised
Regioral language including TUrdu.
Out of about 60,000 candidates only
69 candidates had this year offered
Urdu medium in Mathematies, 272 in
Sciences and 592 candidates in Social
Sciences. In case the Board agrees to
provide question papers in any of the
Language in addition to English and
Hindi, it may have to do so in all the
regional languages. In such a situa-
tion, the translation of question papers
in different languages will jnvolve a
serious risk relating to the mainte-
nance of secrecy.

Pollution in Amaravathi River

9401. SHRI K. A. RAJU: Will the
Minister of WORKS AND HOUSING

AND SUPPLY AND REHABILITA-

TION be pleased to state:

(a) whether the Government of
India are aware of the most dangerous
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water pollution prevailing in ‘Amra-
vati’ river, in Coimbatore District,
consequent on waste water diverted
into river from Sri Venkateswara
Paper Mills, Bleeching Factory and
Kamala Sugar Glucose Factory in
Udulnalpat Taluk, Coimbatore District
of Tamilnadu;

(b) it go, whether, Government are
aware that there was cholera Epidemic
outbreak in the Amaravathi river side
villages viz.,, Kaniyur, Cholamadevi
and Darapuram; and

(e) if so, what are all the actions
proposed to prevent water pollution in
thig river?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT):. (a): According to the
Government of Tamil Nadu there are
three major industries gituated along
the bank of the river Amaravati in
Coimbatore district which are partially
responsible for polluting the river
water to some exent. These industries
are: (1) Shri Venkatesa Paper Mills,
(2) Venkatesa Bleaching Mills and
(3) Kamala Sugar Glucose Factory.

(b): It has been reported by the
State Government that the discharge
of effluents from these factories did
not cause any epidemic in Coimba-
tore district.

(¢); It hag been reported by the
State Government that guitable in-
structions have been issued to the
Industries for the treatment of
effluents and their safe disposal in
accardance with the prescribed ISI
standards. The jmplementation of the
conditions stipulating prevention of
water pollution is also watched per-
iodically By the officer of the State
Government and stringent actiop is
taken whenever the conditions are not
implemented or violated by the indus-
tries.
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e ¥ Gamal w1 fawe

9403 Wt wgdw : ¥ i Wk
fearf @7 g ITAIW A FU FWA
fa :

(F) Fa1 TTSATH FT 103 TIAT
afafaat & oo fasre 3 fag w18
FroaT aaré w€ § W afy g, @ v
IF w7 ¥ fag F=hw gL faw
TErAAT T FX @Y & WX afy &,
A uF & A fradr aEr ¥ fasw
TEraaT IqAST FY AT WY § W 97
fagTe FY afiowraT #aT § WX @ faeiy
ggraar &1 fFe g7 9@ fRAr
STAT; ’

(&) Far arArarE §939 fAat=q
&4 F1 gequ §arag afafa gq w=x
FAW AT AT F AT GHI AR A E
gifeard a= ¢ oqdT dq §; AR

(w) afz gi, @ =7 fasrg &
IFT FISAT & HANT 39 A B fHaAr
gargs afafaat w1 wrfie fFar T @
/X af 3 wifaw 7 fear w@ar g at
A 1 FTO § AT T €T Q9T §
7T I wifad FF FT AT ?

gfa Wik faonf sxom & o=
st (sft wrg s Feg) (%) & ()
AT TF 7 AT Y § A gArAveT
AT 927 T & &Y 0T |

PRIVATE TUITION WORK BY
TEACHING STAFF OF DELHI UNI-
VERSITY

9404. SHR1 OM PRAKASH TYAGI:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the police has submitt:
ed a report to the Chancellor of Delhi
University bringing to light the fact

and the manner in which the teachers
of Delhi Universily are engaging
themselves jn private tuition work in
teaching ghops, running private
colleges, and running restaurants;

(b) whether these wctivitieg are
against the service rules of the Univer-
sity and against the rules jaid down
by the University Grants Commission;
and

(e¢) if so, what steps are being
taken to stop these malpractices, and
what action has been taken against
the erring teachers?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) According fo the informa-
tion furnished by Delhi Administra-
tion, no such Police Report has been
submitted to the Chancellor of Delhi
University.

(b) According to the Rules of the
University, no teacher can accept any
remuneration from any source except
the employer, without permission of
the employer.

(c) Does not arise, in view of the
reply given to part (®) above.

A1 AT wraw A w7 fraa

9405.?»& fataT  nwint
Fr  foer, |am@ weawr WY @erfa
HET 9% AT FY FIT FOT 5

(%) #ar 3% #arag ¥ Ifar
FIFIT & JArqH A AT ﬁ:‘?ﬁ',
T farerr famr & @y fasr s+
TS

(@) afe g, @ g8 @reg &
ST FER A 7 qF FT FEALY
FE; AR



51 Written Answers

() T fovew gz X amT QW
Y TG TR T2 HET TI7 Fad
e ¥ gaed 97 g barar =
grfearat fasmr agT F3m )

fewet, gam= wr-m AT desfa w11
(z10 s =z w=) : (F) o,
TET 1

(@) 7T (7). w7 T I

Restoration of land auctioned during
Emugency to  Allotees

9406. SHRI MANORANJAN BHAK-
TA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether Government is aware
that during the Emergency a good
number of Agricultural Holdings
belonging to poor <farmers were
auctioned and a number of representa-
tions were made to restore the ’and
to the farmers-if so, what action has
been taken;

(b) what is the number of such
auctions, nameg of villages and the
claim against which auction was made;
and

(c) whether Government now pro-
pose to restore such auctioned lang to
the origina] allottees?

THE MINISTER AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) No, Sir.
Auction of agricultural holdings is

governed by laws on the gubject and.

if a holding has been auctioneq ille-
gally, the law provides remedies to
the person affected.

(b) and (c). In view of the answer
under (a) above, these questions do
not arise,
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Seizure of ‘Smake Skins at Mazagaon,
Bombay

9407. SHRI YASHWANT BOROLE:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether snake sking worth
Rs. 91 - lakhs - were - retrieved of
Mazagaon in Bombay; and

(b) if so, whether the guilty have
been brought to book and the action.
taken in {he matter?

THE MINISTER OF AGRICUL-
TURE = AND IRRIGATION (SHRI
SURJIT SIN_G_H BARNALA): (a) and
(b): Information is being collected
and will e laid on the table of the
Sabha. e

Waﬁﬂwmfa%ﬁ@zﬁﬁmw
fmaqam'}

9408. =it WrdwIE |10 S :
Fa1 i wx faod 247 72 aqrq =t
Fqr F3 fF . '

F) Fui ANIE F Agar, N
# 56. 8 afawa frami & ara &1 39
¥ w7 4. fr @ w2 afz gi, av w47 fad
# o1z frarT fasra oot s wroew
FY AT ;

(@) =ar fas & feamt &1 g
qEAT 2,63,372 & WX gfagm gfv
AfAFHT #Y FTT T84T 1,38,692 &
agar fFami Fra&ar 1 50 sfqag § !

() afz g, @t Far ST%r Fear
®1 6717 ¥ T@d gu A8t v fram
712 gfr afes goar Noar wreey
FT FTCAT ; AT

(w) afz ady, ar 9% FT FI0
g; A fa@r fagw dx F188
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forar fasma ool 21T dmr fHaTe
s gfa afas oodt Aiware #:v fFar-

fra & fad 97 93 FY FAETFAT Y

Ffa @i fqad dAxew § T
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HqeEqT 1436153|

e sy waw #  fawrfor
F UTALT W, 0F =T wafq 160
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T 7€ afearsar 5 T #7 7 o | g
AT & AT 79, o Frey ooray
FIAFA F1 F1F17q F77 & fag foal
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T T A1 ST T FIAFA
N wAffaa 577 F fau e g £y svgaaar
IIqF A9 F1 oA § w@H B
AT Aiwar # AT w1 qgw s
qIEIG F quay F fear @ ar

@ fFaw fasm oadr &1 99
TATHT § qEHTA T34 A HT A5
g&7r7 74 & | qarfa, ag weAw & fF
3% w3 F 99 fFwm fasm gorar wifs
si& fadT Frawal & gaia T 407 17
TAFR § 1978—79 ¥ HITFT gY T2
ga% 79 ¥ 300 @3 ¥ &% &@aa
arETSar qar fawm aw fFEr 9o
T FT ST FLFHICH AILH W1

FTH gFT S fEy @ wEEaE
fagral #1 s ¥ 7@q gu, T FEHA
% fac Nemrr ¥ T @91 % @ 30T
qv fa=rT &7 gFdar g |

Post of Physical Education Teachers
in Central Schools, Delhi

9409, SHRI NATHU SINGH: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) what ig the —strength of the
students both boys and girls in Central
Schools from Class VI to X classwise
as on 31st December, 1977; ]

(b) how. many .middle/Hr. Second-
ary Schools were in existence on that
date and what was the strength of
Sr./Jr. PETs in Central Schools in
Delhi; and

(¢) what was the position on 30th
QOctober 1972 in respect of the stu-
dents, schoolg and the posts of Senior/
Junior Physical Education Teachers?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKA-
TAKI); (a) :

(a) Total No. students As on As on
(Boys & Girls) in  3I.12.1977 30.10.1972
Kendriya Vidyalyas

in Delhi.

Class VI 1493 1021

Class VII 1605 1088

Class VIII 1632 781

Class IX 1588 690
Class X . 1343 634

(b) Opn 31-12-1977, there were
twelve Kendriya Vdiyalayag in Delhi,
including -Vishesh Kendriya Vidyalaya,
out of which one was upto Class VII
only. There were 26 Physical Educa-
tion Teachers.
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(c) On 30-10-1972, there were nine
Kendriya Vidyalayas in Delhi out of
‘which one was upto Class VII and
another was upto Class VIII. There
were 14 Physical Education Teachers.

g *1 I@EA WT qgsn

9410. = a® fag wif @@= :
=7 ¥ 9z faard @5 78 Fary 77
FIT TG fF

(%) a8 1978-79 % fad fa-
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W AT § AT AT A fFay awda qeq
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d FI AL A

(&) ot 1978-79 I § fFaa
T TF FT JOURT Z1T F1 TeATaTT 3
T 7% AR HiFES 747
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(2) 7§ #r SewgT F@ IIA
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FT FAT FTTFA & 7

Ffw 9T fg=nd d@xrem § Tom w49t
(=t s wamw fag) : (F) Q& A
fafmez g g 72¥ g€ 21 1968 F
g faky F fag 3o frg 77 sfaq
#raq fFew & T Fr ardy ww@r IGAr
e 9T gdEdr @ g | WA age
e i ¥ faq gFaw gudT 47 F
B # FF FLAT WY

(&) 1978-79 ¥ W T3

FT fFaar qaEe g 1 gETEAT §,
ZEFY AT AT & AT STeaq o1 g Fv |
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(1) 1978-79 % duw awETR
AT § 74 #1 @earer Fae qew A
¥ &7 ¥ AT § | oFT &A%Y 60 AR
Hizdr =¥ F AIE-979 & 4T 8 |

() @1z g gfafwa 7@
¥ fag g=u¥ & f feami & feai &1
q& AT FT ATAT § WIT IEEF H
fredt ot grae & 1978-79 ¥ fom
sfax sraq faewm & 77 & fag fraifa
FgAr 477 FA 112,50 97 5
fraea & swaea adf feear g 13w
M ¥ AT 19 gAFT F1 A wwia A
7§ § arfs feam &1 g% JTA &7
Far Ae fas &%

Type II and Type IV Quarters under
Construction in D.LZ. Area

9411. SHRI DURGA CHAND: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABRI-
LITATION bt pleased to refer to the
answer given to Unstarred Question
No. 4358 on 27th March, 1978 regard-
ing constructional programme in
D.IZ. Area and state:

(a) the number of type III and type
IV quarters separately which are
under construction in each locality of
D.I.Z. Area; and

(b) by when these quarters will be
completed for allotment?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) 140 Type III quarters
in Baba Kharak Singh Marg, 98 type
III quarters near Mandir Marg and
62 type IV quarters near Mandir
Marg, in D.I. Z. area are under con-
struction.

(b) Out of 140 type III quarters
in Baba Kharak Singh Marg, 84
quarters have been completed recently
and the balance will be completed in
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May, 1978. -Out of 98 type III quar-
ters near Mandir Marg, 42 quarters
will be completed in December, 1978
and 56 quarterg in March, 1979. 62
type IV quarters near Mandir Marg
will be completeq in July, 1979.

Tenders for High Frequency
Transmitters

9412. SHRI R. P. DASS: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether he ig aware that the
Director General, Supplies and Dispo-
sals has decided to place an order on a
British company for supply of 2 sets
of High Frequency Transmitters of 250
KW capacity, against g global tender
invited by DGS&D in November 1976
for All India Radio, at g price of about
Rs. 2 crores and 19 lakhs while USSR
organisation’s offer in the same tender
through  Elecironic = Technical and
Trade Development Corporation Ltd;
for the similar set is only about Rs. 1
crore and 40 lakhs;

(b) if so, the reasons for paying as
much as Rs, 70 lakhs more for British
company;

(c) whether the British Company
has not supplied so far any high fre-
quency sets to India, thus their tech-
nology remaing untested, while USSR
organisation has already supplied
earlier 2 setg of still bigger capacity
of 1000 KW which is functioning with
out troubles, thus their technology
remaing tested; and

(d) if so, the reasons to take risk
on new sets that tog paying very high
price?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION (SHRI RAM KINKER):
(a) to (d): No decision has so far
been taken on the purchase of two sets
of High Frequency Transmitters for
All India Radio, for which tenders
were invited in November, 1976.

ot

Sources of Constructional Financing

9413. SHRI S. D. SOMASUNDA-
RAM: Wil] the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) the sources of financing of
house construction like L.I.C., Com-
mercial Boards, etc. and the relative
contribution by each;

(b) the terms of financing (interest
rates, period of repayment etc.); and

(c¢) the eligibility requirements
under different schemes, terms of pur-
chase or/and mortgage (down pay-
ment, interest rate, period of loan
etc.)?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (c¢). The major
sources of housing finance in India
are:—

(i) Budgetory resources of Gov=-
“ernment, including market borrow-
ing,

(ii) L.IC. Joans to State Govern-
ments for housing;

(iii) Funds made available witix
the help of L.IC. by State Apex
Cooperative Housing Finance Socie-
ties;

(iv) Loans made available by
HUDCUO to State Governments,
Housing Boards, local bodies, co-
operative housing societies etc. in
the field of housing;

(v) Bank Jloans; and

(vi) The newly esablished Housing
Development Finance Corporation.

Financia] assistance from the Cen-
tral Government to the State Govern-
ments for all State Sector schemes..
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including housing, is given by way of
block loans’ and ‘block grants’ with-
out their being tieg to any particular
scheme, project or head of develop-
ment. The State Governments are
free to utilise the block assistance for
various State Sector programmes
according to their requirements and
priorities.

The total L.IC loans allocated to
State Governments upto 1977-78
amounted to about Rs. 256.81 crores.
Besides, the loan advanced to the
Apex Cooperative Housing Finance
Societies by the L.IC. was about
‘Rs. 311.02 crores upto 1977-78. The
rate of interest on LIC. loans. is
determined every year. In 1977-78 it
was 8 per cent per annum in respect
of Toans tp State Governments and
81 per cent in respect of loans advanc-
ed to the Apex Cooperative Finance
‘Societies.

The amotunt of loan sanctioned by
‘HUDCO upto the end of March, 1978
for housing schemes was about
Rs. 310.15 crores. The rate of inter-
rest on HUDCO’s loan varies from 5
per cent to 14 per cent per annum
according to the nature of the scheme.
The repaymiént period - also varies
“from 8 years to 20 years.

~ The bank loang sanctioned for hous-
ing schemes for economically weaker
sections by the scheduled commercial
banks amounted to about Rs. 23.28
crores upto the end of December, 1977.
The rate of interest on bank loans for
“promotion of housing schemes and
-“hostels specifically intended for bene-
fit of Scheduled Casteg and Scheduled
“Tribes does not gxceed the rate pres-
cribed under the differential interest
rate scheme, namely 4 per cent. In
_ respect of _other categories of housing
“ schemes the rate of interest on bank
Joans is moderate. The bank loans are
repayable within a period of ten years.

Eligibility “conditions for loans from
1L1C, HUD.C.O, banks etc. vary
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from source to source and scheme %0
scheme.

Promotion of Junior P. E. Teachers

9414. SHRI MADAN TIWARY:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to refer to the reply given
to Unstarred Question No. 6313 on
10th April, 1978 regarding Promotion

(a) whether the decision to transfer
instructors belonging to National Fit-
ness Corps to Delhi Administration
was taken in October, 1972;

(b) whether it was decided that =
instructors of N.F.C. were to be ab-
sorbed as Junior P.E.Ts; and

(¢) if so, the reason Wwhy vacant
posts of Senior P.E.Ts. have not been
filled especially when the eligibility
list of Junior P.E. Teachers for pro-
motion to the Senior P.E. Teachers
was released in May, 1974, that is,
after a lapse of two years of taking
the decision to absorb instructors of
N.F.C. as Junior P.E. Teachers?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKA-
TAKI): (a) Yes, Siz

(b) Yes, Sir.

(c): According to information
furnished by Delhi - Administration,
the eligibility list of Junior Physical
Education Teachers for promotion as
Senior physical Education Teachers
was maintained -till 1974, and promo-
was also

. allowed. However, after 1974, it was
_ not possible to make promotions in
" this cadre because of the fact that it

was decided to first absorb the N.F.C.

_ staff against regular strength of Junior

Physical Educattion teachers as per-
missible under staffing pattern.
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Termination of Sub-lease of Plots in
Vasant-Vihar

9415, SHRI M. CHANDRASHEK-
HARA MURTHY: Will the Minister -of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to refer to reply to Unstarred
Question 3689 dated 9th December,
1974 regarding Termination of sub-
lease of plots in Vasant Vihar, New
Delhi and state:

(a) whether the damages have
since been recovered from the tenant;

(b) if not, the reasons thereof,;
(c) the total amount involved; and

(d) what steps have been taken to
ensure recovery of the amount?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a), No, Sir.

(b). The caes is subjudice,
(C)l RS. 8;000/'-

(d), The case iz subjudice. Action
will be taken after the case is decided
by the Estate Office, Delhi Develop-
ment Authority,

Work ot Agricultural Universities on
Sugar Beet

9416. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the names of Agriculiural Uni-
versities which are doing work on
sugar beet; and

(b) the prospects of sugar beet cul
tivation in Southern States?

THE MINISTER .OF AGRICULTURE'
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (&) The following
Agricultural Universities are- doing
research on “sugarbeet under the All
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India Coordinated Sugarbeet Improve-
ment Project sponsored and financed
by the Indian Council of Agricultural
Research:—

(1) G. B. Pant University of Agri-
culture and Technology Pant-
nagar, Distt. Nainital, U.P,

(2) Punjab  Agricultural Univer-
sity, Sugarcane Research Sta-
tion, Jullundur,

(3) Haryana Agricultural Univer-
sity, Hissar.

(4) Himachal Pradesh University,
Agricultural Complex, Solan,

(5) Udaipur University—Regional
Researcn Station, Sriganga-
nagar,

(6) Lucknow University, Lucknow,

(b) Since it was generally believed
that sugarbeet may be suitable for the
sub-tropical sugarcane belt as an addi-
tional sugar crop, research was taken
up in the Northern States under the
Project. However, exploratory trials
have been laid out in the the Southern
States of Tamil Nadu, Karnataka,
Andhra Pradesh and Maharashira ard
the data are being collected to assess
whether sugarbeet has any scope in
the Southern States as an economically
viable sugar crop,

Milk Booth in Lawrence Road Area,
New Delhi

9417. SHRI K, T. KOSALRAM: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether he is aware that in
recent months D:D.A. made allotments
in their M.I.G, colonies in Lawrence
Road area of Delhi and hundreds of
familiés have come there but no booths
have been provided for supply of milk
fh thaf area either by “Delhi Milk
Scheme or by Mother Dairy;’

(b) that' the Residents Association
df the area also made representations
to the authorities about the difficulties
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of the peopls in obtaining milk and

requesting for the opening of milk
booths for their convenience; and

(c) the action proposed by the Gov-
ernment in the matter?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (BHRI SURJIT
SINGH BARNALA): (a), Yes fir; to
meet the milk requirements of the
residents in the MIG. colonies in
Lawrence Road, the following booths
have been set up by the D.M.S, and
the Mother Dailry:—

Delhi Milk Scheme Mother Dairy

Booth Nos. 1287,
1238, 1201 & 1202

Booth Nos, 506
& 504

(b) and (c). Additional, the D.M.S.
proposes to set up another booth in the
area, A gite for this purpose has Leen

lected and construction work will be
taken up after the site is approved by
the D.D.A.

The Mother Dairy is constructing
another booth in Block C-7 & C-8,
Lawrence Road,

Centryl Housing Loan for Jammu and
Kashmir State

9418. SHRI ABDUL AHAD VAKIL:
Will the Minister of WORKS AND
HOUSING AND BUFPPLY AND REHA-
BILITATION be pleased fo state whe-
ther Jammu and Kashmir Government
had approached for funds for construc
tion of tenements for low pald em-
ployees of weak sections of soclety and
the Central Government have declined
io give financeg and if so, the reasons
thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
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Gram Viias Vahial on Reeal
Development

§419. BHRI MOHINDAR 8INGH
SAYIANWALA: Will the Minister of
AGRICULTURE AND IRRIGATION be
pleased to gtate:

(a) whether the newly registered
Gram Vikas Vahini a youth body to
augment rural development, has been
duly formed; .

(b) if go, its formation and names
of the office-bearers;

(c) what financial help Cenire pro~
pose to extend to this Vahini; and

(d) the major framework in which
it is to function and also the criteria
of enrolment?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, Sir.

(b) The Gram Vikag Vahini ig re-
gistered at Delhj under the Bocleties
Registration Act, 1860. The Vahini
shall be a non-political, non-sectarian,
non-profit gssociation primarily for the
economic uplift of the rural people .n-
cluding tnose engaged in non-agricul-
tural pursuits.

2. The National Council of the Vahl-
ni has at present 12 members. The
names of the office-bearers of the Na-
tional Council are:—

(i) 8hri Bhanu Pratap Singh—
Chairman

(1) Bhri A. P. Rastogl—Vice-
Chalrman

(iii) 8bri J. Dayanand—Secretary-
General

(c) No decision hag s0 far been
taken in the matter.

(d) With the Natiohal Counell at the
Headquarfers, the Vahinl will have
unity at village, Block, District, State -
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(including Unjon Territory) and Natio-
nal levels, Members of the Vahini in-
cluding office-bearers will be required
to undergo training courseg as may be
prescribed by the National Council of
the Vahini from time to time. lhe
training of the Vahini ~members shall
be categorised in three sections:—

(1) Agriculture and Rural Develop-
ment,

(il) Cottage ang Small Industries.
(ill) Social Weltare,

gerrgQ, feeelt ¥ feeslt g T
¥ wafafaw yo ot fast

0.420. st ®o wweqy : w7 wiw
e faard g7 7E A w T oA

e guamgd grate s, feed
¥ fart gw dtsem & 3 AT &
wafaeror qfga Fa7 o1 @I &

(%) =g ATt #1929 aw
=7 fargr s w19 faeslt 3w dreEr
¥ “faew gy W1 T 8 WEN ¥ aw
q%7 guT 8, ¥Ef 9T 6 § ¥ FIAT
nE ®T AW ; WIT

() ofz =i, & 9a% q=7 TN
wr

v wile fawif @t (st gooie
Fag woren) ¢ (%) ot & )

(w) grmgd grate awft ¥
fewelt grer gvar wT wYE QoA R
e T X X A T AW FE
wq %7 firwor fear &, fored wo o o
¥y aw w14 & W B qwET § )

et g T § ARAT BT
Prarfest o afifr & wfeg qu o
1124 Ls—3
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qoart vt § 1 faest g goT AT
geatt frq 1 gw ¥ faamee & e
& fag feeelt g Fomn & st
ETY qAG-A9T T WA qratas o
AR w1y &, agAT w1 qug few omar &
WY 8 Y o7 Frrgaror sEemman
¥ IAEY T &Y ordr § WK fawraE
& ATAdi ¥ 1T FAiEi & fears
AMEATCTS FTAATET FT 9T &)
forr wrwei & frart afafa & szt
%1 faemae & fog IWOETST qTaT STAT
& feeelt o o awt & franfadi
F FEEAT ¥ QN Axfruw wEar
FEE A

() v ) gram

-

Development of Triloki Colony (Bapu

Park) New Delhi

8421. SHRI PIUS TIRKEY: Will {he
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether the area of Trilokl
Colony (Bapu Park), Kotla Mubarak
Pur, New Delhl consists of two parts—
one part ag acquired area for commu-
nity purposes and the other part as
released area for residential purposes;

(b) whether the vacant acquired
area of the colony has been lying un-
developed and unused for the lasi
several years, especially when the
colony is situated in the midst of
thick population;

(c) whether an urgency has been
felt to develop the vacant acquired
area of the colony especially when the
said area has been constantly misused
by the public in creating extreme in-
sanitary conditions;

(d) when the said area is likely

to be made use of for the purposes it
had been acquired; and
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(e) when the released area of the
colony will be developed where plot/
house owners are experiencing great
inconvenience on account of lack of
cwvic amenities and due to unhygiemic
conditiong prevailing in the colony?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI  SIKANDAR
BAKHT): (a). Yes, Sir.

(b). Yes, Sir.

(c) and (d). Delhi Development
Authority is consciousg of tne situation
and would take necessary action as
early ag possible.

(e). Water supply and roads alrcady
exist. Further development will be
attempted as soon as possible depend-
ing upon the avallablatv of funds,

o wraww? ot gival w1 s@aA

9.122. =Y kyraees gfen : FAT
fitorr, waret wegm st epfa ST
az TATX Fr T AL fE o

(%) o w717 1 14 W,
1978 #T ¥ W@ Irq gAT
§ faar wo amarmfga weEEEw,
wrefa foarsr, wgrevr YA AW
siifrr g% w1 sdfadi §1 eim
931 qIfeq 4% & faq Far da1 & ;

(=) #1r 379 &7 w@ryeal A
srafagi w1 wWr qrasi § sy
FREfMeframarnE g ;

(7) 7 AT &A@ Fo A
WIT 3o FTATATIRT WATHT F1 70T
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wrfafers gt st sremer w0 & fog
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oA § fE area & qarae § fawr
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R T T SR A g g AgT
sary wF oAt s w2 fr &
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**The original reply by the Minister reads as follows:—

(=) &, w§
(&) & (w): wer afy 953

The reply as printed above was sentby the Minister afterwards in zabsti-

tution of the original reply,
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¥ Wraqr Surfra w0 w7 ST g
AT W< T RATHY F TE0T
TAMT F¢ AT o Alo HTo WATFT
&I FrI7 Wre swifaa w33 w7 vw™
& | W TF IO G HIT o aTaAT
qrEy weiesT 5 arighuw gl
aqr 0 syfauT w1 AE@A F
TEWR & TELT § AR ®I TIT HY
AT

visit Abroad by Members ang Officers
of LCS.B.R.

9423, SHRI VIJAY KUMAR MAL-~
HOTRA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to furmish a state-
ment showing the names and designa-
tions of members and officers of the
Indian Council of Social Science Re-
scarch who visited foreign co intries
duiing 1975.76, 1976-77, 1977-78 giving
the couniries visited, dates, duration
and purpose of visit and tne expendi-
ture on each wvisit?

THE MNISTER OF LEDUCATIOM.
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): A statement giving the infor-
mation furnished by the I.C.S.S.R. on
{he subject is laid on the Table of the
Houpes (Placed in Libary. See No,
1.T-2269/78)

Representation from Chairman, Social
Welfare Board, Orissa

9424. SHRI PADAMCHARANA
SAMANTASINHERA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government have re-
ceivad recently a representation from
Chairman, Social Welfars Board
Orlssa; and

= (b) if so, what is the mature of
repregentation, when was it received
and what action has been taken?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATA-
KI): (a) and (b). A representation
hag been received from the Chairman,
State Soclal Welfare Advisory Board,
Orissa through the Central Social Wel-
fare Board on the 5th May 1878, wnich
is in the nature of 3 Memorandum.
The Government is already sewzed of
the points raised in the represent-tion.

Bve-fuwy of the Delhi Schoe] Teachers
Ce.operative Homse Bauilding Seciety,

9425, SHRI R, L. P, VERMA: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) the amendments proposed to
the  Prospectus, Memorandum cf
Association, Bye-laws and Rules and
T puluions of the Delhi School Tea.
chers’ Cocperative House Buidirg
Sociely, alongwith theur dates, in tie
Genera! Body Meetings of the Sociely

so far;

th) Jhe amendments passed in the
General Body Meetings of the Socioty
alengw,th then dates; and

(e) ¢L¢ amendments approved by
the Registrar, Cooperative Societies,
Delhi alongwith their dates ot
approval?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The Hon.
Member presumably desires to know
the amendments to the bye-laws placed
before the General Body meeting of
the Delhl School Teachers' Cooperalive
House Building Society Ltd. tll now-
If so, the Registrar of Cooperative
Societies has reported that amend-
ments were propoted on two occasions
on 13th March, 1988 gnd Tth January,
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1968. The detail; are furnished in
statements ‘A’ and ‘B’ laid on the
Table of the House, (Placed in Libra-
ry. See No, LT-2270/78)

(c), The Registrar Cooperative
Societies registereq the amendment in
the bye-law 5(1) (a) of the Sociely pas-
sed in the General Body meeting cated
7th January, 1968 on 20th March, 1968,
whien wag as under:—

5(i)(a) “He/She ig resident in
Delbi, New Delhi including Cantl.
and must be a paid member of
D.S.T.A, and employee of resogniz-
ed school. Hig or her membership
shall however be continued after his
or her retirement and 20 per cent
of the total membership be reserved
for non-school employees.”

Pioposs: tv increase Centre’s Contri.
buticn tor construction of Irrigation
Schemes

9426. SHRI RAJARAM SHANKAR-
RAO MANE: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether the Government pro-
pose to increase Central Government's
contribution in financing construction
of major and medium irrigation
t~hemes; ang

() whether the increase will be
restricted to those schemes which will
tenefit weaker sections of population
sad locughi.prone aress?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b). Irri-
gation ig a State subject and irrigation
projects are planned, formulaied and
implemented by the State Governments
Funding of major/medium jrrigation
work Is done under the State plans.
However, with a view to accelerate the
pace of execution of selected major
and medium irrigation projects, addi-
tiona) outlays in the form of advance
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plan assistance were given durig the
Years 1975-T6 to 1977-78, as under.—

(Rs. crores)
1975-76 55,80
1976-77 30 90
1977-78 102.37

Emphasis ig laid on the States to
completle as many on-going schemes as
possible and to take up new schemes
particularly in the drought prone,
tribal and backward areas to Lenefit
the weaker sections of the Saciely.
Allocation of Rs. 11 crore has been
made for 1877-78 for special medium
irrigatioin projects under Drought
prone Area Programme,

Itelni &chool Teachers Cooperative
House Building Soclety, Delhi

9427. SHRI KACIIARULAL
HEMRAJ JAIN:

£1:h1 MANOHAR LAL:

Will the Minister of WORKE AND
HOUSING AND SUPPLY AND REHA-
BILITATION be pleased to refer to the
reply given to Unstarred Question No.
3549 on the 20th March, 1978, regard-
ing working of the Cooperative House
Building Society Delhl and state:

(a) full text of all the findings/
conclusions drawn and observations/
recommendations made in regard to
the membership of DSTCHB Society
by the Enquiry Officer in the Enquiry
Report made available to Government
in November, 1974 relating to the en-
quiry ordered in 1972 into the affalrs
of the said Soclety;

(b) the steps taken or proposed to
be taken, separately, to implenient
those recommendations;

(c) whether the membership issue
of the Society is yet to be decided;

(d) if so, the legal provisions under
which holding elections to the Manag-
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ing Committes of the sald Society was
decided;

(e) whether keeping in view the
long standing dispute Government
propose to appoint Administrator, to
look into the affairs of the Society;
aid

f) 1! sc, the delails thereof, and if
not, the reasons therefor?

THE MINISTER OF WORKS sND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) Under Section 55(4) of
the Delhi Cooperative Bocieties Act,
14972, only a gist of the Report is to be
communicated to the Society, The
main conclusions, findings, obsatvations
and recommendations of the Enguiry
Officer relaling to the enquiry ordered
in 1972 have been furnished in replv
to Question No, 3540.

(b) i) The election of the Managing
Committee was beld on 17-8-75 by
forming an electora] college.

(1) Membership list prepured by
the Managing Committee was treated cs
provisional and objections wese invited,
These were gone into by a three mem-
ber Committee appointed by the Lt.
Governor and a final list of 74 mem-
bers was released by the Sociely.
Thig list formeq the basis for holding
afresh clection of the Managing Com-
mittee of the Society on 13-5-1977.
This Court in CW 658/77. The writ
High Court in CW 650/77. The writ
has since been dismissed on 26-4-1978.

(c) and (d). No, Bir. However, an
administrative arrangement way made
to ensure the early election of a rew
Managing Committee so that it may
take charge of office.

(e) No, Bir,
(f) The Department would proceed

in sccordance with the Cooperative
Law,
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Ploig for Group Housing in Chitla.
ranjan Park, Delhi

9428. SHRI NATWARLAL B, PAR-
MAR: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to state:

(a) whcther some plots have been
earmarked for group housing {n Chi-
ttaranjan Park, New Delhi for the
tenefit o1 the refugees coming froun
‘e rrstwhile East Pakistan and are
resident in Delhi over a prescribed
length of time;

fb) if so, the detalls of the project
it worked out already;

\e¢) whether the project would be
sufficient to cover all the persons who
were found eligible for allotment of
land buil could not be accommodated
because the number of plots were only
eighty; and

(d) whether a Co.operative Iosing
Soclety comprising of such refugecs
have been urging upon the Govern-
ment to expedite the project and if s0.
by what time it will be given shape?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION (SHRI RAM KINKAR): (a)
Yes, Sir,

(b) 55 plots have been earmerked
for construction of flats under the
group housing scheme, by the Delhi
Development Authority, to whom these
plots have been transferred under a
policy decision already taken.

(c) Bince the number of flats to e
constructed will not be more than 330,
it would not be possible to accommo-
date all eligible displaced persons,

(dy Yes, 8Sir. The matter Is being
pursued with the Delhi Development
Authority, with a view to expelite the
project,
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Fimancial bur@en of N.D.S. Instruc-
tors

9420. SHRI 8, 5. SOMANI: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE ne pleased
to state:

(a) whether the Central Govern-
ment are committed to bear the finan-
cial burden of all the N.D.S. Instruc-
tors till their retirement and that
States have only the adminisirative
control over them;

(b) if so, what prevented Ministry
of Education to give appropriate scal-
es to each category of these instruc-
tors in light of the III Pay Commis-
sion recommendations before handling
them over to States;

(c) whether the Supervisors (post-
ed in Delhi) who were taken over by
the Delhi Administration on 1st
November, 1976 are being humilia-
ted by not giving them the pay scales
according to their status and by treat-
ing them as juniors or equivalent
to their erstwhile subordinate ins-
tructors who were taken over by the
Administration on 1st November,
1072; and

(d) if so, what action has been
taken by the Government to give pro-
per status to these Bupervisors?

THE MINISTER OF EDUCATION,
SOCIAL WHLFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The Central Government
had offered to reimburse to the State
Governmentg expenditure on pay and
allowanceg of such NDS Instructors as
were absorbed in the State Govern-
ment services for so long es they re-
main in the cadre in which they had
been absorbed by the State Govern-
ments, After absorption in tne State
cadre they became State Government
employees,

(b) The III Pay Commission did not
recommend any revised Pay Scales for
NDS Instructors. The Government of
India aconpteg this position,
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(¢) No person holding the post and
designation of “SBupervisor” wag taken
over by the Delhi Administration, on
1-11-1978,

(d) Doeg not arise,

Report on Tehrli Dam Project

9430. SHR1 T. 5. NEGI:

DR, VASANT KUMAR
PANDIT:

Wil1 the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Government are aware
of the fact that the project report of
Tehri High dam was printed in the
year 1960 and reprinted in the year
1974;

(b) whether Government are aware
of the fact that Tehri dam project
officials do not allow the public to
inspect the said report;

(c) whether it is8 not in public in-
terest that the project report shall be
open for public inspection; and

(d) will the Government make the
said report available for Public ins-
pection?

‘THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir,

(b) to (d). Technical ang hydritogi-
cal date in respect of Ganga Basin are
treated as classified information m
view of their international implica-
tions. All the volumes of Tehri Dam
Project cannot, therefore, be made
available for public inspection. In a
meeting taken by Uttar Pradesh Irri-
gation Minister on 21st April, 1078
with the representatives of Tehri Band
Virodh Sangharasha Samiti it has al-
ready been decided that the volume of
the project Report containing Geolo-
gy, Belsmology and Siltation aspects
will be made available to them. The
Governvment of Uttar Pradesh have
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reported that arrangemenis are being
made to make this volume gvailable to
them after bringing it upto date,

Rotational transfers in C.P.W.D.

9431. SHRI RAJSHEKHAR KOLUR:
‘Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the rules relating to
rotational transfers of class III emp-
loyees of CPWD are being followed in
respect of different CPWD unitg in
Delhi; and

(b) if not, whether there are any
variations or exceptions being resor-
ted to without proper sanction from
competent authorities?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI  SIKANDAR
BAKHAT): (a) and (b). Ruleg relat-
ing to rotational t{ransferg of Class I1I
employees are normally being followed
in respect of different C.P.W.D. Umis
in Delhi, In some cases, the provisions
of the rules are relaxed for adminis-
irative reasons with the sanction of
the competent authority,

wurera groy seThey Rwnnw

9432 Wt wiIgT wTw ;T pie
YT fawrf wdt a7 awmA * FOU FIAq
fr:

(%) war@@ a9T Tqy FAZ
watwai T 5w aar s § feer
aEvw wefa &4 nd oY gEw
w&row & fag wdwfal, gEo od
s gfeumii & faq s srow fear
ar;

(w) 77 o wqt ¥ Qe e
0 et & s s
Q¥ 3% qrar wel o< fed a3 @v
W gEATETE ST W

(v) fo@fr, ot fo qawm §,
!t qa-gfaemi 92 feg o s¥ o
% fog ozré w€ glrandt ¥T T
¥ ot ¥ gw-afaai 9v wiaw
T wox uF gAx fog wigs qfaand
A OWT R WX

(7) et casfawmr &
FrTEE T seATiva % gfy gady sRer
fear &7 < auT WY awes w-
et & wwma &Y qfaw.d aur srAT
W hfoemr AT ar g ?

wfe st fawf w@st (s goofie
fag women) @ (%) & (9). wAwr
wEE W E & H17 v 8 € A
qed 9T v& & SO |

de-gr & fag qaw swrem

9433. ot quvvw ;. aur faer
wATH werTe Wi wewfw 5E o T
T FuT FiA fw -

(%) =737 aq fazmt &y
fodz @0 & sATT Tvreg B WA
%t sfasst ) g7 7T & WK

(@) ® &= w1 @ ganw
® fog uF qaw Mer daqea qave o
forame § W afz &, ot v e ofe Y,
at IwE wr Frr 7

firwt, ™ wewmwy st wepfa
swrer ¥ wow WY (st mwr fag
o) : (®) S AdY, axafr e
e &m faeet vwinr g & ordfaar
wfrg I sawr 3 % wwEy 2 ¥
oy, feT oY goer @9 sEaq qife
ey ¥ guigdw wr o |

(&) o, 7ndr, &<t ¥ da ¥ ¥
g &Y wifearfaw, st W
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fareiry wirar st ®Y g ¥ vad g,
aw ¥ g %z & w< w gET & foag
¥ # oF wen €W durew wanfue
o wfrag 8 &mRT a9 §

Development of Sindhi Language

9434. SHRI LAXMAN RAO MAN-
KAR: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-~
TURE be pleased to stafe:

(a) whether it is a fact that an
amount of one crore has been set
apart by the Government for the
development of Sindhi language; and

{b) if so, when and what is the
progress?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SO 1AL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATA-
KI1): (a) No, Sir.

(b) Question does pot arise

Allotment of land for religlous,
cultural and soclal activities

0435. SHRI C, N. VISVANATIIAN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION be pleased to stale:

(a) the names of the Societies/As-
sociations who have been allotted land
in Delhi by D.D.A. during the Iast 5
years for religious and Cultural/
Social activities and also for running
schools; and

(b) the criteria for allotment of
land to such societies/associations?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) The relevant informa-
tion g furnisned in lists 1 and JI laid
on the Table of the House, [Placed
in Library. See No, LT-2271/73.]1
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(b) The following criteria should bLe
satisfied:—

(i) It should be & soc.ety regis-
tered under Societles Registration
Act 1860,

(ii) It should be of non profit
making character.

(§il) Its case should have been
sponsored by the concerned Ministry
or the Department concerned of
Delhi Administration,

(iv) Financial position of the go-
clety should be sound,

Representations from persons whose
Houses wera Demolished in Delhi

9436. SHRI KIRIT BIKPAM DCB
BURMAN: Will the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state:

(a) whether Government have re-
ceived representations from the per-
sons whose houses were demolished
in Dclhi in connection with the clear-
ance drive during emergency and who
are in possession of power of Attor-
ncy and other decuments in support
of their claims, for allotment of al-
ternative piots or flatg in  Delhi,
through Members of Parliament and
Metropolitan Councillors and eother-
wise;

(b) if so, the number of such rep-
resentations; and

(c) whether Government have
taken any decision to settle each rep-
resentation on merits and how many
such representations have been clear-
ed and alternatives allotted?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI BIKANDAR
BAKHT): (a). Yes, Sir,

(b) Delhi Administration have re-
ported that 100 representutions have
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been received through the Members of
Parliament, Metropolitan Councillars
and individuals, 5296 applications have
also been received for allotment of al-
ternative plots in pursuance of the
press note issued by the N.D A,

(c) Delhi Administration have re-
ported that the representationisis have
been requested to apply for allotment
of alternative plots in the prescribed
forms after they received compensatioa
for the acquired land. As regards
the applications, the Administration is
awaiting announcement of awards by
the Land Acquisiion Collectors n
which the title of land will be derided.
Allernative plotg will be allotted to
those persons whose titles will Le re-
cognised by the Land Acqu.mtion Ccl-
lectors. The Lt. Governor has since
constituted a Committee to recommend
the si’p of alternative plots to be al-
lotted,

De-notification of Notified areas fin
Delhi

9437. SHR] R, L. KUREEL. Will :he
Minister of WORKS AND ITOUSING
AND SUPPLY AND RFIIABILITA-
TION he pleased to state:

(8} whether Government have de-
cided to de-notify the areas of Delhi
which are presently notified as slum
areas under the Slum Areas Act;

(b) if 20 the details of areas which
are going to be de-notifled; and

(c) the reasons for delay in issuing
the necessary Notification in this re-
gard? '

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Bir,

(b) Walled city of Delhi.

(c) The competent authority under
the Act is processing the matter,

Residentia] schemes in Delhl where
allotiees have not taken possession of
the Plots

0438. SHRI PRADYUMNA BAL-
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether there are any such
plots in Pitampura, Shalimar Bagh
and other residential gchemes in res-
pect of which the allottees have mot
so far taken possession thereof;

(b) if so, the particulars thereof
and the reasons for their not taking
possession of the allotted plots; and

(c) whether it is proposed to give
such persons final notices and then
dispose of such plots by sale to olher
needy and interested persons; if so,
when and if not, the reasons thareof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) A list giving the details is en-
closed,

(c), Fersons/lega neirg who hiwve
not taken possession of plot; gre aguin
being requested to take pussvesion.

0

List of caver in which parties have not t aken over “‘ﬁ.”.ﬁ""" af the plot though porsession has

. ——— —
Iﬁ;. Name of the Scheme. Block/Plot No. Reason
o,
] -] 3 4
1 Shalimar Bagh . BK-alng Party did not turn up at site to take possessiol:
2 " . . . BPfha Do,
3 " - B‘QJI"Q Do.
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1 2 3 4

4 Shalimar Bagh B-Pl159 Party did not turn up at site to take possession.
5 » . . . BK-1/70 Do.

6 Masjid Moth . . Df1y Do.

7 Pankha Road BF/46 Letter could not be served upon the party.
8 East of Kailash . . EN88 Unauthorised encroachment is there on the
9 . . Clgs ) Do.

1 Vikas Puri F-8s Parry did not tuin up at site,

2 " . . « H-g21 Do.

3 ” . . « Ge19a Do.

4 » + . . HaBg Do.

5 ” . . . H-g30 Do.

6 ”» " D-52 Do.

7 ” . . « G-176 Do.

8 ”» . . A4 Do.

9 " . . « F-472 Do,
10 " . . « C-y02 Do.
11 » . . H-57 Do.

12 - . . + H-329 Do.

13 ” . . . H-146 Do.

14 - . N . G-36 Do.

15 " . . + H-326 Do.
16 » B . F-110 Do.
7 ”» . G-389 Do.

1 Paschimpuri goo Extn, Do.

2 » . . 58 Extn. Do.

3 ” . . 41 Extn, Do.

4 » . . B-g/270 Do

5 . . . A-6/67 Allottee expired.

t Shalimar Bagh B-B{.ﬁ Plot not developed at aite,

e » . BQ[56 Party did not turn up.

3 " B/S-10 Do.

4 » B/J (Poorvi) 4 Do.
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1 2 3 4
5 Shalimar Bagh B/J (Poorvi) 63 Party did not turn up.
L . B(J (Poorvi) 65 Do.
1 Bharolla . A3 Areca increased at site, letter has been isued

to Dev. Divn. to carve out new plot.

2 " . A-2 Allottee expired.

3 “ A-3 Do.

4 » . A-g Do.

3 " A-13 Do,

6 » . A-1g Do.

7 " . B-r Do.

8, . B-3 Do.

9 ”» B-54 Do.

[} . Bg Do.

19 " . By Do.

12 i . B-19 Dao.

13 " . B-g2 Do.

14 ” . B-vg‘

15 ”» - A-g Payment not received.

16 » Ay Do.

17 " . B-ag Do.

1 Glionda B-1/215 Party did not turn up,
2 » . B-s/111 Do.

] " B-5/286 Do.

4 e . C-8/233 Do.

5 m . C-3/99 Do.

6 . C-7/46 Do,

7 » C-11/102 Deo.

8 ., . B-af374 Do.

9 " Ci/f1s9 Do.

o " C-5/92 Do.

1] ” B-5/30 Do.

12 » B-s/33 Do,
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wdre
13 " . . . B-sfu Party did not turn up.
14 » . . + B-sfioz Do.
15 " . B + Be5f28 Do,
16 » ‘ : . Ge1f300 Do.
17 - . . . C-a/6s Deo.
18 - . : . Beajasg Do.
19 " . . . C-B/g60 Do,
20 - 5 . . C-b/351 Do.

1 Pitampura S/P11 Due 1o incomplete leveling  and dressing
2 ”» . . - 8P4 Do.
3w . . . S/Ph6 Do

4 - . . . 8/Pjao Do-

5 " f . S/Pln1 Do

6 - . 5 . S/Pfzy Do,

7 " S/P[16 Do,

8 - S/Pf29 D

9 " .. 8/Pi30 Din

to Pitampura . B8Pis3 Due to incomplete levelling and dresving.
11 " SIP/36 D,
12 " S/P/36 Do
13 - . §/P/39 Do.
14 . . . . S8/Plgo De.
15 " . . . 5/Plq Do.
16 " 5 . « 5/Pl42 Tia.
17 " . . « S/Pf45 Deo.
18 = S/P/46 Do.
19w S/P/47 Do.
20 » . . . 5/Pf40 Do.
a - . ) . S/Pf50 Do.
ag ™ . i . SPf:r Do.

2g o P . . S/P/s3 To.
24 " -« . 87y To
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4

1 2 ]
25 Pjtampura §/P(6o
26 ” R S/P/61
27 a» . . . S/P/ba
28 " . S/P(63
29 . . - S/P6
30 » S/P|G5
3t " . S§/P|66
32 " . S/P/6y
33 . . .+« . S/P/6B

Due to incomplere levelling and drewming

s P PP YEEY

D.D.A. Officers posted at Pitampura
Residentla] Scheme, Delhi

9439, SHRI SHANKERSINHJI VA-
GHELA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleuced fto
slate:

(a) the number and designation of
officers posted at the site office nf the
D.D.A. at the Pitampura residential
scheme; Delhi;

(b) the work allotted to them and
the work being done by them;

(c) whether the time schedule for
various works there is being adhered
to and if not, the reasons for delay
and whether anybody hag been held
responsible for the same; and

(d) it so, the action taken against
;hewmhelﬂnmndbhtnrde-
ay?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a). One Ex:wutive Engi-
near, one Assistant Engineer and four
Junior Engineers are posted at the
site office,

(b) A statement is attached.

(c) There has been delay in the
execution of some works the to pauci-
ty of funds ang critical mate-ials l.ke
cement, No individual offir+r could ke
helg responsihle for tnig delsy.

(d), Does nol arise,

Statement

Works allotted/being done by the En-
gineering Staft at Pitaampurag Residen-
tia] Scheme,

Sewerage (newly acquired area)
roads and paths; water supply; level-
ling and dressing (already acquired
area).

Roads ang Paths
area).

(newly scquired

Sewarage (Pt, I). grill fencing; tube-
wells; levelling and dressing (Pocket
D Poorvi) (Already acquired areas).
H4 H5 (Pt) Pitampura.

Sewerage \Pt II); District Park,
fmc;nlmnhouu,(mm
area). i
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9440. oft rewwy :
st sfeom wiiw
Mo wRAATCTY iy :

F7 g ot feerk &= ¢ @@
LAl iDL

(%) ordm @ai 7 FEaT
T FIX gIHT grT e & A a9
197778 & TNUH ¥ HIE 4T
fafam wrodi Y fomht nfw & s
fei T

(&) & AT ¥ Ww A3
R’ 1% 7 wiEl ®Y Teaa gen ey
L

(n) wmagasdfvai 1978-79
# w7 3w ¥ fod o & A
sAeqT E AY 4L 2 AR

(v) 7 w4t & 719 7 @ fagi
o 1978—79 F WY 3T WA WY S
Y T 90w faar g o 39 g
ORTT Y wqy wfafwar ¥ 7

rfr st fewik swea ¥ o
ot (st Wy wa fag) ¢ (W) wfat ar
1500 AMY ®Y ATHSYT AT AA &
F M7 1 5 fAAmET A% g
ST qTH FTO ATATT[ AR/ q qER)
¥ oird ¥ vy e & fan fafew osw
wrardi/n mfer @87 ¥y far oMy
T 20 TOT T ¥ oqzl By iy
a7 ooy s &

(w) 1997-78 & o W
T ¥ waia gl & gry S g
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iRt ¥ TR §wT ¥ e
T oY SRy T & 1

(7) d=m fa ¥ A grEww qfl
fem wm R qvy 1977-78 ¥ AR
85 ¥X1T 797 & qwray ¥ gror avEt
& A 1978-79 ¥ oA wew
YT 854 | 115 HOT €09 FT AT
frar mr 2

(1) wsrrr,  wemEs s2w,
fRdrw, anv w3m mar wen  wEw
XY TT9q ATHTL A AMAAT ¥ g
1978~79 & fau wqeml &g faim
w1 & wATg faar @ qavwm g Afsw
frqr mar & f5 1978-79 & A
AYorar &7 w7 4 1 & A owar w5
=g AT ¥ fom arm qeF  FTaRe
& s fg T SEA™ R IEERT
Tam RrAATs A W e

foawrow

e Trow qeer & famber 1 fraoo
(¥ gmtfa grea)

1977~78

&

eghiEy wige dat dfew o
# am w€ fr

( are w97 )

1 W WA : 120. 00
2. WA\ . . 65.00
3. fawrr . . 180. 00
4. TCT . 75.00
5. ghwm . 33. 00
6 fowmmwiwm . 38.00
7 uqimwﬂ't ‘ 54.00

o ——
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1 2 3
8 wafEw 82.00
9. FTWw 49.00
10 Weq 93W . 180,00
11 #gHTE 130.00
12 wfoge 22.00
13, wETET 28.00
14. AMMAT 38.00
15 T9WT 87 00
16. A9 49 00
17. TTaTeT 147.00
18. fafssw 23 00
19, afgasrz 71.00
20. fager . . 15.00
21, =T aTr 288. 00
a2 ofvaw dare 98,00
23.  wuiar qa1 framre

zdTT qug . 10.00
24, WEOET NI 44 00
25. iRy 5.00
26. B @ A0 gAEY —
29, fe=it 10.00
2y. WHET, ®TWF gdT

Lie] . 10.00
20 wgdm . —_
39, fawrew . 44,00
31, srfeRdf . 8.00

£000. 00

—

Accommodation occupled by
Mindsters

9441. SHRI VASANT SATHE: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether some Ministerg con-
tinueg to hold their earlier flats al=
lotted as Member of Parliament even
after occupying Ministerial Bungalows
for a period of few months;

(b) if so, furnish nameg of such
Ministers and the period for which
double accommodation was occupied
ang allotted with reasons therefor and
the rent collecteq for extra gccommo-
dation;

(c) whether total entitlement of the
area for Member of Parliament is
much lower in Vithalbhai Patel House
as compared to South and North
Avenues and Bungalows elsewhere
and the extent of variation alongwith
the steps taken/proposed lor rationali-
sation of norms and scale of furniture
and rent etc.;

(d) whether, while no rent is
charged for the chick curtain in Wes-
tern Court in Vithal Bhaj Patel House
the rent of the chick curtain charged
is as much as 1|3 of the standard rent
of the flat; and

(e) would Government appoint a
committee to look into the matter?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) A statement giving the informa-
tion is enclosed.

(¢) Vithalbhai Patel House is hostel
accommodation whereas North and
South Avenues flats were constructed
specifically for the residence of Mem-
bers of Parliament. In addition, there
are some old bungalows in the M.P's
Pool and some bungalows from the-
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general pool have also been allotted
to the Members of Parliament. There
can, therefore, be no question of ra-
tionalisation of area in different types
of accommodation. Rents for furni-
ture, etc., have already been ration-
alised.

(d) Chicks in the Western Court
Hostel are put in the corridors meant
for common yse of all the occupants
and are not 1ssued to individual Mem-
bers of Parliament Rent in respect
thereof 1s, therefore, included in the
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charged along with the rent of the
suites. In  Vithalbbal Patel House,
however, there is no common corndor
and verandah is attached to each suite.
Chicks are, therefore, issued on pay-
ment of hire-charges to the resident
M.P's to cover the individual verandah,
Rent 1s accordingly charged at the
rates approved by the House Com-
mittees of the two Houses of Parha-
ment.

{e) Not considered necessary. The
House Committee of Parhbament looks

rent of the scale-furniture and 1s into these matters.
Statement
Names o, Minuslers, the pervods of thew over-stay and rental habulity for accommodation allotted to thin «s
M.Ps.
sl Name] Period Rent liability
No. at Market Rates
From To upto Apnil, 1978,
1 ShriS. 5. Barnala] o 18777 17478 Rs. 4430 53
2 ShriBhaou Pratap Singh . . . 22-B~77 Todate Rs. 11,767- 35
3 Dr. Ram Kripal Sinha 25-8-y7 To date Re. 6093 5t

sTrO-aaE Twd 97 WA A W
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2 e s gor @1
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(w) =ar et qfae goffrge &
worrr wY ad 1059 ¥ gfww far ar
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Causes of variation in the rent of
M.Ps. flats at Vithal Bhal Patel House

98443. SHRI MADHAVRAQ SCINDIA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that total
normal and market rent of Double
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and Single suites in Vithal Bhai Patel
House is much higher than the much
bigger M.P. flats in North, South
Avenues and other localities;

(b) if g0, the reasons thereof; und

(¢} the criteria and factors that
are taken into account for fixation of
rent of Government accommodation
meant for Members of Parliament?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (c). Licence fee for
accommodation occupied by Members
of Parliament was calculated under
F.R45-A and frozen at the rates
chargeable immediately before the
commencement of the Salaries and
Allowances of Members of Parliament
Act. 1854 and the Rules made there-
under.

Market rent is charged only afier a
Member becomes in-eligible for the
accommodation in which case the
above concession is not available.
Markel rents are worked out on the
cost of construction (which varies de-
pending upon the type of construction,
specifications adopted, facilities pro-
vided and period of construction), cost
of land, etc. This explains the varia-
tion in Market rents in respect of
Vithalbhai Patel House, North Avenue
and South Avenue flals.

Area under tea cultivai’on and land
acquired and its distribution

8444, SHRI PURNANARAYAN
SINHA: Wil the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to slate:

(a) the total area of land used for
Tea cultivation in the States of
Assam, West Bengal, Tripura, Uttar
Pradesh, Punjab, Karnataka, Kerala
and Tamilpadu and total land reve-
nue and local rates earned by the
respective State Governments for all
the lands allotted for Tea cultivation;
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(b) how much area in hectares is
left uncultivated 1n each of those
States and how much hectares has
been acquired or resumed by these
Governments under their Land Ceil-
ng Acts till now;

(c) how much of the land thus ac-
quired by the State Governments of
each State has been actually Jdistri-
buted to the permanent working and
non-working resident labourers till
today; and
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(d) what amounts have been paid
by these States towards compensa-
tion to the managements of the Tea
Estates from which land was acquir-
ed under the land Ceiling Acts in the
respective States mentioned above?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
to (d) A statement giving the availatle
information i1s appended.
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Fertilizers rendered useless in Orisxa

9445, SHRI YADVENDRA DUTT:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state;

(a) whether over 33,000 tons of
fertilizers valued at Rs. 85 crores
have been rendered useless in Orissa;
and

(b) if so, the reasons thereof and
the action proposed by the Govern-
ment so that in future such incidents
do not happen?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). The information regarding
deterioration of 33.000 tons of fertili-
sers in Orissa has been called for from
the State Government Their reply is
still awairted. On receipt of the reply,
the information would be placed on
the Table of the House.

Supply of Sona Fertilizers to West
Bengal

8446. SHRI AMAR ROY PRADHAN:
Will the Mimster of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Sona Fertilizer is not
supplied to West Bengal by the
Rourkela Steel Plant; and

(b) it so, the reasons therefor and
steps Government propose to supply
Sona Fertilizer to West Bengal?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
“Sona" (CAN) Fertilizer is supplied
to West Bengal also by the Rourkela
Steel Plant. During Kharit 1878,
West Bengal has been allotted 12,000
tonnes of Sona (CAN) Fertiliser from
this Plant. During the months of
February and March, 1978, 4156 tonnes
of “Sonu” was supplied to West Berigal
from this Plant.
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(b) The question does not arise.

Report from Forums set wp*
in Colleges and Universities

9447. PROF. P. G. MAVALANKAR:
Will the Mimister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether any of the Planning
Forums set up in various Colleges
and Universities have still been func- *
tioning;

(b) if so, broad details of the na-
ture of their work and concrete con-
tribution;

(e) whether the Planning Commis-
sion receives any periodic or regular
reports from the said Planning
Forums; and

(d) if so, what kind of considera-
tion is given to them by the Planning
Commission?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI
DHANNA SINGH GULSHAN): (a)
Yes, Bir

(b) With a view to creating an
awareness for the need for planned
developiment of the country among the
student community, Planning Forums
organise talks/discussions on popular
planning topics, celebrate plan weeks,
conduct socio-economic  surveys in'
development projects and conduct re-
search studies on economic and plan-
ning matters. Some Planning Forums
also hold seminars/conferences on’
matters relating to planning and eco-
nomic development.

(c) and (d). The Planning Commis-
sion does not receive any periodic or
regular reports from the Planning
Forums. However, reports on the
activities of Planning Forums are =ent
to the State Governments who take,
such action ag is necessary.
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Expansion of capaclly of Cadbury
Indla Limited

0448. SHRI PRASANNBHAI MEH-
TA: Wil] the Minister of AGRICUL-
TURE AND IRRIGATION be pleas-
ed to state:

(a) whether multi-national com-
pany, Cadbury India Limited, manu-
facturing malted foods have applied
to Government for regularisation of
their capacities and are still awaiting
approval;

(b) if so, the main reasons for
delay;

(¢) when the final decision in this
regard is likely to be taken;

(d) whether some of the companies
manufacturing the same have been
found to manufacture more than the
licenced capacity and if go, what action
has been taken against them?

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
No Sir.

(b) and (c). Do not arise.

(d) No other company is manufac-
"turing malted foods wmore than its
licenced capacity.
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Shortage of accommodation

9451. SHRI AIISAN JAFRI: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) is it a fact that due to over
population, shortage of accommeoda-
tion and ever increasing slums in the
big cities of India the problem of
health is becoming acute;

(b) whether absence of the facili-
tieg of drainage and water are adding
to the acuteness of the problem;

(c) whether shortage of funds is
the cause of it; and

(d) if so, whether Central Govern-
ment is thinking to provide grant to

the local authorities to slove the
problem?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). It is true that
slums and squatier settlements, which
are ofien without adequate water and
drainage services, have come up in the
big cities and have contributed to the
deterioration of environmental condi-
tions in these areas.

(c¢) and (d). Within the constraints
imposed by limited resources, efforts
are being made by the State Govern-
ments to provide basic amenities in
the slum areas under the Scheme for
Environmental Improvement in Slum
Areas, which is in the State Sector.
Under the Scheme for Integrated
Urban Development, the Central Gov-
ernment hag also been providing
financial assistance to some of the
State Governments in sectors like
water supply and sewerage. It is the
State Governments, and not the Cen-
tral Government, which give direct
financial assistance to the local authori-
ties under them.

Yoga Assessment Committee

9452. SHRI HARI VISHNU KAMATH:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to refer to the reply given
to Unstarred Question No. 4458 »on
19th December, 1077 regarding Yoga
Assessment Commiitee and state,

(a) whether the main Committee
has met in compliance with the di-
rection of the S.N.LP.E.B. Board of
Governors;

(b) it so, the outcome thereof; and

(e¢) it not, whether Government
propose to wind up the Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (S8HRI
DHANNA SINGH GULSHAN): (a)
and (b). Yes, Sir. The Second Meet-
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ing of the Committee was held on 2nd
January, 1978. Some of the important
recommendations made by the Com-
mittee, are as under:—

(1) After a review of the recom-
mendations made by the previous
Yoga Syilabus Su'»Committee, the
Committee decided to set up a fresh
Yoga Syllabus Sub-Committee, to
review the ‘Syllabus for Yoga Edu-
cation for Schools and Colleges’ pre-
pared by the Ceniral Council for
Research in Indian Medicine and
Homeopathy and to dralt, il it con
sidered necessary, a fresh Syllabus
of its own. (The Yoga Syllabus
Sub-Committee held its first meet.
ing on the 14th March, 1978 and its
second meeting 1s scheduled 1o bLe
held on the 8th May. 1978).

(2) The Commitiee decided to
defer on-the-spot assessment of the
working of the two present grantee
Yoga nstitutions, till the requisite
information desired by the Com-
mittes from both the institutions hal
becorne available.

(3) The Commitler decided o pre-
pare a solect hist of Yoga mnstitution
for an on-the-spot essessment of
their working with a view to con-
sidering whether financial assistance
from the Ceniral Government could
be extended to them, and if so, what
should be the patlern of assistance.

{r) Does nol grise.

. Import of Fertilizers
9453. SHRI S. R. DAMANI:
SHRI D. AMAT:

Will the Min.ster of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) the amount of fertilizer pro-
posed to be imported during the cur-
rent financlal year;

(b) the countries from which it is
Hkely to be imported; and
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(¢) what is the gap between the
demand and production of fertilizer
at present?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
to (c). It is not in public interest to
disclose this information. However,
the gap beiween the demand and pro-
duction of fertilisers is constanily being
reviewed and siteps to cover the gap
are taken wherever necessary.

Allotment of funds to States for
roads under Community Development
Rura]l Scheme

9454 SHRI ANANT DAVE: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state-

(a) whether it is true that only
Rs. 75- lacs were allotted to the
Gujarat State for Roads under 314-
Community Development Rural Sche-
me;

(b) how much funds were allotted
under the same scheme to the other
States, State-wise allocation;

(¢) what norms have becn fixed for
allotment of funds to the States; and

(d) whether norms are covered
with the length of the Roads, popula-
tion backwardness?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, 8ir. During
1977-78, a total sum of Rs. 75 lakhs
was reieased to the Government of
Gujarat for construction of Rural Link
Roads under the scheme of Rural In-
frastructure—Construction of Rural
Link Roads.

(b) The amounts allocated to vari-
ous State Governments/U.Ts, are jndi-
cated in the enclosed statement.
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(c) The norms adopted or criteria
taken Into consideration for the release
of this amount are as follows:—

(1) Surface roads per 100 Sq.
Km. in a State/U.T.

(ii) Surface roads per
population in a State/U.T.

(ili) Backwardness of the State/
U.T. in terms of roads, their physical
features, terrain etc.

lakh of

(d} Yes, Sir.

Statement

Centra] sponsored Schemes infrastruc-
ture Development Contribution of
Ruragllink Roads

Release of Funds to States/Union  Terri-
tories for construction of Rural Link Roads for

977 -78:

S. Allocation
No. Name of the State/U.T. g
lakhs)
. Andhia Pradesh . . 120
2. Aseam . N . ¥ 65
3. Bihar . . . v 1o
4. Gujarat . : . 75
5. Haryana ' . B 33
6. Himachal Pradesh . i L
9. Jammu & Kashmir 54
8- Karnataka Rz
9. Kerrala . . i . 49
0. Madhya Pradesh . 180
£1. Maharashtra . - . 130
12. Manipur . . . 22
14. M-~ghalaya . i i 28
i5. Nagaland . . . 38
15. Orisa . . i . 87
16. Punjab , . . ' 49
17. Rajasthan . . . 147

1 2 k]

_IE. Sikkim . . . ¥ a3
19. Tamil Nadu . . - 7t

20. Tripura. . . ) 15

21+ Uttar Pradesh . i 288

as. Xncaman® Nicobar 9
Island . B . 10
24. Arunachal Pradesh . . 4
25. Chandigarh . . F 2'5

26. Dadra & Nagar Haveli , —@

27. Delhi . . . 10

28. Goa, Daman & Diu. . 10
29. Lakshadweep . . . —i@

30. Mizoram . . . 44
g1. Pondicherry . : . 5
19975

——— e

_ @Notimplemanting the schem.e

during 1977-78.

Contract with USSR for supply of
fertilizers to India

9455. SHRI D, B. CHANDRE
GOWDA: Wil the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether there has been any
contract with Soviet Union for sup-
ply of fertilizers to India; and

(b) if so, the details thereof and
the price settlement that took place
between the two countries in this
regard?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir. Under long-term Trade Agree-
ment between the Governments of
India and USSR. for 5 yearg since
1978, contracts were finalised by
Minerals and Metals Trading Corpora-
tion for the purchase of fertilisers
from USSR during 1976—78.
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(b) Details of purchases made under
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the Annuel Trade Plan are as under:

tiliser uantity Price for M.T. in Rupers on C&FFO
- Fer i M basis
in M.T.
. 2,15,000 1 oo for 1,72,056 M T.
1976  Urea bug;ad 240 — 05
1111 0o for 55,000 M.T.
Uiea . 1,60,000 1244 75
1977 (bagged)
M.OP. . 30,000 725 95
(bulk)
1978 Urea . 1.74,000
f . It is nut considered deurable inthe public
Ammonium Sulphate " 50,000 inteicst at this stage to disclose prices,
(bulk)
i et fd Selection Scales to Officiating Schook
AT e s Tnspectors .
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9457. DR. HENRY AUSTIN:
SHRI R. V. SWAMINATHAN:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the number of the senior most
Heads of Middle Schools and Train-
ed Graduate Teachers of Higher Se-
condary Schools, who, before 1870,
werc promoted to the posts of School
Inspectors by the Municipal Corpora-
tion of Delhi and who are still un-
confirmed on their posts;

(b) whether the Ministry of Educa-
tion and Social Welfare vide its Cir-
cular No. 48-27/72 U.P.I dated 26th
Nov., 1971 sanctioned Selection Scales
of lower grades in which teachers had
been confirmed though they were
officiating on higher posts, w.etf. 5th
Sepiember, 1971;

(c) whether the officiating School
Inspectors have been placed in the
Selection Scales of their substantive
respective lower posts of Teachers
against which they stand confirmed:
and

(d) if not, whether their cases will
be gettled by 30th June, 19787
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKA-
TAKI): (a) Headmasters Middle
schools—18, Trained Graduate Teacher
—1.

(b) Yes, Sir.

(¢} and (d). According to informa-
tion furnished by the Municipal Cor-
poration of Delhi, the posts of Head-
masters of Middle schools and Trained
Graduate Teachers were transferred to
the Directorate of Education, Delhi
Administration, with effect from 1st
July, 1970, which was much before the
date, namely, 5th September, 1971, from
which Selection Grades were sanction-
ed by Government for various cate-
gories of teachers. Ag there are no
posts in the concerned lower cate-
gories in the Municipal Corporation of
Deihi, the question of grant of Selec-
tion Grade to the concerned School
Inspectors does not arise.

Calamities Fund

8458. SHRIMATI PARVATI DEVI:
Wil the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Government propose
to create “Calamities Fund” to relieve
people from natural and man-made
calamities which can strike any part
of the country; and

(b) if so, the detalls thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). There is no proposal to create
‘Calamities Fund' at the moment to re-
lieve people from natural and man-
made calamities. However, on the
recommendations of the Sixth Finance
Commission, State Governments have
been provided with enhanced annual
margin money for carrying out relief
operations in the areas affected by
natural calamities.

Benefits of leave, pension etc. fto
N.F.C. Instructors Transferred to
Delhi Administration

9459. SHRI 8. 8. DAS: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether the services of National
Fitness Corps (NFC) instructors were
transferred from Centre to Delhi Ad-
ministration vide letter No, A-22020/
30/73 nfc dated the 20th October, 1474;

(b) if so, whether they are entitled
to enjoy the benefits of leave, pen-
sion, gratuity etc. on the services ren-
dered under the Central Govern-
ment; and

(¢) whether they can seek volun-
tary retirement after completing 20
years of consolidated service in both
the Departments?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
{a) to (c). The erstwhile National Dis-
cipline Scheme instructors were ab-
sorbed by Delhi Administration as also
by other States and Union Terrilories,
as a result of introduction of the Na-
tional Fitness Corps Programme as a
part of Physical Education activities
in schools. The letter referred to in
Question has no bearing on the gues-
tion of absorplion of these instructors.
These instructors have been allowed to
carry benefits of leave etc. for the ser-
vice rendered under the Central Gov-
ernment prior to their absorption in
Delhi Administration. They will have
all the benefits under the Central Civil
Service Ruleg regarding leave, pension,
gratuity ete.

Strike by F.C.1. Employees in Delhi
$460. SHRI FAQUIR ALI ANSARI:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:
(a) whether it is a fact that the

employees of the Food Corporation of
India in Delhi had gone on strike in

godowhs;
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(b) if so, the number of employees
of the Corporation godowns who went
on strike and the number of days
they remained on strike;

(c) what were their demands;

(d) the extent to which the supply
of food articles to fair price shops in
Delhi was disrupted due to the above
strike; and

(e) the reaction of the Government
towards their demands?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b). Food Cor-
poration of India have reported that
two hundred Category III employees
of the Delhi Region observed work-to-
rule for 20 days from 16-11-77 includ-
ing one day of total stoppage of work
on 19-12-77 and refused to work over.
time on Sundays and holidays,

(c) Their demands related 1o pay-
ment of overtime allowance and can-
cellation of transfer orders of Assis-
tant Grade I (Depot) and Assistant
Manager (Depot) from Delhi.

(d) There wag no disruption in the
working of public distribution system.

(e) The FCI have reported that they
have now decided to pay overlime
allowance for working on Sundays and
holidays in exceptional circumstances
only where the competent authority is
satisfled that it is not possible to grant
compensatory leave to the employee
concerned. The management have also
decided to regulate {ransfers of staff
from Delhi to other depots within the
Northern Zone on the basis of inter
se jority, {.e. to be retained
and juniors to move out,

Admission to Higher Education

9461. SHRI RAMDEO SINGH: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
fo state:

(a) whether Government  have
drawn up new schemes regulating
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admissions to higher education on the
basis of social needs and employ-
ment opportunities;

(b) what special memsures are
propogsed to be taken for giving
higher education to the backward
classes including the tribals and the
scheduled castes; and

(c) the details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) to (c). The policy frame for the
development of higher education dur-
ing the next 10—15 years adopted by
the University Grants Commission en-
visages, among oOthers, a policy of
selective admissions to full-time insti-
tutions of higher education at first-
degree and post-graduate levels on
the basis of merit with reservation of
at least half the seats for all weaker
sections, It also visualises provision
for talented but economically weaker
students to pursue their studies on a
whole-time basis by ensuring to them
the full cost of their education through
appropriate bursaries, for which funds
muy be raised from public and private
bodies. The detailed programmes for
this purpose have yet to be drawn up.

wenfudt % wogfew wnfidt v
uqgfen wnfedt & sfi

9462, St WA AT e : WY
frrmrier it wrare: evar gl Wt grarie
Hefr oy qwe &7 g W @ wur af
1971 % Wi yrfssa™ q@ & svow
wra ¥ wig wpgfew sifel ear
wgfew wawfeat & wonfamt
arhifrer sforr w37 ¥y gfn wmifenr
HIA HT W T T ¥ fararcrefoy

g?

fanfe st e vt gfer ol
g v ¥ T st (ot o
frwe) : wTRrdw Sk 1971 w
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wrar wig gdr  worfeat e
wpg e srftrdt e wepgfe srrsifaa
¥ sfwr W mfver & & &k gwiw
& fag ey G THTW B TG
goaid  gmad dmT wT o &

Age wadwy & faewna wfewat w
LU L

9463. &Y ANFFA  WET BEA
ot :

ot gtey faww

v fratw sl s @ gf
Wit grafy #dt g seway & fam
aft & mt F 12 w1077 &
wACGIEA qvT H@_GT 3552 % TNV F
gEeg W Ng S A7 v owdm fE

(w) wa faafor snd g gy w7
& o i 8w 4t w1 OTF AT g
& &dw g =% §, v wfagewi sy
T A WV oSt 7 ¥ 9 & W
wrOT §

(&) =g ang & soaeat
¥faezadi g

() wir g wfagen o w&
WYX ared WP A wE wT A
wfiew (afe (raffe G oft g ot
wa % ; W

(w) wfir & st vy gk vy,
gaw wiwerd & e fieg wrv aic
et gt faefw @fr w fow werx
waTawT e S 7

firntfor site wmarw ey gfe wite
gwafe st (ot fawmre ) : (%)
i &1 dvive quT §O W o
afa g1

(&) ag wwaiq wfafem &
yaet & fasg §)

(7) woe *Y grawE ST
wrew %¢ A1 vk &1 ¥e whea W
wrer w3 & foe qdY s oo sad
Afw wfemwaT ST %o & (g Tifemw
arérer a & o awdt

(7) war® #Y W & ww
wiwga wriew 1 gorasr {dm
o & wearfem o QO %< 3 A 9
dnfeun e W faq sTdd

WEGTTRT B TG JTemTT

9464, St ¥EIM WET ;¥
e, waor weamwr Wi depfa  oely
yg Ty ®F g oW F: (v) wn
FONL W wy & g g fewd
o FeTTET w TR g feg
W &, W< g g, @) a8 FioaT
uTa WY g o ;

(w) m @ ot F weEw Ay
fawry smaE w1 Tl g e
T WiT AN WEWT mamesr T
gewrerdt WY dwar aar & WO

() TREC ANE W AW FT
aa7 favie gfeerd €7 s § 7

fowr, s wmw o wepfr
watww ¥ T Wt (st teper
tawwe) : (%) off g Twe
1958-59 ¥ W& % 7§ ¥

(=) foraror dos &)

() FEWT A WRTIET WY
¥ @ wmare a3 f7 oA oW
qeewTe gy fenr & oww e fady
gy wft & ot 1wt wg g
fewr war & fo osfa gORTC ST
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weree] ¥ wwa w1 AT ¥ SvdT
o°f faay aniaar gaole w1 Ay
fager arck fanir g Y a9y gy
ara wairs arral el ysasat v
qwisT, TEAIEIE AT W 987
geady wr faato, fdew s, yoer
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g wufe ye fawre w& § fag
anfye vt sreft § 1 aon T D@
ol Bt |ideive qRTOg ¥ I
oY wrdfam feur ST w3 gET AT
sty aur earli/dy mie /Y
F RUTAAY Y BT W )

faaTm
fusy dtq 2l & weatfiw e Y dean e anEy)
Fraq TEFT AT (searey fuwredi wigewr)  Pafered o
IR FT FH =yl
q&qr
1975 97 17 67
1976 298 20 BR
1977 110 29 60
305 66 193

Inadequate Central Assistance to
Madhya Pradesh

9465, SHRI SURYA NARAYAN
SINGH: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) detmils of the Central assis~
tance given to the State of Madhya
Pradesh during the Fifth plan period
for the Social Welfare programmes;

(b) whether it is a fact that the
assjstance provided to the State so
far was found 1o be inadequate and

(c) if g0, what Bteps are being
proposed to provide more funds to
the State for next plan period?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARX AND CULTURE (SHRI
DHANNA SINGH GULSHAN): (a) and

(b). The Department of Social Wel-
fare have some Centrally Sponsored
Schemes under which finances are
made availabie to States to implement
these programmes. The Centrally
Sponsored Schemes are;—

(i) Integrated Child Development
Services Scheme.

(ii) Functional Literacy for Adult
Women Scheme.

(iii) Special Employment Ex-
changes for the Handicapped.

(iv) Scheme for the Services for
Children in Need of Care and Pro-
tection,

The amount made available to Madhya
Pradesh for these Schemes |s
Rs. 30,65,639 during the Fifth Plan,

(c) Some additional Centrally Spon-
sored Schemes are being considered
and a final decision will be taken by
the National Development Council,
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wrerertt wft wey fawry sorarfanoe & AT ®Y £ TwTC ¥ v glE
e *Y sifer ¥ swireer W o T w5 Wil
@i ?

9466. S WTXo Wio WFMY : W7
i wite faarf w47 wg T €7 w0
wat

(%) 7Twad 7 ww feme
M or vq aiew feyr wr qr;

(&) == Rara =ogrdwy & ary
AT & A XHE A WY waawr § Wi
IAE welqw vy ieyor #
*d WY 97 ;

() oz § weay ~rgifaeor ¥
fraw 7 fog wd a1 & w1 Yar-Frga
B wWd;

(%) 3 1 =rrefanrenr wr fieta
oter g1 % w1 woar & ; Wi

(%) w1 mdw@ wonre  faee

wir wite fawrk st (st goonier
g woarerr): (%) wmrrdy siq-farame
mrdwer 10 999 1969 wY Afsw
fazr) e AT o

(&) s () g =irofaerar
¥ snuq raqia st wice Tre T
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T T €Yo THo ¥F wuer 1 WI-
iy wa-faame afufem, 1056 &
TqaeEt & wAT< = feaaor & v e
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Ira wAEE fifg oY FeRg T v
e 1 wmfawer ¥ ey
srdrw fagfear o ardd wrc m-
el & ® ¥ 7y Far-frafowr

wirm ¥ dafrqa @3 w¥ Fara A fr o §—
A mrfwor ¥ sqareiv ¥ €9 § var-Frafe
srifemw % arde
frrgfae Y
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(neer)
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(maew)
3. =gy Y €1 oRs A7 30-9-75 6-2-1976 (7aTH)
(naew)
O g — werar W Saet ¥ udt WY 9 sufwrat
o ot wft faR s=ge we dm FrT W WTAr BT §, Frewr st
wrar & e i g T 9 aufaal

(¥) ~efawer & wea i
qaeat WY frqiv wachdar sror-faere
wiafrea 1956 & Sraal & wyaic
¥ wi § faa¥ wyarc nydawor &

¥ & fom sy § o Q¥ I ®
TG TR YA G T YT
¥ =y g1 ¥w w1 St
# yierdw wa w1 wrE fasoe 7 )
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Crop Seeds Developed at Atomio
Research Centre

9467. SHRI R. V. SWAMINATHAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Atomic Research
Centre has attracted world wide
attention for its crop seeds developed
by application of nuclear techniques—
radioisotopes and radiatlons;

(b) if so, whether the centre has
received over 3000 requests, in the
month of March, 1078 for geeds frum
all over the country and from ofther
countries;

(c) if so, to what extent this will
help the Indian farmers; and

(d) whether Government have
started giving training to the far-
mers in this regard ®=nd if so, the
results achieved?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes; Sir, the Atomic Research Centre
had developed crop seeds by applica-
tion of nuclear techniques like radioiso-
topes and radiation,

(b) With the application of radiation,
improved varieties have been obtained
in groundnut, rice, arhar, sugarcane,
jute and others. When the activilies
of the Depariment of Atomic Energy
(DAE; were displayed at the D.AE
pavilion in Agri-Expo-77, a large num-
ber of farmers visited the pavilion and
indicated their requirements. Further
requests came frown farmers in Andhra
Pradesh and Tamil Nadu when All
India Radio broadcast the activities of
DAE. The total number of requests
received seed-wise are as follows:—

Groundnut . . . 1869
Muitard . s . . 1186
Tur. . . . . 830
Rice . " . . 1264
Sugarcane f . " ]

Others " . . 1]
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(c) The new varieties are likely to
give a betler yield to the farmer, there-
by incressing his net return from a
unit of land,

(d) Farmers wishing to cultivate
these varieties are being given the
appropriate extension advice,

Terms and Condition for taking over
of NFC Staft

9468, SHRI BHAGIRATH BHAN-
WAR: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUT-
TURE bhe pleused to state:

(a) whether his Ministry consti-
tuted a five member board to seitle
the terms and conditions of taking
over of M.F.C, Staff (327 NFC Ins-
tructors) by the Directorate of Edu-
cation, Delhi vide letter No. A-12034/
B/77-NFC dated 21st November, 1977;
and

(b) the progress made =0 far in
the matter?

THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND C(CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Somelime back Delhi Admi-
nistration was advised to uppoint an
“Evaluation Commitiee” inter-ulia to
make a study of working of Physical
Education Training Programme and
Spurts in Delhi Schools and to assess
the requirement of Sports Coaches and
teachers in Physical Educaticn. In the
Minstry's leiter of 21st November, 1877
names of experts in the fleld and the
matters such a Committee could look
info, were suggested.

(b) Delhi Administration has not
taken a decision in the matter so far.

Waste and Loss of Foodgrains
3480. BSHRI DHIRENDRANATH
BASU; Will the Minister of AGRICUL~
TURE AND IRRIGATION be pleased
to slate;

(a) whether in view of the fact
that 4047 tonnes of foodgrains have



9 Written Answers VAISAKHA 18, 1000 (SAKA) Written Answers 130

been found unfit for humapn con-
sumption in West Bengal Godowns
alone ag stated in reply to Question
No, 4819 on 27th March, 1878, Gov-
ernment have set up a machinery to
find out how much total quantity of
foodgralns ig unfit for human con-
sumption in all the States of India
and whether the Vigilence and Se-
curity Division of the Corporation of
India has submitted any report after
their surprise checks in both storage
and transit;

(b) whether any action has been
taken against the concerned officials
and contractors for the loss of huge
qu;nthy of foodgrains during transit;
an

(¢) whether Government are con-
pidering to construct godowns in
safer areag for proper storage of
foodgrains and making adeguate
arrangement for their safeguard?

THE MINISTER OF AGRICUL-
TURE AND IZPIGATION (SHRL
SURJIT SINGH BARNALA): (a)
A quantity of 0.52 lakh tonnes (includ-
itg 4947 tonnes in West Bengal; was
lying in the godowns of Food Corpora-
tion of India as damaged and unfit for
human consumption as on 1st April.
1978. These stocks were mainly da-
maged due to heavy rains, floods cy-
clones etc., in CAP storage besides tran-
sit. Regular inspection by Senior Qua-
lity Control Oficers and Vigilance &
Becurity Divisions of the Corporation is
conducted. A Special Squad conducted
surprise checks at Brooklyn and Jinjra-
pool Depots of F.C.I at Calcutta in
1076 and 1977. Aciion ageinst the
delinguent officlals has been taken.

(b) Action is taken against the de-
faulting officials and contractors when-
ever the loss of foodgrains is attributed
to their negligence,

(c) Additional covered storage accom-
modation ig being established for the
préper storage of foodgrains. While
doing so, locations are selected cave-
Mlytomrethntutarumﬁbh
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the sites are such which are not liable
to be affected by floods due to rain or
cyclone.

Horticulture Research Centre at..
Vejalpur, Gujarst

9470. SHRI HITENDRA DESAIL:
Will the Miuster of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether it is a fact that Gov-
ernment have taken a decision for
the establishment of the Indian
Horticulture Research Centre for
Tribal Area at Vejalpur, District
Panchmahals in Gujarat;

(b) are Government having second
thoughts about it; and

{c) will Government establish ¢hs
proposed centre at an early dats?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, the Indian Council of Agricultural
Research New Delhi had tentatively
decided to establish a Regional Station
for Horticulture &t a site in Vejalpur
near Godhra in district Panchmahal of
Gujarat State,

(b) and (c). Before starting the work
of the Station a Technical Committee
was appointed {o examine the various
details of the proposed project. The
Committee brought out twn main points,
namely, the absence of adeguate
groundwater resources and the occur-
rence of hard pan in the soil profile be-
low 3 ft. depth. Since these two points
had to be examined in detail and the
variousg aliernatives considered, an ex-
pert team consisting of the Director
National Bureau of Soill Survey and
Land Use Planning. Project Director,
Water Technology Centre, Indian Agri-
cultural Research Institute New Delhi
ang the Director of Research, Gujarat
Agricultural University was appointed
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by the Council. This Committee visit-
ed the site on April 30, 1878 alongwith
the Vice Chancellor, Gujarat Agricul-
tural University and the represenla-
tives of the State Government. Prior
to the vimt of the above team a special
team was deputed to carry out the soil
survey of the proposed farm area. In-
formation on the possibility of develop-
ing surface water resources was also
obtained, The Committee was of the
view that with careful soill and water
management and by providing lift irri-
gation facilities it would be possible 1o
establish the farm at Vejalpur, Godhra.
On the receipt of the detailed report of
the Committee the Council would take
suitable steps on the establishment of
the Station.

Price of Russian, Combine Harvestex

9471. DR. BALDEV PRAKASH:
Will the Minister of AGRICULTURE
‘AND IRRIGATION be pleased
to refer 1o the reply given
to Unstarred Question No. 160
on 14th November, 1877 regarding
Russian Combine Harvester SKFP-4A
and gtate:

(a) whether the Russian Combines
sold to the unemployed englneers
were of old model;

(b) were the combines vested, as
per aggreement and preconditions;

(c) is it a fact that price of com-
bine has not been fixed so far; and

(d) ig there any arrangement {o
look after the service, repairs and
spare parts of these combines?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The SKP-4A Russian combines import-
ed into the country were new machines,
1t is Jearnt that this model has not been
manufactured gince 1974,
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(b) The impor{ of these combines was
aliowed by the Ministry on the clear
indication from the importing Agro-In-
dustiies Corporations that they were
fully satisfled about their technical
specifications, quality and performance
and their readiness to jmport them even
‘without a test at the Government Test~
ing Station, Budni. However by way
of caution but not as a pre-condition a
clause was incorporated in the contract
between the parties to the transaction
providing for a test at Budnl. It has
not so far been possible to carry out
this test.

(c) The price at which the combines
were sold to the agro-service entrepre-
neurs was tentative. Efforts are under
way to fix the final price,

(d» Yes, Sir.

Criteria for Advance of Loan to Smay
Farmers

4472. SHRI C. K. JAFFER SHARIEF :
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) the criteria Government have
laid down for the definition of ‘small
farmers’ in drought prone areas for
:?:! purpose of eligibility for loans;

(b) whether Government propose
to revise its decision in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) The definition
of small and marginal farmers in
drought prone areas has been worked
out on the basis of the nature of irriga-
tion and the productivity levels of im-
portant crops in these areas. The defl-
nition is for the purpose of eligibility
for subsidy.

(b) There is no proposal to revise the
definition,
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Statement
Definition of Small and Marginal Formers under the D.P.A.P.
(In Hects.)
-
3 District Small Farmer Marginal Farmer
tate
(DPAP areas) Irrigaied Unirr-  Irrigated  Unirri-
gated gated
] 2 3 4 5 &
Andhra Pradesh , Anmﬁhmm;i mei
asar
. -;Enh 150 3100 075 150
Bihar . . Palamau, Monghyr, Nawadah
& Rohtas , Yl’ . . 1:00 200 o850 1:00
Gujarat
(a) Arid areas Kutch, Banaskantha and Mech-
sana . . 5 . . 1'50 7' 00 o775 55
b) Semi-arid  Surendranagar, Rajkot,
) Arcas ; . i, hnchma'}m
1'50 800 o078 150
Haryana . . Mohindergarh, Bhiwani and
Rohtak . ) . . 150 700 075 3'50
Jammu & Kashmir Doda and Parts of Udbampur . 1°50 g 00 075 1'50
e
Karnataka . . Bj Dharwar,
I L , Bk
lary, Tumkur, "
Kolar and 1" 50 §+00 075 150
Madhya Prades Jhabus, Dhar, Sidhi, Betul,
Khargone, 100 2:00 o850 100
Maharashtra .  Nasik, Ahmed:;:n. Pune, Sat-
ara, Sangli and Sholapur . 150 8:00 075 150
Ovissa . » Phulbani and Kalahandi . . 100 2°00 0-30 1°00
R ajasthan
(a) Arid Aress 1 ) . .
Jth.ner Barmer Nlmur, Ja- 5 1ore0 e it
lore,hh,chnnmdjodhw 1'50 7100 o075 3'50
(b) Semi-arid u, , Dungarpur,
areas, lﬁn?l:man . 1-50 §°00 075 1'g0
TamilNadu . Ramanathapuram and Dharam-
puri : : = s 1-00 2-00 0°50 1:00

Uttar Pradesh . y Vi Allahabad
M,mm“n:aw' 100 2'00 o050 o0
West Bengal .  Purulia, Bankura and Midose
pur . . . f ¥ 1*00 2+ 00 0'50 1'00
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Anomaly in Pay of Headmasters and
T. G. Teachers

§473. SHRI SHIV NARAIN SARSO-
NIA: WII the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether most of the Head-
masters in Middle Schooly of Delhi
have been for the last over six years
getting much less pay than their
subordinate Treined Graduate
‘Teachers working under them;

(b) whether this anomaly has
arisen due to erroneous gtructure of
Selection Grades viz,, both the muni-
mum and maximum of the Selection
Grade attacheg to the lower post of
Trained Graduate Teachers exceeds
the higher post of Headm@8sters;

(¢) whether serious grievance has
been brought to the notice of the
Government in the matter by various
Teachers Associations and alse by
many Members of the Parliament; and

(d) if so, what steps Government
have taken tp femowe thelr over six
yearg old anomaly und how much
time it will take still to do justice
with~the Heads of the Institutions?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMAT1 RENUKA DEVI BARA-
KATAKI): (a) Yes, Sir.

(b) The anomaly has substantially
arisen because of the facl that Selec-
tion Grade of Trained Graduate Teach-
ers |5 better than the ordinary scale of
the post of Headmaster, Middle school,
although the maximum of the former
scale ig lower than the maximum of
the laiter scale.

(c) Yes Sir.

(d) Similar anomaly exists in the
case of other categories of teachers in
Delhi Administration. Various admi-
nistrative, legal and financial implica-
tlons are involved in removing the
anomaly. The matttr is under consi-
deration of the Delhi Administration.
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Request from Punjab Eice Millers
Assoolation to help disposal of
Rice Bran

9475. SHRI JANARDHANA POO-
JARY . Will the Minister of AGRICUL~
TURE AND IRRIGATION be pleased
to state:

(a) whether the Punjup Rice
Millers Assoclation has urged the
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Centre to help disposal of rice bran
accumulated last year; and

(b) if so, the reaction of the Gov-
ernment thereon?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). A representation has been re-
ceived from the Punjab Rice Millers
Association for assistance in the dis-
posal of large stocks of rice bran. A
report has been called for from the
Government of Punjab which is await-
ed.

fea wé 1078-79 % for wrw T
weramw feay we

9476. stvimr www Fey: W
wie st fawik 5# a3 7% W w0
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(7) w& ,1977-78 ¥ ¥f, wrww,
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5. difeme & & ¥
T A el ST itg
Ty A Wy <@
frirr e o7 WAy
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wifewe w7 &1 M9W
® WA A U
g oY " & Wy
fria g av ¥
Triw & &re seav

6. FFIAT

41.0146
63.6800

HIT 456, 0146

Promotions in Central Water
Commission

9477. SHRI SAUGATA ROY: Wil
the Minuster of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether it is a fact that in the
Central Water Commission e&d hoc
promotions to the non-selection posts
of Deputy Directors/Executive En-
gineers have recently been ordered
violating seniority;

(b) it so, the reasons thereof;

(c) whether it i» a fact that in the
same Organisation diploma holders
areé being promoted to the Senlor
Class I posts ignoring the claims of
qualified officlals; and

(d) if so, is the Government con-
templating to hold an enquiry?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): ()
to (c). In accordance with the provi-
sions of Central Water Engineering
(Group A) Service Rules, 75 pér cent
of the posts in the grade of Deputy Di-
rector/Executive Engineer in the Cen-
tral Water Commission are required to
be filled by promotion of departmental
officers and remaining 25 per cent hy
appointment, on deputstion basis of
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officers of varlous State Governments.
The Service Rules lay down that de-
partmental officers, who possess not less
than 4} years service in the grade of
Assistant Director/Assistant Executive
Engineer/Research Officer would be
eligible for consideration for promotion
to the above grade. Furlher, as per the
Recruitment Rules service in the Class
11 grade of Extra Assistant Director/
Assistant Englneer/Assistani Research
Officer to the extent of half of each
enmpleted year, subject to a maximum
of 21 years, 1» treated as service in the
grade of Assistant Director/Assistant
Excculive Engineer/Research Offlcer
for computing the prescribed length of
service for the purpose of determining
the eligibility of officers for promo-
tion as Depuly Director/Executive
Engineer., It has also been laid
down that all the Assistant Di-
rectors/ Assistant Executive Engi-
neers/ Research  Officers will be
required to pass a departmental exami-
nation to become eligible for promo-
tion to the next higher grade of Deputy
Director/Executive Engineer, All As-
sistant Directors, who fulfill the above
prescribed criteria are eligible for pro-
motion as Deputy Director/ Executive

Engineey irrespective of the position .

whether they possess a degree or diplo-
ma in engineering. In order to fill up
promotion guota vacancies in the above
grade, Departmental Promotion Com-
mittee (Group A} met recently and pre-
pared a panel of officers, who fulfilled/
would fulfill the prescribed critena
during the currency of the panel and
were found fit for promotion.

(d) Does not arise.
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wrlfegt wr arenfws wiorer feut o
< ¢ | wefy, §9 wrafce ghead
wTA Wy ) § TR wreies qdoor ¥
qrarz 9T frqfaimeor 740t & 74X 06
o gfearet ¥ frg gfvan v oft 934

Number of Destrted Families
retursed

$482. SBHRI CHITTA BASU: Will the
Minster of WORKS AND HOUBING
AND SUPPLY AND REHABILITA-
TION be pleased to refer to the state-
ment made in response to the call-
attention notice in the Lok Sabha on
sth March, 1978; and state:

(a) the number of deserted families
who have since returned to the reha-
bilitation sites; and

(b) the steps taken to prevent
further desertion from Dandakaranya?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (BHRI RAM KIN-
KAR): (a) 1419 families have since
returned to rehabilitation sitea/ Karm:
shibirg in the Dandakaranya Project
while another 280 familles belonging to
other rehabilitation sites/ worksite
camps (including some unsponsored fa-
milies) have also beén teturned to Dan-
dskaranya by the Government of West
Bengal.

(b) The following steps have been
taken by the Central and State Govern-
ments and the Dandakaranya Project
authorities to prevent desertions:—-

1) Boon after desertions started,
Dandakaranya Project autho-
rities organised 25 parties be-
sides its 4 Publielty Units to
counter the false and motivated
propaganda by the interested
parties, notably Udabastu Un-
neysrsil Samity, luring the
settlers with hope of settlement
in Sunderbans area in West
Bengal and persuade the settl-

MAY &, 1978
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ers 10 stny oo ag there was no
land available in Sunderbans
or any other area of West Ben-
gl

(ii) Printed coples of an appeal

issued by the Chief Minister
of West Bengal on 10th March
1978 advising the settlers and
{families of displaced persons
in Karmi ghibirs to stay on in
Dandakaranya in the absence
of any scope for settlement in
Sunderbans were distributed
to settlers by a team com-
posed of Director General (Re-
habilitation, of the Depariment
of Rehabilitation and the Re-
habilitation Commissioner of
West Bengal, with an assurance
that their legitimate grievan-
ces, if any would be duly look-
ed into by the Btate and the
Project authorities.

(ill) A delegation of 2 Ministers 6

MLAs and 2 non-officials spon-
sored by the Government of
West Bengal visited Malkangirj
and Umerkote Zoney of Danda-
karanya Project from 21st to
25th March, 1978 and advised
ihe settlers to stay on in Dan-
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(v} The Department of Rehabilita-
tion have agreed to permit
these families to return to
their respeciive rehabilitation
sites and kcrmi shibirs/work-
site camps, notwithstanding
the general policy of debarr-
ing displaced persong from
fresh rellef rehabilitation as-
sistance in case of desertion.
On return {0 Dandakaranya
deserter families are provided
food and transportation facl-
lities hy the Project authori-
ties during ‘he period of traa-
sit to their respective rehabi-
litation sites/karmi shibirs.

(vi) The Governments of Orissa
and Madhya Pradesh have
been requested to make all
out efforts to prevent the
movement of migrant familles
to West Bengal The Chief
Administrator Dandakaranya
is 8lso keeping close liaison
with the local authorities and
the Governments of Orisiu,
Madhya Pradesh and West
Bengal in this regard.
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&1 a7 ®ATY & feq Wit s §
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g qAQ-waw & waly  srefws
w5 wF F dafaw Eo

Service conditions of Non-Teaching
Employees of AM.U.

0405, SHR1I RAM PRASAD DESH-
MUKH: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) what are the regulations co-
vering the terms and conditiong of
services of non-teaching employeey of
Aligarh Muslim University by promo-
tion;

(b) whether Government propose to
examine the list of Assistant Registrar
and equivalent post which was de-
clared on 1st May, 1976; and

(e) whether the promotions were
not given to those persons whg have
their names in seniority list?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) A copy of Regulations gov-
erning the terms and conditions of
service of non-teaching siafl, approved
by the Executive Countil of the AL
garh Musglim University on 8th April,
1972 is lald om the Table of the
House. [Placed in Library See No.
LT-2272/78]).

(b) and (c). According to the infor-
mation furnished by the Aligarh Mus-
lIim University, 50 per cent of the nest
of Assistant Registrar and equivalent
are filled by promotion, subject to effi-
clency ana merit and 50 per cent by
Open recruitment, Selection to the
post in promotion quota i made on
the recommendation of duly constitut-
ed Selection Committees.

wist ot & e
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Development of Andaman and Nicobar
Islands for Rehabilitation of Migrants
from East Pakistap

9487. SHRI SAMAR GUHA: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATICN be pleased to state:

(a) whether a high power com-
mittee, called “The Inter-Depart-
mental Team on Accelerated Develop-
ment Programmes for Andaman and
Nicobar Islands” submitted g Report
to the Government in 1965 after
making field survey of all the factors
concerned with development of these
Islands;

(b) whether the ‘Team’ was “as-
ked to draw up ap integrated plan
for the development of the Islands
particularly for ths DPUurpose of reha-
bilitation of migrants from East Paki-
stan”;

(c) if so, whether the Team recom-
mended rehabilitation of 1,75,000 East
Pakistay, refugeeg successively by the
end of 4th and 5th Plans in these
Islands;

(d) it so, the reasons for not im-
plementing these recommendations up-
till now; and

(e) when Government will take
steps to implement them?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRT RAM KILI-
KAR): (a) and (b). Yes, Sir.

(c) No Sir. The Team recommend-
ed the development of settlements of
people with diverse cultural and other
backgrounds keeping in view the skill
requirements in primary and non-pri-
mary sectors, need for manpower of
different occupational backgrounds
and need for sturdies stock of people
including a large proportion of ex-
servicemen in national interest. In
fact the Team recommended a major
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change in the erstwhile policy of co-
lonisation, which aimed essentially at
the rehabilitation of wmigrants from
East Pakistan.

The Team also visualised a doubl-
ing of the population in about 5 years
and thought that by the end of 1971,
the Islandg should be able to support
and additional popu'ation of about
75,000 bringing th total to 1.5 lakhs,
with a further increase of 1.00 lakhs
by the end of the 5th Plan inclusive
of natural growth, The Team did not
recommended rehabilitation of 1,75,000
East Pakistan refugees exclusively.

{d) and (e). The implementation of
the recommendations f the Team de-
pended upon various factors, namely
release of land, availability of mi-
granis/repatriates, developmeni of in-
frastructure etc. So far, 4,220 hectares
of land have been reclzimed and 1,195
families settled thereon, including 805
families of displaced persons from
former East Pakistan, 66 repatriates
from Sri Lanka 37 irom Burma and
287 families of ex-servicemen. Fur-
ther, the recommendations of the Team
were subsequently reviewed from time
to time, as mentioned below:—

(1) In her directive of March,
1975 the Prime Minister de-
sired that thorough review of
the feasibility of the project
must be made with particular
reference to the effect of de-
forestation in the Island. A
Multi-Disciplinary Team of
officers of the various Depart-
ments  accordingly  visited
these Islands and submitted
its report in May, 1975. They
recommended adequate mea-
sures for soil eonservation and
selection of areas. The fuiure
release of land for deforesta-
tion was first to be considered
by the Task Force and later
examined by the Land Use
Committee before the release
of land could be ordered by
the Ministry of Agriculture.

1124 L.S—0

(2) The services of an Expert
from International Union for
Conservation of Nature for
studying the impact of defor-
estation on fhe environment
and suitability of forest areas
for rehabilitation and other
purposes, was obtained by
the Ministry of Agriculture.
The recommendations of the
Expert related to the continu-
ance of moratorium on forest
falling for settlement or plan-
tation.

13) The Home Minister's Advisory
Committee also made it very
clear that future felling of
forests without thorough ex-
amination of environmental
and ecological examination
was out of question.

(4) The Secretaries’ Committes
headed by the Cabinet Secre-
tary which visited these Is-
lands in December, 1976 re-
commended that felling more
and more forest for cultiva-
tion wwas not a healthy trend.
They agreed that mainteance
of ecology was of a permanent
consideration.

In view of the foregoing, there is no
scope for any further rehabilitation of
erstwhile East Pakistan migrants in
these Islands. Plaing have also since
been made for the settlement of all
the remaining families of displaced
persons at present in camps on the
mainland, mainly in Dandakaranya.

Rice Requirement in Delhi

0488. SHRI NARENDRA SINGH:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased fo
state:

(a) total requirements of rice of
various varieties for consumers in
Delhi, variety-wise; and

(b) whether the requirement is
met by the Food Corporation of India
through itg retailers?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) and (b). The requirement
of rice for publle distribution in Delhi,
as intimated by the Delhi Administra-
tion is 4,500 tonnes per month. This
quantity is allotted in full to Delhi
Administration from the Central Pool.
The issue of rice to the Fair Price
Shops is made from the godowns of the
F.CI, on the basis of the allotments
made to the individual Fair Price Shops
by the Delhi Administration. The
Delhi Administration are desirous of
getting a part of their monthly allot-
ment in the shape of basmati/parmal
vaieties of rice. As stocks of basmati/
parmal rice are not available in Central
Pool IR-8/Gebmi vaniety of rice is
being issued by F.C.L to the Delhi Ad-
ministration at present. It ls, how-
ever, ensured that rice supplied is of
fair average quality and conforms to
ihe specifications laid down by the
Government.

Implementation of Sites and Services
Scheme for the Better off Section of
the Society in the Country

9489. SHRI RAGAVALU MOHANA-~
RANGIAM: Will the Minjster of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state:

(a) whether Government have con-
sidereq the possibility of implement-
ing sites and services scheme not
only as a measure of slum clearance/
improvement but also as a plan to
house better off sections of society
as well; and

(b) whether in view of the capacity
of existing house owners in. urban
centres and the exorbitant rent eharged
government propose to relieve the
misery of middle classes as well by
such ap imaginative measure?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The sites and
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services scheme is essentially intended
for persons belenging to the economi-
cally weaker sections and the low im=
come group. At present there is no
proposal to extend the scope of the
scheme to cover other categories of
persons.
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Allotment of Government Accommoda-
tien to the Jr. Engineers attached to
CPWD Enquiry Offices

8492 SHRI R. K. AMIN: Will the
Minister of WORKS and HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether it is a fact that Junior
Engineers attached to the Enquiry
Offices CPWD. are allotted ac-
commodation nearer the place of

posting;

(b) whether such a facility is also
provided to the Junior Engineers own-
ing houses at their place of duty;

(c) if g0, thy number of such Junior
Engineers;

(d) whethe, such Junior Engineers
were exempted from the payment of
Market rent during the emergency;
and

(e) the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR1 SIKANDAR
BAKHT): (a) In the new Enquiry
offices, a provision is generally made
for the construction of quarters for
some essential staff, including the
Junior Engineer. However, where the
Enquiry Offices do not have such a
residential complex and, the quarters
available are in the general pool, allot-
meént of a residence near the place of
work depends on itg availability, the
relative priority to the Junior Engineer
and other applicants etc.

(b) to (e). Requisite inormation is
being collected and will be laid on the
Table of the House.
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Criteriy for Reloense of Peol Fertiliner

.9493. SHRI K. PRADHANI: W1l the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the criteria Government has
laid down in the release of pool ferti-
lisers 1o the private sector for the
guidance of the State Government;

(b) whether some Statey havy sug-
gested some measures to be taken
in thiz regard; and

(c) if o0, the details thereof and
reaction of Central Government there-
on?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The Govern-
ment of India has laid down the follow-
ing criteria/conditions for realloiment
of Pool fertilisers by the State Govern-
ments to the private trade:

(i) Reallotment of Pool fertiliser
to the private trade will be at the
discretion of the State Government.

(i) Ammonium Sulphate Calcium
Ammonium Nitrate and Di-ammo-
ium Phospate wil] not be reallofted
to the private trade, as they are in
short supply.

(iiiy The dealers, who have been
held guilty of any maipractices
under the Fertiliser (Control) Order
1857, will not be reallotted any Pool
fertilisers.

(Iv) While reallotting, preference
should be given to Agro Services
Centres, unemployed agricultural
graduates and other educated un-
employed persons living in villages,

percentage of quota may be
reserved for these categories, while
Teallbtting fertilisers to private
parties.

(v) Periodical checks and surprise
inspections of such private dealers as
are selling Pool fertilisers, may be
made, so that adulteration or over-
charging are not done.
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(b} No, Bir.
(c) Question does not arise.

Irrigation Projects iy Gujarat i gext
Five Year Plan

9494. SHRI AHMED M. PATEL:
Will the Minister of AGRICULTURR
AND IRRIGATION be pleased to
state ;

(a) whether any provision has been
made in the next Five Year Plan to
increase the lrrigation projecis in the
Gujarat State; and

(b) if so, the details therefor?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b). The
Sixth Five Year Plan (1978—83) is yet
to be finalised. The Government of
Gujarat have, however, intimated that
an outlay of Rs, 620 crores is tentatively
envisaged towards major and medium
irrigation projects. During the Fifth
Plan the outlay provided for the State
for this sector was Rs, 25834 crores.

Impact of Low Cost Housing Schemes
by N.B.O. and other Ormganimttons

9495. SHRI A. BALA PAJANOR:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the precise impact of low cost
housing as evclved by N.BO. and
other organisations;

(b) the cost of such houses;

(e) the programmes of develop-
ment of low coet housing in the light
of results already achieved;

(d) the basis on which residents
have been selected for experimental
living in low cost demonstration
houses and the rents realised; and

(e) the precise results noticed out
of such experimental Hving?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The concept of low cost
house designs evolved by NBO jncorpo-
rating use of local materials and inno-
vatlons in design and construction
techniques is being adopted by various
State Governments, Housing Boards,
ete, with modifications to suit local
conditions. Housing and Utban Deve-
lopment Corporation hag stpulated
ceilings on cost of construction of
dwelling umits for different income
categories. The celings are intended
to facilitate construction of houses
within the paying capacity of each
income group. Low cost housing pro-
moted by HUDCO is aimed at provid-
ing shelter at a cost, well below these

ceilings.

{b) The cost of houses varies from
region to region. However, the low
cost houses which were put up at the
exhibition of low cost demonstration
houses at Bersarai New Delhi, ranged
from Rs. 3,790 to Rs. 8.620 in respect
of houses for economically weaker gec
{lons and from Rs. 10,080 to Rs. 15.000
in respect of LIG houses. Rural houses
costing Jess than Rs. 3,000 were put up
at this exhibition. The houses con-
structed yunder HUDCO's demonstration
projects by the housing agenciles have
all inclusive costs, varying between
Rs. 5,000 to Rs. 8,000 per unit.

(c) The concepts, techniques and
designg of JIow cost housing being sug-
gested by NBO are being adopted by
wvarious State PWDs, Housing Boards
and construction agencies, etc. Follow-
up action is being taken by NBO in
this regard.

HUDCO is exploring the possibilities
of assisting such demonstration pro-
jects for as many borrowing agencies
as possible, wherever difficulties are
experlenced in constructing houses at
low cost. Besides these demonstration
projects, HUDCO is also conducting ®
low cost housing competition every
¥ear for urban or rural housing. These
<ompetitions are now made “imple-

mentation oriented competitions”
where the prizes are given to the com-
pleted houses constructed at low cost
Such a competition conducted in 1878,
has resulteq in comstruction of 1400
houses at a cost ranging between
Rs, 4,500 to Rs, 8,000.

(d) Low cost demonstration houses
are generally allotted by the concerned
housing agencies on their normal allot~
ment terms by following the normal
procedure of the concerned Housing
Agencies.

(¢) One demonstiration project has
already been completed at Agra by the
U.P. Housing and Development Board.
This project had a good impact on
construction of low-cost houses in
U.P. After the completion of this pro-
ject more than 5,000 Jow-cost houses
have been planned and constructed by
the UP. Housing and Development
Board and the Lucknow Development
Authority.

Baffer Stock of Sugar by Earmaiaks

8486. SHRI K. MALLANNA: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether it is a fact that the
Karnataka Government has decided
to build up a buffer stock of sugar so
that it could fall back upon it in times
of shortage;

(b) if so, whether the State Gov-
ernment of Karnataka hag also
approached the Central Government
in this regard; and

(e) if so, the reaction of Central
Government thereto?

THE MINISTER OF STATE IN THN
MINISTRY OF AGRICULTURE and
IRRIGATION (SHRT BHANU PRATAP
SINGH): (a) and (b). Recently the
Karnataka Government have sent a
proposal for building up a buffer stock
of levy sugar and for this purpose
have requested that an additional
allotment of 5440 tonnes of levy sugar
may be given to them.
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Pecdgrain Production
9407, SHRI G Y. KRISHNAN;

SHRI RAM SEWAK
HAZARI:

Will the Minister of AGRICULTURE
AND 1RRIGATION be pledied to state:

(a) the figures of production of
foodgrnins in the country during the
years 1976-77 and 1977-78 and the
anticipated production during 1978-79;

{b) the names of the States which
have crossed the targety of production
as foodgruins; and

(c) the incentives Government have
given tn the farmers in this regard?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
BINGH BARNALA) (u) The produc-
flon of good grains was estimated
during 1976-77 at 111.57 milliog tonnes
aguinst the target of 116.0 million
tonnes. The final estimates of produc-
tuon of foodgrains for 1977-78 are not
yet due from the State Governments.
However, according to current reports,
the production of foodgrains during
1977-18 is likely to be about 123 mil-
lion tonnes. The target of production
of foodgraing during 1978-79 has not
¥et been finallsed.

(b) The States of Haryana, Maha-
rashtra, Meghalaya and Punjab had
exceeded the target during 1976-77.
During 1877-78, a number of States are
likely to achieve the targets.

{c) Numerous meagures have been
taken during the year for providing
incentives to the farmers for securing
increased agricultural productlon. The
procurement and support prices of a
number- of agricultural commodities
were raised, The procurement price
of whiat was increased by Ra, § per
quintal during the marketing season
1977-78 and has been further enhanced
by Rs. 2.50 per quintal during the
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paign was launched and a number of
spectal programmes undertaken. In
addition, the retail price of urea was
reduced by Rs. 100 per tonne in Octo~
ber 1977 to encourage increased con-
sumption of fertilisers. The Intensive
fertiliser promotion campaign was ex
tended to 68 districts during kharift
1877 78 and to 75 districtg during rabi
187778 The nel work of retail distri-
bution points was substantially increas-
ed to ensure easy and uninterrupted
availlabihty of fertilisers in the inter-
jor areas, Plan protection (facilities
have been extended to an area of about
75 million hectares. With a view to-
ensuring quick transfer of technology
to the farmers, an eflective and orga-
nised agricultural extension approach
under the Training and Visits System’
has been evolved and the same has
already been tried out in six States.

Schools and Colleges in Tribal Areas

9498, SHRI KANWAR LAL GUPTA:

Will the Minister of EDUCATION,
SOCIAL, WELFARE AND CULTURE
be pleased to state:

(a) the total number of schools and
colleges in tribal areas in each State;

(b) the number of students study-
ing in those colleges and schools in
each State;

(c) the figures of the girl students
and male students; and

(d) how many new colleges and
schools arg being opened in tribal
areas during 1978-79?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUDER):
(a) to (d). Information is being collect-
ted from the State Governments and
will be laid on the Table of the Babha.
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Changes in Price of Milk by Delhi

Milk Scheme

9499, SHRI DALPAT SINGH PARA-
STE: W111 the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
io state:

(a). the number of times the Delhi
Milk Scheme revised the rates of lits
products during last one year ending
31st Mareh, 1978;

(b) the justification of this increase
in price by DMS each time; and

(e) the steps taken to bring the
cost of production of DMS products
down and win confidence of the peo-
ple?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) During the
last one year ending 31-3-1978 D.M.S.
revised the prices of only two products
viz. ghee and butter out of a wide
range of products only once i.e. of ghee
on 3-11-77 and thdt of butter on
3-3-78.

(b) The prices .of ghee and butter,
were increased for the following
reasons:

(i) Increase in the prices of raw
milk which 1s the main ingredient in
the manufacture of these products;

(i) Increase in excise duty as a
result of Finance Bill,

(c) About 98 per cent of the total
expeditutle is operational and is in~
fluenced by market trends of raw
materials, stores and other gervices.
The adminidtrativel over-heads are
about 2 per cent ang the scope of
their reduction is limited. However,
Government have recently reconsti-
tuted the Management Committee of
D.M.S. with a view to improving its
operationall efficiency. 'The proposal
for conversion of D.M.S. into a Statu-
tory Corporation so as fo improve its
functioning ig also under consideration,

Closure of Khandsari Units in Gujarat

9500. SHRI C. R. MAHATA: -
SHRI JYOTIRMOY BOSU: -

Wil] the Mlnister of AGRICULTURE
AND IRRIGATION be pleased to state:]

(a) whether it is a fact that Gov-
ernment have received a notice that
Khandsari units in Gujarat wouldg be
closed down from 23rd April, 1978 and
launch 5 ‘No tax’ campaign; and

(b) if so, what are the details in
this regard and the action taken so
far or proposed to be-taken by the
Government to meet their demands?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PATAP
SINGH): (a) and (b). A report has
been called for from the Government
of Gujarat and the same will be placed
on the Table of the Sabha on receipt.
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Agricultural Production in Hill Areas

9502. SHRI BALAK RAM: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether there is any centrally
sponsored scheme or project to aug-
ment the agricultural production of
such areas in the country particular-
ly hilly areas of Himachal Pradesh
where normal means of irrigatiom
like canals and tube-wells are alto-
gether lacking;

(b) whether lift irrigation schemes
are being given priority in such ovesr-
all planning for hilly areas; and

(¢c) if so, the amount gpent during
the last year for such schemes in
Simla District and action programmae
for the next year, ie., 1878-797

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir, Central Sector schemes such
as Small Farmers Development Agen-
cy (SFDA), Drought Prone Area De-
velopment Programme (DPAP), Hill
Area Developmet Programme (HAD),
Desert Developmet Programme (DD
P) and Integrated Tribal Development
Programme (ITDP) are implemented
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in selected districts of the country in
both hilly as well as plain areas for
<reating addjtional irrigation facilities
to augment agricultural production.

In Himachal Pradesh, SFDA Prog-
ramme ig under implementation in
the districts of Simla, Sirmur and
Solan and ITDP is under implemen-
tation in districts of Chamba, Kin-
naur, Lahaul-Spiti and DDP is under
implementation in Spiti block of La-
haul--Spiti district.

(b) Lift irrigation schemes from
an important programme under mi-
nor irrigation in Himachal Pradesh.

{c) During the year 1977-78, admi-
nistretive approval to the tune of Rs.
2050 lakhs was issued in favour of
SFDA project in Simla, which includ-
ed an amount of Rs. 8 lakh for taking
up minor irrigation schemes like lift
Irrigation and development of Khuls
etc. The agency has incurred an ex-
penditure of Rs, 3,000 upto upto 20-2-78
on minor irrigation schemes. Proposals
indicating physica]l targets and finan-
cia] requirements for 1978-79 SFDA
Pproject Simla have not yet been re-
celved from the agency,

Desertion of Camps by Bengall
Refugees in Garchiroli

9503. SHRI RAJE VISHVESHVAR
RAO: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether more than 10,000 Ben-
gali refugees rehabilitated in Garchi-
Toli Teh. in Chandrapur Distt. in
Maharashtra have sold all their tins
and bullocks and left their camps;

(b) the reason for them all to leave
their camps and

4{c) where they have all left for?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM KIN=-
KAR): (a) 574 migrant families
have deserted their rehabilitation wvil-
lages up to 20-41978 after disposing
of thejr tin sheets, bullocks etc.

(b) and (c). The families have on
their own, left for Sunderbans im
West Benga] misguided by propagan-
da carried on by interested elements
giving false hopes of resttlement in
S.uinderbans/olher area in West Ben-
gal,
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Prometion Quota for Graduaty Junjor
Enginecrs

8505. SBHRI AGHAN SINGH THA-
KUR: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state;

(a) whether the Department of
Personnel had not concurred with the
proposalg of the Ministry of Works
and Housing in September, 1072 and
1973 for separate promotion quota for
graduate Junior Engineers under the
notified recruitment rules;

(b) whether it had also not agreed
to a proposal of the Ministry to create
a separate cadre for Engineering gra-
duates in CPWD in June, 1973 and
September, 1974; and

(c) if so, what alternative proposals
were given by the Department of
Personnel for proper employment and
promotion prospects of Engineering
graduates employed at class IIT level
in CP.WD.?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) In September, 1972
the Ministry of Works and Housing
made a proposal for amendment of
the recruitment rules to provide for
a separate quota for graduate Junior
Engineers of all categories, permanent
and temporary under Part IV. The
Department of Personnel advised

against this in 1973,

(b) No, Sir. In 1975, the Depart-
ment of Personnel and Administra-
tive Reforms had expressed some re-
servationg but had suggested further
examination from certain angles in-
cluding the financial angle.

(c) The Department of Personnel
advised the implementation of the
earlier decision to make 50 per cent
promotion through a departmental
competitive examination so that even
relatively junior people including
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gradustes might be offered an oppor-
tunity to compete and, thus, gecure
their promotion without waiting for
their turn according tg their seniority.
As for proper employment, there was
no occasion for the Department of
Personne] to give any advice because
the graduates as well as non-graduates
were already being employed pro-
perly. -

Houses for Harijans in Orissa

9508, SHRI D. AMAT: Will the
Minister of WORKS AND HOUSING
AND SUFPPLY AND REHABILITA-
TION be pleased to state what stage
the Government propose to take to
construct Houseg for the Harjjans in
rura] and backward areas of Orissa
in 18787

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR] SIKANDAR
BAKHT): Basically, Housing is in
the State Sector; only the Subsidised
housing scheme for Plantation Work-
ers ig in the Centra] Sector, The
Central Government provides funds
to the State Governments by way of
block loans and block grants and it is
upto the State Governments to fix
up their priorities,

The social housing schemes formu-
lated by the Ministry of Works and
Housing are applicable to all mem-
berg of the society irrespective of
caste, creed or community. However,
Harijans in rural and backward areas
of Orissa are expected to derive con-
siderable benefit from the following
hmﬂnl .chemeu:—-——

(i) Village Housing  Projects
Scheme;

(il) Scheme for provislon of
house-sites to landless workers in
rural areas;

(lif) Low Income Group Housing
Scheme,

2, The Government of Orissa has
isszed instructions to all concerned to
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give preference to Scheduled Castes/
Scheduled Tribeg under the Village
Housing Projects Scheme, Low Income
Group Housing Scheme, ete,

3. Under the programme for back-
ward classeg in the State Sector, there
is a scheme for giving subsidy for
construction of houses for Scheduled
Castes and Scheduled Tribes.

4. The Reserve Bank of India issued
some  guidelines to.all Scheduled
Commercial Banks in June, 1978 for
giving loans for housing schemes in-
eluding rural housing schemes. It
was provided that the rate of inter-
est on bank credit for promotion of
housing schemes and hostels specifi-
cally ijntended for Bcheduled Castes
and Scheduled Tribes should not ex-
ceed the rate prescribed under Differ-
ential Interest Rate Scheme, viz, 4
per cent,

5. HUDCO has introduced a scheme
to provide loans to the agencies no-
minated by State Governments for
<construction of houseg in rural areas.
Loans will be available for the con-
tructjon of low cost houses, the cost
not exceeding Rs. 4,000, HUDCO will
provide loan to the extent of 50 per
eent of the cost of project, the ba-
lance being found by the construction
agencies from their own sources
which can be in the form of allottee’s
own contribution in cash or kind,
subsidy and/ or loan from the State
Government.

Option for Alternative Allotment of
Plot, in Pitampura Residential
Bcheme, Delhi

9507. SHRI HARI SHANKAR MA-
HALE: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state;

(a) whether it is a fact that DDA
had vide its letter No. F.1(83)/77-
LSB(R) dated April, 1877 asked those
persons who had applied in August,
1976 for allotment of plots and were

unguccessful in the drew of lots to.
give their option for alternative allot-
ment in Pitampura Residential
Scheme;

(b) if so, the total number and
names of those persons whg gave their
option, in this regard; and

(c¢) the time by which they are
likely to be allotted plots?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir,

(b) and (c). The total number of
persons who gave thejr option is 1914.
The allotment ig likely to be made
by July/August, 1878, In view of this,
it may not be necessary to know the
names,

ol e wf fieeolt ¥ a1 &
& wrenfent gror o wod st # o
@ § woerd qem feod o dw

9508. it FEH WA WOAW @ WT
frrator wite wrare e gfr ot “prater
W ag qam A e e fs o

(%) = goer waft e &
ree-11 & B3 o wiwfay aro
N T e s A T YR
§, Ford s wm feuy T R
¥ oart ¥ wiw w0

(w) wam T ¥ W AR
g% gt wiw s A § ;W

() worre # @@ W& W
iomr o Afg T § W Ewr I
whesr % g wdwfal & fasy v
wriag & & fasc g 7



a8 Written Angwers
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.ble to Indian Waters

95098, SHRI JYOTIRMOY BOSU:;
SHRI P, K. KODIYAN:

Will the Minister of AGRICUL-
TURE AND  IRRIGATION be

Pleased to =tate:

(a) whether it is a fact that bulk
of the imported trawlers each costing
Rs, 40 lakhs in foreign exchange has
been found unsuitable to fish in Indlan
Waters;

(b) is it a fact that our public
'sector organisations like Mazagon
Docks, Garden Reach Workshop and
Rajabagan Dockyard are in a position
to produce better ang suitable traw-
lers; and

(c) if 80, the reason for importation
and whether responsibility has been
fixed for this malfunctioning?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
No Sir, no report has been received
regarding the unsuitability of the im-
port-d trawlerg to fish in Indian Wa-
ter:
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(b) and (c). As a result of declara~
tion of exclusive economic zone of
200 miles along with the cast the Gov-
ernment had declded to Introduce 140
deep sea vessels by 31st March, 1977
s0 as to have a fleet of 200 vessels by
that date. Out of these additional
vessels we intended to introduce 100
vessely in 1977-78. Giving priority to
indigenous prbduction the Ministry of
Industry were consulted about the
capacity of Indian Shipyards. Initial-
ly the Ministry of Industry indicated
a combined capacity of manufactur-
ing 57 trawlers in 1877.78. However
after some discussion they agreed
that realistic estimate of vessels which
could be manufactured in India in
1077-78 would be 40. That Ministry
also agreed that import of 60 deep
sea fishing vessels could be allowed in
1977-78, Accordingly, import of traw-
lers was authorised to fill up the gap
after making allowance for drop out
cases,

Import of vessels was authorised on
the recommendations of an Inter-Mi-
nisteria] Committee having represen-
tatives of the Department of Economic
Affairs, Industrial Development, Mi-
nistry of Commerce, Ministry of Ship-
ping and Transport and Department
of Agriculture which scrutinised

every case.

In view of the above, the questiom
of mal-functioning or fixing responsi-
bility does not arise.
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Upper Pravara Irrigation Project

9512. SHRI BALASAHEBR VIKHE
PATIL; Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether any Memorandum
about the Upper Pravara Irrigation
Project has been submitted to him as
well as to the Prime Minister, by the
people of that chronically drought
affected areas; and

(b) if so, action being taken by
Government thereon?

THE MINISTER OF AGRICUL~
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
A memorandum has been submitted
by the farmers of the command area
of Upper Pravara Irrigation project
requesting that the dam site at Maha-
ladevi a8 per the approved project
Report, may not be changed.

(b) Irrigation being a State subject
the matter was taken up with the
Government of Maharashtra, who
have reported that because of consi-
derable opposition to the construetion
of the project at Mahaladevi which
involves submergence of 1571 hectares
of land including about 324 hectares

of fertile irrigated land, af-
fecting 6 wvillages and displac-
ing about 4700  persons, the

State Government have decided to
locate the dam site at Nilwade, where
the submergence of land is only 1002
hectares affecting 2 villages and dis-
placing only about 1200 persons.

Unpaid Principals o Delhl Schools

9513. SHRI P, K, KODIYAN: Wil
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether it is a fact thay more:
than 100 Goveinment School Prinel-
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pals in Delhi have remalned unpald
for March;

(b) if 50, the details and reasons
therefor; and

(c) the steps taken to clear the
arrears?

THE MINISTER OF STATE 1IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(BHRIMATI RENUKA DEVI BARA-
KATAKI): (a) to (c). According to
informatjon recelved from Delhi Ad-
ministration, 79 Principalg of Govern-
ment schools have not been paid their
salary since March, 1978, These Prin-
cipals were appointed on ad hoc basis
pending regularisation by the Union
Public Service Commission. The Com-
mission’s approval to their eontinued
appointment js awaited. However,
steps are being taken by the Admi-
nistration to authorise payment of
salary to the concerned Principals on
a provisional basig pending receipt of
Commission's approval.

Hunger Strike by Delhi University

Teacherg

9514. BHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether the Delhi University
Teachers Assoclation went on a hun-
ger strike on April 11th in front of
the Vice-Chancellor’s office in protest
against the University’s non.imple-
mentation of its assurances regarding
regularisation of temporary teachers;
and

(b) it 30, the details and steps taken
by the Government to resolve the
problem?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): 4a) Yes, Sir, -
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(b) According to the infarmation
furnished by the Delhi University the
Executive Council of the University
has decided that the appointments of
temporary teachers who were appoint-
ed against post (i) which were ad-
vertised ag permanent, (ii) which
were advertised as temporary, but
likely to continue, and (iii) the nature
of which wag not specified jn  the
advertisement, should be regularised
on a substantive basis.

In the case of teachers who were
appointed against posts which were
advertised as temporary, the Executive
Council have decided that. pending a
final decision of the problem, the
term of these teachers should be ex-
tended for a period not exceeding one
year and that individual cases of
appointment against leave wvacancies
of one year or more duration should
be reviewed at the time of completion
of the term.

Widening of Nala in ghahadra Delhi
9515, SHRI RAM VILAS PASWAN:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of WORKS AND
HOUSING ANp SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Government gre aware
of the fact that the wide Nala from
G.T. Road through Swarn Talkies
in Shahadra i being dug which is 80
feet wide upto the border of Block
No. 31 of Vishwash Nagar Shahadra
and immediately after that it becomes
130 feet and as a result of it about 15
Houses are being affected partly in
Vishwash Nagar Block 31 and it will
be difficult for those people to live
there as the road will be damaged;

(b) whether Government have re-
ceived representation from the people
whether any action ig being taken to
stop the digging work and to make
the Nala only 80 feet wide in the
peoples’ interest;

(c) if so, details of the action taken;
and
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(d) if not, the reasons for keeping
it s0o wide In front of the very old

locality?

THE MINISTER OF WORKS AND
HOUBING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) :(a). The alignment of
trunk drajn No. I of S8hahdara Drain-
age scheme is passing near Swaran
Talkies in Shahdara, This drain is
proposed to be an unlined drain and
land width required for this drain js
about 130". Land acquisition propo-
sals have been sent for acquisition of
this land width for construction of
the drajn. In the meantime. land
width of about 75' which was avail-
able with PWD for construction of
a road has been handed over for the
construction of the drain, pending ac-
quisition of the full width of land.
For this purpose work has started
in this width of 75" and in the por-
tions below Vishwas Nagar Nallah
full land width has been acquired and
possession given. Work is going on in
full width below Viswas Nagar Nul-
lah.

(b) to (d). The Chief Engineer (I &
F) Delhi Administration hasz inform-
ed that some representations were re-
ceived from the people of this area
for restricting the width to 75 only
by lining the canal and that they
have not taken up any digging work
beyond the width of land which is not
in their possession.

Rice Production in Maharashtra

9516. SHRI R. K. MHALGI: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state the
special efforts made by Central Gov-
ment to accelerate the production of
rice in Maharashtra during period of
the Jast three years especially during
1977-787

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Special efforts are being made by
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the Government of India to accelerate
the production of rice in Maharashtra
through the implementation of the
Central Sector Schemes of (i) Minj.
kits of Rice; (ii) Establishment of
Community Nurseries of Rice and
(iii) Traijning of Extension Personnel
and Farmers.

The main aim of the Minikit Sche-
me of Rice is to popularise the latest
released and pre-released varieties
and to get farmers' reaction to the
newly identified outstanding varieties
before they are recommended for cul-
tivation over a large area, Under this
scheme, kits of two or more varieties
of similar maturjty containing 2 Kgs.
of seedz of each are supplied free of
cost for distribution to the partici-
puting farmers. In Maharashtra, 4950
such kits were distributed in 1975-76;
4675 kits in 1976-77 and 6575 kits in
1977-78.

To help timely sowing of rice crop,
the Central Sector Scheme of Estab-
lishment gf Community Nurseries of
Rice was extended to Maharashtra
State in 1878-77 with an allocation of
Rs. 48,000. Under this Scheme, rice
nurseries are set up at Government
Farms and tubewells points of far-
mers, who are given a subsidy of Rs.
1,000 per hectareg for raising the seed-
lings not only for their own use but
also for sale at concessional rates to
the farmers of neighbouring area who
dp not have irrigation faciljties. Dur-
ing 1077-78, an amount of Rs. 1.00
lakh wag allotted to this State for

this purpose.

For the transfer of latest improved
technology of rice production to the
farmers, a training programme of ex-
tension workers and farmers is un-
dertaken before the commencement
of the sowing season by the Govern-
ment of India in each State including
Maharashtra. In these training cour-
ses, the recommended package of
practices are explained and demons-
trationg are organised to help far-
mers fully understand and adopt the
same, Two such trainjng courses
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were organised in Maharashira State
in- 1976-77 and one in 1977-78,

Selection Committee in Delhi and
Jawaharlal Nehru Universities

9517. SHRI DURGA CHAND: Wil
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether Government have fina-
lised the norms for constituting selec-
tion committees for the appointment
of teachers in Delhi University, Jawa=
harlal Nehru University and other
Central Universities;

(b) if so, the details thereof;

(c) whether it is proposed to intro--

duce new norms before the academic
session of this year commences; and

(d) if the answer to part (a]"above
is in the negative, by when they would
be finalised?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The constitu-
tion of Selection Committees for the
appointment of teacherg in the Cen-
ral Universities is laid down in the
‘espective Statutes of the Universities.
.smendment to these Statutes can be
made only by the Executive Councils
of the Unijversities with the approval
of the Visitor.

(c) and (d). Do not arise.

Multinational Companies dealing with
fish productg

9518. SHRI AHMED M. PATEL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the names of multinational com-
panieg dealing with fish and fish pro-
ducts in the country;
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(b) whether they have applied for
the expansion of this business in this
respect; and

(e) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF AGRICUL~
TURE AND IRRIGATION (SHRL
SURJIT SINGH BARNALA): (a)
The names of multinational compa-
nies dealing with fish and fish pro-
ducts are as under:

1. Britania Bijscuit Co. Litd.
2. Cadbury India Ltd.

3. Colgate Palmolive (India) Pvt.
Ltd.

4, Brooke Bond India Ltd.
5. Union Carbide India Ltd.

(b) Yes, Sir, except M/s. Colgate:
Palmolive (India) Ltd.

(¢) Requests of M/s. Britanja Bis.-
cuit Co. and Union Carbide for char-
ter/acquisition of more vessels and.
conversion of Letters of Intent into
industrial licences are under conside-
ration. Similarly, request of M/s.
Brooke Bond India Ltd., for-import of
fishing vessels is also under considera-
tion. The application of M/s. Cad-
bury India Ltd. for extending the va-
lidity of their Letter of Intent has:
not been accepted.

Unemployment in Clubs in Delhj due: ’
to enforcement of prohibition

9519. SHRI MADHAVRAO
SCINDIA:

SHRI SURYA NARAIN *
SINGH: ’

Wil] the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government are aware
that most of the registered clubs im
Delhi will be forced to terminate the
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services of its employees due to en-
forcement of prohibition in clubs
w.ef, 1st April, 1978;

(b) if so, the assessment of Govern-
ment about the number of persons who
will lose their jobs;

(¢) whether Government will con-

sider giving employment to such per-
sons; and

(d) if not, Government’s reaction in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRI DHANNA SINGH GUL-
SHAN): (a) Employees exclusively
eraployed for service of liquor in the
Club Bars in Delhi are likely to be
affected,

(b) According to the assessment
made by the Delhi Administration,

approximately 160 persons will be
affected.

(¢) and (d) No guarantee can be
given, though the Delhi Administra-
tion would try to help.

fgra Y avem & fog =faw «=

9520 ¥fo Trwwt fag : 3T favey,
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T g0 Fo fF o

(%) w foy =% 21 fgedy v
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Mentally retarded Children in the
Country

9521. SHRI SURENDRA BIKRAM:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether he is aware that 2 crore
children are mentally retarded in the
country at present and if so, the
acheme for their medical treatment;

(b) whether his attention has also
been drawn to the news item publish-
ed in daily Nav Bharat Times dated
6th' April, 1978 under the caption
“mansik vikriti se grast 12 hazar
bachhe upeksha ke shikar” (indiffer-
ence towards 12 thousand mentally
retarded children) and if so, the
action taken in this regard; and

(¢) whether it is a fact that there
are very few institutions for mentally
retarded children and if so, the
reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRI DHANNA SINGH GUL-
SHAN): (a) The precise number of
mentally retarded children in the
country is not known. Treatment is,
however, offered by the paediatrie
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departments of major hospitals and
in mental hospitals.

(b) Yes, Sir.

(c) According to the information
available in the Department, there
are about 83 gchools and other 1na-
titutiong for the mentally retarded in
the country. Voluntary initiative has
been somewhat slow in the field. The
Government of India have however,
evolveq a scheme under which liberal
financial assistance is offered to vo-
luntary agencies for the development
of facilities for the education and re-
habilitation of the handicapped, n-
cluding the mentally 1ctarded.

Alleged Corraption in Administrative
Staffl Colleg, Hyderabad

9522 DR, RAMJI SINGH: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

{a) whether Government have re-
ceived complaints of corruption,
nepotism, and serving liquor in the
Administiative Staff College of India,
Hyderabad;

(b) 1if so0, what steps Government
propose to take against the Institu-

(c) whether Government huve
given any grant to the Institution,
specially building grant: ang

(d) if s0 whether Government have
got utilisation certificate and audited
accounts till now?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) Soon after receiving these
complajnts the Government of India
requested the Collage to close down
the alocoholic bar within thelr pre-
miges. The College has informed
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that the bar hag been closed with
effect from 1st April, 1978, The other
complaints against the management
have been brought to the notice of
the Chairman of the Governing Body
of the College for appropriate w®c-
tion.

(c) During the period from 1974-75
to 1977-78, the Government of India
have paid a sum of Rs, 26.18 lakhs
as grant-in-aid and Rs. 18,25 lakhs
as mterest-free loan to the College.
Out of this, the entire amount of
loan and a sum of Rs 20,00 lakhs
of the grant-in-aid was for construc-
fion ot bwldings

(d) Audited accounts for grants re-
lcased upto the end of 1978-77 have
been received The utilisation certifi-
cate has been furnished by the Col-
lege for grant. released upto end of
1975-786.

o siwe W) 39Tt ) ariew wreveem
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drom gl dw & Todl WY IdosT WY
o i frvarlafae off —
oo dro Fo arr

4,13,441 89,195 89,198 5,80,834

198

() = 1977-78 % e fag,
ofters & TS, SERT W NEW #Y AT
#t gw wiv o gff da qur qw oAy
& T ¥ ITET A A Ferr mAv

£

faed = ®

®7 €0 U & AR FW AW off @@ Fw &

g W ww AR

T . LA oy ﬁwmr ST

1. fgre 185283 30108 16000 231391 3s.swf‘mm 5.4 Sfowa
2. 9T I 118242 34210 35810 188262 32.4 ,, 4.4
3. Ifrar 64752 18457 10262 93474 161 ,, 2.2
4. wAH 5500 1676 1800 8976 15 ,, 02

(7) TrST1 &Y IATHL AT KA WA IeAew AT TF WY Jearw & @ A

At & W7 afy @ q;f'r'sﬁsrﬁfm tgama‘iﬁmﬁ'ﬁrﬁ

arat § 1

fage & anp fimioor wY ¥ wowTe
ETTr e frdwer % fold o w6t wimw

9524. sitGGTATEM : =T
win vt Towi§ wetag aa@ ) war

ﬁ'?f!*:

(¥) miggax g fs a4 1973
74 ¥ 1976-77 % W IO F
A ag ¥ afroraerey fagre & 700
w0 @ & wfaw ¥ af gf §;

(w) war fagre wowre 7 w2t
T & ary frdwor w74 wox @19
# @ wr wrow feer §; it

() wfegi Y s& @ wrr g
wr wfx fear 7

witr vire ferwrk st (st geoie fag
woren) ¢ (%) fage awe &
sy Fediet & weqmre, T R wig ¥
FIOW, 1973, 1974, 1975, 1976
W 19777 N afw wEhaw ™
qFTT §

(F<rT T9g1 &)

1973 20.06
1974 381, 84
1975 265.76
1976 206. 00
1977 12.21
T 885.87



199 Written Angtery

(w) wie (). Tee goeT e
TORTT ¥ T WY wry g el &
forg faefre wgrar sy s & fom
sRe-gwg T o vl o R
afawra & wpw ag fagaw o
T &1 W & Wi gaiae aw frga
i & sreew, arave st sraterT
wY, fomd % o o & syEey
weAr ot wrfawr &, Foreirerdy vrow g
wr &

durt & fg wm

9525. st wgvw : T wiw wite
o rit g Sy e &5

(%) wr won wow¥ gt &
fg g w0 & fmdare ¥ o
afk i, O yeraw Gwmw w@fefe wie
o afieay wfafras & ety Trorearr
§ W« T XU W forar afewai ¥ fom
A T FITE R & wqr wroor §

() war i g | o e
AT & T 97 T w7 Y o
afegh, M xw afafa srwgemwn g
i

() 7g =fafe @oeT A v
sfedet v aw segw < i A
T st W 7

v vt fewrk siove # wrwr shit
(= Wiy v o) ¢ (%) & ()
AT gFA ¥ o7 ot § Wi et
gT-qew 9% Tar ff orrdnft |

MAY 8, 1978

Written Answers 200
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Periods for Physical Education
Teachers in Delhi Schools

9528. SHRI NATHU SINGH: Wil
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) how many periods a week to
each section of VI, VII and VIII
Classes are allotted to Physical Educa-
tion Teachery in Delhi Schools; and
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(b)hhvwmu:iolehoohﬂaupe-
riods have been
mmynhoohlmp&iod.hlnboen
allotted?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) Normally, three pe-
riods per week,

(b) There are 858 Government and
Government aided schools under the
Delhi Administration. Three period
per week are allotted in 683 schools.
but in the remaining 176 schools only
2 periods per week are allotted.
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Construetion of Geverament Quariers
and Office Bulldings in North Delhi

9532. SHR1 DURGA CHAND: Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether it is a fact that {here
15 a proposal under Government con-
sideration to construct Central Go-
vernment office buildings and Govern-
ment quarters in North Delhi in view
of the tight land position in Central
and South Delhi;

(b) it so, what arc the dctails there-
of; and

() if the answer to part (a) above
be in the negative, what are the pro-
posals for the development of North
Delh: area?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). For general
pool, an Office block for the Control-
ler of Publications in Civil Lines area
and 240 type II quarierg in Timarpur
are under construction There is a
proposal to take up construction of
380 more quarters in Timarpur dur-
ing the current year. There are no
other proposals under consideration for
construction of gffice buildings and
quarters in general pool 1  Noril
Delhi.

(c) Doeg not arise,

Allotment of Plots to owners of one
room tenements of Kingsway Camp,
Delhi

9533. SHRI MADAN TIWARI: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether the alloitees of one
room tenementy in Kingsway Camp.
Delhi werg transferred the ownership
rights with perpetual lease;
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(b) whether as a measure of perma-
nent seitlement the owners of these
i{enements were allotted through a
draw of lots in 1970 plots measuring
160 sq. yards in the existing areas of
Outram/Hudson Lines and Mukher-

jee Nagar; if so, the number of plotsg
allotted in each area;

(c) whether the people whg have
constructed their plots in Jieu of one
room tenements i Mukherjee Nagar
have not been gtked to hand over
their one room tenements in Quiram/
Hudson Lines; if so, the peasong there-
for; ang

(d) whether the allottees of nlots in
Outram Lines and Hudson Lines have
not been handeq over plot, due to
unauthorised encroachment in the
locality; if so, what action Govern-
ment proposes to take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM KIN-
KAR): (a) One-room tenements in
Kingsway Camp, Delhi have been
transferred to the alottees on nominal
lease hold basis for ninetynine years.

{b) to (d). The information iy be-
ing collected and will be laid on the
Table of the Sabha.

Sale of Forest Product by Tribals

9534. SHR] GIRIDHAR GOMAN-
GO: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
1o state:

(a) whether the tribals collect the
forest products in the State of Orlssa,
Madhya Pradesh and Bihar to sell (o
the multi-national corporationg;
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(b) the support prices fixed by the
Government for these products; and

(c) how far the tribalg have bene
fited by this scheme?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (c). Ne.
cessary information is being collected
from the Stateg of Orissa, Madhya
Pradesh and Bihar ang the required
information will be placed on the
table of the Lok Sabha as soon as
received,

Forest Area Affectsq with Shifling
Cultivation

9535. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) the forest areas affected due to
shifting cultivation reported by the
States; state-wise bremk up thereof;

(b) total number of tribal familles
affected and provided lands for culti-
vation; and

(c( funds, provided by the Central
and States for the samea?

THE, MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARALA): (a) %
(c). The State-wise position as avail-
able about the extent of area and
families affected, land provided Yor
cultivation and fundg made available
under State/Central Sector schemes
ig contained in the Staterent, The
information from Tamil Nadu, Kerala
ang Madhya Pradesh is awaited,
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Development of Tribals based en
. Forests ,

9536. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether the Ministry are aware
of the recommendation made by the
Ccmmissioner for S.C. & ST. 1971—
73 on working group set up by the
Gsvernment of India to study the
development of tribals based on
Forest;

th) if so, whether all the recom-
m<ndations have been adopted by the
M:mistry for implementation;

t¢) name of the States which have
implemented the recommendalivns so
far; and

{d) the steps taken by the Minis-
try on this recommendation”

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): {a)
Yes, Sir.

(h) to (d). The information is be-
ing collecteg and will be placed on
the Table of {he Sabha.

Continuation oy Tribal Development
Agency in States

9537, SHRI GIRIDHAR GOMAN-
GO: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether the Tribal Develop-
ment Agencles started in Orissa, M.P.,,
Bihar and Andhra Pradesh by the
Ministry are likely to continue in
Sixth Five Year Plan;
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(b) if so, whether the States have
prepared the schemes for T.DLA. for
continuation in Sixth Plan; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRICATION (SHRI BHANU
PRATAP SINGH): (a) No, Sir.

(b) Doeg not arisc.

{¢) During the VIth Plan, Pilot
Projects on Tribal Development for
which Ministry of Agriculture and
Irrigation is the nodal Ministry will
be integrated with the tribal sub-
plan dealt with by the Ministry of
Home Affairs,

Pest attack on Paddy Crop in
Andaman

9538. SHRI MANORANJAN BHA-
KTA: Will the Mumister of AGRI-
CULTURE AND IRRIGATION 1Le
pleascd to state:

(a) whether Government is aware
that in a large number of villages in
the Andaman District such as Kishori-
nagar, Kalighat, Tugapur, Badam-
nalah, Billyground upto Kadamtala
ang villages in the Ferrargunj Tahsil
paddy crop failed due to pest attack
and the villagers are already facing
starvation;

(b) whether matter was raised at
the Chief Commisgioner’s Advisory
Committee and if so, the decision
taken thereon; and

(¢) in how many cases the land
revenue was remitted as required .by
land Tenure Regulation, if not, why
not?

THE MINISTER OF AGRICULTURE
AND TRRIGATION (SHRi SURJIT
SINGH BARNALA): (a) to (¢). The
information i3 being collected and
will be laid on the Table of the Sabha
on receipt.
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Water Supply at Mayabunder, Digli-
pur and Rangat

9539. BHRI MANORANJAN BHA-
KTA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) the total number of Tap Water
connections thereon at Mayabunder,
Diglipur and Rangat and the total
amount spent thereon;

(b) the total number of Privute
connections in these ureas and con-
nections to the Government quarters
separately; and

(r) whether Government have
order of priority for Tap Water con-
nection to the Government quarters
than public connection, if so, why?

THE MINISTER OF WORKS AND
HOUSTING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) tg (¢). The informa-
tion is being collected from the Anda-
man and Nicobar Administartion and
will by laid on the Table of the
Sabha.

FPromotions to the Fosts of Assistant
Engineers and Electrical Assistant En-
gineers in C.P.W.D.

9540. SHRI MANORANJAN BHA-
KTA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased {o
state:

(a) whai is the total number of
posts of Assistant Engineers in
C.P.W.D. which are going to be filled
by Departmental Examination sche-
duled in 1978 and by promotion in
1878, separately;

(b) what is the number of Civil
and Electrical Assistant Engineers
working on ad hoc basis in CP.W.D.
and the last date of ad hoe promotion
of the seniormost Assistant Engineer,

separately;

(¢) what are the latest recruitment
rules for the post of Assistant Engi-
neers in the C.P.W.D.;

(d) what is the total number of
vacancies to the post of Assistant
Engineers in C.P.W.D, as on 1-4-78;
for Civil and Electrical, separately;
and

(e) what will be the total vacancies
to the post of Assistant Engineers
C.PWD. in Civil and Electrical in-
cluding new posts during the year
1978-79; state in details?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR] SIKANDAR
BAKHT): (a) Taking into account
vacancies likely tp arise upto Decem-
ber, 1978, and the likely return of
regular Assistant Engineers from de-
putation, 250 vucancies of Assistant
Engineers (Civil) and 73 vacancieg of
Assistant Enginecrs (Electrical) are
proposed to be filled by the Depart-
mental Examination scheduled 1o be
held in 1978. 150 posts of Assistant
Engineers (Civil) have alrcady been
filled on regular basis bv promotion
by Departmental Promotion Commit-
tee. Angther 100 posts of Assistant
Engineerg (Civil) and 73 posts of As-
gistant Engineers (Electrical) are prc-
posed to be filled by promotion by
Departmental Promotion Committee

(b) At present, 262 Assistant Engi-
neerg (Civil) and 136 Assistant Engi-
neers (Electrical) are working in
CP.W.D. on ad-hoc basis against the
vacancies shown in part (a). In ad-
dition, 1560 ad-hoc Assistant Engineers
(Civil) have already been regularised
through gelection by Departmental
Promotion Committee as stated in
reply to part (a). The date of ap-
pointment of the senjor most Assist-
ant Engineer (Civil) on ad-hoc basis
iz 30th July,k 1978 and that of the
senior most Assistant Engineer (Elec-
trical) on od-hoc basis, is 2Ist Feb-

ruary, 1873,
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(c) According to ths recruitment
rules now, there are two methods of
recruitment to the grade of Assistant
Engineer. These are () by direct
recruitment through UPSC on the
basis of gpen competitive examina-
tion; and (i) by promotion. Appoint-
ment by promotion is 50 per cent by
a limiteq competitive departmental
examination and 50 per cent by selec-
tion by Department Promotion Com-
mittee. However, the Government
have, for the time being, suspended
direcy recruitment and all appoint-
ments are being made by prom.otion.

(d) After excluding the 150 ag hoc
Assistant Engineers (Civil) already
regularised and the 262  Assistant
Engineers (Civil) and 136 Assistant
Engineerg (Electrical) working on ad-
hoc basis, the number of vacancies us
on 1sy April 1978 is 33 on the Civil
side and 22 on the Electrical eide.
However, of the latter, 12 vacancles
of Asgistant Engineers (Electrical) are
likely to be filled by regular Assis-
tant Engineers returning from deputa-
tion.

(e) Including the vacancieg already
existing as shown in part (d) and
the vacancies anticipateg upto March,
1979, the total number of vacancles
upto the end of 1978-70 will be 102
on the Civil side and 17 on the Elec-
trical side, This excludes the vacan-
cies against which people are working
on ad hoc basis or have been regula-
rised ayg shown in part (b).

Appointments in Comniry and Town
Planning Organisation, New Delhi
9541, SHRI M. A. HANNAN AL-

HAJ: Will the Minister of WORKS

AND HOUSING AND SUPFLY AND

REHABILITATION be pleased to

refer to the reply given to Part (c)

of the Unstarreq Question No. 2838

on 18th March 1878 regarding Head

Clerk In Town Planning Organisation

and state:
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(a) to what extent these two state.
ments ore correct; and

(b) why the Senior Officers and
the Association in the Office have
pressed for filling up the posts of In-
vestigators?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA.
BILITATION (SHRI SIKANDAR
BAKHT): (a) There is no contradic-
tion in the statement made 1n reply
to the Lok Sabba Question No. 2636.

(b) The Social Scientists Assoc.a-
tion made a demand for filling up of
the posts of Investigators on  the
groung that the utilisation of such
post ag Head Clerk will reduce the
number of the lowest category staff
on the socio-economic side.

Financial Assistance to Flood-hit
areas of West Delhi

8542, SHRI CHATURBHUJ: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased lo state:

(a) whether any financial assistance
has been offered to the flood-hit and
affected areas of Janta Flats of
Paschimpuri, Punjabi Bagh Extension
and its adjoining areas in Wesi Delhi;

(b) whether in view of the damage
caused to the properties in these
localities, Government is considering
1o provide some reliefs viz, exemption
of House Tax and Lease and ex-gratia
payment to the residents of the flood-
hit and affected areas referred to in
part (a) of the question for repairs
to the damaged properties; and

(c) if not, the reasona therefor?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(c). The information is being collec-
ted and will be laid on the Table of
the House on receipt,
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Najatgarh Draln Embankment

8543, SHRI CHATURBHUJ: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether any measures have
been undetaken to strengthen the em-
bankment ang de-silting of the Najaf-
garh Drain on the side of Janata Flats
of Paschimpuri, Punjabi Bagh Exten-
slon and its adjolning areas in West
Delhi—worst affected by floods last
year;

(b) if so, what steps have been
taken or proposed to be taken for the
purpose mentioned in part (a) of the
question to awvoid floods in the ensu-
ing monsoons; and

(e) if not, the reasons therefor?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). The work of restoring/
raising the bank of Najafgarh Drain
near Janta Flats of Paschimpuri, Pun-
jabi Bagh Extension ete., in West Delhi
is in progress and is expected to be
completed before the ensuing mon-
soons. The bankg arg being raiseq 2
ft. higher than the maximum flood
level observed during 1877. Delhi
Administartion has intimated that as
there is not much silt in this area,
ne desilting is considered necessary.

(¢) Does not arise.

Rice, Wheat and Maize to J & K

#544. SHR1 ABDUL AHAD VAKIL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) what is the total quantity of
rice, wheat and maize sent to J & K
Btate from 1075 to date, yearly break-
up and cost thereof; and

(b) whether Government of mdll
have given subsidy on
State Government; mditm.thowhl
amount thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) The requisite
information is as follows:

Year Quantity  Value
in in
onnes, Lakhs Rs,
197576 -
Whear . 160.963 2016- 27
Rice . : . 50,681 619,04
Maize . . . 3.654 4106
1976-77
Wheat . . . 83,501 1082707
Rice . . . 110.885 1442-0b
Maize . . . 319890 161-88
1977-78
Wheat . 146,143 1835:55

Riee . . . 96,724 12388

(b) Foodgraing are issued to all the
State Governments including the
State of J & K at a uniform Central
issue of price which contains an ele-
ment of subsidy. No other subsidy
on foodgrains supplied to J & K State
ig being given at present excepting
subsidy in respect of transport char-
ges, details of which are as under:—

. T - —

Yerr l“.M'm'.u.un id as sub-
side in respect of transport
charges (Value in Lakhs)
T R\ .
197’_:& . . 18+23 lakhs
197677 - . afi-q lakhs
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Bolection Grades to Teachers Trans-
ferred from D.M.C. Sthools

9545. SHRI PIUS TIRKEY; Will the
Minister of EDUCATION, SOCIAL
“WELFARE AND CULTURE b pleas-
ed to stale:

(a) whether Government are aware
that P.T.Is, Home Science Teachers,
Music Teachers, Drawing Tenachers
etc, previously working in D.M.C.
Schools and who joined schools under
the Directorate of Education in 1971
have not been granted any selection
grade =0 [ar;

(b) whether instructions have been
issued by his Ministry to the Direc-
torate of Education to Grant Selection
Grades to these categories of teachers
even if their number being very small;

(c) if »o, the reasong for not grant-
ing the Sclection Scales to the tea.
chers so far; and

(d) the likely time by which the
Selection Scales will be given to these
categorie; of teachers?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) According to infor-
mation furnished by Delhi Adminis-
fration, out of th, teachers referred
to 21 P.T.1s, 3 Home Science Teachers
and 20 Drawing teachers have been
granteg Selection Grades,

(b) Ny, specific instructiong in res-
pect of thy teachers referred to are
required to be issued because the cri-
teria for determining thg number of
Selection Grade posts has already
been prescribed.

(v) As gtated ut (a) above, some of
the eligible teachers have already
been granted Selection Grades. How-
ever, a few additional posts of Selec-
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tion Gradey have not been filled be-
cause there are certaln administrative
difficulties, like non-finalisation of ge-
niority lists, court ruling about tine
criteria for fixing of seniority ete.

(d) The pending cases will be
taken up as s0on as the seniority lists
are finalised.

Quality of Indian Cash Crops

8546. SHRI MANORANAJN BHA-
KTA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state;

(a) whether jt ig & fact that the
quality of Indian cash crops, food-
grains and sugar are very Jow as com-=
pared to the international standards;

(b) whether the Government have
analysed rcasons for this and .f so0. de-
tails thereof;

(c) whether this adversely affects
India’s barter deals with other coun-
tries and if so, facts thereof; and

(d) what steps are contemplated o
improve the quality of our foodgrains
and other cash crops?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (g)
The term quality connotes different
characteristicg in regard to food crops
and cash crops and they generally
rclale to (i) Physieal characteristics
such as size, lengih, colour of the graing
ete; (i) nutritional characteris-
tics such as levels of nutrients as
proteins fat, minerals and vitamins
ang (iii) specific characteristics relat-
ing to the end use at the consumers
level guch as cooking qualities, chapat-
ti-making qualities, breag or biseuit
making qualities in wheat. In all the
crops, all these above qualities are
influenced by variety (genetic), loca-
tion as well as agronomic practices
ineluding the use of fertilizers, There
are apparently no generally fixed in-
ternational standards for quality ex-
cept those specifics for gpecific end
uses,
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Indian wheats have excellent cha-
patti making quality. For automa-
tised bread-making, wheat varieties
should have very strong gluten and
for thig purpose warietles in North
America, USSR and Western Europe
are usually good. In nutritive quali-
ties, several of our wheats are as good
as those cultlvated elsewhere (Vide:
Reply to Question No. 4374 on 27th
March, 1978),

In regard tp rice, slender and fine
grain varieties with good cooking qua-
lities and less glutenoug varietie; are
prepared. The Japanese varieties are
known to be meore glutenous. We
have currently Indian varieties which
have the desirable qualities jn regard
to cooking and nutrition characteris-

tics.

In regard to Sugar, white sugar or
raw sugar produced by vaccum pan
sugar factories which arg being ex-
ported to other countries, the specifi-
cationg for quality are comparable
with International Standards laid
down for the same,

(b) The Governmeny through its
agencies, specially the Indian Council
of Agricultural Research has been
carefully examining all the aspects of
quality in food crops and cash crops.
Appropriate action is taken through
the operation of the various All-Indis
Co-ordinated Projects on all major
crops. Agencies like the Food Corpo-
ration of India are taking effective
steps in regard to all aspects of qua-
lity coming under the purview of pro-
curement and public distribution sys-
tems, -

(c) The information on this subject
ig being collected from the Ministry
of Commerce and will be furnished as
s0o0on as available. Available infor-
mation indicates that Indian wheats
a@rg in demand in other countries and
We are exporting some wheat to
Afganisthen and wheat products to
Vietnam. We are repaying a wheat
loan to USSR in the Yorm of Indian

wheat. In regard to rice, we have
the best long slender, “basmati” which
is exported. The Food Corporation
of India hag exported IR-8 rice to In-
donesia, The Indian varietieg of rice
and their qualities are acceptable to
foreign buyers.

(d) Same as in (b).

Training in Mining and Refresher
Courses

9547. SHRI VASANT SATHE: Will
the Minisler of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleis-
ed to state:

(a) whether Government are for-
mulating a programme of extensive
practica] training for the students of
science and technology in deeper re-
search in mining and refresher cour-

ses in mining; and

(b) if so, the steps taken in tais
regard s0 far and the action plan
proposed with likely provision for
1978-79?

THE MINISTER OF EDUCATICN,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) The Government have
no gencral programme of exlensive
practical training for the studente of
science and technology engaged in
mining research, However, the s'u-
dentg of mining engineering have to
undergo rigorous practical 1training
during the institutional course . well
83 one year after the instituiional
course, Mining research  activitias
are conducteq at Central Mining 16-
search Station at Dhanbad, one of the
national laboratories functioning under
the CSIR, Indian Institute of Tech-
nology, Kharagpur, Indian Schvol of
Mines, Dhanbad, and the Mining De-
partmenty of Universities. The Indian
School of Mines, Dhanbad, the Indian
Institute of Technology, Kharagpur
and the Department of Mining, Bana-
ras Hindu University, Banarag offer
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a number of short-term courses both
in-campus and off-campus type and
conduct summer gchooly to cover the
needs of researchersg in mining.

(b) The Central Mining Research
Station has a Plan provision of Rs.
18 lakhs and Non-Plan provialon of
Rs. 68.360 lakhg in their budget esti-
mates of 1978-79. Though there is no
specific provision for mining research
in their budgets, Indisp Institute of
Technology, Khargpur and Univer-
sity Grants Commission provide funds
for development of approved pio-
granmmes of mining research in the
institution and mining departments of
universities, respectively. They also
undertake sponsored research prejects
of the industry.
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Unauthoriseq construetion in Jeevan
Deep Building, New Delhi

9560. SHRI S. S, SOMANIL:
SHRI RAMDEO BINGH:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether complaints regarding
unauthorised construction covering
open corridors in the féirst floor of
Jeevan Deep, an LIC Building were
received by the New Delhi Munivipal
Committee;
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(b) whether it is also g fact that
electricity connection has been given
in the unauthorised premises; and

(c) it so, the action taken to pre-
vent such violation of the Municipal
bye laws?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b) No connection hag beep given
by the New Delhi Municlpal Com-
mittee.

(c) The site inspection of the pre-
miseg has revealed that the corridors
at mezannine first floor and 4th floor
of the building have been glazed and
being used for office purpose. The
glazing of verandah Is otherwise per-
missible under the present Building
Bye-laws of NND.M.C.
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. F%oe o Frefredt ofe £3 15,000 15,000

Receiving of Pension by Persons Re-
tired in Pakistan and Migrated to
India

8553. SHRI K. LAKKAPPA: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether a large number of
persong who retired in Pakistan and
migrated to India are in receipt of
ad hoc pension from the Government
of India in Heu of the pension admis-
sible to them, in the absence of com-
munication from the Government of
Pakistan Indicating their actual pen-
sion due;

(b) if so, whether the Govérnment
of India consider the desirability of
paying such pensioners full pension
(admissible to them) as well as
arrearg on the basis of collateral
evidence already obtained by the
Government, now that the matter is
pending for more than thirty years,
when there is remote possibility of
receiving any details from Pakistan
in the matter and most of the pen-
sioners are In the ripe age of around
30; and

(c) the number of cases during the
last ten years, in respect of whom
Pakistan intimated the actual pension
due?
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THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING AND SUPPLY AND REHABILI.
TATION (SHRI RAM KINKAR): (a)
Presently 230 persons who retired in
Pakistan and migrated to Indla are
in receipt of ad-hoc pension from the
Government of India in lieu of the
pension claimed by them. Their cases
have not yet been verifled by Pakistan
Government,

(b) The displaced persons who could
produce documentary or collateral
ewvidence in support of their serwvice
particulars have been paid their pen-
sons in full pending verification of
their claims by Pakistan Government.
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Habitable Accommodation for Planta-
tion Workers in various States

HEBT SHRI PURNANARAYAN
SINHA Will the Minister o1 WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state

(a) the number of habitable accom-
modation with latrine, water supply
and approsch roads bwit by the
managemert of Tea, Coffec, Rubber
Plantationg all over the country State-
wise arnd what are the percentage of
such housing built upto 31st Decem-
ber, 1977 State-wise;

(b) what steps are being taken by
the Government to provide habitable
housing to all permanent resident
workers on the plantations in duffe.
rent States; and [
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(c) how much time will still he
required for the Plantation manage-
ments to complete the building and
provision of labour amenities required
by the Plantation Labour Act?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) According to the infor-
mation received from the concerned
State Governments the position, State-
wise, is as under—

- PRI, Dy e

State No. of  Percentage
houses vlocligible
buili workers
covered
Assarn . 1B 10020 i
Tripura . f 5102 1ens
West Hengal 75944 Gy
Karnataka S RV 8
Rerala . Ho.7 41 a5
Tamil Nadu . . § 200 93
Intormation regarding availability

of facilities like latrine, water gupply
and approach roads for the houses
built 15 not available

(b) and (c). Section 15 of the Plan-
tations Labour Act, 1951 makes it obli-
gatory on every planter to provide and
maintain for every worker, as defined
in section 2(k) of the Act, and lus
family residing in the Plantation
necessary housing accommodation. The
model rules framed thereunder pro-
vide that the employers shall build
houses for atleast 8 per cent of the
resident workers every year until all
of them are adeqguately housed and
that no rent shall be charged by the
employers for the same., As many
planters were unable to meet this
statutory obligation due to financial
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difficulties, the Plantation Labour
Housing Scheme was introduced by
this Ministry in April, 1056 to help
the planters especially the smaller ones
to fulfll this obligation, The Scheme
was transferred from the State Sector
to the Central Sector w.e.fl. 1st Apnl,
1970 and fnancial assistance was liber-
alised :n the form of 50 per cent loan
and 37! per ceni subsidy of the pres-
cribed ceiling cost of construction. A
sum cf Rupees 4.50 crores was releas-
ed to the concerned State Governments
tor wasbursement to planters during
197475 to 1977-78. A provision of
Rs. 160 crores has heen proposed in
the Central Budgel for implementa-
tion ¢f the Scheme during 1978-7Y
With the limited resources available,
il ig ot possible fo ussess the time
limit 'y which Plantation Manage-
menty would be able {o complete the
constr..ction of houses for their eligi-
hle workers.

In regard to the provision of lubour
umenil.es, while there is no limit pres-
cribed under the Act by which the
various provisions relaling to ameni-
fies jrovided for in the Act are to
he imulemented by the Plantations
owner:, the Act expowers a Stale
Goverrment to nolify the dates from
which the various provisions thereof
would be given effect to by the owners.
The Acl contlains provisions for puni-
tive &.u1on for non-mplementation of
the pr-visions in a Court of law.

Loan from Nationalised Bankys for
Gobar Gas Plants

0567. SHRI PRADYUMNA BAL: wiull
the Minister of AGRICULTURE AND
IRRICATION be pleased to state:

(a) ihe number of Gobar Gas Plants

established by the people snd what
type of facilities Government have

extended to them with reference to
the State of Orissa;

(b) whether the landless labourers
having sufficlent number of cattlecan

be bencfited by installation of Gobar
Gus Plants;

(e¢) whether nationalised bankg are
not helping people to establish Gobar
Gas Plants. if so whether any com-
plaint of tnis type is being recorded
by the Muinistry; and

(d) the remsons the varying rate of
interest frum Bank to Bank and the
p;:licy of the Government regarding
this?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) During the
last four years, 221 Gobar Gas Plants
are reported to have been set up in
the Statoe.

As an incenlive lo popularse gohar
gas plants, 25 per cent Central sabsidy
on the capital cosl was given during
the years 1974-75 and 1975-76. It was
reduced to 20 per eent m 1976-77. How-
ever, the Central subsidy was raised
in 1977-78 to 25 per cent for installing
2 and 4 crum sizes plants by small and
marginal larmers. 50 per cent subswuly
wis admissible for plants sel up 1a
hilly and tribal areas and 33 per cent
for community plants. This programme
in Orissa is being implemented by the
Khadi and Village Indusinies Commis-
sion

(b} Yes, Sir,

(c) By and large nationalised banks
are helping the people by providing
loan for installation of gobar gas
plants. No compluaint has been receiv-
ed in this regurd [rom the State of
Orissa.

(d) The Banks are required 1o charge
the same rate of interest on loans
for gobar gas plants as applicable to
their other priority scclor advances.
‘The Reserve Bank of India have ad-
vised the Banks in December, 1977 to
charge interest not exceeding 11 per
cent on term loaps under the category
of “diversified purposes” which Include
loang for gobar gas plants.
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el et wreRfew FEoet & awa &
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S e Ao s it

] sfr ot zre w1 sfA

safT geaTew s §
1960-61 2R H
1961-62 25 9
1962-63 25 0
196364 21 4
1964-65 25 7
1965-66 20 2
1966-67 16 o
1967-68 24 5
1968-69 19 8
1969-70 21 7
1970-71 21 4
1971-72 19 7
1972-73 17 2
1973-74 17 0
1974-75 16 7
1975-76 21 3
1976-77 17 8
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Posts of Head Clerks in Department
of Town and Countiry Planning
Organisation

9561. SHRI M. A. HANNAN ALHAJ:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION be pleased to refer 1o
Unstarred Question No. 2636 replied
on 13th March, 1978 regarding Head
Clerks officiating as Investigators in
the Depariment of Town and Country
Planning Organisation and state:

(a) whether the organisation has
requcsted the appropriate authorities
to sanction more posts of Head Clerks
&8s requited by them;
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(b) the reaction of the sanctioning
authonty thereto; and

() if no such request has been
madz by the office, the reasons there-
of?

THE MINISTER OF WORKS AND
HIOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes Sir.

(b) The proposal was approved by
utilising four posts of Investigators as
Head Clerks.

(c) Does not arise.

Deep-Sea Fishing Projects
9562. SHRI G. M. BANATWALLA:
SHRI AHSAN JAFRI:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased {0
state;

(a) the nameg of places where the
deep-sea fishing projects are being
carried gn at present;

(b) the names of such projects
where deep-sea flshing is carried on
with foreign assistance and with indi-
genous technologists separately; and

(c) the time by which the country
is likely to carry on deep-sea fishing
themselves and without any foreign
assistance?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The places
where deep-sea fishing projects ere
carried out at present are oft and
around Kandla, Veraval Bombay, Goa,
Mangalore, Cochin, Tuticorin, Madras,
Visakhatnam, Paradeep, Calcutta and
Port Blair,

(b) The Pelagic TFishery Project,
Cochin which is assisted by the FAO/
UNDP is the only project recelving
foreign assistance. The other two pro-
jects. namely, Exploratory Fisherles
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Project and Integrated Fisherles Pro-
ject are operated entirely with indigen.
ous technology.

(c) The project which is receiving
forelgn assistance will terminate in
March, 1979. Efforts are being made
1o procure the deep-sea fishing vessels
and {rain the requisite personnel at
the earliest.

The country is likely to be self-
sufficient in deep-sca (ishing as soor
as adequate number of vessels and
trained personnel are available.
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arry dwr (Vew st grefen
wiw) & witn wie
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Case File of N.F.C. Staft

#565. SHRI HALIMUDDIN AHMED:
Will the Minister of EDUCATION.
SOCIAL WELFARE AND CULTURE
be pleased 1o state:

{a) whether the case file of National
Fitness Corps stafl dealing with the
detmiled tferms of appointment was
misplaced in the Directorate of Edu-
cation Delhi

(b) if so, whether it has since been
traced out; and

(¢) if not, whal action has been
taken to fix the responsibility for this
misplacement?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER)"
(a) According to the information fur-
nished by Delhi Administration, case
file dealing with the terms of appoint~
ment of N.F.C. Staft is available In
the records of Directorate of Educa-
tion, Delhl.

(b) and (c). Does not arise.

Effects of untimely rain om prospecis
of rabl crop

9568. SHRI DHARMA VIR VA-
SISHT: Will the Minister of AGRI-
CULTURE AND IRRIGATION i
pleased to staie:

(a) whether the stalling of summer
and untimely rains in the first week
of April this year is likely to adversely
affect rabi crops in the northern regions
and; if so the net effect on total pro-
duction; and

{h) whether fall in production an!
the possibility of low quality of gramn
due to inclement weather would weigh
with the Government at the time of
fixing the support and procurement
prices of wheat, barley and gram?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGII BARNALA): (a) and (b). Un-
timely rains and low temperature dur-
ing April, 1978 in some parts of
Northern India are reported to have
delayed the harvesting of crop. Accord-
ing to available reporis, however, the
overall production of rabi crops in
1977-78 is likely to register an increase
over that in 1876-TT.

Procurement and support priees are
fixed for fair average quality. The
procurement price of wheat for the
1978-79 rabi marketing season has al-
ready been fixed at Rs. 112.50 per
quintal as against Rs. 110 per quinlal
fixed last year. The support price fo.
gram for the 1878-79 markecting season
was fixed at Rs. 125 per quintal much
earlier. i.e. at the time of sowing. The
issue relating to fixation of support
price for barley for 1978-79 marketing
season is under consideration.

Skill co-related to literacy

9567. SHRI DHARMA VIR VA-
SISHT: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether according to the 27th
National Sample Survey, 94.20 per cent
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of India’s rural population had no
skill, and in the case of females this
percentage was 96.73, 1if so, the
messures taken to bring skills in the
educational curriculum of the students
to make position better; and

(b) whether the skill is co-related to
literacy or vice-versa; if so, the exact
percentage of literacy in the rural
areas together with the steps taken 1o
augment it?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
fa) and (b). Yes, Sir. It is correct
that the 27th National Sample Survey
has indicated that 94.20 per cen' of
the males and 96.73 per ceni of the
females have no skills. To impart
such skills it is proposed to introduce
socially useful productive work in the
educational curriculum of the students.
As for those children who are outside
the formal system of education and
illiterate adulls in the age group of 15
—38, literacy will be imparted in such
2 manner that they are able to func-
tion more cficiently and improve their
skills. The Natlional Adult Education
programme proposes lo cover approxi-
mately 65 million persons in the age
group of 15—35 before the end of the
next plan. The programme for uni-
versalisation of elementary education
proposos to cover 90 per cent of ‘he
age group 6—14 n the next plan.

Per capita expenditure on education

9568. SHRI DHARMA VIR VA-
SISHT: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether it is & fact that aceord-
ing to the 28th National Sample Sur-
vey, the average per capita monthly
private cxpendiure on education was
much lower in the rural areas as cam-
pared o the urban areas, if so, what
are exact Agures worked out for the
Bume;
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(b) the position of public spend:ng
on education in the rural and urban
areas; and

(c) the steps taken and provision
made in the Sixth Plan to remove this
cisparity?

THE MINISTER OF EDUCATION,
SOCIAL, WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) Yes, Sir. According to the 28th
round of the National Sample Survey,
the average per capita expenditure on
education for a period of 30 days is
Rs. 0.26 in rural area and Rs. 1.36
in wurban arca.

(b} The budget estimales o! oiluca-
tion depariments of States and Centre
was Rs. 2175 crores in 1077-78. s
break up o rural and urban arens
1s not available.

(cy It is proposed to open new
schools mostly in rural and backward
areas 1n Sixth Plan and this will con-
sequently increase the outlay on edu-
vation in rural areas and narrow down
the disparity. It is estimated in the
draft Sixth Plan that an outlay of
Rs. 1400 crores, out of Rs. 1055 crores
for education, is likely to be provided
for rural areas.

Hunger strike in Modern Bakeries

9569. SHRI DHARMA VIR VA-
SISHT: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether it is n lact that Class
111 and Class IV Staff of the Modern
Bakeries have resorted o hunyer
atrike because of stagnation in ther
promotion from the very inception of
Bakery whereas higher staff gets rapid
promotions;

(b) if so, their category~wise, num-
bers and reason thereol; and

(c) whether Government are con-
{emplating any action in this regard?
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The Category
III and IV Employees of the Heau
Office of the Modern Bakeries (I) Ltd
had resorted to relay hunger strke
from 6th April, 1978 for fulfilment of
their demands. One of their demand
was for promolion of the employees
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concerned. The hunger sirikke was
called off on 17th April, 1878 at 5 pm.

(b) and (c). A statement showing,
number of posts (category wise) and
number of these posts held by pro-
motees at Head Office of the Company
18 atlached Negohations with the
employees on their demands are also

continuing.

Statement Avon 1-4=1978
51 No. Cawegaiyof No of posts at ™o, of employees o of promoted Remarks
em| Head Olfliee at Head Office employeess, out
of column 4
1 2 3 4 5 6
1 v 27 27 [ Promution case
of one vnployee
15 under onsi-
deration
2 I 56 52 21 i3 « mplovees
promoted twiee)
ToTaL ! 83 79 a7

In category 11 out of g employees at the 1lead Ofhce, # an promotecs  from Category 111,

In Category I out of 19 cmplayees at Head Office b are  promotecs from lower grades,
Appointment m catrgory 1 & 11 is, howsver, made on all India bass,

wuTT ® v whinwe  seqer
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(&) s&% g= fray orgme
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(7) =% ¥ fefr ot ol
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wrwm R, Wx

(a) 57 #w9 wish amgm &
AT W TR qrsgwEt w1 ey arern
¥ g & oo gvwre grr wr oww
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st six fwerf it (st goofw
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9571. ot T fag Shgw - w0
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(w) afx g, ot va¥ fag firw
afas framr fear wr gr & |/ W
ag s fedt sadf frat & wrogn &
wefrar v 9 feo qv fegr mar
4T WqAT A W7 57 AL 7 g
ot & wqmre fead o foar mar
Ling

(%) afe a7 w37 aoerdy fraar
& uaex feay o 44y ferar war A
A% 4 w0 7

fiomr, e weam wite wegfa
ware § Trew Aot (st Yot W
agwzel) (F) S, @

(@) wx (w) wfrr wEga
g & wafwm ¥ far @ or
A sy & wfg zaEl Zwe
7,587 50 9% ¥ wifes feal o
Frar mar & 1 98 waw wiawifar &
wawfa & wrx fogifra gafa § waer
frar mar 11

|

warew fgy feafwaem w1 v g

9572, &1 TR faardt : ww
frmrt, s e o wepfr oY
ag FaTy #7 FU w 467 fE

(¥) =1 garvw fgeg Favafaarem
wifafesa &1&r & fom ez &7 fagr Tav
£,

(=) = Fer oF a7 3T Faafq
fergfirr fima ot & 9oy I wRiwTe

TEY gEATAT

(w) afe &, & aF v FTon
g, W

(w) =1 7z gftfie v &
foro FeTe gTar wreETdY o o wir &
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fr oy feefrerem woft agw
TCAT & AT o o ?

fiowtr, waTw W witt wWepfir
w4t (W @ wx wx) : (%)
uHo ¥Yo Yo TFo TEYWW i FTfEre
& fog famfaoreg & ey % fama
B ¥ oA ®1 AR oTaT W oW Wi gr
wRwT ¥ ofomraes e fog
favafaaras 11-3-1078 ¥ &% ¥T
fear war ar 1 favafaarm 31 =,
1978 & 10 wi= 1978 ¥% =Cul
LA C R C U

(=) =¥z () war gwafa frge
sifeqrmar g siewnn § fr =g
WOAT W WIS @O S

(7) s 3rs

fagre % wiwge e wewt (fagre)
¥ waw O wiw

8573 st TR firardt @ W@
wia site fawrd dedt a8 a3 € g1
w3 fr

(%) ar fagre &, fadewe Wirge
forr & awere fodftars & 49 Fer g
srar Y awf & @t ¥ wwe w o
arfer w1 wowre ¥ O g A
L1

(w) afz &, Ay fewdk qea W
afy g st framt # ogaen 3 &
faq wor goere Fr feefrr wgrra
¥ g wrowT X T S A g 7

wie s fawr it (st groiw
feg wowrwy) . (=) wix (o). srerd
Twr Y o o § wCsTer R fF
qeze g T € wvfr
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Newy Item eniitiogd “Doplarably Plight
of Easp Uilar Pradesh Oang Growery”
9578. SHRI RAJ KESHAR SINGH:
Will the Minister o¥ AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether hi attention has been
drawn towards newy Iitems entitled -

() T (7). ofr 7t | vy
fomgrer, frer e &

# yrerewar ¥ wTaTC ¥ Whwew fieg

ard §
o wwm warR o7 aw fear or o

4
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“Deplorable Plight’ of Kast Uttar Pra-
¢«desh cane-growery published in the
National Hemald dated 18th March,
197§; and

" (b) #& so, reaction of the Govern-
‘ment thereto and remedia] steps being
taken ip this direction?

THL MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) No news
under the title “Deplorable Plight of
East UP, cane-growers” has been
published in the National Herald
dated the 13th March, 1978, issued
both from Delhi and Lucknow., How-
ever, a news under the caption “Reach
Lucknow-Call to Kissan” has appear-
ed in the issue of National Herald
dated the 13th March, 1878 published
from Lucknow. In this news the
-attention of the public has, inter-alia,
been drawn towards the alleged
plight of the cane growers who were
being forced to burn their standing
crop because the sugar mill owners
were refusing to buy their produce.

1b) According to the information
available with this Government 80
sugar factories were still continuing
their crushing operations ag on 30th
April 1878, as agmnst 22 only on the
worresponding period last year. No
news of any caneg growers in UP.
‘having burnt his cane has reached us.
In order to enable the sugar factories
to continue their crushing gperations
beyond 30th April, 1978, a scheme
regarding excise duty rebate has al-
ready been announced by the Cen-
tral Government on 28th April, 1978.
This will be an incentive for maxi-
mum off-take of cane by sugar
factories.

Removal of the display centre of the
CUentral Buliding Research Instituts
from Nirman Bhawan, New Delhi
9579. SHRI K RAMAMURTHY:
‘Will the Minister of WORKS AND

HOUSBING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the reasong for the removal of
the Displey Centre of Central Build-
ing Research Institute located in Nir-
man Bhawan; and

(b) how the exhibits of the Display
Centre have been used after removal?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-~
HABILITATION (SHRI SIKANDAR
BAKHT): (a) There has been no
Display Centre of the Centra] Build-
ing Research Institute in Nirman
Bhawan, New Delhi.

(b) Does not arise.

oA Wi

9580. Wit wrew waw : ¥41 wie wie
Terar et wg worra ¥ yar w6 e :

(%) worodt @iw ofcierr &
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wtw & fronr ad wr wm fen
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Staff strength of Public Schools

8581. SHRI BHAGAT RAM: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) how many public schools of
different categories are in each State
in the whole country;

(b)what 1s the strength of the diffe-
rent categories of the staff;

(c) what are their grades and other
emoluments; and

(d) whether their total emolu-
ments are equal to those in ordinary
schools, if not, the reasons thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUEKA DEVI BARA-
KATAKI): (a) to (d). The informa-
tion is being collected and will be
laid on the Table of the House.

Expenditure per student in Public
Schools

9582. SHRI BHAGAT RAM: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) how many students are study-
ing in the public gchools all over
India;

(b) what is the tuition fees and
other expenditure per student class
wise;
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(c) Government expenditure if any
on each student; and

(d) whether the total expenditure
on each student in public schools is
not equal to that in ordinary school,
it 80, the reesons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{SHRIMATI RENUKA DEV] BARA-
KATAKI): (a) to (d). The infor-
mation is being collected and will be
laid on the Table of the House,

Curcirnflum in Public School

9583. SHRI BHAGAT RAM: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether the curriculum of the
public schools is the same throughout
the country or according to each
State;

(b) what is the medium of instruc-
tions of these schools and whether it
is mother tongue of the students; and

(c) if not, what are the reasons?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) to (c). The infor-
mation is being collected and will be
placed on the Table of the House.

Paymeut of Gratuity ete, on Death of
Delhi Sgheol Teachers

9584. SHRI MANOHAR LAL: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) the number of teschers work-
ing in Higher Secondary Schools of
Delhi Administration who died dur-
ing the year 1077-78 and whose final
payment of gratuity, GPF. and
arrears of salary have not been paid
to the next of kin; and
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(b) the reasonsg for non-settlement
of the dues?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) According to the
information furnished by the Delhi
Administration, the total number of
teachers who died during the year
1877-78 is 28 and the number of cases
where final payment of gratuity,
«GPF. and arrearg of salary is out-
standing are 14, 10 and 5 respectively.

(b) The reasons for non-payment
©f the dues are as under:—

(i) Pension and Gratuity.—Out
of 14 cases, provisional payment has
been made in 7 cases and al] these
.«cases have been submitted to the
Pay and Accounts Offices concern-
ed to arrange the final payment.
As regards the remaining 7 cases,
two are under process, in one case
there is dispute of succession, in
.one case the teachers concerned
was transferred from Delhi Muni-
cipal Corperation only 2 years
back, and the question of settlement
wf his terms and conditions is
winder consideration. In three cases
the requisite claim/documents are
awaited by the Administration.

tii) G.P.F.—~The G.P.F. acctounts
were previously maintained by the
office of the A.G.C.R., New Delhi,
but this work has since been de-
«centralised in the offices known as
Pay and Accounts Offices with effect
from 1st April 1977. The Admin-
istration is experiencing difficulty
in getting the accounts of previous
years verified from accounts agen-
«cies, involving some delay, The
Administzation has initiated action
in all the pending cases.

(lify Arrears of salary.—In one
<ase the payment is held up for
non-production of succession certi-
ficate. In 3 cases, necessary bills

have been submitted to the Pay and
Accounts Office, and in remaining
ong case the teachers concerned
dies jn Canada on 6th January
1878. Her husband is also residing
in Canada with whom the matter
is under correspondence,

Closure of Bal Bharati Higher Secom-
dary School, New Delhi

9885. SHRI YADVENDRA DUTT:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleused to state:

(a) whether Government have de-
cided to close down Baj Bharati
Higher Secondary School, Rajendra
Nagar, New Delhi;

(b) if so, when and the reasons
thereof;

(c) whether all the employees of
this school will be absorbeg in Gov-
ernment or Government aided schools
before thig schoo] is closed;

(d) whether any employees who is
not absorbed in time will continue to
get his/her salary till he/she is
absorbed in some other school and
there will be no break in his/her
service; and

(e) whether the balance of 5 per
cent salary of the employees w.ef.
from March, 1974 when the school
was taken over will also be paid
before the school is closed?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL, WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) and (b). Accord-
ing to information furnished by Delhi
Adminigtration, no such decision has
been taken so far,

(c) to (e). Does not arise.
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Absorption of N.F.C. Imstructors

9587. SHRI S. S. DAS: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether at the meeting of
State Education Secretaries convened
by Hon'ble Shri Triguna Sen in which
the then Director of Education Shri
Virendra Prakash, represented Delhi,
it was decided to absorb the N.F.C.
Instructors on the basis of the
strength of the students;

{b) whether it has been imple-
mented; and

(c) whether there hag been any'

other such meetings in which this rule
has been further relaxed so a8 to

of the strength of the students?
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THE MINISTER Off EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c). As a result of &
Special Committee known zs Kunzru
Committee appointed by Government,
it was decided in 1965 that the vari-
oug programmes like National Dis-
cipline Scheme, Auxiliary Cadet
Corps, and Physical Education Pro-
gramme in Schoolg need not rup as
separate programmes and a composite
programme of Physical Education to
be known as National Fitness Corps
programme for middle, high and
higher secondary schools be launched
by State Governments and Union
Territory Administrations all over the
country. It was decided that erst-
while National Discipline Scheme In-
structors be absorbed by the States
in which they were working to run
the new programme. Thig staff was
to be in addition to the normal staff
which States and Union Territories
Administration already had and the
Central Government would pay the
grant to cover the pay and allowances
of these employees. The decision to
absorb the staff was taken to provide
continuity of employment to people
who had served under the earlier pro-
gramme for long number of Years as
the other mlternative would have been
to give them notice of termination of
service. A meeting of Education
Secretaries and DP.Is of States and
Unjon Territories was called in
February 1985 under the Chairman-
ship of the then Deputy Minister of
Education, Shr1 Bhakt Darshan. In
this meeting, Delhy Administration
was represented by the then Educa-
tion Secretary, Shri B. D. Bhatt, It
took time for different States and
Union Territories to implement this
programme.

According to the information fur-
nished by Delhi Administration, one
Physical Education teachery {5 pro-
vided on an average in each school
in Delhi with en enrolment of 400
students. Here it may be mentioned
that the Central Government sug-
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gested mode] rules to State Govern-
ments and Union Territory Adminis-
trations in respect of the running of
the Nationa! Fitness Corps Pro-
gramme, These rules, interalia,
suggested that there should be at
least one teacher for 250 pupily or a
portion thereof. However, g school
may have one teacher upto the
strength of 400 pupils. The rules had
to be adopted/adapted and applied
by the State Governments and Union
Territories. It has been suggested to
Delhi Administration that an Evalua-
tion Committee consisting of experts
may be appointed to examine the
working of Physical Education and
Sports in Delhi Schools to assesg the
requirement of Physical Education
Teachers ang Sports coaches. The
Delhi Administration have yet to
appoint this Committee.

Absorption of N F.C. Instructors as
Junior P.ETw.

9588. SHRI S. 8. DAS: Will the
Minister o EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) the number of Junior/Senior
P.E.Ts. recruited by the Directorate
of Education, Delhi after 2nd Novem-
ber, 1972

(b) whether they were recruited
sgainst vacant posts; and

(c) it so, whether all the N.F.C.
Instructors taken over by the Direc-
torate of Education on 1st November,
1972 had been absorbed gs Junior
Physica] Education Teachers prior to
;he recruitment of these Junior

E.Ts?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAF CHANDRA CHUN-
DER): (a) and (b). According to
the information furnished by Delhi
Administration 8 Senior P.ETs. and
7 Junior P.ETs were appointed by
direct recruitment and 8 Junior PETs

.

were promoted tp the post of Semior
PETs in 1978 aguinst available
acancies.

Wi

(c) 12 N.DS. Instructors ebsorbed
by the Directorate of Education Delhi,
in 1872, were adjusted against the
regular strength of Physical Educa-
tion Teachers,

Low Cost Housing Schemes

9588. SHRI 8. D. SOMASUNDA-
RAM: Wil the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) the final pattern evolved for
low cost housing and the programmes
for meaningful implementation of low
cost houses within 5 determined
period;

(b) the extent of constructien of
low cost houses of the mulready viable
developed models; and

(¢) whether Government propose
to embark on large seale constructing
low cost houses?

THE MINISTER OF WORKS
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR] SIKANDAR
BAKHT): (a) Research and develop-
ment work is being promoted by the
Government through Research Cen-
tres, like the Central Building Re-
search Institute and organisations
like the National Buildings Organisa-
tion, Housing and Urban Development
Corporation Ltd,, etc., to evolve pat-
terns for low cost housing to suit
varying conditions in different parts
of the country. HUDCO hag been
encouraging the construction of low
cost housing and 55 per cent of
HUDCO finances have been exclu-
sively reserved for construction of
houseg for economically weaker sec-
tions and low income groups, ie. for
houseg costing less than Rs, 8,000 and
Rs. 18000 respectively.
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(b) The design concepls ur wide:
use of local materials and new con-
struction techniques incorporateq in
the low cost Demonstration Houses at
Bersaraj in Delhi are being adopied
by several construction agencies in the
country on a wide scale. The typi-
cal designs evolved by National Build-
ings Organisation for the rural land-
less have been widely publicised and
several State Governments have put
up large number of houses with such
modifications ag ere required to suit
local conditions. Housing and Urban
Development Corporation has deve-
loped a number of viable type designs
for low cost housing. Through the
four demonstration projects under-
taken at Hyderabad, Agra, Ghazie-
bad and Bombay about 1050 houses
are under construction and 250 houses
are already completed. Besides this,
HUDCO is pursuing jts borrowers to
undertake similar demonstration pro-
jects gt various locations in their
State on the basis of mode]l evolved
by HUDCO or on the basis of designs
evolved by them.

{c) Yes, Sir.

Allotment of low cost houses for ex-
perimenta] living

9580, SHRI 8. D. SOMASUNDA-
RAM:

SHRI RAGAVALU MOHA-
NARANGAM:

“Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE.
HABILITATION be pleased to statc:

(a) whether it is a fact that follow-
ing low cost housing demonstrations,
such housss have been allotted to
certain persons for experimental liv-
ing; ang
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(b) the number of such houses, the
location, the period for whieh experi-
mental living has been going on, the
baais on which the residents are select-
ed and the rate and amount of rent
collected from them?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) Low cost demonstration houses
are generally allotted by the concern-
ed housing agenciés on their normal
allotment terms by following their
normal procedure, In the demonstra-
tion project at Barsarai, New Delhi,
26 dwelling units for Low Income
Group households 33 dwelling units
for households belonging to economi-
cally weaker sections and 5 dwelling
unjts in rural housing category have
been constructed. Low cost demons-
tration houses constructed by DDA,
were converted into Staff quarters
and are allotted to employees of DDA
and rent is recovered from them in
accordance with their rules for allot-
ment of Staff quarters.

In HUDCO’s demonstration project
at Agra, 287 houses have been allot-
ted on hire-purchase basis, The al-
lottees are staying there for the last
one-and-a-half years.

Reservation for SC/ST Students im
ILT.

9591, SHRI R. L. KUREEL: Wwill
the Minister of EDUCATION, 8O-
CIAL WELFARE AND CULTURE be
pleased tp state:

(a) whether the recommendations
of the Commissioner for Scheduled
Castey and Scheduled Tribes in  the
report for 197374 to increase the
present quota of § per cent reserva-
tion for Scheduled Castes and Sche-
duled Tribes both in post Graduate
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Courses in Indian Institutes of Tech-
nology to 20 per cent has not so far
been implemented by the Govern-
ment; and

(b) if so, reasons thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). As even the
present 5 per cent quota reserved for
Scheduled Castes and Scheduled Tri-
beg students in Post graduate courses
and 20 per cent for under-graduate
<courses is not being fully utilised in-
spite of various steps taken by Indian
Institutes of Technology by relaxing
admission qualifications, no useful pur-
pose would be served by reserving 20
per cent seats for post graduate cour-
ses,

Fromotion of SC/ST Junior Engineers
in CPW.D,

9582. SHRI R, L KUREEL: Will the
Minister of WORKS AND HOUSING
AND SUFPLY AND REHABILITA-
TION be pleased to state:

(a) how many Junior Engineers of
‘Central P.W.D. were promoted to the
grade of Assistant Engineerg w.e.f.
1872 onwards in general as well s
Scheduled Castes/Scheduled  Tribes
«category;

(b) whether due representation has
‘been given to SC/ST officers in pro-
motion as per Government orders, if
mot, what actiong are being taken for
that;

(c) how many Junior Engineers of
SC/ST are in the service of Central
PW.D. out of them how many have
<ompleted the eligibility period of ten
‘years reguired for departmental pro-

motjon; and

(d) whether promotion policy for
promotion from Junior Engineer to
Asgistant Engineer is being changed

simply to avold the Junior Engineers
of SC/ST from their due promotjon
as all of them are on the top of
the seniority list maintained by the
department?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND HE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). Since 1872,
562 Junior Engineers (Civil), includ-
ing 34 belonging to Scheduled Castes
and 3 belonging to Scheduled Tribes
and 151 Junior Engineers (Electrical).
including 19 belonging to Scheduled
Castes have been promoted to the
grade of Assistant Engineer, the
Government orders, issued from time
to time, regarding the reservation of
vacancies for Scheduled Castes/Sche-
duled Tribes have been duly followed.

(c) There are 183 Junior Engineers
(Civil) in the CP.W.D belonging to
Scheduled Castes/Tribes. Out of them
104 have completed ten years® service,
In the grade of Juniogy Engineer (Elec
trical) there are 99 officers belonging
to Scheduled Castes/Tribes and 25 of
them have completed ten years' ser-
vice ijn the grade,

(d) No, Sir,
Writing off Losses by F.CL

9603, SHRI MOHINDER SINGH
SAYIAN WALLA: Will the Minister
of AGRICULTURE AND IRRIGA-
TION be pleased tc state:

(a) whether it is a fact that the
caseg of write off of losses by Food
Corporation of India are increasing
and no serious effort has been made
to fix responsibility for the increas-
ing trend; and

(b) it 80, the reasons thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). No. Sir, the cases of losses
are fully investigated by the Food
Corporation of India before these are
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regularined. The losses incurred from 1973-74 to 1977-78 are ag under;—

(ValuesRa. in Cirores)

Y Valueof Value of purchases Percentage of los on
N losses and sales. value of purchascs and
sales
T 97974 2346 2899 67 08
1974°75 85°97 3a83- 11 11
197576 33-31 4048-88 o8
197677 - 94746 372455 o9
1977-78% . 35°66@ 9175 04 1o
#Based on revised estimat not yet finalised.

@1ncludes Rs. 1°25 c....28 on account of damaged stocks in Andbra Pradesh & Tamil Nadu

due to cydone in November, 1977.

It will be seen that the loss's during the last five ycars do not indicate any significany

i neressing trend.
WINTE A

dx ¥ wmilt W WA ¥ G Q%
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#Froduction and Price of Short Stapple
Cotton in Gujarat

9508. SHRI NARENDRA P, NATH-
WANI: Wil the Minjster of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) the total production this year of
short stapple cotton of V787 variety

Written Answers 280

area wise lLe. Saurashtra, Kachha and
other parts of Gujarat;

(b) the price of per “Khandl”
(quintal) of the new crops of such
variety at the beginning of the cur-
ml:emn and what is its present
price;

(c) the total estimated carry over of
such cotton with growers from the
previous year and its price at the
beginning of the present season and
whal is its present price;

(d) whether the growers of such
cotton have made any representation
to the Union Government or  Stute
Government for giving them relief
against the fall in price; and

(e) it so, steps Government propose
to take to give them relief?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The estimates of production of V. 797
variety of cotton for 1878-77 for which
latest data have been received from
Gujarat Government, are given be-
low:

Region Production
(‘000 bales)
Saurashtra . 145'6
Kutch (distriet) . . . 750
Other parts of Gujarat . 2742

(b) Price per candy of this variety
at the beginning of the current cotton
season (Feb, 78) ranged between Rs.
3,650 and Rs. 3,860, Its present price
is between Rs. 2,400 and Rs. 2,500
per candy. The declining in price
is stated to be om account of poor
quality of the cotton and subdued
demand.

(c) Total estimated carry-over of
such cotton with growers from the
previous years was about 87,000 bales.
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Its price at the begining of the pre.
sent geason was between Rs. 3,300 and
\a&.‘,mmundymdatpmntthe
“ price is between Rs. 2200 and Rs.
2,300 per candy.

(d) Representations have been 1e-
ceived from the growers wherein they
have requested that Cotton Corpora-
tion of India should buy all the un-
sald stock of cotton lying with grow-
ers.

(e) The Cotton Corporation of In-
dija is already in the market for buy-
ing V.787 variety of Kapas and also
 full pressed beles of V-797 varieties
from the growers cooperatives socie-
ties for meeting the requirements of
NTC mills. Cotton Corporation of In-
dia purchased 640,194 qtls. of kapas,
9,105 qtls. of lint and 3,300 full-pres-
sed bales til] 20-4-78, The purchases
are still in progress,

wTw &t wh vt @t ot fieew
® e ¥ ofy
9599, wft ¥ fay wit «2w :

w1 i wite fewf oot o7 s &
v w4 fi

(%) w7 ¥= TTETT T
wORTT X W ¥T WX wundr @
ot frer S ¥ qfy wor ear
qoren ¥ qE Iy e wefeem ¥
wrw I € o Dot dare Wil
ot ofy o, @ FERT e A

(@) wwidr &t W W
wifet ¥y e feft § Wi y@ doe
® o qowe ¥ o feew ¥
v ¥ fierdt 3y oo wr frc )

(v) wvx e @ fg ¥
WTETT FTT AT TOTC Wy feely
aur fow a7y T egrer Rg o o7
faqre § WY

(w) v fwer & oy word
FT WY 0w wigT et Qf /. W

A% fiser wr Mooy e & e
firg o Y wr § ?

vl site fowrt Wit (Wt guofir
fg woowen) : sparerr 3 worddy sy
¥ NI W owr e ¥ qw
€ x= ¥ W fpeit ¥ ol v e
¢ ¥ fag I s ST K
e o &) aerfe o oow
TTHTT A O A K T AT g
% g or gt e § 1 o Foe
& g vt fawrr & oY AnfadieT
# wfewr foer & d< ¥ ol o awer
fesit & wra gwereT fear o 0
o weeTT § g o W & ow
gram axcfeei & am A
wr§ e W

(&) IEwfrnfiest ¥ 10,000
Tw W Iwa fareil § awed &1 e
g oo frqw Fwcfos ¥ wmw
¥ & dur F H7 FE Jrowr g R
wa: Qv fieg ot ar Y F e
& dafipy g o FwAY AT 0
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(&) ur firorrdt & wr s
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guutw wwt (st wiwwe wer) (v) &
() : o 7ws 1 g € f g
¥ wyET< O1¥ & wew oW T OE &
wer w gfewn ¥ frewe w@ frg
g § | warfy, Sreawr # gl do
2082 femiw 3 fegme, 1974 (e
aws ¥ weae gror &  wfifafy)
& of guTr ¥ wa duw g,
W I¥ gAY [ ¥ 4OT geEw g
o o e, faem qumiy ¥ arar
148/149/307/324 9t oY, 1. #*
#= gror oméy feg g aroe ¥ wEe
"9 qle gFo %8, Forar qyarr & ng
¥ gurre ifir & gforr aur afge
e & agdior ¥ W 0% 2 g,
1973 W g€ we ¥ @@y § 30
TR, 1974 W Frewre fiear marar
faemy 37 wATT ¢ oY fear T g7
AR & e aT oW wiget o a i
ferywe dwr wor, mare gy 7 ey,
1975 w1 fogr &< et ar 97 Wi WY
Fwanr ol ww wr 4

ScHEME FOR GOVERNMENT OF INDIA
Priss

THE MINISTER OF WORKS AND
HOUSING AND SUPFLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): I beg to lay on the Table a
statement (i) correcting the reply given
on 13th March, 1978 to a supplemen-
tary by Shri Chhabiram Argal on
Starred Question No. 266 by Shrl'
Nawab Singh Chowhan regarding
Apprenticeship Scheme for Govern-
ment of India Presses and (il) giving
reasons for delay in correcting the re-

ply.
Statement

After the Starred Question No. 2686,
had been answered on March 13, 1978
Shri Chhabiram Argal put a supple-
mentary question, in which, he stated
ihat under the Apprenticeship Scheme
training was being imparted to per-
sons belonging to Scheduled Castes
and Scheduled Tribes also but their
quots had not been filled up; and thal.}
therefore, some arrangement should
be made so that the quota fixed for
Scheduled Castes eand Scheduled
Tribes is utilised, in full. In reply I
stated that, for apprentices, there was
no such quota. On checking the posi-
tion I find that this is not correct;
rather, the Apprenticeship Rules
tramed by the Minisiry of Labour
under the Apprentices Act, 1861, pro-
vide for the reservation of training
places for the members of the Sche-
duled Castes and Scheduled Tribes in
every designated trade according to
a ratip given in the Schedule to ,the
Rules, separately for each State and
that this ratio has been worked out
with reference to the total number of
apprentices. However, rules also
provide that, in case the.’ Yed
number of persons belonging either to
Scheduled Castes or to the Scheduled
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Tribes are oot available the training
places, ;o ressrved for them, may be
flled by persons belonging to the
Scheduled Tribes or, as the case may
be by the Scheduled Castes, and, if
the prescribed training places cannot
be filled even in the above manner,
then the training places, so lying un-
filled, may be filled by persons not
belonging to the Scheduled Castes or
the Scheduled Tribes. The Govern-
ment of India Presses in the country
which are under the control of this
Ministry, are following the rules about
ihe reservation for Scheduled Castes
end Scheduled Tribes in selecting
apprentices for training under the
Apprenticeship Training Programme.

2. Inconvenience caused to the Mem-
bers is regreited.

SHRI HARI VISHNU KAMATH
(Hoshangabad): On a point of order
under rule 378 read with Direction 16.
Sub-direction (iv) of Direction 16
£8YS;

“The Minister shall ordinarily in-
timate to the Secretary his intention
to correct his answer or statement
within one week thereof....”

1 will read the rest of it also. Last
week also there was an instance when
a Minister laid a similar statement
correcting his previous answer two
and a half months later, Now [ read
the proviso:

“....provided that the Speaker
may, on being éatisfled with the
reasons given, waive this require-
ment.”

The Ministers should be more efficient
in laying the correct answers. 1 can
understand a delay of one week or two
weeks or even three weeks, But a
period of two months is certainly too
long. I would only request you to see
to ensure, that you are not easily satis-
fled, You should be satisfled it is all-
right. But you should not be easily
satisfied. I would request you to probe
into the matter carefully on every
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occasion, and in the interest of proper

easily satisfled by the Minister's rea-

MR. SPEAKER: I would have gone
deeper into that if you bhad given your
objection in writing earlier.

SHRI HARI VISHNU KAMATH:
This is not an objection. This is a
point of order under Direction 16.

MR. SPEAKER: For going deeper
into the matter earller notice would
be helpful,

SHRI HARI VISHNU KAMATH:
You should not be so rigid.

MR. SPEAKER: For my guidance,
5o that I may look into the matter.
Many of these are formal matters.
Just to attract my attention to that,
if you give a written notice earlier
I will go into the matler.

ANNUAL REPORTS OF WEST BENGAL
ForesT DEVELOPMENT  CORPORATION
L1p., CALCUTTA FOR 1974-75, 19875-76
ANp 1976-77 NOTIFICATION UNDER In-
SECTICIDES Act, 1968 AND STATEMENT
FOR NOT LAYING HINDI VERSION OF
ANNUAL REPORT OF GUJARAT STATE
ForesT DEVELOPMENT CORPORATION
L1p, FOR 1976-77

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): I beg to lay on
the Table:—

(1) A copy each of the following
Reports under section 619A of the
Companies Act, 1058:—

(i) Annual Repori of the West
Bengal Forest Development Cor-
poration Limited, Calcutta for the
year 1974-75 along with the Au-
dited Accounts and the comments
of the Comptroller and Auditor

General thereon.
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(i) Annual Report of the West
Bengal Forest Development Cor-
poration Limited, Calcutta, for
the year 1975-76 along with the
Audited Accounts and the com-
ments of the Comptroller and Au-
ditor General thereon.

(ill) Annual Report of the West
Bengal Forest Development Cor-
poration Limited Calcutta, for the
year 1076-77 along with the Au-
dited Accounts and the comments
of the Comptroller and Auditor
General thereon. [Placed in Li-
brary. See No. LT-2249/78].

(2» A copy of Notification No.
G.SR. 200(E) (Hindi and English
versions) published in Gazette of
India dated the 29th March, 1978
under sub-section (3) of section 38
of the Insecticides Act, 1988.
|Placed in Library. See No. LT-
2250/78].

(3) A statement (Hindi and Eng-
lish versions) explaining reasons for
not laying the Hindi version of the
Annual Report of the Gujarat State
Forest Development  Corporation
Limited, Vadodara, for the year
ended 30th September 1877, along
with the English®* version. [Placed
in Library. See No. LT-2251/78].

SIATEMENT FOR NOT LAYING ANNUAL
REePORT, FTC. OF INDIAN CoOUNCIL OF So-
CIAL SCIENCE RESEARCH NEw Drimz
rox 1976-77, AnnuaL RErorT OF His-
TORICAL RESEARCH FOR 1876-77 CERTI-
FIEp ACCOUNTS OF INDIAN BcmoOL oOF
MINES DHANBAD FOR 1975-78, Erc€., ETC.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN.
DER): I eg to lay on the Table:

(1) A statement (Hindl and Eng-
lish versions) explaining reasons for
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not laying the Annual Report and
Accountg of the Indiam Council of
Social Science Research, New Delhi,
for the year 1876-77 within the sfi-
pulated period. [Placed in Library.
See No. 2262/78].

(2) () A copy of the Annual Re-
port (Hindi and English versions)
of the Indian Council of Historical
Research for the year 1976-77 to-
gether with the Certified Accounts
and the Audit Report thereon un-
der rule 45 read with rule 44(d) of
the Memorandum of Association and
Rules, of the Indian Council of His~
torical Research.

(ii; A statement (Hindl and Eng-
lish versions) showing reasons for
delay in laying the above document.
{Placed im Library. See No. LT~
2253/178)

(3) (i) A copy of the Certified
Accounts of the Indian Schoo! of
Mines, Dhanbad for the year 1075-76
and the Audit Report thereon,

(liy A statement (Hindi and Eng-
lish wverslons) (a) showing reasons
for delay In laying the above Ac-
counts and (b) for not laying the
Hindi version of the Accounts simul-
taneously. |[Placed in Library. See
No. LT-2254/78].

(4) (1) A copy of the Audit Re-
port on the accounts of the Mational
Council of Educational Research and
Trailning, New Delhl, for the Yyear
1876-T17.

(i) A statement (Hindi and Eng-
lish versions) explaining reasons for
not laying simultanecusly the Hindi
version of the Audit Report. [Placed
in Library. See No, LT-22585/78].

(5) (I A copy of the Certified Ac-
counts of the Indian Institute of
Technology New Delhi, for the year
1976-77 along with the Audit Re-
port thereon, under sub.-sectiop (4)

*English version of the Report waslald on the Table on the 17th April,
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of section 23 of the Institutes of
Technology Act, 1861,

(1) A statement (Hindi and Eng-
lish versions) (a) showing reasons
for delay in laying the above Ac-
counts and (b) for not laying the
Hindi version of the Accounts si-
multaneously. [Placed in Library.
See No. LT-2256/78].

DR. SUBRAMANIAM SWAMY
(Bombay North-East); Sir, I could not
speak to you in the Chamber, [ could
not also send a written notice. [
would like to say something about the
Educition Minuster's laying on the
Table the accounts of the Indian Ins-
titute of Technology New Delhi. The
Public Accounts Committee had, many
years ago, inquired into 114 charges
against the management of the IIT,
New Delhi. It came to some conclu-
sions and passed some sirictures and
required that Government appomnt o
Cemmittee. I would hke to know
whether Government have taken any
stepg in view of the findings of the
Publle Accounts Commitiee in the
matter.

DR. PRATAP CHANDRA CHUN-
DER: A Committee had been appoint-
ed, The Committee submitted & re-
port, The report has been examined
by the Minisiryy and the visiiors'
orders cobtained. Recenlly also the
Public Accounts Committee had made
certnin comments and asked for an in-
quiry about U.G.C. Within about a
week of the publication of the report,
we had appointed an officer of the
Vigllance section of the Works and
Housing Ministry to make an inquiry
in this matier.

ANwuAL RerorT oF CENTRAL INSTITOTE

or EnouisH AND ForEIGN LANGUAGES,

HyperasAD ror  1978-77 awD TWO
STATEMENTS

DR. PRATAP CHANDRA CHUN-
DER: Op behalf of Shrmati Renuka

1124 LS—13,
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Devi Barkataki I beg to lay on the
Table: —

(1) A copy of the Annual Report
(Hindi and English versions) of the
Central Institute of English and
Foreign Languages, Hyderabad for
the year 1976-77 along with the
Audited Accounts.

(2) A statement (Hindi and
English versions) explaining that
Government are in agreement with
the above Report arn@ therefore no
separate Review on the working of
the Institute ig being laid.

(3) A statement (Hindi and
English versions) showing reasons for
delay in laying the documents men-
tioned at (1) and (2) above.
|Placed in Library. See No. LT-
2257/78].

URBAN Laxp (CEILING AND REGurATION)
(30 AMmor.) Rurzs 1978
THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION (SHRI RAM KINKAR):
I beg to lay on the Table a copy of
the Urban Land (Ceiling and Regula-
tion) (Third Amendment) Rules, 1978
(Hindl and English versions) publish-
ed in Notification No. G.S.R. 502 in
Gazette of India dated the 15th April,
1978, under sub-section (3) of section
46 of the Urban Land (Ceiling and
Regulation) Act, 1976, [Placed in
Library. See No. LT-2258/78].

ANNUAL REPORT oF BANANA Anp Frurr
DEVELOPMENT CORPORATION LInred,
Mapras ForR 18976-TT
THE MINISTER OF STATE [N THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR1 BEHANU PRA-
TAP SINGH): I beg to lay on the
Table a copy of the Annual Report
(Hindi and English versions) of the
Banana and Fruit Development Cor-

poration Limited, Madrus, for the
1076-7T7 alonE with the A
Accourts and the commenis of the
Comptroller and Auditor General
thereon, under section 619A of the
Companies Act, 1858, [Placed in Lib-
rary. See No. LT-2259/78].
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(i) REPORTED MISMANAGEMENT OF

M/s. EAsTERN MANAGEMENT AND Min-

ERALS AND C.MI, Lrp, DoMcEANH
(BraAR)

ot Cverrr e wat (wrerar ):
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(ii) InTRODUCTION OF ANTI-DEFECTION
B

SHRI HARI VISHNU KAMATH
(Hoshangabad): May I, Sir, under
Rule 377 mention the following matter
of urgent public importance, namely

Matters under Rule 377 292

the Anti-Defection Bill, and make a
statement thereon ag under:

During the Budget Session of June-
August last year, i€, 1077. I had
asked the Minister of Home Affairs,
Shri Charan Singh, ag to when the
Anti-defection Bill will be introduced
and he had replied gaying that it
would be brought forward as soon as
certain discussiony; with Opposition
Parties, which were then in progress,
were over,

Further, jn a booklet titled ‘First
100 Days in Office of the New Gov-
ernment’' published on 7-7-1977 and
issued by the Ministry of Home
Affairs, it had been stated on pages
8-B thereo? that “there can be no two
opinions about the need to curb the
problem of defections. The new Gov-
ernment, even as it assumed office,
made known itg firm resolve to enact
the Anti-Defection Bill expeditiously.
Government are keep to introduce the
Bill jn the current ssession of Parflia-
ment. In pursuance of this commit-
ment, broad outlines of the proposed
legislation have been finalised by the
Government and consultations are at
present in Progress with the leaders
of the Opposition Parties”.

More than nine months have elapsed
since then, but the Anfi-Defection Bill
is not yet in sight and I wanted
therefore—anqd ] am sure the House
too—would,—like to know whether
the Bill would be introduced in this
Session, which has only a few more
days to go. If, however, it is not going
to be introduced, the Government
should take the House into confidence
and tell us what the impediments in
the way are ang what ure the reasons
for the inordinate delay in bringing for-
ward the Bill. It {s hardly necessary
to stress the point that the measure
is a must—I repeat that the measure
is a must—and it is absolutely neces-
sary for the health and strength of
our parliamentary democratic polity.

PROF. P. G. MAVALANKAR:
(Gandhinagar): I staronfly support
this contention. (Interuptirons),
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{iii) Nzzp FOR A DRAINAGE BYSTEM IN
THE CHAMBAL VALLEY
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MR. SPEAKER: Prof Dalip

CHAKRAVARTY—he
Hon Prime Minster

is not here.

11.55 hrs.

MOTION RE DRAFT FIVE YEAR
PLAN 1978—83—Contd

THE PRIME MINISTER (SHRI
MORARJI DESAI)' Mr. Speaker,
Sir, I heard the hon Members when
they gave theirr views on the Dreft
Five Year Plan, partically through
out the debate, and I listened carefully
to what they said even though at one
stage a remark was muade that I was
not here to listen to the debate

SHR1 SAUGATA ROY (Barrack-
pore)+ That 13 permussible.

SHRI MORARJI DESAIL: 1t 15 per-
missible I am not objecting to it
Hon Members have a right to say
what they like but it 15 for them to
consider whether what they say is
proper or not I do not want to dwell
on 11 further.

It was even contended that] believe
I am always right and that I do not
think that others can hdVk anything
to say. Well, there could not be a
wilder statement than that and if I
really believe that, then I think I
would be a person totally devold of
all intelligence. No person can ever
claim that he knows everything end
that he alone 1s right and nobody else
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can be right. It is however my creed
thet I must act on whatever I believe
to be right ang 1 I argue with another
reason I do not argue to refute his
point of view but to understand it.
If 1T am not able to accept it or if
the other person is not able to accept
my point of view, then we can differ.
He has aTight to his view and I have
u right to my view. But, to say, there-
fore, that T must accept every view
that is given to me is something which
will not allow any work to be done
by anybody. Therefore, this is no way
of making me do something which
they think., 1 will do if they try to
defame me like this,

1t was said by the Leader of the
Opposition that the Plan is backward.
1 do not know what™he meant by the
Plan being backward, It may be that
I may be very backward in under-
standing. Tha: is possible and I can
grant it readily, but, I, Tor my life,
have not been able to understand why
he said so. But that cap be a view
if he wants to take that view. Beyond
that, I go not know how the Plan can
be called backward.

1t was described as a capitalists’
plan especially by thase who believe
in the Marxist philosophy. Naturally,
they will depict every thing else which
does not fall within Marxism as
capitalism. .. . (Interruptions), But I
do not believe either in capitalism or
in Marxism.... (Interruptions). No,
the methods are alike for both of
them but they are opposite to each

AN HON. MEMBER: But they are
your allies.

SHRI MORARJI DESAI: All are
my allies? Even you are all my
allies. Who are not in thig country?
But what iz the meaning of saying
this? This s not a correct way of
looking correctly at the Plan.

The Plan, which is before the hon.
Members, has been prepared as a result
of the new policy declared by Govern-
ment when It came to power. It was
argued that the Plan has not

been prepared properly, in con-
sultation with all, ®ws was done
in the past. But jt has to be
considered when we took charge
of Government, the Fifth Five Year
Plan was in existence and this year
was the last year of the Plan. Now
it we allowed this year to continue
which is the last year of the Five
year Plan, then we will have to wait
for one more year....

12 hrs,

SHRI SAUGATA ROY:
darkness in gallery.
(Interruptions)

SHRI MORARJ] DESAI. You can-
not make for Darkness by voice.
There iz no darkness here.

(Interruptions)

But there must be some interruption
for some reason for the other, perhaps
that is the practice and that is th

habit. 8o something must be brought
up.

There iz no question of Plan being
made in a hurry. Yes, we had to apply
speed to it because we cannot wait for
one year more to bring our policies
into effect. Therefore, we had to
take counsel together. The Planning
Commigion had to work at high speed
and I must congratulate them for
having worked at a very high speed
and for having produced very effi-
ciently about it and producing a Draft
Plan in accordance with the policy of
this Government. In the process we
could not consult all the Stetes in
respect of the plans for all the five
years. We have seen by experience,
and I have had more experience with
the planning process than many people
here have because ] have been con-
nected with the Plans from the be-
ginning and as w result of all this
experience, we came to the conclusion
that we must now see that planning
must be not only planned well, but
must be implemented far more effi-
ciently, It has often been said by
past Governments by Prime Ministers,
that the implementation was not pro-
per and, fherefore, the Plans went

There is
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awry. Personally I consider that is
not a proper explantion and I had
said it even then that Y the imple-
mentation goes wrong, it iz also the
fault of planning and of those who
execute them. But we were new t
planning and, therefore, these short-
comings were bound to be there,

-]

Planning has been introduced in this
country mainly on account of Pandit
Jawahar La] Nehru and we are in-
debted to him for it. I do not think
pPlanning woulg have come here but
for his insistence op it even before
freedom. But it must be remembered
that we got freedom in 1947 and yet
the First Plan wag prepared in
1851-52. Though planning had begun
early, it takes time when it iz new
to concretise it. Even then the First
Plan was only an assembly...

SHRI DHIRENDRANATH BASU
(Katwa): It wag first sponsored hy
Netaji Shri Subhas Chandra Bose, in
the Indian National Congress.

SHRI MORARJI DESAI: He was
the President. But the ides was
Pandit Jawahar Lal Nehru's and not
Subhas Chandra Bose's. Let it be
understood properly. Let credit be
attributed properly to proper quarters.
It is no use trying to give credit to
one person in everything whether it
is deserved or not,

But, in this particular matter, it
must be said that Pandit Jawaharlal
Nehru fought against heavy odds in
order to persuade people to accept
Planning, and it was accepted.

The First Plan was an assembly of
the programmes which had been taken
up earlier. It was not a regular Plan,
with an indication of targets, resour-
ces, otc. That {s how the Planning pro-
cess began,

During the Second Five Year Plan
period I became the Finance Minister.
And then T hed something more ¥

Seco

Year Plan when it was drafted. And,
at my suggestion, he was good enough
to accept the pruning of it, because
of the resources problem, both inter-
nal and external; and it was pruned.
Ag a result, we did better than what
was prescribed in the Plan at the
end of the Second Five Year Plan
and that gave a fillip to the Plan,

But in the Third Five Year Plan we
started again the same process, of
aiming higher then what one could
do, because our needs are numerous.
If our Planning is to be according *o
all our needs, it will have to be some
thing gigantic. But then, it has to be
in conformity with our capaecity tn
implement and with our resources.
It cannot be according to our desires.
And that is what I tried to plead.

In 1063 resigned but immediately
cil also, where it was sought to ex-
pand the Plan, I pleaded with the
Members that this would not be wisa,
and this will land us in trouble, and
it was accepted.

In 1963 I resigned but immediately
thereafter the Plan was inflated, and
it came into serious difficulties.

And then three years went without
Planning. It was: ad hoc Planning for
three years because the whole thing
went wrong. It was taken up in the
Fourfh Five Year Plan, and continued
in the Fifth Five Year Plan. That is
how Planning in this country has par
sed through different vicissiiudes,

I cannot claim that this Plan is
perfect. It would be wrong on my
part to claim that, nor woul it be
right to say that it cannot be improv-
ed upon. It can be improved upon,
but it has to be improved upon in a
practical manner and not on theorel-
cal considerations.
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During the course of previons plans,
experience has shown that what was
lacking was that once we made a Plan
for five yeury we then left it at that,
woke up ufter three years and began
with the preparation for the next
Plan . We did not go on assessing
all the while what was being done.
That is why the implementation was
not taken care of as it should have
been.

It was therefore mfter great déal of
deliberation that I came to the con-
clusion that we must apply a new
concept to it, which I call, a Rolling
Plan.

That concept of a Rolling Plan was
ridiculed in many quarters; but thoge
who laugh best are those who laugh
last. That is why I am no! worried
by the ridicule showered an 1t.

1 gxamined it further whether it was
wrong and whether we should change
it. The more I examined it, the more
we found that it was necesary to ®dopt
this concept. And what is this con-
cept? The concept is that the Five Yeqr
Plap is made and, at tAe end of the
first year, we examine the whole
thing, assess what we have done, see
the implementation and see whether
there are sghortfall; and whether the
resources are coming forward and
take stock of all these things and
regulate the next four years in the
light of experience gaine 80 that it
becomes more realistic and more
capable of implementation so “that it
becomes to be a continuous Five-
Year Plan. But, it ls a Five-Year
Plan at any given time. And that is
why it is called a Rolling Plan. Other-
wise, there js no other meaning in it.
It helped us thi; year to prepare the
Draft Five Year Plan. We could not
get in touch or consult all the States
sbout all the Five-yeurs. It was not
possible. But, we consulted the States
for the first year and we got their
agreement for fthe Plan for the first
year of the Five-Year Plan. it
Is with their agreement, that the Hrst
year's plan has been properly includ-

ed In it and the Plans for the next
four years have also been included by
the Planning Commission after proper
deliberation and that is how the Draft
Five-Year Plan has emerged.

It wag in the National Develop-
ment Cournci] that I said that we
have not been able to discuss
this with the States as thoroughly as
it should be. Therefore, we are going
to do it anid we will have the meeting
of the National Development Council
again when we will finalise it at that
time,

There was another reasom, The
Finance Commission is having its deli-
berations. It will bring in its report
in October or so and that will give us
also the allocation of financial resour-
ces between the Stales and the Centre
which will have to be taken into ac-
count for the future years. We pro-
pose to finalise it in November or
December, That is why we said we
wil] call the meeting again. That was
agreed by all They have the agreed
with the objectivey of the Five-Year
Plan in the National Development
Council, It was, therefore, that it was
not put before the House earlier,

It is true thal there had not been
consultations with many people before,
But, there was no time to do so, The
deficiency is now going to be made up.
We are trying to have consultations
with people. My Thon, friend, Shri
Mishra, said that formerly there was
a Cell in the Planning Commission
where Memberg of Parliament used to
go angd discuss. I have suggested that
to the Deputy Chairman and, I think,
he will make the necessary arrange-
ments for all those who want to do it.
I have already conveyed that to him
sometime back.

But, then again, it 1s said that the
Plan must be brought from below. Is
it ever possible to frame the Plan from
the village upwards or even from the
digtrict upwards? I would Uke to
meet the genius who can show me the
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way how to do it and do it in a given
time, ] would Lke to know whether
it can be practicable because every
district or every village, will want to
have its full planning and full deve-
lopment irrespective of resources. They
are no{ bothered about the resources
at all. That will be the bother of the
planners at the top. Their business
will be only spending money. There-
fore, if the plans are to be brought up
like that and then they are to be col-
lated together ang made into one, 't
would be an impossible task. But, the
Plan hag got to be made with the help
of the Blates, And this is what is
being done. The States take into ac-
count other things; they have their
own planning machinery. Therefore,
they take into account the require-
ments of the districts and the villages.
That is how the Plan is being made.
In the period between now and Novem-
ber, there will be constant deliberations
between the States and the Planning
Commissiop and then the National
Development Council will meet,

Therefore, the Plan is not going {o
be finalised in & hurry or without
proper consuliations ang deliberations
with the concerned people in full
‘measure, Therefore, to say that it is
made in a hurry would not be right.
It hag been done certainly speedily.
For that we should have got the credit.
But, instead of giving credit, we have
been blamed. This is all my griev-
ance about thig criticism. The First
Year Plan has been done in consulta-
tion with all the States, They have
accepted it. There i little or no diffe-
rence of opinion on broad objectives.
There can be some little difference,
here and there, But by and large, the
whole thing has been accepted and has
glven satisfaction to the states, if I may
say 8o, in the fist year's plan. I hope
that the National Development Counci)
will be able to come fo a satisfactory
conclusion whed’ 1t meets to consider
the whole Plan. That i my expecta-
tion
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It is said that this ig a capitalist
plan, which means we must nationalise
all the industries; and all the trade and
everything else should be nationalised.
That ig not the policy of this govern-
ment and it will not be the policy of
this government; it has not been the
policy of the government in the pasi.
It is a policy of mixed economy;
mixed economy means there is scope
for both private and public eflort,
And f the private effort is not
done properly, the public effort
also will be wasted. Ultimately it is
the peopls for whom the plang are
made. It is man’s capacity which has
g9t to be increased and man has to be
in the centre of the picture, Man's
capacity can be increaed only if man
gets full opportunity to develop him-
sel! and to do whatever he wants to do
without let or hindrance go far as he
does not come in the way of other
people, That freedom everybody must
have and that can be assured only in a
mixed economy. We do not believe n
laissez jaire policy. In that sense there
can be no question of anything being
completely uncontrolled or being com-
pletely controlled. Both things are
wrong,

SHRI JANARDHANA POOJARY
(Mangalore): May I know whether the
essence of planning is socialism or
not?

BHRI MORARJI DESAI: 1f the hon,
Member is patient, 1 would come t)
that, He is not patient. If socialism
meang impatience, I do not want
anything to do with that soclalism.
What is the meaning of being impatient
about everything ang then repemt at
leisure? We do believe in socialigm of
Gandhian concept. I ghall define the
socialism in which we believe so that
it will be elear. I do not think tbero

man by man ang it Is g
which every person has freedom to
develop himself or herself to the fullest
R Measure he or she is capable of reach-
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jng, There must be equal opportunity
for every person. That is soclallsm...
(Interruptions) I think my hon. friend
will take many years to understand
basic things. He is only in a hurry to
differ to show his individuality. That
is not the method of showing indivi
duality.

SBHRI VAYALAR RAVI (Chirayin-

kil): Only difference is in the defini-
tion,

SHRI MORARJI DESAI: If anything
is wrong in the definition, I am pre-
pared to learn; I am not prepared to
teach everybody, We are all here
equals, It doeg not mean that because
1 am the Prime Minister, I am superior
to al] others, I do not believe in that.
Yes, I have greater responsibility and
therefore, you must have greater sym-
pathy with me because 1 have greater
responsibility.

SHRI VAYALAR RAVI: Sympathy
and respect both.

SHRI MORARJI DESAI: The hon.
Members must share in that respon-
gibilily. Otherwise, equality will also
have no meaning. Therefore, this
definition is not a definition which has
come from my imagination. I have
seen it from all the wise men who
have preceded in the world before
me.

Therefore this plan has been con-
ceived with that policy and if we have
not mentioned in it ‘socialism’ or
something 1o that effect, it does not
mean that we must go on repeating
these mantras every time we say Or
do something. Then it becomes only
a mantra and t{hat has been the bane
in this country. We have very im-
portant mantras, they &re very good,
very efficacious, very fine, but then
they are repeated mechanically and
they have lost all their force and
strength &nd it has brought only
hypocrisy and that hypocrisy is our
bane. I do not want to go into it at
all,

SHRI KESHAVRAO DHONDGE
{Nanded): 1s Gandhism capable of
implementing socialism?

SHRI MORARJI DESAI: Now the
world is recognising, the thinkers,
writers, philosophers and economists
are recognising Gandhism. I do not
know whether they are reading them
or whether they are content with their
own ideas—but if they read the litera-
ture of the world, they will find that
they are all coming round to thus,
that the only safety for the world and
the salvation for the world is to take
the Gandhian path. That is what we
see. But if they appear to flounder
it is because there is not that back-
ground for it in those countries but
they philosophically accept it. That
is why the late Schumacker wrote the
book “Small is beautiful” and he went
on preaching it in America, England
and other countries. I had the good
fortune of meeting him before he
passed away, when I went to
and I had a long talk with him and
he was very keen on this. Therefore,
it will be seen that Gandhiji was not
an idealist soaring in the sky, he was
an jdealist, but he was the most prac-
tical man on earth, more
than you or 1 or anybody else. That

!.swhvhammededin getting this
country free in spite of ourselves, It
is he who got us freedom. But my
hon. friend is not even grateful for it.

SHRI KESHAVRAO DHONDGE: Do
you practise Gandhism?

SHRI MORARJI DESAI: I do try
to do so. I cannot say, I am Gandhl.
That Would be an insult to him. But
I do try to go on that path 1o the best
of my capacity.

SHRI KESHAVRAO DHONDGE.
What aboui your Government?

SHRI MORARJI DESAI: My Gov-
ernment will also do it, if my hon.
friend tries to understand it and tries
to follow a little of it. My Govern-
ment will do it a little more. That is
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all that I will say, It is not for
preaching to me and asking some
questions that he does s0; let him
understand it first before he talks

about it.

SHRI KESHAVRAO DHONDGE:
You also understand us.

SHR! MORARJI DESAI. Then, it
will be better. I can have no guarrel
with him if he differs from jt, I can
have no gquarrel with him if he rejects
it. I have actually no gquarrel. (In-
terruptions)

MR. SPEAKER: Interruptions have
a limit.

SHRI MORARJI DESAI: The
question ot growth rate also assumed
some importance in the discussion and
it was said that the growth rate Is
very small, 4.7 per cent as it has been
put down, Noturally, Members of my
party aisn feel thot we have mention-
ed in the party's policy that it shou'd
be 7 per cent; it may be possiLle to
do it for a year, but it is not possible
to do it on an average for flve years
We came to that conclusion. There-
fore, let us be quite realistic in asses-
ging the whole thing and do what is
possible to do and then go on to try
to achieve more. We will go on to
geven per cent if we can. We are not
going to rest at 4.7 per cent. That
should be our strategy. The sirategy
should pe to plan what is possible and
what can be implemented fully and

then try to do more than that so that
we increase our capacity and do not
create any disappointment, But if we
say BSeven per cent, as it wae said
before and then come to only 3.5 per

cent average, then we get disappoint-
ment and then there is complete
pessimism. That is an atmosphere
which {s not healthy for planning or
progress at any time. It is therefore
that we have deliberately said it will
be 4.7 per cent. And, we will pee
that it is 4.7 per cent; not only that
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but something more than that, but not
Jess than that. That will be our full
attempt to do so. But when it is said
it should be more than 4.7 per eent
and it should be 7 per ceat, the re-
sources of Rs. 13,000 crores which are
envisaged in the draft plan are con-
sidered too high by some people, that
they are not realistic and that we will
nut be able to mobllise them. If you
want 7 per cent growth, you will re-
quire far larger resources. How are
you going to do that? If Rs. 13,000
crures are not possible, how are you
going to have more? How are these
contradictory things to be reconciled?
At the time of every budget, I hear
in this House also people saying,
“Reduce these taxes; reduce those
toxes, Give more here; give more
there!" From where? That is not
considered at all. Many friends, even
irdustrialists, vame o1l saw me when
I was Finance Minister and said
“This tax goes against us". [ said,
“Al right; [ will 1emove 1t. Bul show
me another way from where this
money is to come You give me and
I will take it!” Nobody was prepared
to o 1. Not only that. When they
came separately, to talk to me each
one said, “tax the other”. This s
another game that is being played.
Some people say, tax the industria-
lists. Others say, tax the agricul-
turists. Others will say, tax the other
people. It goes on like that Are we
not all together? Should we not con-
gider the total interest of all? It is
in the prosperity of nli that the pro-
per growth of the economy lies. Yes;
the prosperity of the lowest must be
the first concern. Otherwise, there

will be no prosperily. It is therefore
that Gandhijl defined it as Antyodaya

Sarvodaya was defined ag Antyodaya,
#0 that in one word, he explained what
it meant. It meant that the lowest
person should be taken care of first.
When the lowest man is taken care
of, others are taken care of It is
therefore that the Rajesthan Gavern-
ment have now started rural uplift by
their own method. They have taken
up five poorest familles In every vil-
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families every year so that all the
viliagers are covered. That is what
they are trying to do. These are
belrg tred in different ways in differ-
ent areas. There are bound to be
different methods, because it is a novel
thing 1o be done. This has not been
tivne in the past. We have, thercfore,
to try these things and see what i3
best suited for us. That is bow we
are trying to do it. That is why I
st that growth shuuld not Ge judged
merely by percentages but it should
be Judged more by the effect the plan-
ning will have at the end of the year
on the economy ol the counlry n the
villages, where we want to concen-
tiate. It dues not mean thal towns or
cities are to be neglecled. There is
nu question of a conflict belween cities
an{ villages. Both are vital for the
econumy of the country. The cities
will be all right only if the villages
are all right, because 80 per cent of
the people live in the villages in this
country. That has been its history
for thousands of years. Let it not be
torgutten that there Were big cities in
this country even in ihe hoary past,
very large citles. But the villages were
a'ways preponderating. 80 per cent of
the people always lived in the vil=
1ages. If the villages are happy and pro-
sperous, the cities are bound to be pros-
Cities are necessary because

3Io

that in the last 30 years nothing has
been done. Well, they forget that they

me too in the same process?
I have no objection. I take it from
them, it does not matter to me; I have
B0t to be taking it from them becauss
they have been used to saying it for
the lasi 30 years. That is also how
tha opposition has been working in
this country. That ig also the fault
of the Treasury Benthes in my view.
1 have realised this as a result of
having had the advaniage of being in
the Ovpposition for a while. It T had
not been there, I would not have
understood it as I should have under-
stood it, because it is only experience
which gives you true knowledge and
wisdom gand not mere intellectual
cenceplion. I had always respect for
the Opposition before. 1 never treated
the Oppesition with anything less than
respect. But I did nol have that much
consideration for the Opposition which
I should have had on the Treasury
Benches when I was there, which I
have now. because I realised it when
1 was there and I had the advantage
of watching it very properiy because
I was a back-bencher. I could watch
the scene in a silent manner. I could
observe it and absorb it. That was
how I could learn. It is, therefore,
the duty of this side of the House of
the Treasury Benches, to see that the
Opposition j5 enableg tp work in a
responsible manner.

SHRI HARI YVISHNU KAMATH
(Hoshangabad): Keep them long
cnough there.

SHRI MORARJI DESAI: If they
do not do that, in spite of our eflort,
even then we have to see whether It
Is not our fault. I would not want to
blame them. But my fri-
ends in the Oppeosition also
must recognise that people on
this side are human, and there-
fore, they must not try their patience
top much in this matter. Otherwise
it will only mean that my efforts will
not succeed. And yet I will go on
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making my efforts, Therefire, in the
matter of growth, let us be jud- 1 hy
what happens rather thon t 1 1¥
theoretical conceptions, Tnat 1
that I have to plead in thi-

Then the question of Central assist-
ance tp States came in for some com-
ment. It was said that more assis-
tance should be given to the States.
Now more assistance is being given
to the States and the proof of it lies
in this Plan. It is for the first time
in all these years that the State Plans
together are larger than the Central
Plan. It was always that the Central
Plan was larger than all the State
Plans put together. That is not the
case now. That & because we are
paying more attentlon now to the
rural sector. And therefore larger
allotments are made,

SHRI C. M. STEPHEN (Idukki):
But Mr. Jyoti Basu thinks otherwise.

SHRI MORARJI DESAI: Every-
body is entitled to think as he wants. T
cannot make him think differently, 1
cannot make you think differently, I
must think differently before I expect
others to think differently. There-
fore, we have to be very careful and
conpiderate about other people, I have
no quarre] with him. He can go on
placing it and I can go on saying ‘no’,
which I am doing and he can go on
placing which he is doing. There
should be no quarre] about it. Let us
go on. Some day we will meet. He
will meet me or I will meet hlm,
Something will happen,

SHRI C. M. STEPHEN: Both are
running parallel,

SHRI MORARJI DESAI: And that
is why that demand is that the States
must have all autonomy and all fin.
ancial powers must be given to them
and very few must be left with the
Central Government. There is a
demand for all this, Now, if that
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happens, how is the Central Govern-
ment going to, take care of the needs
of the backward States of the back-
ward areas? When you ask us to allot
them more funds, to give them more
funds from where? How can that be
done? It is, therefore, that the Con-
stitution has been very properly
framed so that the needs of this great
country are fully taken care of, bet-
ween the States and the Centre, Qurs
is not a federation. In the Constitu-
tion, India is & ‘Union of States’. It
is not called a federation. It is called
a ‘Union of States’., But it is not a
unitary government. It is like @
garland of pearls or diamonds, where
the Centre is the strong thread keep-
ing the pearls together. 1f the thread
vanishes, the pearls vanish; and if
the pearls vanish, the thread has no
value. Both the things are equally
true, Therefore, both have to be
strong. But somebody has t, see that
all are strong; and that has got to be
done by the Centre, which is being
done by it in consultation and in co-
operation with the States. That is
why the scheme in the Constitution
has been very rightly framed with
very great imagination and justifica-
tion. I have no doubt about it in my
mind; but that is not the subject now,
except the financfal powers. That is
why a Finance Commission is provid-
ed which takes into account periodi-
cally, the distribution of the resources
belweenthestltﬁlndthe&uh.m
that the States are helped and the
Centre is able to dp ity duty by indi-
vidua] States and by all the States
together. That is the concept of the
financial structure of our Constitution,
and of the Plan. And that is why the
State Plans are being helped as much
"Wﬂminthomemnnnorwhm
itumatonotlcethanhe States were
indebted. That is what the States also
have to consider, Byt ¢ they go on
more and more debts, and
then say ‘Now, write them off, from
Where are we to do it? Who s to
Pay? The Centra] Government will
;':"wh"e to repay them,
repay the debts -
curred. Or, should we . e n

bankrupt people? Then who win
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respect us? Therefore, that rannot be
done, Therefore, one has to apply
one’s own wisdom to it at every
stage—both by the Centre and by the
Siates. Therefore, we are going to
be very careful in future—in the
matter of debts so that such demands
do not come up, It is, therefore, that
we have said that there can be no
indefinite drawing from the Reserve
Bank by the States, as they want.
But it cAnnot be said that no over-
draft will he allowed. That will be
allowed. That will be wrong. We
don't want to have defieit financing.
But immediately you cannot reverse
ithe whole process all at once. We
have to do it gradually. But in the
meantime, this can be inflationary.
We are trying to see that its efect is
not inflationary, ¥You must have seen
that this year it has not been infla-
tionary. There can be a difference of
opinion and it may be said that it has
not much improved. All right: I have
no objection to that criticism. But
the fact is that the prices in March
this vear ore not higher than those in
March last year. That cannoi be
denied. They may not have gone
down much. They should go down.
But there again, we are confronted
with a contradictory demand. The
moment the prices of any commodity
go down, Immediately there js a
pressure on the Government to the
effect that they must be raised.’

SHRI P. VENKATASUBBIAH (Nan-
dyal;; We want only remunerative
prices.

SHRI MORARJI DESAI: But re-
munerative prices are relative. It all
prices come down, only then will the
consumers and the country benefit.
May I plead with my friends to con-
sider one thing very seriously and
deeply? We have been following the
Western mode of development of eco-
nomy. The Western economy is a

of our friends in USA ang elsewhere—
Whether they have any limit, or is sky

the ¥mit for your rising standards?
Their economy is an economy of
wagte.” They must waste many
things, in order to keep up the tempo
of the economy. Otherwise they would
have unemployment. They produce a
tew million cars in the United States;
and if they are not sold that year, the
factories will stop. If the factories
stop the steel factories will stop.
Then other things wil] stop: there will
be cheos. Therefore, what do they
do? They throw away the cars every
vear and there are heaps of junk. I
have seen it in severa! citles. I do
not know whether there is enough
space for even the junks to be kept.
They are not able to use that junk.
We can use it here, because we are
trying to use all our raw materials
in a proper manner. They waste
their food. Whalever {5 served on
the table, only a little of it is eaten.
The rest goes waste and the peaple
in the world starve. This is what is
happening and this is what has hap-
pened, to high cos{ econcmy. Unless
it is low cost economy, you can never
bring up the people. Therefore, we
have got to have low cost economy in
this country and that can happen
only when productivily increases, when
production Increases and when there
is full employment and when there is
suflicient availability of all consumer
goods required by the people at large.

We can achieve this on the basis of
mutual concern and not merely on
political considerations. All politics
is demand to be in the interest of the
people. All theorles are also meant
to serve the people. There can he
different theories. There are bound te
be different theories. No {wo men of
Intelligence can agree on everything,
How can they agree on everything?
That is nol possible. That is the charm
of the world gas it is, of all crea-

SHRI JANARDHANA POOJARY
(Mangalore): You are saying you will
not have deficit financing. Already
there is deficit financing to the extent
of Rs. 1.000 crores. How are You
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going to meet the situation?......
(Interruptions)

SHRI MORARJI DESAI: Therefore
We are paying attention to employ-
ment, which is given the highest prio-
rity. We want to achieve employment
in ten years. Now it is nine years,
because one year has gone already. I
cannot go on repeating 10 years every
ume, as it was done in the past. I do
not want to do it.

Somebody asked: are you going to
be here for ten years? I cannot say.
1 cannot say that I would not be there
or I would be here. Who can say
that? Can you say that you will be
here for ten years? But we have got
to pian for all people. We cannot say
“the world will die after I die". There-
fore one must see that the plans are
prepared properly and that 18 how we
are preparing them. We are trying to
do it within our capaeity. That is
how we have set it in inotion.

We cannot say that all this tran.for-
mation will take place today. We
cannot promise such things. It can-
not be done. We do not want to make
false promises. That js why we are
talking of the rural sector being given
greater priority. Because, in the
villages there ure far more unemploy-
ment, specially partial unemployment.
There is far more partial unemploy-
ment in this country than complete
unemployment. That has to be talken
intg account. Partial employment ia
very severe. Spme are employed for
only two days a week. That is very
poor employment. Nobody can live
on two days' wages. Therefore, we
have got to ensure that we give them
all full week's employment to every-
body, employment which is satisfac-
tory under the conditiong in which
they live, according to their capacity.
They must have full liberty to in-
creage their capacity {o earn more
and improve on what they do. This
is what we have got to do In the rural
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sector, and that iy why have given
the highest priority to agriculture,

Agriculture iy really the basis of
thig country’s economy»  Whatever
may have been the position in other
countries, agriculture is the very basis
in this country more than in any other
country. Even our industries have
to depend upon agriculture. That
does not mean that agriculture does
not depend upon the developmeént of
industries,

SHRI P. VENKATASUBBAIAH:
Unlesg there are village plans, how
can you co-ordinate them? You have
referred to the village plans. which
has been mooted here. You have to
integrate the village plan into the
large plan. Do you contemplate do-
ing anything effective in this dirce-
tion?

SHR] MORARJI DESAIL What is
going ! be done is that we are going
to take up the villages to see that
there is full employment in every
village. That has to be taken sector
by sector. You cannot do it for ail
the villages together. We have got
to do it according to the capacity in
every State. 1 gave one pxample. In
Rajasthan, they took up five lowest
families in every village, And we
attempt to do it in other States. It
is true that unlesy the panchayats
function properly, it is not possible to
be effective in everything that you
want to do. But panchayats alsg have
got tp participate in thig work effec-
tively. It is, therefore, that we gave
it first priority and appointed a com-
mittee to give us proper suggestions
to see that we bring the panchayats
in all States in a proper working
order. Now, tha; also requireg the
cooperation of all of us together. We
must not make the panchayats again
the battle-ground of politics, In the
villages, there should be no politics
The village prosperity depends on the
working together of all the people
And, therefore, unless from the
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panchayats the party politiceg 18
eliminated. I do not think, the
panchayats will ever come into their
own.

SHRI DHIRENDRANATH BASU:
‘What about Shri P. C. Sen?

SHRI P. VENKATASUBBAIAH:
‘What are you doing in West Bengal?
You have your own candidates in
‘West Bengal,

MR. SPEAKER: One or two questions
are interesting but not many.

SHRI MORARJ] DESAI: That 1s
why, we arc walting for the report ol
that committee and then, we will
come before the House gnd see what

can be done in the matter. Then, we
have got to put in all our efforts. In
the past efforts have been made to
involve the panchayatg in this work.
It cannot be saig that it was not done.
If it has not succeeded, I do not want
to find fault with any Government or
with any people. The fault lies wilh
all of us. But we have now to make
up for lost time and learn by the past
mistakes. That is how, I think wea
will be ablg to activise panchayat
system. Once panchayat sysiem be-
comes effective, then implementation
of the plang will become very effective
and there will be no difficulty about
it, to my mind. Now, panchayat
means and includes panchayat and a
gram municipality. Once all these
work together, then proper decentra-
lisation will follow. This is what we
have got to achieve, But these are
all things which have got to be done
with the cooperation of all parties, by
all of us together and if that is done,
then we can do other things here or
elsewhere. We can bring in different
thoughty to bear upon it and ultimate-
ly, carry it out properly. That 1s
what we can do and that is what we
are atlempting to do.

Agriculture is to be enriched. That
has to be enriched not by again the
same modern methodg as they are
called. Modern methods have to be
used but they have to be applied to
our conditions, to our needg and to
the villagers capacity of doing wha:-
ever they have to do. There cannot
be any complicated technology given
to the villagers if their village is to
be simple and free from pollution and
environmental difficulties, We have
got to see that we adjust these techno-
logies to simple technical devices for
the villagers so that they are able to
do their work more satisfactorily,
with greater speed, with better effi-
ciency and better production. This is
what we are attempting to do in
agriculture.

We want o see that our cottage
industrieg for which this country .as
been known for centuries are revived
very thoroughly. Every home can
have a cottage industry which he can
take., I will not force on anybody
any particular thing. That cannot be
done, But we have got to have a
variety of cottage industries from
which people will choose. Now, this
is @ matter where public opinion and
non-official effort have {o be mobilised
first. Government hag top aid and
assist in it. Government machipery
cannot do it. That is why these
things are being gone into and being
organised. Buy unless they come
actually into a working arrangement,
it iy not possible for me to describe
everything that is being done.

Then, the question of labour came
in. It is asked:

What is the role of labour? The
role of labour is known. Labour 18
a partner in everything that it does.
We are all partners. But we are
partners both in profit and in loss.
Labour cannot be a partner in profits,
not in losses. That has got to be
understood. Therefore, we have to
see that there are no losses. Then
there will be no difficulty. We all have
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got to ensure that, If it comes 1y
losses, they are junior partners and
it it comes to profits, they become
senior partners, It will not be work-
able. After all, one has got to have a
sense of proportion in such matters.
We are, therefore, bringing in the
Industrial Relations Bill before this
House as soon gs it is ready. It is be-
ing got ready. I hope it will be
introduced before we adjourn in this
session. That is my hope. You can
then see what we mean,

In the matter of industry and com-
merce, two things were said. It was
suggested that foreign trade should be
completely nationalised. Iy will be
disastrous if that is done. It must be
understood. Nor it can be lcft free.
A proper via media has got to be
found. That is whay is being done.
Foreign trade is not done merely for
the purpose of import and export. It
is also necessary for our production,
for our quality and for seeing that
productivity also increases, There-
fore, foreign trade is vital. But we
will have to always have a balance in
trade. That js what we are trying to
achieve,

It was said that import liberalisation
is going to do harm. We are not go-
ing blindly into import liberalisation.
What are we importing? We are im-
porting only those things which are in
short supply here. In the matter of
eonsumer goods, if they are in short
supply here, then we have to gee that
prices do not rise hut we bring them
down. In the matter of capital gopds,
we do not import capital goods which
are manufactured here, What is not
manufactured here will only be im-
ported, noy with a view to perpetuate
and dependence on importg but to see
that we also begin to manufacture
these jtemps as soon as we can, There.
fore, thers is no question o! any
thoughtless importation. We have
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not yYet gone mad. I hope, whatever
the hon Members may do opposite,
we are not going to get mad—they
might be so in the process.....

SHRI DHIRENDRANATH BASU:
Almost all the public undertakings
are running at a loss,. Ewen the Heavy
Engineering Corporation which ig the
biggest public undertaking is running
at a loss,

SHRI MORARJI DESAIL: That was
when my hon. friends were looking
after them. Now, they are making pro-
fits slowly and they are going to make
more profits. We are going te wee
that. The public undertakings become
more efficient than the private geetor.
That ig why we must have a healthy
competition between the two. That
is what we are seeking to do The
public sector has a vital role to play,
I have no douby about it, in this
country specially. That is how e
are looking at it,

When we say that we are paying
more attention to the rural sector, the
cottoge industries, the rural indus-
tries, immediately, a coneclusion 13
drawn that we are going to neglet the
industry. How are we going to do it
to industry? We do not live in a
backward age. We cannoy lve in
isolation from the world, We have
to live in the world, as jt is. This is
a world which ig in constant communi-
cation. We have got, therefore to
have all the essential modern things
of life. But we have got to see that
they do not overpower our culture
and do not reduce us to absolutely
mute imitators of other people, as if
we have nothing of gur own. And
that is why we have got to apply our
mind tp it and see that we do not
blindly imitate other people,

In the matter of foreign ald it was
again argued that we are depending
more on outside help. That is wrong.
The outside help now will be 5 per
cent instead of 13 per cent which
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‘wag therg in the last Flan. That also
is reduced and we do mot want to
m.munuehdwdmotherpewh
at :

The question of self-suilc-cncy was
brought in that we are By looking at
self-sufficiency properly. {low is that
srgument right? We walt to be self-
sufficient, but self-sufficiency does not
mean that we do not have any con-
nection with other countries of the
world. No country can live in
seclusion like this in this world at
present. No village can live only by
itself like an island anywhere,

EHRI K. P. UNNIKRISHNAN (Bada.
gara): What about self-reliance?

SHRI MORARJI DESAI. Self-re-
liance we have and we are bound to
have §t. Therefore, I told those people
who came from putside to have more
investment here and they were ready
to invest anything that we wanted, So,
please understand that we do not
went any investment in areag where
our people have the knowledge and
have the capacity to do it. We are
not going to allow any investment in
thosp areas, but in areas where we
do not have the technology or know-
how, there we will certainly invite
them but do business with them on
terms of mutual benefit. They do not
come here as philanthrophists nor are
we philanthropists, We have got
therefore to have a business proposi-
tion. )

SHRI K. P. UNNIKRISHNAN: The
agricultural processing industry, you
are forgetting—Cadbury. Please find
out about it.

BHRI MORARJI DESAI: Thiz was
permitted in the past, not now.

AN HON MEMBER:; And you are
now here.

SHRI MORARJI DESAJ: You point
out to me and I will stop it. Please
give up the attempt to make vage
allegations. ‘Therefors, it will be
1124 L5—14
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seen that we are being practical in
everything that we try to do. There-
fore, when we say we are having more
irrigation, the question ig now to what
extent. Untill now, we have added 27
million hectares to our irrigation
capacity which wag 23 million hectares
before 1851, We are going to add 17
million hectares in the pext five years.
No country has ever attempted this in
five years. And I only hope that we
will gueceeq in doing it. In the same
way, in thy matter of energy alsg we
are going to add 18500 KW in the
next five years which ig 76 per cent
more than what we have today.
At present only about 58 per cent of
the capacity is utilised. We want to
see that full capacity is wused for
generation of power. We have got to
make varioug State Electricity Boards
mwore efficient. But thig depends more
on the States and 1 am quite sure that
the States will also do it because they
are interested in doing it. We have
to put our heads together and help
each other in dping it. That is how
we are attempting it.

Therefore, it will be seen thag this
Plan has been made carefully in
conformity with the policy that this
Government has declared. And if it
takes time, we take time in order to
see that we do not make mistakes
which are avoidable ang we see that
we go ahead with the Planp with a
view to implementing not only 100
per cent of it but more than that, if
possible, but not less than that. That
js the attemp that we have made in
this Plan.

SHRI C, M. STEPHEN: There are
two pointy for clarification, There
ure two points on which I would like
to have some clarification.

MR. SPEAKER: Is it the pleasure
of the House to extend the time of
the House by a few minutey so that
we may dispose of it?

There are cut-motions to be put to
the House. Several hon. Members:
Yes.
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13 hre

SHRI C. M, STEFPHEN: One is with
respect to the Rolling Plan. As I
understand it, every year in the past,
there had been an evaluation of the
performances, Ehortfalls and then
making them up the next year. This
exercisy has been going on. 1 want
to know whether the Rolling Plan of
your contemplation is different from
thiy exercise which has been 1In
existence or it is only that you are
giving a namg to the exercise which
we have already been having. What
you said was that the framework
would remain, the year to year evalua.
tion would take place, the shortfalls
would be assesseq and they would be
made up. That sort of year to year
evaluation is what you mean by
‘Rolling Plan’. That is how we have
understood you. But this exercise has
already been going on every year we
have been getting documents; from
year to year the Planning Commission
has been giving us documents. 1
want to know whether or not this
evaluation has been going on. We
have been getting these documents 1
want to know whether your concept
ig different from this exercise, and if
so, what is the difference.

Secondly, with respecy of self-
reliance, what we have said from this
side about industriallsation ig Whay is
given in the Plap documents. It is
said here that only on-going schemes
will be allowed, full utilisation of the
capacity will be attempted; there will
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is the picture. I resd thit out That
is in the P'ap documetit. ' I; the Plan
document absohutely different from
what the Prime Minister has now teld
the House? The Plsp document gives
an entirely dgifferent glory. The story
hag been spelt out. I have not got the
reply. It is there that I sald that self-
reliancy wag being scuttled,

SHRI MORARJI DESAI- This 1s
how I read the Plan document, I
ought to know better than he because
1 am concerned with it, he is not. He
is only a critic. If he looks at it
carefully, he will fing that that is not
the position, We do not wany ty see
that industries will not be expanded
at all. But, they will only be expand-
ed according to needs and not more.
Surpluseg were created in the past,
and we went on suffering. That we
do not want to do. We must have
more if we require; if it is required
they are going to manufacture it:
it; it is not that we are going to
neglect it. But we do not wish to
join in a mad race for thoughtless
growth. How can we have industries
here merely for the fun of them?
That, we are not going to do.

SHRI C. M. STEPHEN: You have
sald that imports will be made....

SHRI MORARJT DESAI: Imports
will not be allowed at the cost of our
own manufacture. 'That also must
be seen. We are trying to see that.
We do not want to close down our
factories and import goods from out-
side. That, we shall never do. Let

my hon. friend know that. (Inter-
Tuptions)
SHRI VASANT SATHE (Akole):

Sir, I want to seek a clarification.
Bo much is being said about greater
alocation for agriculture. e has
said about greater importance and
allocation to agriculture, I want the
Prime Minister to clarily this. T hed
pointed out to the hon, Prime Minis-
tir. ., fPeauptions). Allodation to:
agriculture is in fespet of the total
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Plan in terms of percentage. Then
mlywennu,--mitilmm
or lower, In,the, First

allocation to agriculfure, n*u g
cent; in the Second Plan.... (M
ﬂmﬂmu)

SHRI MORARJI DESAI: If my
hon. friend meets me, I will discuss
with him. I cannot go on like this.
In the last Plan it was 11.8 and in
this Plan it is 124. That meang it is
only 0.8 more and you say there is
greater allocation for agriculture. I
want an explanation about this. Why
are you drum-besting and trumpeting
that there is greater allocation for
agriculiure? You will find from your

own Plan book that it 1s only 0.6
more.

SHRI K. P. UNNIKRISHNAN: The

Prime Minister just now told the
House and assured the House
that ‘we do not want to go

in for imports where we are self-
sufficient’. I had specifically men-
tioned the case of sugar machinery—
where we are supposed to be 100 per
cent self-sufficient—where permussion
has been given by the Commerce
Ministry under the new import policy
to go in for global imports and global
tenders. Is this the kind of self-
sufficiency we have? He is saying we
are 100 per cent self-sufficient and
yet, under the new import policy
global tenders are going to be per-
mitted. This is a contradiction.

SHR] VAYALAR RAVI: We would
expect the Prime Minister to explain
how the price-line would be main-
tained because in the Plan document,
he has suggesied an increase in
rallway und trensport fare
freight and in other

i
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MR. SPEAKER: Now, thers are a
number of substitute motions which
have been moved. Before putting
them to vote....

SHRI M. N. GOVINDAN NAIR
(Trivandrum): 8ir, I want a clari-
fication. ...

MR. SPEAKER: He has said is not
going to reply any further.

SHRI M. N. GOVINDAN NAIR:
1 want only a clarification.

MR. SPEAKER: He has maid noth=
ing more will be replied to.

SHRI M. N. GOVINDAN NAID:
Your attitude Is very wrong.

MR, SPEAKER: Now, a number
of substiute motiong have been
moved. Before I put them to vote I
would like to know if any Member
wants to withdraw his motion,

Now, Shri P. K. Deo is absent.
Mr. Lakkappa, are you pressing?

SHR] K. LAKKAPPA (Tumkur):
Yes, 1 am moving them.

MR SPEAKER: You have already
moved them:; so you are pressing.
Shri Dajiba Deaal is not present. Shri
Gomango?

SHRI GIRIDHAR GOMANGO
(Koraput): I am pressing them as
there are a number of them in my
name.

MR, SPEAKER: Shri Vinayak
Prasad Yadav?

BHRI VIYANAK PRASAD YADAV
(Sahersa): I would like to withdraw
it.

The substitute motion No, 10 was, by
ieops, withdrawn.

MR. SPEAKER: Shri D. D. Desai?
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SHRI D. D. DESAI (Kaira): I
would like to withdraw my substi-
tute motions.

Substitute motions Nos. 11 to 16 were,
by leave, withdrawn,

MR. SPEAKER: The substitute
motjons of Shri P, K. Dep are Nos, 1
and 2. He ig not here. 1 put the
substitute motions Nos. 1 and 2 moved
by Shri P. K. Deo to the vote of the
House.

Substitute motions Nos. 1 and 2 were
put and negatived.

MR. SPEAKER: I put the substi-
tute motions MNos, 4 and 8 moved by
Shn B. C. Kamble to the vote of the
House,

Substitute motiong Nos. 4 gnd 9 were
put and negatied.

MR. SPEAKER: Now, the gubsti-
tute motions of Shri Lekkeppa sre
Nos, § to 8.

SHR] K. LAKKAPPA: With your
on....

MR. SPEAKER: At this stage here
can be no speech,

MR. SPEAKER: No gpeech at this
stage, Mr, Lakkappa. Rules do not
permit & speech at this stage.

SHRI K. LAKKAPPA: You permit
me, Sir.

MR. SPEAKER: I shall now put
Substitute Motiony No. 5 {0 8 moved
by Bhri K. Lakkappa to the vote of
House,

Substitute motions Nos. 5 to 8 were
put and negotived.

MR, SPEAKER: 1; Bbri Dajiba
Desni there? Hg is ot thare, I ghall
now pit Substitute Motions Nos, 17
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and 18 moved by Shri Dajiba Dewni

to the yote of the House.

Substitute motiong Nos. 17 and 18
were put and negatived,

MR. SPEAKER: Shri Giridhar
Gomango....He is also not there. 1
shall now put Bubstitute Motions
No. 18 to 25 moved by Shri Giridhar
Gomango to the vote of the House.

Substitute motions Nos. 18 to 25
were put and nepatived.

SHRI YUVRAJ (Katihar): 1 seek
leave of the House to withdraw my
Substitute Motion No. 26.

Substitute motion No. 28 was, by
leave, withdraum,

MR SPEAKER; Now, the House
stands adjourned for lunch till ten
minutes past fourteen of the clock.

13,12 hrs,
The Lok Sabha adjourned for Lunch

til] ten minutes past Fourteen of the
Cilock.

The Lok Sabha reassembled after
Lunch at ten minutes past Fourteen
of the Clock.

[Mr. Drrury SPEakir in the Chair]

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED RECENT LARGE-SCALE PURCHASE
OF SHARES OF BOME BUSINESS Hovses
sY THE LIC, GIC amp UTI,

SHR] K. P. UNNIKRISHNAN
(Badagara): I call the attention of the
Minister of Finance to the following
matter of urgent public
and request that he may make a
statement thereon:

“The reported recent large-scale
purchwse of shares of some leading
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bubiness Nouses including the Birias

quent losses to the policy-holders
and umit holders.”

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): The purchase
of sharey by LIC, GIC (including its
subsidiaries) gnd UTI in the month
of March, 1978 has not been on &
scale significantly different from their
purchases in the month.
In the month of March, LIC had pur-
chased equity shares worth Rs. 46.00
lakhs in 17 companies, GIC Rs. 308.17
lakhs in 110 companies and Unit Trust
Rs. 15722 lakhs in Bl companjes. In
the month of February, their pur-
chases were: LIC Rs, 8797 lakhs in
25 companies, GIC Rs. 270 lakhs in
100 companies and UTI Rs. 17533
lakhs in Bl companies. The corres-
ponding purchases in January, were:
LIC 3017 lakhs in 28 companies, GIC
Rs. 249,87 lakhs in 99 companies and
UTI Rs. 200.18 lakhs in 107 companies.
The financial institutions have pur-
chased, besides the shares of the
Birla Group companies of Gwalior
Rayon, HINDALCO, Orlent Paper and
Kesoram Industries, the shares of a
number of other companies like
T18CO, DCM, Standard Mills, ACC,
J. K. Synthetics, NOCIL, Atuj Pro-
ducts, Amblga Mills, MICO, Hindustan
Leaver, Coromandel Fertilisers, Tata
Chemicals, Great Eastern, Baroda Ray-
on, ITC, 8. L. Manekla], Saurashira
Cement, Indian Organic, Mafatlal,
etc. Thege purchases have been made
by them in normal eourse of their
investment operations. With one or
two exceptions, the current market
prices of these shares are higher than
the prices at which they have been
purchased by the financial institu-
tions, Their earnings potential would
also indicate that they have good
scope for capital appreciation and
long-term profitability, It cannot,
therefore, be said that the policy-
holders and the uhit-holders have
been put to any loss on account of
thege purchases.

by LIC ete. (CA)

The financial ingtitutions regard
their investments In shares as long-
term investments. They, therefore,
lock tp a wsteady ang reasonsble
return, and in particular, to the
scope for capital apprecistion and the
long term prospecty of profitability.
The dividend yield is no doubt an
impottant consideration, but egually
important iy the scope for capital
appreciation and the growth potential
of the share. The capital apprecla-
tion arising from equity investment
in growth oriented shares provides
the financlal institutions with a hedge
against possible depreciation on other
investments, particularly fixed in-
terest bearing securities. In the case
of GIC, the tax angle {s also a rele-
vant factor since the tax payable on
inter-corporate dividend Income is
much lower than the tax payable on
interest income. In the case of UTT,
the gcope for the booking of eupital
appreciation s an Important consir
deration since its capital gaing are not
taxable.

I would also like to make it clear
that the financlal institutions ure
autonomous bodles and that they make
their own investment decisions
through their boards and investment
committees,

SHRI K. P. UNNIKRISHNAN: Mr,
Deputy-Speaker, Sir, On April TI
had brought to the notice of the
House under Ruje 377 the huge pur-
chases that LIC, GIC and UTI had
made in some Birla shares, which the
hon. Minister Is trying to conceal in
& very, very clever manner in the
statement. That is not something new
with him, because, answering a ques-
ion last Friday, which was put by the
Janata Members, Dr, Bapu Kaldate,—
because he used the worg ‘Private
Compenies' in Unstarred Quesfion
No. 8361~—the answer given was:

‘No, Sir. LIC do not make pur-
chase in the shares of Private Com-
panles.’

This is a routine and evasive reply.

1 had sought the exaplanttion thea
from the hon. Finance Minister re-
garding these purchases.”



331 Putthass' of ‘shares
[Shrl K. P. Upniikrishnan]
My charge was that the yieldg were

Bince then there have been consi-
derable Presy comments because this
issue. It had generated much public
interest and strong protests,

I had hoped that he would come
forward with w convieing explana-
tion, which he has not.

Now, the argument is that these
purchases have been made in the
normal course of investment opera-
tions and por foho management of
the financial institutions, There is
also vyet another argument which
is raised, that these are long-term
operations and capital appreciation is
major consideration, and that they
make their investment decisions {n the
light of their own assessment or the
market conditions and portfolio
requirements.

Sir, on the face of 1t, this statement
loocks logical. But I must tell the
honourable House that it conceals more
than it reveals.

Operations of such investments
after 1st March, 1976—that is the
crucial date— after the Budget,
smell foul and stink. This amounts
to regular gambling and speculation
with public money.

This iy the charge that ] am mak-
ing. It ig a scandal now known as yet
another ‘Mundhra BScandal! These
are the gambles at large. These
public financial institutions were
playing a round with the money of
1} million policyholedrs and smal)
unit holders, small {nvestars of this

country,

The direnmetances surrounding this
deal and, of tourse,-lodgterni favest-
ment pfactices ang policies of these

MAY 8, 1978

whether he can deny my charge, I
again repeal, that 27 per cent of these
purchuses in March alane were in
these four concerns—not to speak of
Birla concerns—and what I am alleg-
ing now,—for which I want a clear-
cut specific answer,—is that a cons-
piracy of certamn highly influential
circles in Delhy, some officials of
Delhi, to name only two—Mr, G. 8.
Patel of UTI and Mr. Dhamwalla
of GIC.—in Collusion with eertain
brokers of Bombay and Caleuita
Stock Exchanges, particularly, the
firm of Harkishandas Lukhmidas of
Bombay and few gamblers, agein to
name only a few~Nainmal Sabh (a
person with COFEPOSA record, a
COFEPOSA detenue énd a smuggler
of Rajasthan, now in Bombay, Shri
L. N. Gupta of Ahmedabad and
Sumatilal Jamnalal....

MR. DEPUTY-SPEAKER: Mr.
Unnikrishnan, before you drag in cer-
tain names, you should have given
advahce intimation.

SHRI H M. PATEL: Has he given
you notice for this?

SHRI K. P. UNNIKRIBHNAN: I
also know the practice of the House.
Whep you want +to hide gomething
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MR - Mﬂm; That 1»
what § am saying.

SHRI K P. UNNJERISHNAN:
"When sithe news come up, you find it
convenient to rise the paint of
I am sorry. The whole point is this.
Mr. Pitel plesse don't - run wway
frem the iigly face of these opere-
tions. Now you can ghut m
saying that I have not given proper
notice, But, please don't run away.

g
g

tutions were leaked out, huge
amounts changeq hands. Then, some
private operators buy huge amounts
of ghares, book profits and dump them
on thege public financjal institutions.
Is he willing to have an'enquiry on
this?

SHRI AMRIT NAHATA (Pali): I
seek a clarification on the ruling. Is
he always prohibiteq to mention any
nemes on the floor of the House?

MR DEPUTY-SPEAKER: No, No.
You must, whenever you mention the
name on the floor of the House, give
notice in advance,

SHRI K. P. UNNIKRISHNAN:
‘Whenever Birle’s name comes,
naturally some people raise ceriain
points.

SHRI AMRIT NAHATA: 1Is he
denied the right to mention any
name?

MR. DEPUTY-SPEAKER: Mr.
Nahuta, when you make ll.le.ptlon
against someone who is not present
in the House, then you must give ad-
wvance intimation.

SHRI AMBIT NAHATA: I means
should not mike sny allegition
-mmam-m

?EE
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MR, DIYPUTY-SFEAKER: Not
against the person who is not sitting
in the House.

SHR1 K. P. UNNIKRISHNAN:
That is not the pragtice. Anyway'I
shall leave out some of the distin-
guished names like Ashok Vardhan

MR. DEPUTY-SPEAKER:; You
have meantioneq the names.

o
SHMRI K. P. UNNIERISHNAN:
Anyway, the point is this. Between
1st end 8th March, 1978 &Il these
institutions enterad the mmrket when
the prices of Gwalor Rayon were
Rs. 43, Hindustan Aluminium
Hs. 28.55 and Orient Papers Rs. 34.50.
The yleld of these shares—thiy is very
crueial in this very 1st week were:

1. Kesoram 3.34 per cent, 2. Gwalior
Rayons 3.70 per cent, 3. Hindustan
Aluminijum 3.64 per cent and Orient
Papers 4.4 per cent

After Gwalior Rayons had moved
from Rs. 43 to Rs. 45.50, Hindustan
Aluminjum’s price went from Rs, 25.85
to Rs. 27.55 after some people had
made some money, G.IC. and UTI
make purchmses of around Rs. 60
lakhs of these shares alone along
with Orient Papers, in March,

In December, 1077 when HINDAL-
CO, wag 20, Kesoram 20.20, Gwalior
Rayons 89 and Orient Paper 24.10 ar
when the yield; were higher, the
spokesmen of those very same insti-
tutions said that the yields were low
for them to enter the murket. But
when ylelds fall further to the detri-
ment of more than a million policy
holders of the LIC and small inves-
tors In units, the argument is that
there is eapital appreciation. The past
practice has been that those institu-
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-

holders and unit buyers in a deep
rooted conspiracy with certain indi-
vidualg Small investors in umits, in-
cluding pensioners and widows invest
their hard earned savings in unit
frust hoping u 9 or 8 per cent return.
And then, they invest huge amounts
in thege shares yielding 3-¢ per cent.

ia

Angther very interesting things is
that in the new budget the exemp-
tion from capital gains tax which was
given to investment made in shares
of the existing companies was with-
drawn. Withdrawal takes place on
i1st March Then immediately
after that, when tax liability goes up,
here come the public financial instj-
tutions With their jnvestment. Under
section I7 ang 27A of the Life In-
surance Corporation Act funds avail-
able for LIC investment in private
corporate sector can only be around
10—12 per cent and this cennot be
speculated away. The expense ratio
of the Corporation has also gone up.
I do not want to go into all those
detalls.

Nothing illustrateg the total ambi-
valence of this government than this
share scundal In its lategt resolution
of the Janata Party, there is a com-
mitment and I hope the hon. Finance
Minister has read it:

‘“Whenever public financlal jnsti-
tutions have provided large per-
centage of overall capital they
shouly be brought under public
control. The public financial insti-
tutions should give up their role of
being sleeping-partners |n large
private sector firms and play an
active part in curbing malprae-
tices,” '

I do mot know why he should be very
sensitive on this peint, In this case
they are not sleeping-partners but
very activé partners, colluding and
trying to defraud the policy holders
‘and uni holders,
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SHRI VINODEHAI B. SHETH:
You are putting the cart before the
horse. Where are the returns? The
balance sheets ang other returns will
be avaflable after March, 1979. How
cen you say it is @ fraud?

S8HRI K. P. UNNIKRISHNAN:
What i the yield? I am talking
about these operations.

SHRI VINODBHAI B. SHETH: A
person can judge only next year, not
before

SHRI K P. UNNIKRISHNAN:
I want to know whether he has got
any report from the stock exchange
on what was going on for the last five
or six weeks. Hg has his nominee
there. Is he prepared to have ®uny
judicial enquiry into those transactions
in the stock exchange by the public
financial {nstitutions? 1Is he prepared
to take action, if found guilty, against
erring officlals? | want to know
whether the government gave any
direcfive regarding the purchase of
those shares whether the Finance
Ministry gave any directives. I would
like to know whether he is going to
fulfil the commitments, which, the
party to which he belongs, has made
only last week. These are some of
the questions I wanted to ask.

SHRI H. M. PATEL: In this Calling
Attention Motion, he pays—if I may
read the actual words of the motion,
it is only this—the recent lurge scale
purchase of shares of some leading
business houses including the Birlas
by LIC, GIC and UTI and the conse-
quent loss to the policy holders and
unit holders

SHRI K P. UNNIKRISHNAN:
That is exactly what I talked.

SHR1 H. M. PATEL: You did not.

SHRI K. P. UNNIKRISHNAN:
It is for the Presiding Officer to
decide, You gre not the Presiding
Officer. I have confined myself to the
very same thing. !
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SHRY H. 4 PATEL: That is your
vigw.

SHRI K. P. UNNIKRISHNAN:
It is not my view.

SHRI H. M. PATEL: Mr. Deputy-
Speaker, have I sid anything to
which any exception can be taken?
He mentioned 3 number of things,
used the words “conspiracy, hiding,
concealing etc.” There has been no
hiding, no concealing. One can only
answer the points he has raised. He
mentioned about the large scale pur-
chage of shares of some
including Birlas by LIC, to which I
gave a full clear reply ag to what
were the purchases during March. I
also pointed out the purchases t¢hat
were made in January und February.
You did not specifically point out this
in your calling attantion notice. Now
you are combining this and the
remarks you made in your statement
under Rule 377 previously.

S8HR1 K. P. UNNIKRISHNAN:
It 15 all the same. I do not think you
have come fully prepared.

SHRI H M. PATEL: I am fully
prepared. But you have extended
your brain to a wide range of fleld.
The last question was, whether I
would comply with the Janata Party's
policy manifesto. Tt is for the Janata
Party and Junata Party certainly has
been complying with whatever it says
in its manifesto and its policy state-
ments.

SHRI SAUGATA ROY (Barrack-
pore): Very good.

SHRI H. M. PATEL: I am making
exactly the game firm statements
which we can prove. Because you
say something, it does not mean that
what you say is right, and what 1 am
saying is not right

SHRIMATI PARVATHI KRI-
SHNAN (Ceimbatore): It can be the
other way also.
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SHRI H. M. PATEL: Of course. I
am not disputing it. It Is he who is
disputing it. He asked whether I
would be ready to hold an enquiry.
1 will be certainly very glad to have
an enquiry if there was ground to
hold such an enquiry, About miny
of the facts which he has mentioned
now, I had certainly no intimation.
If he had toly me, I would have
enquired into them. He sald that he
would like to know the purchase of
shares between Ist and 8th of March.
You have not said anything of this
thing even in your statement under
Rule 377 or this. -

SHR] K. P. UNNIKRISHNAN:
They waited there for two weeks
and came back to the market. I do
not think you followeg me.

SHRI H M PATEL: Will you
kindly repeat it?

SHRI K P. UNNIRRISHNAN:
Between 1st and 8th March, they
made the preliminary buying and
then the shares went up slightly
and allowed the people I mentioned to
carTy on large purchaseg who dumped
it on your public financlal institutions
and you bought agmin between 25th
and 28th March. You answer this
point,

SHRI H M. PATEL: That is right.
I cannot answer because you did not
give me,...

SHRI H. M. PATEL: Will you
Let there be an enquiry.

SHRI H. M. PATEL: 1 shall cer-
tainly go into that. But what you
are now asking is—it ig for the first
time you are asking this—about the
purchases that were made between
1st and 8th of March and you have
said that then again purcheses were
made after 25th. We will certainly
go into it, ag to when the purchases
were made. But the figures I had
asked for from the financial jnstitu-
tions ‘:Eu of the total ;;archa:;: .}'n

r calling attention motion n
’u':: previous statement under Rule
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871, you spoke gemerally. You did not
mentioni the dates.

BHRr K. P, UNNIKRISHNAN:
Tt iy a calling sttention.

SHRI H M. PATEL: Calling At-
tention does mot miean this bezause
you are here asking certain things
and it ig important for you to know
this.

SHRI SAUGATA ROY: Speculation.

SHRI H. M. PATEL; The question
of speculstion arises. These institu-
tions make their purchases through
stock exchanges, When I make &
statement they wall say these are
manipulations of the stock exchange.
He talks about the return from
these being low. I would like to tell
that in the case of all good shares—
what he mught call blue chups as they
are known in the market—their yields
are low. He mentioned the Birla
shares and what the yields were. He
gald, Gwalior Rayons 3.8, Hindustan

Aluminjum 3.8. ..

SHR] C. M. BTEPHEN (Idukl):
Diq the shere prices of these com-
panies go up after these institutions
came into the market? What was the
scrip price before these institutions
came into the market and what be-
came of the scrip price after that?
That will clinch the issue.

MR DEPUTY-SPEAKER: He sald
he will enquire.

SHRI H M, PATEL: I will collect

. 8o, the point to be enlghtendd is
whether there j5 consequent loss, as
alleged.  Therefore, the minister
should have come

complete only if he makes it clear that
in spite of the entry of these con-
cerns, the ghare values remained stable
ang nothing hanky-panky took place.
The answer ig not complete. He can
take time to get full information and
give 1t,

SHRI H. M. PATEL: I can give you
full information now Mr BStephen
divided 1t into three parts. The first
i8, recent large-scale purchase of
shares of some leading business houseg
including the Birlas I said, yes; these
shares were purchased and I gave the
total value of the purchases during
each of these months.

SHRI K. P, UNNIKRISHNAN: In
March, Rs 8 crores worth of shares
were purchased out of which Rs. 1.25
croreg were in four Birla firms alone.
Don't cloud the issue,

SHRI H M. PATEL: I am not
clouding the issue. I am telling wyou
the exact figures, In March, LIC pur-
chased equity shares worth only
Rs, 46.90 lakhs in 17 companies; GIC
had purchased shares worth Rs. 306
lakhg in 110 companies and UTI pur-
chased shares worth Rs, 157 in
81 compandes. This is the specific in-
fermation,

SHRI SAUGATA ROY: Out of
Ahese, how much belonged to Birlas?
If it i syfficiently diversified, nobody
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centage of the total purchases. (In-
terruptions), Now, Mr. Btephen, I
think, came to your rescue, but he did
not refer to these things.

SHRI K. P. UNNIKRISHNAN: I
can walk without any crutches. But
you need them.

SHRI H, M. PATEL: Then the third
point was, consequent losses to the
policy-holders and unit-holders. No
loss has occurred to the unit holders
or the policy holders so far.

SHRI K. P, UNNIKRISHNAN: You
are talking of the past.

SHRI H. M, PATEL: Naturally,
then what do I say here? If you talk
of the future....(Interruptions) Will
you listen? There will be no loss in
the future also.

SHRI K. LAKKAPPA (Tunkur):
You cannot threaten g Member like
this,

MR. DEPUTY-SPEAKER: You cen-
not get up like that every time. Please
take your seat now.

SHRI H. M, PATEL: There is a pro-
fit made go far if you look at the fact
that the price today ig higher than the
price at which they were purchased
in March as compared to today. To-
day the prices are higher for every ong
of these shares.

SHRI K. P. UNNIKRISHNAN: So?

‘iumn.uum= That doas not
mean that the 1083 has been incurred

not only in these Birla shares, but
a large number of other
which the yleld is....

SHRI H. M. PATEL: Not at all.
Your Call Attention Notice refers to
purchage of shares of some leading
business houses including the Birlas.

SHRI K, P. UNNIKRISHNAN: Sir,
I am entitled to an answer to the
queries that I have raised. But he s
talking something else.

SHRI H. M, PATEL: Not at all. I
am not away from anything at all. 1
am answering the pointg that you rais-
ed, but when you preface your ques-
tions by & large number of other state-
ments, I am entitleq at least to remove
the possible misunderstanding that
may arise.

SHR] K. P. UNNIKRISHNAN: Yes,
after answering my queries,

SHRI H. M. PATEL: You are free
to make chargey first, and then put
questions. So, I am also prepared to
answer

"~ SHRI K. P, UNNIKRISHNAN: You
Teply to my charges.
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SHRI H. M, PATEL: 1 am answer-
ing every single point as you wish me
angw

per, in their nor:lhz:l nolitg'ot u:l;m;“-

shares t is ve
1:511 pum;::ed. These institutions
purchased their shares under the ins-
tructions and with the approval of
their financia] committees—each one
of them has that—and their Boards.
No instructions are issued by the Gov.
prament of India. This was one of
the qguestions that he put, whether any
instructions were 1ssued. No instruc-
tiong were issued and I gave you the
figures of purchases in other months
pnly In order to show to you that these
purchases in the month of March were
not gnything out of the ordinary, they
were in the regular course. He said,
Avpril figures were not given and I am
Loncealing something. There was no
.question of not giving April fgures.
-The month of April concluded only a
few days ago. Nevertheless, knowing
that you might be interested in want-
ing these figures, 1 have obtained such
figures as were available ang they are
these. The purchase, during the
month of April subject to correction
but within g small margin, by the LIC
is Rs. 1059 lakhs in nine companies.
8o far as GIC is concerned, it is
Rs. 3.04 crores. Of this, the value of
purchases in shares of large houses
was Rs. 1680 crores. UTI's puchases
were of the order of Rs. 157
crores If you add them up, it
will be roughly of the game magni-
tude. I do not see that there {3y any
resson for thinking that anything out
of the ordinary was done during the
month of March in the purchase of
shares by these companies.

I think the hon. Member referred to
Section 27 of the Insurance Act which
‘lays down what should be the extent
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ernment securities, including Govern-
ment-guarantsed marketable securi-
ties. Upto 75 per cent' includes the
first two categories, and in socially-
oriented sector, including public sec- *
tor, cooperative sector, house-building
by policy-holders, Own Your Own
House Scheme etc. Other investments
are like these: so far as equity iz con-
cerned, in private sector, approximate-
ly 10 per cent. It is out of 10 per
cent, that it is done, The hon. Mem-
ber asked: is thig 10 per cent respected
by LIC? LIC respects this 10 per cent.
It doeg not go beyond that. And the
rest does not really arise here. As far
ag the GIC is concerned, there also,
they have certaln limitations; and
within their strictly prescribed guide-
lines, their investment in private secu-
ritleg 1s kept at that level UTI is
there in order to go into these market
operations, in order that they may be
able to provide as high and as satis-
factory a dividend to0 the Unit-
holders as they can. In the case =
Units, they also sell when there 12"
capital appreclation—if they can sell
ang it is worth their while to do so.
Thege are the policy guidelines under
which these institutions make their
purchases. They make their pur-
chases regularly every month through
the stock exchanges at market
prices, making elaborate calculations
about dividends received at the end of
the vear; and a ntil!l.l:tory return is
obtained in the interests of the Policy
—or Unit-holder, ay the case may be.
There has been no—I repeat once
again there is—no—question of any
conspiracy. But there are certain
points which the hon. Members made.
I will certainly go into them, to see
that there is nothing that has taken
place, which is open to objection.

—
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" RESERVE BANK OF INDIA
(AMENDMENT) BILL

MR, DEPUTY-SPEAKER: Now we
take up the Reserve Bank of India
(Amendment) Bill. Mr. H. M, Patel.

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): I beg to
‘move;

“That the Bill further to amend
the Reserve Bank of India Act, 1934,
. be taken into consideration.”

* Bir, this Bill seeks to amend the
Reserve Bank of India Act, 1934 pri-
marily to enable the Reserve Bank to
deploy a part of vur foreign exchange
regserves to the best advantage.

During the last few years, our
foreign exchange regerves have in-
créased sizeably, From the level of
Rs, 480.38 crores at the end of 1971-72,
the present level of the reserves as on
28th April, 1978 was of the grder of
about Rs. 4649 crores. The recent in-
creasing trénd in the reserves j a con.
sequence of the improvement in the
external payments brought about by
JAhe adoption of g number of measures
directed towards curtailing dependence
on imports on the one hand ang by

g cxports ang encouraging the
inflow of remittances through autho-
lized channels, on the other, Net in-
flow of external assistance has also
picked up, but the invisible receipts
have played a major role in the spurt
in the reserves. Inwarg remittances,
8uch a8 for family maintenance and
savings gf non-residents gecounted for
A pizeable part of the growth, The
considerable increase in inwarg remit.
tances was facilitatey by several cir
cumstances, such as an increase in the
number of persons, working abroad

Reserve Bank of
India (Amdt.) BTl

encouraged the inflow of remittances
through authorised banking channels.

At present investment of foreign
exchange reserves is confined to de-
posily with banks incorporated abroag
or purchase of Government securities
or securities of international institu-
Uons. The Reserve Bank of India Act,
ag it stands, does not permijt the
Reserve Bank to invest in Government
8uaranteeq securities or bondg issued
by any financia] institutions, or to
keep deposits with branches of the
Indian banks gbroad, Likewise, ynder
the Act, no loans can be given by the
Reserve Bank in foreign currencies.
With the increase in the foreign ex-
change balances, it ig necessary that
some of these restrictiong are removed
to facilitate deployment of the external
balances to better advantage,

At this stage, while commending the
Bil] for consideration, 1 shall confine
myself to the relatively more im-
portant provisions. It is proposed to
empower the Reserve Bank ty open
g0ld accounts abroad, invest in foreign
securities guaranteed by a foreign
Governmen!, open accounts with for-
eign branches of Indian banks and
invest in the shares and securities of
international, or regional banks, or
financial institutions formeq by foreign
governments, or principal currency
authoritjes,

It is algo proposed to empower the
Reserve Bank to give loans to schedul.
€d bankg and certajn gpecified financial
institutions to enable them to purchase
foreign exchange from the Reserve
Bankm-ﬁmmlngﬂanmport of capi-
tal goods and for other gpproved pur-
poses. The Reserve Bank {g also being
empowereq to give to scheduled banks
and certain specified financia] institu-
tions loans in foreign currencies by way
of refinance in respect of foreign cur-
rency loans given by them for financ-
Ing interational trade, jmport of capital
€%9ds and vther spproved purposes.

The Bill also includes certain am-
endments tg the Reserve Bank of India
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Act, which are considered necessary in
the light of experience gained in the
administration of the Act.

Sir, I would not like to take more
time of this Houge on the gther pro-
visions of the Bill

MR. DEPUTY SPEAKER: Motion
moved:

“That the Bill further to amend
the Reserve Bank of India Act, 1084,
be taken into consideration.’

There are two amendments, Shri
Vinayak Pragad Yadav js not present.
Is Shri Hukmdeg Narain Yadav move
ing his amendment?

ot gew W aoEw TW (RE-
aft) : .| wERT, A S
AT § -

“fx Prdaw w2 15 yaif, 1978
a% 17 Aai ® fat o afcarfes
fear ama "

SHRI B. K, NAIR (Mavelikara):
Sir, the Minister hag explained the
remsons for moving for consideration
of this Bill. It is very clearly men-
tioned in the Statement of Objects and
Reasons also, where it is stated:

“During the last few years India’y
foreign exchange reserves have in-
creaseq sizably. There are also new
opportunities for investment of re-
serves available now....

Accordingly, it is proposed to
ameng the Reserve Bank of India
Act, 1084, for empowering the Re-
serve Bank to open gold accounts
abroad, invest in foreign securities
guargntesd by a foreign govern-
ment, open acoounts with foreign
branchey of Indian banks....”

48 hrs,

Whily
few weslks ago; the Finance Minis.
‘ter had stated thus in pars 8 on page
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8 about the utilisation of the foreign
exchange resources accumulated so
‘ll"

“The country’s foreign exchange
reserves have risen further, despite
ap increase in imports, because of
continued jnward remittances - ang a
small surplus on tradg &ccount.
Since reserve accumulations amount
to lending abroad, these should be
drawn down and used for interpl.l
development by a poor country like
India.”

Clearly that objective wag good, The
reserves have been accumulated over
a period of so many years with the
sacrifice and suffering of the peopie.
The Minister has sajd in his Budget
speech that the reservey will be utilis-
ed for country's development, tor
industrial development and not for
investment abroad. What is actually
being proposed to be done now is just
a reversal of the original intention.
The entire object of having created
the reserves here 1s being defeated by
openly declaring the intemtiom that
the money is going to be invested
abroad in securities and ghares. So,
the entire objective is being sabotaged.
In the Statement of Objects and Rea-
sons, the Minister clearly gays that the
money will be granted to Indign banks
mainly to enable them to purchase
foreign exchange from the Reserve
Bank to finance import of capital
goods and gother things. For purchage



349

that the. price of gold comes down.
What we have seen in today’s papers
is that the price have gone up. The
smugglers are active again. If it was
the intention to defeat the smugglers
by resorting to sale of gold, then the
purpose has been defeated. What are
you going to do with that? The whole
thing is being cornered by these people
sg taat the prices may be pushed up
again. So, in that object, the Govern-
ment hag failed. )

Last year, that hag happened? Mr.
Patel was telling us that he would try
to maintain the deficit at Rs, 84 crores.
But what hag actually happened? The
deficit was more than Bs. 900 crores.
In course of time, what js going to be
done with whatever reserves that are
available for our purposes? We do
not know how long the remittances
will continue, Just now, he was gee-
ing that the reserves are going up be-
cause of remittances from gbroad by
people who are in the Gulf ang other
countriegs and are doing even manual
labour there. But how long will this
<continue? These fellows will have to
come back. Therefore, let us not
squander away our reserves.

Today, we have a reasonable stock
of foodgrains. What will happen to-
morrow? The 1980s° are going to be
scarcity years so far as foog produc-
tion ig concerned ang the whole world
will face scarcity conditions. What
will happen if two monsoons fail?
The entire stock of foodgrains will be
eaten away. Therefore, let us not
fritter gway the reserves that we have
got, to the western countries by way of
securities ang shares. We should pre-
serve jt for our own purposes.

There is another item. We are go-
ing to expand our industries. We will
Tequire a lot of money, a lot of capital;
we will require capita] goods. The
hion. Ministér of Industry, Mr. George
Frenandes, is going to set up 450 or
so new industrial centres. These will
require a lot of capital, a lot of machi-
nery to be purchased and a lot of raw
material to be purchased. Where
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fiom are we going to find the money?
Ley us provide for all that. I do not
mind setting apart a small part of the
money to remain with the banks for
some other purposes. But our primary
concern is to utilise our resources for
our own progress, for our own deve-
lopment,

There is another thing. Our nation-
alised banks have not been an exam-
ple of efficiency. The profit made by
the so many nationalised banks was
only Rs. 19 crores during the. last
year. A lot of money is being fritter-
ed away on so many non-essential
items, unnecessary things. Almost all
the banks are under a cloud. So many
inquiries are going to be held or are
being held. Are we going to permit
them to squander away money like
that? Where is the efficiency of our
banks? The Government shoulg keep
all the money with themselves in their
own hands, and not a pie to be given
out.

So far as we are concerned, at the
moment, we are having a time of
peace. But looking round, we find
Saudi Arabia ig accumulating arms.
For what purpose? Iran is accumulat-
ing arms. For what purpose? They
may, not attack ys. But whenever ang
wherever war develops, we will be
engulfed in it. We may not be a
party to it. But the pulls and pres-
sures of war will drag wus into it
Where is the guarantee of permanent
peace in the world? There no such
thing. The war in any par{ of the
world may develop at any time. We
have to be prepared for it.

The hon. Finance Minister, Mr, H.
M. Patel, wag saying the other day
that gold is' never used in war. He
was having a joke at us. He said:
“I never thought that gold has no use
in war. What is to be used in war
time? Bankruptcy? Unless you have
gold, what are you going to do? Of
course, you cannot keep the army at
the rate at which the Soviet Union ang
America are doing. But we cannot
take peace for granted. Any time,
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war may erupt So, I would suggest
that not a pie of the money should be
kept out of the hands of the Govern~
ment or spent on the purposes men-
tioned in the first part of the state-
ment Ag far ag the secong part is
concerped, 1t 13 all right The entire
money should be useg for our own
development only, for the purchase 0f
capital goods ang for gur industrisl
development,

We cannot be aiding foreign coun=
tiies with our hard earned reserves
These reserves should be utihsed for
our 0wn purposes, for our own devee
lopment The next five years are
very crucial 8o far as we afe concern-
ed We should not fritter away gold
Like that That policy should be re-
traced 1 would hke the hon Minis-
ter to clerity what he 18 going to do
with the gold sale programme Four
or five gold sale programmes are going
to be there Is he going to continue
with them or put a stop to them? In
he gomng to serve the interest of smug-
glers and black-marketeers op 18 he
going to serve the interest of the coun-
try by saving whatever little gold we

have

st gnf ww (whrer)  TyTemw
ot wHT o & @ firy & wow QoY e
1 e § § agw wes ¢, wifw fred
&Y & gard A ¥ Wiy g ¥ wror
ot gifaw fear § ot oy awone
5 0 5% & oft sumet dey w1 e
TRYTE 1 W e T e o
e a1 81 <1 & e v ) 42 gfeamen
fiear g, v& W ¥ g wod ¥ ok
g Afwedwr avr Famr 1 sw goeTe
® g & ar A oY rTwr Ry
Srft——erre g vedure weR § o
§90 aew & ay qarw 2k amht & fie
Fror qreter w1 A fond 8, Sw W
qvarez fewr ot qr f, s vt WA
a wgr wrrdan fis wor ¥ ag o e mlY
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To opep gold secunity accounts
abroad, Invest in foreign securities;
Open eccounts with foreign bian-
ches of the Indian Bankg and to
invest yn the gecurities of the Indian
National Banks and regional banks
% g8 T 4§ w1 7w og § fr fond
&% o1 , ag Frfofeas s & o@
¥ wawar

“It empowers the Reserve Bank
to give loans in foreign currencies
to scheduled bankg and certan
specified financial 1nstitutions to
énable them to purchase foreign
exchange from the Reserve Bank
for Anancing import of capital goods
and other approved purposes”
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SHRI VAYALAR RAVI (Chirayin-
kil): Mr. Deputy Speaker, Sir, I
oppose thig Bill. I don't think it is
a very pious or an innocent Bill. This
has some ulterior motive not only
in squandering away the foreign ex-
change reserve of this country but
also in making a jugglery and mani-
pulating and taking away money
from India to outside by certain pri-
vileged class of people in the country.
H you go through the Bill carefully
you wil] find that it can very well
be seen that the provisions have been
made not only for purchasing the
shares or putting money in the secu-
rities of the foreign countries but also
allowing the banks to operate in the
import of capital goods.

Before coming to that, I would like
to make it very clear that here today
es law exists it is not possible for
any individual of this country to take
away money easily and open an ac-
count outside or he can save money
outside. So, it iz known to the pub-
lic at any time as jn the case of
Indujas. Even if legelly you have to
transact money, it has {o pass through
different Ministry and the Govern-
ment's cons=nt hvs to be obtained. I
know the Government is in trouble in
the transactions with Indujas and a
motion of Privilege has already been

114 L5185,

moved by me against Mr. H M
Patel and Mr. Vajpayee. 1 do mot
want to go into it. The Deputy Leader
of the Janata Party, Mr. Mishra has
alsp pointed out about it under Rule
877. It is g classical example how
the Government iz enabled to trans-
fer money without the knowledge of
the people. But they will be caught
today or tomorrow. If Government
passes this Bill, they can escape such
a responsibility and can squander any
amount of money; they can allow the
privileged class like the Indujas to
squander money outside the country.
I do suspect that the whole purpose
of this Bill is to defeat the present
procedure so that monetary transac-
tions outside the country can be
manipulated.

In the Bill on page 2, in Clause 4-I,
it is gaid very clearly.

“the making to scheduled banks
....and any other financial institu-
tion ag may, on the recommenda-
tion of the Bank, be approved in
this behalf by the Central Govern=
ment of loans and advances repay-
able on demand or otherwise and
against such security and on such
other terms and conditions as may
be approved in this behalf by the
Central Board for the purpose of
enabling such banks, or financial
institutions; as the case may be, to
purchase foreign exchange from
the Bank for the purpose of financ-
ing the import of capital goods or
for such other purposes as may be
approved by the Central Govern-
ment;”

What is the gifficulty here today?
Those who are getting the import
licence can import. What is the diffi-
culty? Why do you want this pro-
vition here? You only want a free
hand to be piven lo the Reserve Bank
and financial corporations, scheduled
banks, nationalised banks and other
banks to munipulate the foreign ex-
change. In the name of import or
export, whatever it may be, you are
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giving a free hand to all these insti-
tutions to deal with foreign exchange.
Our country had the bitter experience
of the smugglers. Even today they
persist in their operations. Cap we
allow these jnstitutions, which are
known for corrupt practices, to do all
these things. A little while ago, my
friend, Mr. Unnikrishnan, during the
call-attention, has told us as to what
is happening in these institutions of
the country today. About LIC, about
IDB and other institutions, I can
speak volumes. By this Bill, you are
allowing them to do their operations
not only in India but outside India
also; you are encouraging monopoly
houses to squander away the foreign
exchange. You are expanding the
scope for corrupt practice to abroad,
outside the borders of the country
also. That is what you are doing by
this, nothing more. The provision
that is being made here empowering
the Reserve Bank to give loans in
foreign currencieg to scheduled banks
and other financial institutions for
financing import of capital goods. will
only load to more and more corrupt
practices, nothing more. The exist-
ing 1ules and regulationg today are
enough to look after these things. It
has not been explained by them as
to what is the neeq for such a pro-
wvision to be incorporated in  this
Bull.

Now I come to more dangerous
things. 1 want to invite your kind
attention 1o page 3, clause (12B)
please sep the proviso:

“Provided that the borrowing
bank or flnancial institution, ag the
case may be, furnishes a declara-
tion in writing to the effect that—

(a) it has made loans and ad-
vances jn foreign currencies for
financing international trade or
for the import of capital goods or

] for such other purposes as may
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be approved by the Central Gov-
ernment; and

(b) that the amount of loans
or advances go made and out-
standing at any time will not be
less than the outstanding amount
of the loang or advances obtain.
ed by it from the Bank;”

So, the purpose of the Bill i5 very
clear. The Government, as ] said
earlier, wants to allow....

MR. DEPUTY SPEAKER: Please
try to conclude.

SHR] VAYALAR RAVI: 1 will con~
clude in one minute. This is not an
innocent Bill It is a very important
Bill. I do not know why only one
hour has been allotted for this.

Now. look at this provision. You
allow the private banks also to
operate. You will allow them to in-
vest in foreign securities; the Reserve
Bank can allow Investment in foreign
gecuritieg guaranteed by foreign Gov-
ernments For what?

Mr. Nair has rightly pointed out
this thing It i< true that the foreign
exchange reserves have now Eo0ne up
to Rs 5000 crores. What was the
condition in 1974-75? It had never
gone beyond Rs. 1,800 or Rs. 2,000
crotes. Now the reserves have gone
up because we have completely cut
down import of fertiliser and import
of foodgrains. Also the remittances
of Indiang working abroad have gone
up to Rs. 1,500 or Rs. 1,600 crores.
This does not megp that Government
should squander away the entire
money that is available. A time may
come when we may need this money
to purchase essential goods. They
are importing left and right without
looking at any corner. This shows a
tendency to squander away foreign
exchange and gllow certain forces in
the country to resort to corrupt prac-
tices, because they can accumulate
wealth not only in India but outside
the country also. I oppose this Bill.
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They gre allowing banks ang such
institutions to be opened everywhere.
They are allowing the Reserve Bank
to purchase shares and put money in
foreign countries. Where is the Cen-
tral Government? Where is the
Foreign Affairs Ministry? This ques-
tion ig linked up with the policy of
the Government; it is linked up with
the foreign policy: it is linked up
with the nationa] interest. I would
like to know from the Hon. Minister
what guarantee he can give to the
House that the Reserve Bank will not
act against the foreign policy of the
Government with reference to the
developing world. They are giving
a free hand to the Rescrve Bank to
put money in any country they like.
I do not know whether they will go
even to South Africa. How can you
prevent them—because, you are giv-
ing a free hand to the Reserve Bank
to do this jugglery outside the coun-
try. And many of the banks—the
nationalised banks as well ag private
banks starting with the Vijaya Bank
or any other bank. ...

MR. DEPUTY SPEAKER: Let us
confine ourselves to the Reserve
Bank: let ug not go to other banks.
You must conclude: your time is up

SHRI VAYALAR RAVI: If you
read the Bill you will find that they
have mentioned all the banks: natio-
nalised banks, scheduleq banks, com-
merical banks and otherg are all in-
cluded. It means they are allowing
these notorious institutions to handle
foreign exchange in whichever man-
ner they like.

So, I would appea] to the Hon.
Finance Minister, please do not move
this Bill....

MR. DEPUTY SPEAKER: He has
already moved it.

SHRI VAYALAR RAVI: Please
withdraw the Bill: it is not in the
interest of the nation. You are allow-
ing a free hand to the Reserve Bank

even to put the Government of India
in an embarrassing situation if they
put money in the securities of foreign
Governments which may be against
the national interest, against the
foreign policy of the Government., I
would appeal to you to withdraw the
Bil] and not to press it as it is against
the national interest. It is against
the people of the country and so I
oppose it.

it vz wrw o ¢ (et wET) -
I HEET—

=it warere ofe : wiot F AT
I wEvew : forgw wig a9

Y W AT TR : FHIL I W A
i T ok AT wR A e
# IR § 07 17 fafems oo
W am &1 g afifor saw wrc
TRENTS &7 Foaggm o §

As he had suggested, let me speak
in English.

These are our two great gssets and,
to a substantial degree, the previous
Government is responsible for it. But,
after that, this Government also. The
amount has been increased even dur-
ing our regime. It js a double-edged
sword which will cut both ways. It
the foreign reserves are not properly
utilised, it can create chaos; but the
foreign reserves can be useqd for the
development of this country also. So,
what I fee] is this: in the last one
year the Government has not come
out with a detailed scheme of using
the foreign reserves properly for the
development of this ecountry. Of
course, it takes time: you will have
to have a study of this problem.
During the budget speech the Finance
Minister said that these reserves
should be utilised for further produc-
tion and to remove the scarcity of
essential commodities which is pre-
valent in this country. But I am
sorry to say that I agree with Mr.
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Vayalar Ravj that to gend our foreign
exchange reserves away through the
Reserve Bank or any other bank to
foreign countries is disastrous. After
all, a poor country like ours cannot
afford to send our own foreign ex-
change to foreign countries. It gshould
be utilised here and now, and we can.
For instance, there is a Jot of shortage
of cement even now. Today, we have
read the news that there is a lot of
shortage of cement in Bombay itself.
Similar is the case in respect of steel,
fertilizers, chemical compounds, power
generation plant, raw materials for
various projects and so many other
things. You have to see that the
foreign exchange reserves gre utilized
for the import of all those commodi-
ties which are in scarcity in this
country. You should also see that the
benefit of these imports should not
go to the higher section of the people,
bigger people. That is another pre-
caution that we have to take. The
advantages of imports should go to
the backward areas. The schemes
should be formulated in such g way
that the benefit goes to the backward
areas and the people residing there.
I would, therefore, request the hon.
Minister to have a second thought
about it, Are we in such a desperate
situation as to send our foreign ex-
change reserves top other countries?
I think, this is not a proper thing.

Secondly, you have given certain
powers to the Reseirve Bank of India.
I do not quarrel with that, but I
have my own feeling about the func-
tioning of the Reserve Bank. I have
just reccived a letter today; this con=
taing a long lList of names of the
persons. [ had raised a question
about a lot of hungling in the Allaha-
bad Bank and the Central Bank. My
friend, Shr1 Satish Agarwal when he
was not g Minister had also raised
a similar question. You set up an
enquiry, but invarigbly the Reserve
Bank officlalg conduct the enquiry. I
have j0t a long list, which indicates
the names of the officials of the
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Reserve Bank, who after retirement,
got jobg in the nationalised banks or
their relations got jobg in these banks.
For this, the oblige these nationaliged
bank officials and executives. We have
a complaint against the working of the
Reserve Bank. It should be stream-
lined and those who are responsible
for such mal-practices ghould be
taken to task.

I had asked a question from the
Minister whether a person who was
sixty-two years old, had been eppoint-
ed as a specia] officer in a bank at a
salary of Rs. 2,600/-. This has never
happened in the history of any bank.
He said that there was no other ex-
perienced officer in the whole coun-
try and, therefore, they engaged him.
This is the reply of the Minister.
Unless you take strict action against
those officers who are responsible for
making such appointments, the con=
ditiong will not improve. I have got
my own doubt about the powers that
you have given to the Reserve Bank.
But, you should see that these powers
are properly utilised. Unlesg that is
done, I am afraid, there will be
bunghng in the matter of foreign ex-
change also.

Now, we have already started the
sale of gold. It was considered to be
a welcome move, but the price has
not gone down,; there has been com-
paratively no change. In thig con-
nection, T wani to make a submission
to Shri Patel, the Finance Minister
and to Shri Agarwal also. You had
Gold Control Act ang there was an
economy of that. You understand
that economy. Now you are giving
certain concessions every year. Many
times, you have given certain con-
cessions. I want to know, what is the
economy now of controlling the gold.
What do we gain out of it except that
the Government wantg to stand on its
prestige? I absolutely see no reason
for keeping it on the Statute Book.
May I, through you, Sir, demand that
the Golq Contro]l Act, should be com-
pletely scrapped so that we may pro-
vide ¢mployment at lemst to one
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thillion people of this country. There
were many pecple who committed
suicide at that time. You have seen
all that. 1 would like to know the
reaction of the Finance Minister to
this. Since you have started selling
gold and now you want to gend the
gold to foreign countries also, why
don’t you withdraw this Act?

What is the difficulty? 1 want to
know.

MR. DEPUTY SPEAKER: The hon.
Member’s time is up.

SHRI KANWAR LAL GUPTA:
Lastly—I am winding up....

MR. DEPUTY SPEAKER: Please
don't go on winding your speech.

SHRI KANWAR LAL GUPTA: In
the end, Sir, I request the Minister
to have a second look at this and see
that the valuable foreign exchange
reserves are utilised for the intermal
development of this country.

. SHRI C. K. CHANDRAPPAN (Can-
nanore): I am happy the Reserve
Bank of India (Amendment) Bil] has
provided one of the very rare occa-
sions when the Members of the Op-
position and even one of the promi-

securities and shares abroad guaran-
teed by foreign governments. [ must
say that I do not want to charge the
Finance Minlster with a conspiracy
but it looks like that. You gre open-
ing loopholes in the existing Act by
which the foreign exchange reserves
will be utilised by the multi-nationals
secretly. It will happeén. There is
no doubt about it because once the
money is invested in securities and
gold bonds abroad, the only sanctity
the government presents before the
House is that these will be guaran-
teed by the foreign governments, Now
who does not know the fact that if
these foreign exchange reserves are
offered abroaed, it will not be bought
by poor countries, it will not be
bought by developing countries but it
will be cornered by rich countries
through wvarlous deviceg and those
countries which are rich enough to
amasg these foreign exchange earn-
ings of ours and they will spend that
money through multi-nationalg for
their arms race and so many other
purposes and they will send multi-
national corporetiong to countries like
India ang other developing countries
to exploit the people. A part of the
money they agre going to use will be
the hard-earned money which our
people earned with their sweat and
blood abroad. This is the first objec-
tion, that unwittingly or knowingly
the Finance Minister is offering the
hard-earned foreign exchange earn-
ings of our country to the multi-
nationals to be used for exploiting
not only this country but also other
developing countries of the world.

15.33 hrs.

[Smmr M. SATvANARAYAN RAO in the
Chair]

The second point iz that money is
going to be invested and there is a
formulation which, the Minister said
is apparently very innocent. He said
the money will be invested in the
foreign branches of Indian Banks. 1
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do not know whether he is trying to
fool himself or the country. Foreign
branches of Indian Banks—it is not
nationalised banks' foreign branches
you specially mean? There are
foreign brenches of Vijaya Bank and
the like. In this country under the
nose of the Reserve Bank, under the
control of the Mimstry or the Minis-
ter, they are doing al] kinds of mal-
practices here and abroad When
this Government is offering money
under so many headings—loans, etc,
—then that money will be again given
to the multi-nationals by these banks
to make more profit or they will use
this money....

MR. CHAIRMAN: Please wind up,
as only one hour has been allotted.

SHRI VAYALAR RAVI- Wp are
appealing to the Minister to with-
draw this Bill,

SHRI C. K. CHANDRAPPAN: Why
did he specify that only the Nationa-
lised Banks' foreign branches will be
allowed tg do so. There is not so
holy an intention behing this. I am
totally opposed to that intention.

The last point is—he says that this
money will be used for giving foreign
exchange loans to people to buy
capital goods for the development of
industry and all that. We all know
who will utilise this? This will be
ytilised again by big industiries in the
country. Even in this country the
Government failed and miserably
faileq to give any assistance to small
scale industries—the small scale in-
dustries who would like to buy a
little thing and run their small in-
dustries. You are allowing the sharks
to amass this money. You are again
working against the interests of the
country. This Bill shows the lack of
imagination of how to spend this
money for the development of this
country and at the same time I think
it is a part of the conspiracy by which
the Government has become an active

MAY 8, 1878

India (Amdt) Bill 364

parteipant in squandering away this
money and isg also helping the multi-
nationals,

st gew T AW Tww
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SHRI O. V. ALAGESAN (Arkonam);
In my wiew Mr. Chairman, this 18 a
very tricky Bill. I say thus because it
18 very difficult to make up one's
muind-—whether to support it or to
oppose 11. This is  because Govern-

ment wants not to give information
but to keep back information,

Now, the Statement of Objects and
Reasons 1s & very scrappy type of
statement.

1 thought that the hon. Finance
Minister would enlighten us in hs
speech moving for the consideration of
the Bill.

But he has done nothing of the kind.
His speech was as good as the State-
ment of Objects and Reasons He did
not choose to enlighten us any further
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than what he has stated in the State-
ment of Objects and Reasons.

In a Bill of this kind, 8ir, in my
view more information should be
furnished fo us. And, in the absence
of such information, as I said, it is
very difficult for us to judge whether
this Bill is good or bad.

Now, Sir, this Bill was described
variously by my  hon. friends—some
one said, the Finance Minister is doing
it in despair, somebody else called it
‘Poverty of imagination'. Now, Sir,
what is our foreign exchange reserve,
according to the hon, Finance Minis.
ter? As on date, it comes to Rs. 4,640
crores. It may go up to Rs. 5,000
crores before the year is out. Or it
may oven be Rs. 6,000 crores and be-
yond RS. 6,000 crores. It s just equal
to one year's imports.

So, when you look gt it in this way,
this is nothing very extraordinary or
very unusual, to be flabbergasted. The
paradox of our economy is this. Until
a while ago, we thought that if we had
got enough stocks of foodgrains and
if we have enough foreign exchange in
our hands, they will supply all the
solutfons to our ills. Instead of sup-
plying solutions to our ills, they have
provided only problems, It looks as
if the Finance Minister is at his wit's
end as to what to do with the foreign
exchange reserves because, last year,
when he presented the budget, he
glibly told the House that he was
going to draw down Rs. 800 crores.
But, this year, he came before the
House and confessed that he was not
able to draw it down to Rs. 800 crores.
8o, exports mounted up and imports
went down and down. Anyway, remit-
tances went on increasing. He has

his hands. At the moment this geems

to have completely unnerved him.
At least we should look into the past
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sterling balances in  those days soon
after we become free. There were
lots of accumulated sterling balances
with the UK. that loomed large. We
thought that it was going to stand us
for a long time. But, has it happened?
All that melted away in a short while,
Again we were groping in for foreign
exchange. BSo, Sir, to think that this
is a huge amount and you should do
something for it is iiself in a sense
being on the wrong track. What is
the present position of our foreign
exchange reserves? Where are they?

Many people believe that it 15 with
us. It is not with us but it is with
the foreign banks. What is the interest
that it earns? This is my information.
I would like the hon. Minister to tell
it my information 1is correct. It 18
only 2 per cent. What does jt mean?
About Rs. 4,000 or 5,000 crores of
foreign exchange we have lent to
other countries which are advanced
countries. We are a developing
country. We have contracted debts
which come to over Rs. 11,000 crores.
Almost half this money we have left
with the foreign countries, with the
foreign banks or with the foreign Gov-
ernments. That means that our money
18 being put abroad to finance their
development, to finance their activities.
Activities of whom? Activities of the
very well developed countries. That
is the position now. If the hon.
Minister wants to earn more interest
on this balance, on the foreign ex-
change reserves, by putting them in
foreign securities which are guaran-
teed by foreign Governments, he should
tell us as to what will be the increased
rate of interest that he will be getting?
What is the present rate of interest
that he is getting on our foreign ex-
change reserves? By this simple
method, what ig the increased amount
that you will get and what is the in-
creased rate of interest that you ex-
pect? If he is able to enlighten us on
this point, we may as well agree.
Even then It will be Ainancing the deve-
lopment in the developed countries
It you are going to earn a little higher
interest in the process, that will be
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gensolation, The foreign

reserves are put in foreign securities.
My point is: Whether there is liquidity
and whether he will be able to con-
vert them immediately for our use,
for our import purpose? If he is able
to clarify these things, it will be good.

|

Then, Sir, he said that he is going
to open a gold account in foreign
countries, That means he proposes to
buy gold. What is the rate of gold
sold in those countries? What does he
propose to do with that gold? Does
he propose to have that gold put into
our country and gell it at our advan-
tage? Dwoes he propose to sell it in
such a way that it will depress the
gold prices here? Merely selling gold
by the Reserve Bank to-day does not
solve the problem. He has not
brought down the prices. It is even
higher than what it was before. So,
does he propose to purchase gold from
foreign countries, bring it here and
then sell it at a price which will de-
press our gold prices here?

Sir, there is another way of utilising
the foreign exchange reserves. We
have contracted debts from all sorts of
countries, big or small, developed or
undeveloped, all sorts of countries.
We have contracted these debts. Now,
can he not see his way to at least
liquidate gome of the debts? I do not
say all the debts shoulq be liquidated.
We will be accumulating foreign ex-
change reserves; we will have to go on
taking loans from foreign countries.
But can he not in the interim period
see his way to at least liquidate a part
of the foreign debt that is accu.-
mulated and in a selective manner? I
would like the Minister to give his
thought to all these things and tell us
exactly what he proposes to do. He
should not allow the House remain in
suspense and suspect that he ls plac-
ing the entire forejgn exchange re-
sources at other places so that the
same may get misused.

SHRIC. M. STEPHEN (Idukki):
Sir, I have sought to speak on the
Floor of the House because on golng

through the Bill I felt there is much.
more to it than meets the eye. There
are many many question marks coming
up. Some of them my friend, Mr.
Alagesan, has pointed out on which
1 would like to get clarification from
the Finance Minister.

At the outset I may say that my
stand is one of opposition to the
motion that the Bill be taken into con-
sideration. The basic policy which is
involved in this is: How do we propose
to use our foreign exchange. Mr.
Mohan Dharia when he was participat-
ing in the debate on planning told us
that it is a crime to leave the foreign
exchange unutilised. We are a poor
country. We cannot afford to dole
out the foreign exchange to other
countries. If I remember correct,
when the discussion on the Finance
Bill took place the Finance Minister
told us that you will be wrong if you
are going to get away with the jdea
that the foreign exchange we have is
too large. It is rather too small
These are the two official statements
that have been made before the House.
With that view in  mind, let us con-
sidey how the Bill seeks to utilise ths
foreign exchange.

Sir, the Reserve Bank Act as it then-
was i8 very specific as to how the
foreign exchange is to be utilised.
Nothing is left as vague. It is abso-
lutely specific. Now, this ig sought to
be diluted and a lot of delegated
powers are sought to be taken. For
example, under Clause 4 a new sub-
clause (I) is sought to be introduced.
They have said that the foreign ex-
change can be used for the purpose of
financing the import of capital goods
or, for such other purposes as may be
approved by the Central Government.
What exactly are those other purpo-
ses? God glone knows! What I am
saying is that utilisation of foreign
exchange which hag so far been speci-
fled by the Act now, that power 18
taken to utilise in such a manner as
Central Government from time to
time think. It is not merely for the-
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purpose of financing the import of
capital goods. Other thlngs are there,

Again coming on to another line
where they are going to utihse the
toreign exchange 15w purchasing
securities issued by institutions or
body corporate, especially vutside
India So far il was only for securi-
ties issued by our Government or
foreign  Governments. Now., it is
sought that the foreign exchange he
invested for buying securities 1ssued
by coporate bodies und other institu-
tiong in the foreign countries. That
1s to say we are going to utilise the
foreign exchange not for the purpose
of getting goods in this country. for de-
veloping industries or mecting the
needs of our people hut the sweat of
our brow iz sought to be given tn the
foreign equities so that those countries’
economic activities may dewvelop. This
is a dangerous innovation which is
coming in. I woulg like to have infor-
mation on that. There wag not this
clause of using foreign securities of the
foreign countries What exactly are
your statistics? My understanding is
that this is for the purpose of partici-
pation in the International Monctary
Fund, World Bank and such other in-
stitutions. How much of our foreign
exchangs we have in the past by uti-
lising the provisions of the Reserve
Bank of India Act as was being utilis-
ed for the purpose of buying those
securities of foreign government? And
it that is not even found to be neces-
Bary to be utilised in thal way, then
why come to the new proposal that
over and above you want to invest
these in the corporate bodies over-
seas? Then, the other thing is about
buying shares and securities of foreign
countries. Again the same thing hap-
pens. One is buying the shares and
securities issued by the corporate
bodles. With the other shares and
securities which have already been
issued, are you going tp buy them?
And the essence of that is that you
are going to utilise foreign exchange
for the purpose of developing other
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countries, not for the purpose of de-
veloping this couniry. The provision
of the period ig 10 years which ig the
maximum, You are fixing the maturi-
ty period for 10 years. Thai means
your forelgn exchange  will remain
tied down there. This is the freedom
that you are now seeking to give to
the Reserve Bank of India. These
are the new clauses which are being
introduced. Clause 12(A) is introduc-
ed in place ofthe present 12(A). A
new clause 12 is introduced in place of
the present Clause 12 for the purpose
of inserting the freedom to invest in
the foreign securiies of the foreign
governments and corporate bodies, not
merely the foreign governments but of
foreign companies and foreign corpo-
1ate bodies. This s the frecdom that
you are going to lake.

Now, again Clause 14 is the same
thing, exactly pulting :n fore.gn com-
panies. Again under Section 33, it 18
sought fo be amended, that 1s, so far
the period fixed was 5 years; Now you
want to raise 1l to 10 years For a
period of 10 years, you want to tie
down there. This 13 the fourth inno-
vation that you are hringing in.

Finally, 1 want {o know another
point. Under Section 53, you are
seeking to amend the present Act.
Under the present Acl, you have got
to give weekly information in the
Gazette. Now, you want to amend 1t
80 that instead of publishing weekly
gazette of India, you wunt to make it
for such intervals and publish it in &
modified form as you deem fit. The
information has been coming every
week so far. Now, you want to with-
hold that information and you want
to limit it to such a period as you
wanl to limit it. This is a very very
senstitive area, namely, the foreign
exchange for which you are seeking
to get powers for the ytilisation in gn
arbitrary, uncontrolled and unregulat.
ed manner and completely to the de-
triment of the national interest. This
is the totalily of the import of this
Bill. Ag Mr. Vayalar Ravi pointed
out, this is the totality of powers, If
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these powers are being taken to deal
with the foreign exchange, in such a
manner as they choose, there is not
going to be any control about it at all.
The Finance Minister owes it to the
House to explain why it became abso-
lutely necessary. He has to explain
why the present provisions are not
sufficient and give us full information
a8 to how the foreign exchange under
the provision of the Bill as it now is,
has been utilised and why this addi-
tional provision  becomes absolutely
necessary. He owes thig to ug an
explanation. This 1s u  very basic
policy matter about which you have

speaking again and

16.00 hrs.
again Let us not Jook
at the foreign exchange

as a burden. There was a time when
we were going about knocking at the
door of every country for accommo-
dation in respect of foreign exchange.
Bui here with foreign exchange in
hand, they are not willing to utilise jt
for industrial expansion, for import of
capital goods or goods that our people
want but they want to utilise foreign
exchange for the purpose of gpecula-
tive transactions, whethepr in gold or
in securities, Freedom is sought to
utilise foreign exchage for developing
the developed countries, foreign coun-
tries whereas we are ourselves a poor
country. That is the principle that is

sought to be introduced in this Bill.
It is absolulely wrong and 1 oppose
the motion for consideration,

SHRI H. M. PATEL: It is quite
clear that this Bill has not been proper.
ly understood.

SHRI O. V. ALAGESAN: 1It|s

because you have not provided infor-
mation.

SHRI H. M. PATEL: Whatever be
the reason; may be our fault, I should
have thought that the position had been
mude very clear; one can take up cer-
tain things but one cannot compel
understanding. The very statement of
objects and reasons said quite clearly:

“During the last few years India's
foreign exchange reserves have in-
creased  sireably. There are also

new opportunities for investment of
reserves available now. It is there-
fore necessary that the Reserve Bank
should have adequale authority to
invest or utilise these reserves to
the best advantage.”

The point is really this. We have large
veserves. Those reserves are also out-
side. They are not within the country;
they are foreign exchange reserves
So long as we are not able lo utilise
them, they will be there. A certain
amount has to be there. Let us get
the Lest, maximum possible return
from those reserves compared 1o what
we are getling today What have we
suggested? We give the Reserve Bunk
freedom 1o invest them in a certain
way. Much of it you will see is per-
fectly safe. We  have said: foreign
bonds guaranteed by foreign novern-
menis, Euro dollars, Euro bonus and
so on. things which really are as good
as any toreign  security. Only those
were not in existence when the Re-
serve Bank Act was first brought into
being. These are the kinds of things
which give us a Lttle higher return
than we are able {o earn ioday. There
is no question of wasling our reserves
or handing them over there for invest-
ment. As long as we are not able to
find full use for them, we have to
keep them there.

It was said that I was doing some-
thing contrary to what I said in my
budget speech. I am not. I had said
then and [ repeat: there is no ques-
tion of waste or frittering away our
reserves or use them for any thing
just because we have them, but use
them only where it is necessary. I
also said: they are not so enormous
that we can think of using them like
this, They are not enormous because
even a couple of bad monsoons would
land us in every great difficulties.
Therefore these reserves have to be
utilised for the correct purpose, na-
mely, import of essential commodities
We are short of. We have been doing
that. We have liberalised gur imports.
This was one of the ways of utilising
our foreign exchange reserves pur-
posefully. Liberalisation of imports
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would mean that our indusiries
would be able to compete more rffec.
tively in foreign countries. We have
done that, Similarly, with regard to
capital goods, the normal policy of
the government 18 that we do not
allow capital goods to be mported
if they are available in the countiy.
Therefore, where is the question of
throwing away foreign exchange rc-
serves meaninglessly, They are all
going to be used purposefully and
nothing is going to be lost,

SHRI VAYALAR RAVI: One clari-
fication. Encouragement has been
given by the Government, including
the present Government for the in-
flow...

SHRI H. M. PATEL: May I just
explain? The point is, we are not
now dealing with the point of what
our policy should be for utilising our
reserves. That is a different issue. As
things stand today, with such policies
as we are able to adopt and with
such things as we can do to utilise
these foreign exchange reserves, we
have not been able to use them all
up. Therefore, a dertain quantum
of foreign exchange reserves remain
and while they remain there, they
have to be kept somewhere; you keep
them with the Bank of International
Settlement or you may keep them
with any other Central Bank; but by
doing so, which is permissible under
the Reserve Bank Act, we gain only
a certain amount of return.

SHRI O. V. ALAGESAN: What #s
that?

ThSHRLH. M. PATEL: It is €.10.
ere is8 no need to imagine that I
am keeping back anything, The gen-
eral proposition is there and the
exict Information is not particularly
significant for this purpose, Now
when we do this, we shall get some.
thing more and I think there should
be no reason why you should object
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SHRI O, V. ALAGESAN: How mauch
more will you get? I have put &
specific question and you have not
answered that.

SHRI H. M, PATEL: What ig this?
Do you think that the international
investments are at our command? If
1 say one per cent or half a per cent,
it may be anything. But it will be
more than what we are getting today.
Is that not enough?

SHRI O. V. ALAGESAN: You
should give the rate.

SHRI H. M. PATEL: I am sorTy,
it is not possible for anybody to give
that. If you had known anything
about the international investment or
even investment within the country,
you can only say that we shall be
able to get more. How much more,
it is not always possible to say that.
You mentioned about Gold accounts.
For instance, the International Mone-
tary Fund is disposing a certain
amount of its gold as a part of its
policy. It is possible that we may
purchase them, I am giving it only
as an instance. A certain amount of

gold. Thig may be done whenever
we find that by doing so, it shall be
to our advantage and therefore, we
are permitting the Reserve Bank to
use its discretion and see that it is
utilised and see that the reserves are
put to the best possible use.

There are certsin other points
which were not clearly understood
and I would like to explain them also.

f‘ﬂrinmtie.ltwumumdaw
en years, it means only this, If

have foreign mﬂﬂudﬂug
of five years and securities of ten
years, ten years' bonds would give
a better return than that of five yedrs,
It does not mean that you have to
hang on to them for ten years. You
sell them when you like. You maks
8 soung purchase; it iy there for you
to hold them; then you dispose them



m

when fundg are necessary.
uﬁhmhmlymmnnnm of
investment and there is nothing more
sinister involved in this than a
straightforward proposition.

SHRI C. M, STEPHEN: The point
is, you are attempting to invest in
foreign scrips and not in the Govern-
menta] thing.

SHRI H. M. PATEL: Yes, certain
kinds. I gave you an illustration.
The Euro Dollar Bonds are foreign
scrips, but they are as good as Gov-
ernment scrips. As I explained to
you, these types of securities were
not available before and these are as
good as Government scrips mnd it is,
therefore, that we take advantage of
that. The return on that type of
scrip is better. It seems to me that
mainly the criticism has been based
on a misunderstanding of the inten-
tions underlying this Bill.

SHRI B. K. NAIR: What about the
banks bungling and becoming cor-
Tupt? It can always take place.

SHRI H. M. PATEL: What bungl-
ing?

SHRI B. K. NAIR: Our banks
would be authorised for this kind
of dealings and many of them have
bungled all the time within and out-
side India.

SHRI H. M. PATEL: Well, we have
to use the instruments we have. We
have our Reserve Bank and it is
the first time I hear anybody running
down the Reserve Bank,

SHRI B. K, NAIR:
Bank.

SHRI H. M. PATEL: I am talking
about the Reserve Bank. This is a
Bill to amend the Reserve Bank of
India Act. These are powers to be
utilised by the Reserve Bank, which
is our central bank. I should have
thought even the opposition would
respect it.

AN HON. MEMBER: Not Reserve
Bank bui other banks,

Not Reserve
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SHRI H. M. PATEL: We are not
concerned with the other banks at
the moment.

SHRI VAYALAR RAVI: There is
an important point and Mr. Patel
should feel concerned about it. For
the last twg or three years, tife Gov=
ernment of India were Lrying to
bring as much inflow of foreign ex-
change into the country as possible
from Indian nationals abroad. pf_ow
the government is taking a position
that we have enough foreign exchange
and we will invest it in other coun-
tries. It 1s going to have an impact
on the flow from Indians abroad.

SHRI H. M. PATEL: This is again
a misunderstanding. What does bring-
ing foreign exchange int, the coun-
try mean? Your foreign exchange
holdings to be brought into the coun-
try does mot mean that the blessed
foreign exchange comes walking into
the country., It is something quite
different. Nobody 1s going to be dis-
couraged from sending his money
back,

SHRI VAYALAR RAVI: The in-
centive will be lost.

SHRI H. M. PATEL: Some attempt
should be made to understand the
position. These are foreign exchange
reserve holdings. If you return your
holding, it means the country ob-
tains command over that much of
foreign exchange abroad. You in
return get your money here in rupees,

SHRI C. M. STEPHEN: The prin-
ciple involved is, as far as we are
concerned, we would prefer, even if
the return is slghtly less, to have
the foreign cxchange Aluwd for the
purpose of utilising it in such man-
ner as we want, rather than permit-
ting it to be invesled in forvien coun-
triecs for the development of these
countries, We cannot lead money
that way.

SHRI H. M. PATEL: This is quite
correct. There is no diffcrence bet-
ween you and me. I would like to
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see that we utilise this foreign ex-
change in our own country for our
purposes as quickly as possible. But
Jjust because it is a desirable objective
that we do so, it does mot mean we
should do it whether we require it
for our development purpose or
growth purpose or not. We do not
want to fritter them away. This Bill
is concerned only with the limited
purpose that while they are there,
we should see that they bring us the
maximum return. It is not that we
keep them there just to earn more
return. It is because they remain
there, in the presnt circumstances, we
are seeing how we can get a better
return.

Mr. Chandrappan refrred to Vijaya
Bank. I understand that Vijaya
Bank lias no foreign branch at all.
The onlv Indian bank which iz not a
nationahsed bank which has got a
foreign branch is the Punjah & Sind
Bank Ltd.

AN HON MEMBER: Another no-
torious bank!

SHRI H. M. PATEL: May be, but
We ar¢ not going to invest money
in that. When the npationalised banks
are there, I do not sce why we should
do any such thing Sir, [ feel that
the Bill, if properly undersiood, is
one which 15 most essential and which
will help us to really husband our
lesources  hetter and more gatis-
factorily,

MR. CHAIRMAN: There is an am.
endment to the consideration motion
by Shri Hukmdeo Narain Yadav, Is
he withdrawing it?

SHR] HUKMDEO NARAIN YA-
DAV: Yes; T am withdrawing it,

Amendment No, 2 was, by leave,
withdrawn,

MR. CHAIRMAN: The question is:

“That the Bill further to amend
the Reserve Bank of India Act,
1834, be taken into consideration.”

The Lok Sabha divided:
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AYES

Agrawal, Shri Satish

Amat, Shri D.

Bharat Bhushan, Shri
Chaudhary, Shri Motibhai R,
Dasgupta, Shri K. N.

Dave, Shri Anant

Digvijoy Narain Singh, Shri
Durga Chand, Shri

Fernandes, Shri George

Ganga Bhakt Singh, Shri
Guha, Shri Samar

Jaiswal, Shri Anant Ram
Joshi, Dr. Murli Manohar

Kailash Prakash, Shri
Kar, Shri Sarat

Khalsa, Shr; Basant Singh
Kishore Lal, Shr
Knishan Kant, Shn

Maghi Lal, Shri

Mallick, Shrs Rama Chandra
Mehta, Shri Prasannbhaj
Mishra, Shri Shyamnandan
Mondal, Dr. Bijoy
Mritunjay Prasad, Shrj
Munda, Shri Karia

Naheta, Shri Amrit
Nathuni Ram, Shri
Nayak, Shri Laxmi Narain
Nemi, Shri T. s.

Pandeya, Dr, Laxminarayan
Parasie, Shr1 Dalpat Singh
Paswan, Shri Ram Vilas
Patel Shri Dharmasinghaj
Pradhan, Shri Gananath

Ram Kishan, Shri
Ramjiwan Singh, Shri
Rao, Shri Jagannath
Rodrigues, Shri Rudolph
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Sahoo, Shri Ainthu

Sai, Shri Larang

Satapathy, Shri Vevendra
Sharma, Shri Rajendra Kumar
Sharma Shri Yagya Datt
Shastri, Shri Y. P.

Sheo Narain, Shri

Singh, Dr. B. N.

Sinha, Shri Satyenara Naraysn
Surendia Bikram, Shri
Swam;, Dr., Subramamam

Tej I'rutip Singh, shri

Tiwari, Shri Brij Bhushan
Tiwary, Shri Madan

Varma, Shri Ravindra

Verma, Shri Chandradey Prasad
Verma, Shri R. L. P.

Yadav, Shri Ramji Lal

Yadava, Shri Roon Nath Singh

NOES

Alagesan, Shri O, V.
Austin, Dr. Henry

Barua, Shri Bedabrata
Bhakta, Shri Manoranjan

Chandrappan, shri C. K.

Gogoi, Shri Tarun
Gopal, Shri K

Gotkhinde, Shii Annasaheb
Jain, Shri Kacharulal Hemraj
Krishnan, Shrimati Parvathi
Kunhambu, Shri K.
Lakkappa, Shri K.
Murugaiyan, Shri S. G.
Poojary, Shri Janardhana
Pullaiah, Shri Darur

Rajan, Shri K. A.
Ramamurthy, Shri K.

Reo, Shrimati B. Radhabai Ananda
Rao, Shri M, 8. Sanjeevi
@Rathor, Dr. Bhagwan Dag
Ravi, Shri Vayalar

Shankaranand, Shri B.
Stephen, Shri C. M.
Thorat, Shri Bhausaheb
Venkatasubbaiah, Shri P.

MR. CHAIRMAN: The result* of
the division is: Ayes 57, Noes 25
The motion was adopled.

MR. CHAIRMAN: Now, we will
take up clauses. The guestion is:

“That Clauses 2 and 3 stand part
of the Bill”

The motion was adopted,
Clauses 2 and 3 were added to the Bill.

@ Wrongly voted or NOES.

*The [ollowing Members also recorded their votes:

AYES: Shri H, M. Patel, ShriYadvendra Dutt Shri Hukmdeo Na-
rain Yadav, Shri Vinayak Prasad Yadav, Shri Yuvraj, Dy Ramji Singh,
Shri Vinodbhai B. Seth, Shri ShivSampati Ram, Shri Kanwar Mahmud
All Khan, Prof. A. K Amin, ShriH. L. Patwary, Shri Raghubir Singh
Machhand, Shri Yashwant Borole, Shri Raghavji, Shri Parmanand Go-
vindjiwala, Shri Sambhajirao Kakade, Shri B. P. Mandal, Shri Ratansinh
Rajda, Shri Chandra Pal Singh, ShriChaturbhuj, Shri Hukam Ram, Shri
Ram Murtl, Shri Chimanbhaj H.Shukla, Shri Kanwar Lal Cupts,
Shri Ram Dhari Shastri, Shri S. Ramaswamy, Shri Shri Shrikrishna Singh.

NOES: Shri Dhirendranath Basu, Shri Saugata Roy, Shri B. Rachaiah,
Bhri B. P, Kadam, Shri B. K. Neir, 8hrl B. Devarajan, Shri M. V
Chandrashekhara Murty.
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Clasue 4—(Amendment of section 17.)
MR, CHAIRMAN: Now, amendment
1o Clause 4. The Minister.

SHR] H. M. PATEL: ] am mov-
ing It. I beg to move:
Page 2, line 33—

jor “Bank of Internstional Set-
tlements”

substitute—

«Bank for International Settle-
ment” (5)

MR. CHAIRMAN: Do you want to
explain it?

SHRI H. M, PATEL: This power
is being taken......

MR. CHAIRMAN: The question js:
Page 2, line 38,—

for “Bank of International Settle-
ments”

substitute—

“Bank for International Settle-
ments”

The motion was adopted.

MR. CHAIRMAN: Mr. Lakkappa,
your amendment is there. Are you
moving it?

SHRI K. LAKKAPPA: Yes, Sir. I
beg to move:

Page 2—
after line 25, insert—
“Provided that the Reserve

Bank shall not recommend the
name of any bank for the pur-
pose whose antecedents ang trans-
actions are under enouiry or if
it is involved in anv shady transe
action of wvarious nature.” (8)

MR. CHAIRMAN: The question is:
Page 2~

after line 25, inwrrte
“Provided that the Reserve
Bank shall not recommend the
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name of any bank for the pur-
pose whose antecedents &ng trans-
actions are under enquiry or if
it is involved in any shady trans-
action of various nature” (6)

The motion was nepatived.

MR. CHAIRMAN: The guestion is:

“That Clause 4, as amended, stand
part of the Bill”

The motion was adopted,

Clause 4, as amended, was added to
the Bill,

MR. CHAIRMAN: There is no am-
endment to Clause 5, The question
is:

“That Clause 5 rtand part of the
Bill,”

The motion was cdopted.
Clause 5 was added to the Bill.

MR. CHAIRMAN: There are two
amcndments to Clause 6. But Mr.
Asokaraj 1s not here. The question is:

“That Clauses 6 to 9 stand part
of the Bill”

The motion was adopted,
Clauses 6 to 9 were added to the Bill.

MR. CHAIRMAN: The question is:

“That Clause 1, Enacting For-
mula and the Title stand part of
the Bill."

The motion was adopted,

Clause 1, Enacting Formula and the
Title were added lo the Bill.
. MR. CHAIRMAN: Now the Minis-
er.
SHRI H. M. PATEL: 1 beg to move:

That the Bill, as amended, be pass.
ed,

MR. CHAIRMAN: Motion moved:
“That the Bill, as amended, be
"
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BHRI K. LAKKAFPA: ] want to
say something. I want to speak for
about ten minutes.

MR. CHAIRMAN: Please speak
only for two minutes,

SHRI K, LAKKAPPA: Mr. Chair-
man, my amendment t; Clause 4
says:

“Provided that the Reserve RBank
shall not recommend the name of
any bank for the purpose whose
antecedents and transactions are
under enquiry or if jt is involved
in any shady transaction of wvurious
nature.”

For the last one year, we are making
sustained efforts to check such mal-
practiceg as are practised in various
banks, Considerable efforts had to
be made in recent years to attain a
favourable balance of trade and build
up our foreign exchange reserves.
Great care is, therefore, to be taken
1o invest these reserves for the better-
ment of the country's economy.

Two channels of investment are:
acquisition of share in international
banks and financial institutions which
have branches working here, and in
Indian banks with foreign branches
‘We are thinking of such a far-reach-
ing amendment to the Act, to see that
the foreign exchange reserves are
properly utilized, to bring more pros-
perity to our country. Indian com-
mercial banks had, at the end of
December 1977, 100 branches spread
over 26 countries. There, therefore,
exists a strong case for framing a
planned and coordinated programme
of overseas branch expansion and
RBI's investment in these branches.
From time to time, reporty have ap-
peared about the malpractices i bank-
ing transactions and other operations
practised by Indian banks like the
Vijaya Bank, Lakashmi Commercial
Bank, Allahabag Bank etc, and foreign
banks like Grindlays Bank. When they
were raised in this House, the Minis-
ter of Financg had shown an inabi-
lity to investigate those things. No
action has been taken so far.

1124 RB—16.

Even when the fradulent prac-
tices and the people who are involy-
ed in such shady transactions are
brought to the notice of the Govern-
ment, no action ig being taken, There
are aiso other matters. Making of
investment in such banks, whether
Indian or foreign, whose transactions
were adversely commented upon
should be avoided. Some multi-na-
tional banks have already got bran-
ches in India, gnd they repatriate
huge remittances back to their count-
ries. Making further investments
abroad in such foreign banks will
provide more opportunities to them
to make more profits to the disadvan-
tage of the country’s growing econo-
my.

The assets of the Reserve Bank of
India in foreign securities already ex-
ceed Rs. 1,766 crores. It is to be care-
tully examined whether, instead of
acquiring more securities in multi-
natinnal banks, it is better to make
further investment in bankg like the
Asian Development Bank. which are
set up for promoting economic ad-
vancement of the region. India is ex-
pected to play an important role in
the activitieg of this regional financial
institution of Asia,

The Reserve Bank should not in-
volve jtself with those banks, whether
foreign or Indian, which have indul-
ged in shady transactions. For the
benefit of the hon. Minister. I would
like to quote the names of foreign
banks with deposits of more than
Rs. 50 crores each as on 3lst Decem-
ber, 1977:

American E
International
tion. . . -A Rs. 74 crores
Bank of America Rs. 59 crores
Chartered Bank . Rs. 138 crores
City Bank . Rs. 82 crores

Grindlays Bank . Rs. 428 crores
Mercantile Bank . Rs. 102 crores.
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The investments of the Reserve Bank
should be for the benefit of this coun-
try and they ghould not be invested
in such institutiong which have com-
mutted huge fraud by making shady
transactions. In fact, the Reserve
Bank should make investigations into
all such transactions. I hope that wis-
dom wil] prevail gn the hon. Finance
Minister and he would make efforts to
stop  such frauds and the Reserve
Bank will undertake more responsi-
bihty to go into such shady trans-
actions.

SHRI H, M. PATEL: What the hon
Member hag said is not at all rele-
vant tg this Bill ; But I will give him
this assurance that if there are any
Indian Banks or foreign Banks oOpe-
rating in India, which take recourse
to malpractices of any kind gr indulge
in anvthing undesirable, we shall
certainly look intg them most careful-
ly and take whatever steps are call-
ed for.

MR. CHAIRMAN: The question is:

“That the Bill, ag amended, be
passed”

The motion was adopted.

16.28 hrs.

CUSTOMS, CENTRAL EXCISES
AND SALT AND CENTRAL BOARDS
OF REVENUE (AMENDMENT) BILL

MR, CHAIRMAN: We will now
take up the Customs, Central Excises
and Salt and Central Boards of Reve-
nue (Amendment) Bill. The hon.
Minister.

SHR1 VINODBHAI B. SHETH
(Jamnagar): Sir, I rise on a point of
order. I have given notice of some
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amendments, but they have not been
circulated.

MR. CHAIRMAN: 1 will come to
them at the gime of the clause by
clause consideration.

SHRI VINODBHAI B. SHETH:
They have not been circulated.

MR, CHAIRMAN: I will check it
up.

Mo welt arowewr mhim  (WE-
a17) gamfa wgmea, A os A,
T+ §9 g fad 9, wovEE 9T
T HANE 0 7 T wlomik gy wwAr
g, afp fogin awingw fadr @, oot
9 9T A 7 wTHT WL faar sirg o

MR CHAIRMAN: You have given
an amendment for the omission of the
whole clause, That 13 not admitted.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): Sir, I beg to
move*:

“That the Bill to provide for cer-
tain arnendments to the Customs
Act, 1962, the Central Excises and
Salt Aect, 1944 and the Central
Boards of Revenue Act, 1963, be
taken into comsideration.’

Sir, the notes on clauses make a
mention about the intention of the
Government in bringing forward
this legislation. I may be permitted
to say something with regard to the
objective of thig particular amending
Bill very briefly.

1 would like to submit that during
the last 15 years, the indirect tax re-
venue of the Central Government has
risen from Rs. 800 crores and somes
thing over to nearabout Rs 7000 ero-
res, Naturally, the work of the In-
direct Taxeg Board has gssumed large

*Moved with the recommendaiton of the President.
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proportions and so, it has become very
necessary that to cope up with the
work, the strength of the Indirect
Taxes Board and Direct Taxes Board
also is increased. This opportunity
has been availed of by the Govern-
ment to seek an amendment of the
conecerned law to increase the strength
of the two Boards from 5 to 7. Of
course, that ig the amendment that
I am seeking. Presently in the two
Boards, Direct Taxes and Indirect
Taxes—Direct Taxes dealing with in-
come-tax, gift tax, estate duty and
Indijrect Taxeg dealing with excise
and customs administration—there
are flve members each and it 1s not
a sufficient number to cope up with
the work with the phenomenal in-
crease in the working of the Depart-
ments, Briefly, I would submit that
I have now come before the House
with an amendment of that particu-
lar provision to increase the gtrength
of the Boards from 5 to 7.

So far as certain amendments to
Customs Act and Central Excise and
Salt Act are concerned. in both the
laws, there are certain similar amend-
ments which have been sought to
be carried out. I do not want to goin
detail, but briefly, 1 would like to
submit that one provision which is
being sought to be introduceq is with
regard to the minimum sentence which
ig provided under Section 135 of
the Customs Act. In certain cases,
the minimum punishment go far as
smugglers are concerned, is gix
months. I think the House will bear
with me that thiy minimum punish-
reent of six monthg is going to be in-
creased to one year ang that particu-
lar amendment finds place here.

AN HON. MEMBER: 2 years.

SHRI ROOP NATH SINGH YA-
DAVA (Pratapgarh): Why not 10
years?

SHRI SATISH AGRAWAL: That
dependy upon the wisheg of the House;
I have nothing to say in that.

Ezcise etr. 390
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Advance licences are grantedto va-
rious exporters and those exporters
have to export their items against
thoge advance Hcences. Actually,
what happeng that whenever they
import, they have to pay customs duty
and when they re-export, they get
the draw-back. Sp, it is more or less
an adjustment. Moreover, there is a
lot of harassment and a lot of multi.
plication of work. So, it has been pro-
vided that there should be book ad-
justment. Whenever any exporter
imports any goods within the country
against the advance licence, his ae-
count will be debited and when he
exports, his account will be credited
and the balance amount either way
will be adjusted with 12 per cent in-
terest. That i one amendment I am
seeking to make, The objective is
to boost up our export. It is an addi-
tional facility to the exporters and
they will be freed from harassment.

Similarly, in 1974, the Salt Act was
amended and in 1975, that was
brought into force. There have been
several petitiong in the High Courts
and Supreme Court. There has been
a dispute about the definition of ‘ma-
nufacture’, With regard to the defl-
nition of ‘related person’, ‘distributor’,
the Departmeny was interpreting all
these things in a particular way. But
then, the trade and industry people
challenged in the High Courts and
Supreme Court all those matters, So,
in this particular Bill which is belore
the House for consideration, we are
trying to amend certain provisions
with regard to the definition of ‘dis-
tributor' or ‘related person’, ‘valua-
tion* and ‘manufacture’.

Take, for example, just to state my
point more clearly, a manufacturer
wheo lg manufacturing cups and plates
and he is selling for Re. 1/- each. He
completes the process of manufacture
and pays duty to the Government,
say, at the rate of Re. 1/. per plate.
Thereafter, he passes it on to his son-
in-law who paints it and sells it at
the rate of Rs. 3/- each and, further
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on, he passes it on to the another
son-in-law who does the packing and
sellg it at the rate of Rs. 4/- each and
the consumer gets it at the rate of
Rs, 4 of Ra. 5 each,

Now, I can charge the duty at the
rate of Re. 1 because the process of
manufacture hag beep bifurcated into
various stages and, therefore, the “re=-
lated person”, “distributor”, “pack-
ing, ancillary and auxiliary processes
of manufacture are not included in
that, The varioug modeg and me-
thods have been devised to evade or
avoid the duty. So, I have taken this
opportunity, in clauses 18, 21 and 22,
to redefine under the main Act certain
defimtiong pertaining to the words,
“manufacture”, “manufacture”, “re-
lated person’, “distributor”, etc. go as
to plug all the loopholes wherever
avoidance or evasion of duty might
take place. That is the general
policy of the Government. That way,
those particular provisions  are also
being amended.

PROF. P. G. MAVALANKAR (Gan-
dhinagar): You might do re-thinking
on clauseg 18, 21 and 22.

SHRI SATISH AGRAWAL: I do
not know. I am in the hands of the
House, Whatever the wishes of the
House are, I will definitely take them
into consideration while 1 reply at a
later stage. I am now briefly speak-
ing; I am not going to make a long
speech., Nor I am expecteq to do that
at this gtage. Of course, the Depart-
ment has prepared a long speech on
all the points. I am not going to re-
fer to that,

Similarly, we are going to import
certain jtems and when those imported
items or articles are used in the
manufacture of certain goods, certain
indigenoug material is also used in
the manufacture of those goods. Then
the question of drawback comes in.
The procedure is very cumbersome,
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Say, for example, 80 per cent import-
ted material is used in the manufac-
ture of a certain item and 10 per cent
indigenous material ig used in that.
But the item is being exported. There
comes the drawback. The Drawback
Claims Commissioner will have to find
out how much imported material
was used, how much indigenous mate-
rial was wuse, what is the ratio
and all that. He will have to find
out the average and calculate the
drawback rate, fix the drawback rate
and allow the drawback. The whole
process takes years and there is so
much of harassment

The people in industry ang trade
have represented to the Government
that the procedure of drawback should
be simphfied. It has now been
decided that ijn all those itemg and
articles where the Central Govern-
ment has decided and declared that
thege are our net imports—we have to
import; we cannot do without it—in
all those cases in which 10 or 15 or
20 per cent indigenous material s
used and the articles are going to be
exported, for drawback purposes, the
entire material used in the items ex-
ported shall be deemed o be all im-
ported material for the purposg of
drawback so that there iz not that
much of harassment, There are cer-
tain minor amendments here and
there.

There is one more provision that I
would like to mention and that 18
with regarq to refunds, short levies
and excess levies which are charged.
The other day, my hon, friend Bhri
Amrit Nahata, while speaking in the
House was referring to that, He ask-
ed: What authority has the Govern-
ment to tell a manufacturer or an
industry, say, after a year or so. “You
were liable to pay this much duty.
But you did not pay thiy much duty.
Therefore, you have to pay this much
duty, Rs. 10 lakhs, by way of short
levy. The demends are raised. He
asked: Where is the justification for
raising demand, against a man who
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hag already sold the goods, whg has
charged the duty from the customer
aut a lesser rate? He said that they
raise the demand and they want to
realise the demand, enforcg the de-
mand, from a particular person who
has sold the goods and charged a les-
ser rate of duty. He was saying that
there was no justification of that. I
am in agreement with him. But there
is another position also. Take, for
example, a person who has charged
a higher rate of duty from the custo-
mer and, after one or two years, he
files a claim for refund saying, “Le-
gally, thig much duty js chargeab'e,
not Rs. 190 lakhs but Rs. 5 lakhs.
Pleasg refund the balance” Now, he
files a claim and the settlement of
the claim takes four or five years. He
has already realised the higher rate
of duty from the customer, He is
claiming for the refund. This will
be the unintended benefit, accordin:
to the procedure of law, that he would
be going to have. These are the twa
pos:tions. As far ag Mr. Amrit Nahata
is eancerned, I did not want to inter-
vine in the debate. He dwelt on one
aspzet of the malter that there was
no justification for the Government,
there was no morality in this Bill
that less charge demand should be
1aised, As far as the gquestion of
refund is concerned, during the past
yea's, the House wil] be astonished
to know that the Government has
ordered refunds after several years
through the judgments of courts to
the tune of crores of rupees. In one
case of Hind Lamp recently in the
month of probably March or April,
we, under the judgment of the court,
had to refund one crore and forty
lakhs of rupees to Hind Lamp, be-
cause they gaid that the duty which
was realised from them was in excess
and itg yefund was provided for
under the law. They had already
realised the duty from their custo-
mers. So, such cases gre glso there.

Now, we have equally provided for
o1l a period of six months or one year
in certain cases. If some department
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wants to raise a less charge demand
against somebody, then the depart-
ment ghould do it within six months.
If somebody wants to realise it, he
should have it within a period of six
months because within six months
normally the matters are disposed of.
So, certain amendments on this score
which are valid in law as well as in
equity on both sides, I mean those
provisions are already there and in
such cases, we have also sought an
opportunity to do it. My learned
friend was just now telling me that
in case of refunds, I have prescribed
a procedure that he shoulg file a re-
fung application to the Assistant Col-
lector within six monthg of a parti-
cular event and his case will be de-
cided; he will get his refund. So, we
wish that all these cases should not
go to the courts; the courts gshould not
be agitated. Of course the High
Courts and the Supreme Couwrt can
always look into these matters under
judicia] jurisdiction. But so far as
refund matters are concerned, beyond
six months, we have also sought an
opportunity tg do it in this particular
Bill. With these words, we have
tried to do justice to the trade and
industry, removing certain handicaps
and Lko.tlenecks, facilitate and boost
up the export and provide more
punishment for the smugglers and
above =ll try to restructure our
Boards and provide more Members
80 as to ensure speedy disposal of
pending appeals before the Boards
which number is in thousands. Then
there js one important point because
you are raising a question and it has
struck my mind with regard to a part
of the decentralisation programme of
the party in power. So, we have in
this particular Bill sought this oppor-
tunity to provide that the Assistant
Collectors who are exercising adjudi-
cation power upto Rs. 10,000, now
they will be exercising power upto
Ra. 25.000. BSo, there has been a cer-
tain amount of delegation of power
downwards below. Similarly, the
power of the Assistant Collector can
be delegated to the Superintendent
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and the power of the Collector can be
delegateq to the Assistant Collector
and power of the Board can also be
delegated that way.

SHRI VAYALAR RAVI (Chirayin-
kil); There will be more corruption.

SHRI SATISH AGRAWAL: That
is a legacy with us. My friend, what
can we do? We are trying to im-
prove the matters as much as
possible. But my friend, Mr. Ravi, I
can guote 101 instances where you
and your Government had financial
bunglings with the administration of
this country. Can you site even one
single instance of granting exemption
on any political consideration to any
party within the sphere of the Janata
Party Government?

SHR] VAYALAR RAVI: There
was a case where the highest politi-
cal consideration was shown. I have
got a document with me. I can just
now produce it.

PROF. P. G. MAVALANKAR: The
Minister sgaid that the number of
members of the Boards will be raised
from five to seven. But he has not
given a proper and satisfactory ex-
planation as to what will happen
with their working, because merely
by adding the numbers you are not
going to solve the problem. What
other machinery do you envisage?
Perhaps, you might explain a little
bit more in detail?

MR. CHAIRMAN: Mr. Mavalankar;
if you want to speak, you can spesk.
You send your name; you can parti-
cipate in jt. There is no difficulty be-
cause the time is there. In his reply,
he will give these things, Mr. Ravi.
Mr. Minister, you should not have
given response to this. You are un-
necessarily ylelding. That is the
difficulty. Don't yield,

SHRI SATISH AGRAWAL: He is
my beloved friend, Mr. Ravi. I have
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to yield to Mr. Mavalankar angd to
any other Member of this House.
Any way, this is such a long debate.
S0, I wag just submitting before the
House that let us be wvery objective
with regard to criticism of the whole
administration and I do not mind. It
is almost welcome. I welcome con-
crete suggestions. Sp far as Mr.
Mavalankar’s query ig concerned, we
are trying to provide one member
exclusively for more judicial work,
that is, pending appeals before the
Board. Ang we are delegating this
power to the Assistant Collector and
to the Collector and giving the power
to the Collector for review of the
Assistant Collector’s orders. Which
powers are not with the Collectors
now, wtich powers are now with the
Board. Powers of review are being
given to the Collectors. If the Assis-
tant Collector’s order is mala fide or
bad in law or has becn done in collu-
sion, then the Collector can call for
the records and remove that parti-
cular order. Now the Collectors do
not have that authority. These powers
are belng delegated tp them. There
will be less corruption. We are try-
ing to improve matters by rationalis-
ing, restructuring and strengthening
the whole administration of customs
and excise departments. We are do-
ing our best. I hope that, with these
amendments, we will be able to go a
step further.

At the outset, some Members were
asking as to why such piecemesl
legislations were being brought for-
ward. I would like to clarify that
Government is contemplating to bring
in a comprehensive excise law in the
next Session of Parliament. In the
meanwhile, it iz essential that we
proceed with certain amendments.
That is why, I would beg of this
House to pass these minor amend-
ment; which are contained in this
Bill. 1 assure this House that, what-
ever suggestions they make will re-
ceive the best attention of the Gov-
ernment and will be incorporated in
the comprehensive Bill on excise
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that is being brought forward. I have
requested the Chairman of the Esti-
mates Committee, Shri Satyendra
Narayan Sinha, thai the Estimates
Committee may examine my Depart-
ments thoroughly within the next
three or four months and give thewr
concrete suggestions, so that I may
put thege departments which are the
major revenue-earmung departments
of Government of India on very soung
footing minus the corruption of which
Mr. Vayalar Ravi is complaining. very
much.

MR. CHAIRMAN: Motion moved:

“That the Bill to provide for cer-
tain amendments to the Customs
Act, 1962, the Central Excises and
Salt Act, 1044, and the Central
Boards of Revenue Act, 1963, be
taken into consideration.”

Mr. Manoranjan Bhakta.

SHRI MANORANJAN BHAKTA
{Andamean and Nicobar Islands): Mr
Chairman, Sir, first of all, T would
like to congratulaie the hon. Minister,
who has proved to be a very dynamic
Minister, for the recent seizures he
has made of contraband articles to
ihe tune of lakhs of rupees.

But I wonder why he has brought
thig Amendment Bill gt this juncture
when the report of the Jha Committee
ig awaited because the Jha Com-
mittee's report, we expect, will cover
the entire process of Central excise,
customs, ete. The Jhg Committee's
repori will highlight the problems in
this regard and will help us to have

Pproper and adequate provisions under
the Central Excise and Customs Acts.

The Minister, during his introduc-
tory speech, has very nicely tried to
convince the Members of this House
to accept his amendments. There are
certainly some good provisions that
he has proposed in this Bill, Defini-
tely he deserves congratulstions from
this Housy for ihlll
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There are, however, some items
which, I feel neeq reonmidemtiun by
the Minister. For instance, section
2(f), the definition of ‘manufacturer’,
is sought to be amended. The Minis-
ter has said it in such a way that it
appears tg us to be so easy, to be so
rational. But the way this Bill tries
to extend the definition of ‘manufac-
turer’, it tries to bring every one
under its purview; the person who
digs the earth and the person who
packs and sells, both, are liable to
pay Central excise duty; even those
who will be packing, those who will
be storing, for selling, everybody,
come under the purview of the defini-
tion ‘manufacturer’. This will defi-
nitely lead to more corruption, be-
cause, at the t, the h v
we have is not enough: jt is not
adeguate to stop this corruption.

Secondly, I feel it is very much
necessary for the Government to
have s dialogue with different cham-
bers of commerce and others gs to
how we can rectify all these lacunae.
In the meantime, small manufactur-
ing umits and ancillaries also should
not suffer because, if the small and
ancillary units suffer, that also will
cause difficulty in two ways; firstly,
1t will lead to rise in priceg of the
production in the country and, second.
ly, it may pose the threat of un-
employment tg a number of persons
who are working in the ancillary
units.

Now the new item 3(A) has been
proposed to keep parity with the
amendment suggested to clause (f).
I feel that this applying trede marks,
brand names etc. will definitely fur-
ther affect the prices of goods, as I
sald earlier, and increase administra-
tive burden and also encourage
malpractices.

Then, again, referring to what he
bas sajd regarding revision of tfarrif
value, I waonder whether our Hon.
Minister, who is 8 lawyer himself,
has considered whether it is within
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the frame work of Art. 14 of the Con-
stitution or whether it comes in the
way. That has to be looked into.

There is another provision, which
1 teel is one-sided—even while you
are trying to keep the two together,
i.e. big manufacturers and small scale
manufacturers. The big manufactur-
ers, because they have big units and
their cost of production will be less,
wil] be able to somehow sell their
produce at lower prices. This also
has to be kept in mind.

Then, again, under Sec. 4 it appears
that established trade practices are
going to be annulled or altereq in the
country because ‘related person’,
‘dealership’ and other things are
also some of the jmpo tan; things. I
do nut think any hasty decision should
be taken. It requires more study of
the 138ue because this will definitely
nerease the buiden of the Adminis-
tration, as I said earlier, and en-
courage malptaciticeg instead of do-
irg any good to the people.

Then, agan, there s another point
which is a very impo tant one. [ do
not know how the Hon. Minister—
who 15 learned enough in thege mat-
ters—views this particular issue.
11(B) (5) says:

“Notwithstanding anything con-
tained in any other law, the pro-
visiong of this gection shall also
apply to a claim for refund of any
amount collected ag duty of excise
made on the ground that the goods
in respect of which such amount
was collected were not excisable or
were entitled to exemption from
duty and no court shall have any
jurisdiction in respect of such
claim”,

I cannot understand why, when any
officer of the Central BExcise
hag collected some amount by mis-
take or by error the Government s
not liberal enough and why the Gov-
ernment is trying to debar the con-
cerned persons redress
in a court of law, I also cannot un-
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derstand why the Government is in-
sisting on an official approach to
bureaucracy which will cause more
harassment to genuine persons who
have not committed any mistake or
any breach of the Jaw of the land.
That is why I feel that in case any
Central excise duty is collected by
mistake, that should not come under
the purview of this. If it is not re-
funded within the specific time, they
should be allowed to go to a .ourt
of law. Due protection should be
provided to such persons from whom
by mistake, the Government has co'-
lected the duty.

Now, the hon. Minister wants to
increase the number of Members of
the Central Boards. I cannot under-
stand how mere increase in the num-
ber of Members of the Central Boards
is going to help him to do the work
effectively. What really s needed
is complete overhauling of the Cen-
tral Excise Department. The staff
and officers working in the fields
right from the level of Inspectors
shou'd be given more facilities. Their
service conditions must be imgroved;
more staff should be recruited and
proper training should be given to
them so that they can perform their
dutieg effectively and implement 1the
spirit of the law effectively. Instead
of doing that, the hon Minister is
asking for increase in the number of
Members of the Board; I feel itisa
poor show by him, The hon, Minister
i wise enough and we have seen his
performance during the last one year.
I would request him to consider my
suggestions carefully.

1658 hrs,
[SErrvart ParvaTEr Kmsawaw in the
Chair.]

SHRI AMRIT NAHATA (Pali):
Madam Chairman, I we'come this Bill,
By and large, this Bill seeks to dis-
courage smuggling, encourage ex-
port and plug the loopholes in the
matter of evasion of excise.

The most important pert of this
Bill to me appears to be the exten-
sion of the definition of the term
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‘manufacture’, I know all the indus-
trialists of the country, big business
houses including the FICCI, have op-
posed this extension of the definition.
Of course, they always take the name
of small industrialists, ancillarjes and
others, but the real purpose of their
opposition to the extension of the de-
finition is to encourage and safeguard
a very widespread practice of excise
evasion, I would explain how it is
done.

In economics, by manufacture we
understand adding of value, but there
wag a defect in the law; manufacture
was defined earlier as & manulactur-
ing process where a complete thing
is manufactured, This was always
taken advantage of by the manufac-
turers, They wou'd half-finish a good,
a paticular article and pay excise
only oa that half-finished or semi-
finishe¢ good and pass it on to their
relativrs, their subsidiaries or their
family members and other relations
for its total finish which they call
procesnng. And  thereby they
evade ¢ tcise on a'most half the value
of the zoods produced. Now, what
happenid was that if  anyone-else
happen’d to produce a finished good,
he wo''d pay excise on the whole
article ind another fellow who is
clever rmough to divide it and sub-
divide t into various processes will
pay oniy half of it. This is a great
anomally, a discrimination and al-
most all big business houses and
big industrialists have resorted to
this prrctice of manufacturing semies,
that is, semi-finished goods rather
than manufacturing fully finished
goods thereby evading the axcise,
Therefove, ‘processing’ to be included
in the definition of ‘manufacture’ is
seientifically, legally and economical-
ly a correct thing,

17 hra,

Then, look at these multi-nationals,
Most of the multi-nationals in our
country sell their brand names. That
is all. Take the Batas for example,
They buy shoes from the market. Then
thay stamp thejr brand name and sell
it at o very high price. They do not
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pay excise at all. They pay excise only
on that price of the shoe at which
they purchase. They purchase at Rs
30 a stamp it and sell it at Rs. 60
but pay the excise only on Rs, 30,
Now it is said that if you include
this brand-name in value and charge
excise on it, then these multi-nationals
will stop purchasing the goods from
the smaller makers, .
This is only a camouflage. Multi-
nationals do it because it is cheaper
for them. If they were themselves to
manufaclure these shoes, the cost will
be Rs. 45 but since it is avai'able in
the market at a cost lesser than what
they can afford, they buy it from the
market. It is not out of philanthropy
they are doing. It is not out of con-
cern for the artisans they are buying
from the market. It jg because the
cost of the artisan is much lower than
the cost of that huge factory because
of their top-heavy administration, bo-
cause of their top-heavy cosls and
because of their other costz like ad~
vertisements, this and that. Even if
excise js levied after inclusion of
the brand mname in the value, it
would still be advantageous for the
multi-nationals to pay the excise on
the brand-nsmes rather than manu-
faclure those artic'es themselves.
They will not do it It will be still
economical for them. Therefore,
brandname must be included in the
value when excise iz calculated.

Packing, of course. I would say,
is rather harsh because here a dis-
tinction is sought to be made. Pack-
ing for storing is not excisable while
packing for selling would be excis-
able and this would give unnecessary
and arbitrary discretion to the offi-
cials and they would harass the peo-
ple. Therefore, ag far as packing is
concerned, it may be excluded. But,
otherwise, the stamping of the brand-
names and the so-called procession
which were hitherto excluded from
the definition of ‘manufacture’ which
are now sought to be brought within
the purview of the term ‘manufac-
ture’ js very sound and sclentifically,
legally and economically it is very
necessary and I support it.
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There are two bases of calculating
excise in the present law and that
discrepancy continuegs even now., In
clause 4 of the Excise Act there s a
procedure of determining the excise,
The manufacturer has to submit a
price list and he has to submit the
specification  list. Now a very long
period of time is taken to agree to
the price list and the specification
list...,

SHR1 SATISH AGRAWAL: Classi-
fication list.

SHRI AMRIT NAHATA: Yes, clas-
sification list and the prise list—both.
Now, recently a new concept has
been introduced in the excise law.
This item 68—not elsewhere specified,
a 5 per cent excise iz levied on these
articles. There the basis of calculating
the excise is the invoice. Now this
is a very healthy practice and this
has created an atmosphere of {rust
between the Excise Administration
and the people who pay the excise.
I would recommend that this stand-
ard or this test of calculation ‘nust
be extended to all the items of cxcise
and Clause 4 of the Act must be to-
tally revamped and amended keeping
this principle in view.

The Minister was just now telling
us about the less charge and the re-
fund. A very clever thing has been
done in this Bill. I pay a certain
amount of exclse to the Government.
After six months or nine months I
am told that I have pald less excise,
80 I must pay so much amount more.
This is known as ‘less charge de-
mand’,

Formerly the time limit for this
wag one year—that within one year

Government may place a less charge
demand on me, Now in this Bill they

have réduced this period of one year
to six months, This is a very welcome
thing. But in the next breath they
have taken away what they have
given.

Please see Clause 24, amendment
11A (I):
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“When any duty of excise has
not been levied or paid or has been
short-levied or short-paid or erro-
neously refimded, a Central Excise
Officer may, within six months frem
the relevant date....

Provided that where any duty of
excise has not been levied or paid
or hag been short-levied or short-
paid or erroneously refunded by
reason of fraud, collusion or any
wilful mis-statement or suppression
of facts, or contravention of any
of the provisions of thig Act, or
of the rules made thereunder with
intent to evade payment of duty,
by such person or his agent, the
provisions of this sub-section shall
have effect, ag if the words “six
months”, the words “five years"
were substituted.”

Invariably, the Excise officials will
say, well you did not pay excise be-
cause of evil intentions, Aflter six
months and even upto the term of
five years they will put this less
charge demand. This always happens
Officer never concedes that less cx-
cise was collected from you because
of his fault, because he miscalculated.
The officer always putg the blame on
the person who pays excise. They
say, no, np, you had the intention of
evasion of tax. Therefore, one year
has been, in actual practice, extended
to five years, Formerly it was two
years here, one year there and they
have reduced one year to six months.
They have given something. But on
th other hand they have taken away
thig concession—two years they have
cxtended to five years. This is mnot
a correct practlce.

ot aefter wome : Mg &Y
#w ¥ W WY, wgt wre g @ 47

ot wroqer o ;6 Y affr

Make your Department efficient, Has
any officer been brought to book for
over-charge of under-charge?! Never.
If an officer charges less from me,
they put the demand on me to pay
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more, All right, But do it within six
months. If charge more from
me, and 1 demand it back, then they
say, or, they go to courts, We have
to pay so much back. Why did you
charge more in the first instance? Did
you book any officer on the charge
of collecting less or collecting more?
Once you start holding your officer
responsible for collecting less or more,
thig practice would be discouraged.
But that is never done. It is the tax
payer who is considered to be crimi-
nal and the tax collecting official is
considered to be demi-God. This atti-
tude must go, Make your department
efficient. If you cannot collect your
excise within six months of collecting
it, then give it up. It your officer has
committed a mistake, take action
against him. But do not penalise ihe
tax payer for the inefficiency and for
the negligence of your officers.

Don’t harass him. Don't
him,

trouble

AN HON. MEMBER: This is quite
reasonable,

SHRI AMRIT NAHATA: Sir, this
onp year term has to be reduced to
6 months. I  welcome the amend-
mant,

‘T'he extension of the period of 2
yeurs to § years is a most retrograde
step,

Regarding refund or less-charge de-
mand there is the provisionin Clause
4. 1 feel that some deterrent punish-
ment must be provided for in regard
to the administrative get up also.

The Hon. Minister promised in the
House that he is going to bring in a
comprehensive Bill. He has also in-
formed the House that he has request-
ed the Chairman of the Estimates
Committee also to examine the Excise
Administration.

1 hope that when the final Report
of the Jha Committas comes, and also
when the weportof the Estimates Com-
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mittee comes, he wil] make a com-
plete review of the whole administra-
tion and come up with a comprehen-
sive Bill. Let him take his own time.
There is no hurry. But he must bring
in this comprehensive Bill.

Finally I would ray that he should
restructure the entire administration.
The Excise Administration should be
separated from the Customs Admi-
nistration. There are 50,000 gmployees
working in the Excise Department
alone and they are governed by one
common Board for Customs as well as
for Excise.

The Customs men have to deal
with smuggling.

The Excise men have to deal with
people who run industries within this
country, The industries are not going
to run away. The people who run
these industries whether they are
small-scale or medium, are mot going
to run away. They ghould not be
treated ag criminals. The customs men
and the excise men should have two
different types of attitudes altogether.

Customs people may have police
uniform and police powers but the
excise men should not have police
uniform and police powers, Sir even
an ordinary excise employee getting
Rs. 400 3 month can make an indus-
trialist bankrupt I hope that these
police powers will be reviewed. The
whole structure of the Administration
must be reviewed.

1 do hope that he will come with a
comprehensive Bill in thig regard.

SHR] VAYALAR RAVI (Chiryan-
kil): The hon. Minisier is very enthu-
siatic about this Bill because it is for
the first time that he may be piloting
a Bill in this House. I only want to
highlight certain points.

Shri Amrit Nahata has suggested
that the Customs and Excise Depart-
ments should be bifurcated into two,
because of administrative convenience,
I hope that the hon. Minister will not
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agree to do it because he may lose
even one portion of his portfolio. Al-
ready a portion of the revenue, of the
Income-tax Department, is with another
Minister, Revenue hag been bifurcat-
ed into two, one is income-tax and the
other ig Customs and Central Excise.
Income-tax {g with another Minister.
Customg i with him. I found that
the Mmnister was unable to answer
certaln questions on economic offences
and revenue, as it is functioming
under two Ministers, So, T would
advice him not to do so as he may lose
one portion of his portfolio again

The hon. Mimster has explained rer-
tain plus poinis in the Bull. We -lo
appreciate that. At the same time, we
think that he should compleiely review
the functioning of these gepartments,
customg as well as excise and I hope
that before he brings in a comprehen-
sive Bill he will look inio it.

Then, regarding complaints about
the Department of Central Excise and
Customs, these complaints come from
the consumer, the people who have
to deal with these departments They
complain that they are being harassed,
Some scope is given to harassment {o
the people who deal with these cases
in the department.

Mr, Amnit Nahata has raised certlan
points and I do not want to elaborste
those points once again. You have
got the proviso of Amendment 11A 1n
page 10, 1 hope you will consider
that point.

Regarding refund, you have got
amendment 11B. When it comes (v
refund, the Department is always ™
luctant to accept a claim. They feel,
why should they accept a claim, be-
cause they have done something wrong.

This is the tendency that is prevail-
\ng in the Department. They must
put an end to this tendency. When-
ever anyone puts in his claim for i1e-
fund, they should examine it dis-
passionately and in a wéry Judictous
maimner, Unfortunately, that tendency
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is still not there. The Department
always trieg to justify themselves. In
that process, the casualty is that of the
citizen of this country., This ig the
point I make. You must assert your-
self 80 as to change the attitude of
officers of the department,

The provisions with regard te cus-
tomg and exclise are identical in regard
lo grant of refund as well as coilec-
tion of tax etc. On page 11 of this
Bill, look at section 11(c) which gives
the power to levy taxes, You say that
you are following the practice preva-
lent so far with regard to excize duty
etc, ete. I would hike you to explain
how far it will go. Will it not lead lo
harassing the people? Will not the
provision be used against them? | am
here expressing my doubt only. Will
you kindly enlighten me on that? 'Vili
you tell me whether some of the pro-
visions 1 the Bill will only lead t~ a
large number of Assistant Collecto-s
being appointed? Ig this not a fact
that a large number of Assistant Col-
lectore for provisional assessment will
go to the factory and make as:essments
on the spot” Will this not lead to
more harassment gnd lead to more
number of these officers—Assist
ant Collectors or Excise Officers-

being appointed? This is my doubt. 1}
hope you will explain that? There 's
a reduction on the excize duty. 1
welcome that, That hag been given 1o
the manufacturers. But it will be 28

sed on to the big houses. It may be
an inconvenienc® to them., But, at the
same time, Madam, Chairman, you
will be surprised to know the 1ea?
exemption given by Government to big
business. I can point out that regard-
ing automobile tyres, there {8 an excise
concesslon given, of course, by the pro-
vious regime—they gave that concas-
slon to an aufomobile tyre manufactur

ing company in UP. calleq “Moiy
International”, But, others had not
been given ruch a concession, There
are other Indian companies who huve
not been given that concession Even
in Kerala, there ig 5 tyre compary
which {s running in very heavy iooses.
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The previous regimg have given 50 per
cent in excise concession to this 4rm—
Mody International Co. You are
continuing that. Why are you con-
tinuing that? That ig my question. If
it is not for a political reason, will you
look into ittt

SHRI SATISH AGRAWAL: I am
sorry, I do not know it.

SHRI VAYALAR RAVI: Please look
into this. The same thing should be
applied to other tyre manufacturing
compapnies also. 1 may tell you that
there are some tyre companies like the
Dunlop. (Fireston etc. foreign—multi-
national companies which are
controlling 80 per cent of
the automobile tyre uction
in  this country. Shri George
Fernandes knows it very well. The
other day he was explaning that the
Dunlop Tyre Company had made Rs, 4
crores of profit They are using
under-cut method in the iyre manufac-
turing. They gend the tyres out of the
factory—the first quality tyres which
they market ag second quality tyres—
and on that 50 per cent rebate or con-
cession in excise is allowed. They
sell them outside at a profit. They
are continuing this excise manipulation
being enjoyed by the multi-nationals.

Since, you have rung the bell, I shall
give you one more point which is
most important. That is regarding
the seizure. You saig about the Assis-
tant Collectors’ being given the power.
They can effect the seizures of a com-
pany Involving Rs. 25000/- or ro. 1
have myself represented to you and on
the floor of the House about mary
selzureg that have been made. Just
now we had passed the Reserve Bank
Amendment Bill by which the Reserve
Bank has been given more powers.
Theyaremwﬂhmoawento
invest the foreign exchange in foreign
securities. That is what we are doing
with the extra foreign exchange that
we have got In this context, may 1
know from the hon, Minister as 1o
what steps are taken in the case ot the
people who are poor and who are
working ag cooks efc. abroad, espetial-
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ly in the gulf countries? Madam
Chairman knows this very well be-
cause many have gone to the guli
countries from her own constituency.
Somehow they have escaped to gulf
countrieg to make living. When they
come here, at the airport, they were
harassed and humiliated and they were
hauled up. I should congratulate you
Mr, Minister, however you spent some
time at Bombay Airport to tee
the gituation there. But, I would tell
you that the situation has not in.prov-
ed at all, It will not improve untl
you change the baggage rules. So far
you have not changed the baggage
rules. As per the present rules, the
cusiomg officers at the airport can
harass and oconfiscate everything be-
longing to passenger including his
dress. As a Member of Parliament, I
am getting a number of complaints in
this respect. Even today I received
one complaint.

Madam Chairman, this is a very very
serious matter. I have been apoesling
to the hon'ble Minister for the last
one year, Something must be done to
stop this harassment at the aizport by
the custom officials.

Lastly, I would like to suggest thst
slab gystem should be introduced.
Thege people are remitting money 10
the country every month. Please
troduce g slab system according 1o ‘he
remittances for carrying certain items
from abroad when they come to India.
With these words, I once again appeal
tothemodsennotthew:ﬂnbe:to
consider the problem of the poor peo-
ple living abroad ang s'op the harass=-
ment at the airport.

sy wore ww (Rl ¢« st g
¥ xa forw & wRwt 3 wgr & Wi wed
e 3 o s & P xa farw w1 SR

i % Aeardi oY arag wgeT ¥ o
v f gwred & fwg o WO W
STeETR § Faw sgaT &, v ¥ W
mﬁwmttﬂtﬂﬂﬁ!wﬁﬁﬂ-
o wrfy § ST gEETT §
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g faew wger gt & 1 Qe
T wrzw gAY AW ¥ THEW %7 QN
Fr A & ot ke g R
qefiafedt ® age @ gF @ §, w&ww
frir & Forg o1 m wm EW qT AT
ot & mifawt w7 oy gz 4y 7€ §,
v ¥ fag gafedt & af § fuw
§T LU WET W Sam 93, HogHL T
T § 1 6 A & TS g
& win St gy TET Y aEw WK
e 2 47 9 g3 ghr § IR
o qeftrferdt W wrw g § o WA
AT T g ada AT ¥ e A Y
ot EPrE § gah qF 7% A qwe? §
A% A1q avewTE & WK gEwr far
T & i g § 0 forad 2w A
s qgaer & & i fa o R
qrR T AT WTHN A AT | IR
faereft oY srarand § W e e wE
oY Foraeft raerd & STy TeRmadr AR
wort gt s qar s e T A%
R ol T TR xS |
ot Wi w6 vt efer €1 w9 OF
a6 | e fY s IR e qeT B
WY g i |

O AW & AW ¥ qwgl wWA &
foq amge et Ay gu &1 wew
aw & wife ey v g faemT
KRTRG TAWT AIET WiAT qwaT § | AW
&< form womd & & wrar § wwt & aga
gomfRui ¥ rg g &) waw § 29
oxg a1 e @ F wrx qugd ww
afaw snd § o) Tt gwr a4y frra
el & f qreld qx vt anger wmEr
v foeay wran & | S g @9 W
T gy gy § 1 e ¥ o grwE
wiaerdt § v s ot ogt & qa<-
& wiawfoat & sogre # orshw sw-
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s eromcl, g S emd 1w
s sy ey sapy wor wifeg
oY oW ey sfige fe awd e
fiet ag o g TR | T
g wTe Fae A@ T W F ovd qw
¥ wr § waw afcardd ¥ fawd & for,
foderd & fed & fag 1 7T
QATE T gefagre ¥ IAwWT AW
qew gy omer § 1 wer oot &
fire av woi wC et & fg § oo &
I A & | w7 T ey 2y
vt § o ey agv Eere femr s 0
TanT Uy wroor 7% o § % o wWW
oaTon § ¥ fas v @Y gyg § @
mar &, ot e Fear mm §, W AT
wre & Y Y gwy g &Y wf g

500 §o %T HTHIA HTH & ITH!
g & 1 e Ao ey g v Ty
¥ty wHTIw ¥ Aifwz 1962 # WY
wf Y T avt & ag AT g e 6T
Y o s e o yagEwAg &
1 oY A fer & Fugre wny § i
£ Ty reIw w R g xafe
gaw weerd g g g fear
wiet § | gatwe & sefr g & wefre
we fi oft weew wwraw §,  wdif
ﬂ'ﬁwgﬁtmw&ﬁ%ﬁiqﬁ
arey vk s e arat & feg ST
i &, o 2w fakefy T WY wATHT
2y ¢, wufee ag o wEW WA §
TE®T 500 ¥o ¥ WGT W WA ¥ &
3,000 To ®T X7 wifgy arfe o wr
Jqgre W § I fowdz A g

ag W dar war § fe ot faard
frdwii i gy Xw ¥ weft § o) wew
whasr) s w4 § ) Ry o awg
¥ g o & e g® =T
TR ghvte ¥ errte SR
! fowrd sk, ot oy & gy
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mise  wegT % worte oo fog
g X go Ak wr  feerd
Wit go Nfefewrs gr gt §
Harg o | werwen & weew sigwifal
¥ gweY O forar Wi e foar T
e o & fomr o xEfeg
T wgn ¢ o ot freond st g A &
g s & Iy weeww wiawrdr wwer
7 & g dar Wi gy faer § AT
sfgg

oy F & s oy wefver g fe
e w1 Qe & fyg o &t § ww
&% & gaw1 W @@ wfge Wi o
TIgT & g Wik Wi § ST ot
sisEeny § I well ¥ okl g
weAr wifgg | At F FE wr Wi
ww g ghm oo

SHRI VINODABHAI B. SHETH:
(Jamnagar): Madam Chairman, I
welcome this Bill which seeks to im-
pose punmishment on smugglers and
to increase the punishment from six
months to 12 months,

Now, the hon, ™inister has assured
the House that a comprehensive Bill
will be introduced in the next Session
of Parliament and I welcome it. But
side by side, I would request him to
incorporate a special court for econo-
mic offenders. There are g0 many eco-
nomic offences being committed in this
country and the process of justice is
very slow,

MR, CHAIRMAN; Will you come
forward before the mike and speak?
You are not audible.

SHRI VINODABHAI B. SHETH: It
is meant to boost export of goods. The
advance licence scheme is meant to
fulfii the commitment of export to the
foreign countries. It iz most welcome.
But thg duty and drawback procedures
should be simplified. As you know
Sir, there are duties including counter
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vailing duties. 1 have represented to
the hon. Minister seven months ago
about the illegal duty on the manufac-
ture of plastics sheets. I have not yet
got justice from the Department. It
is the considered view of everybody
that it is an illegal duty. But the
machinery and the procedures are
very cumbersome even to give justice
to the small manufacturers.

Now Madam, a separate Directorate
should be crested for the prosecution.
Otherwise, the courts will take years
to give judgement. But the culprit
will go scot-free while man innocent
persons suffer. Sometimg back some
opinion was given that it was illegal
that the exira duty collected was not
reduced for three years. The judge-
ment comes after three or four years
The hon, Minister will reply that pil-
ferage of goods worth thousands of
rupeeg takes place at Bombay Port, 1
say that it should be some lakhs of
rupees. The hon, Minisier has visited
many customg houses, even godown?®
and warehouses. I have been told so.
It is the most important aspect that
plferage should be siopped, otherwise
credibility in the department will be
lost.

One of the clauses seeks to amend
the definition of the word ‘manufac-
ture’. I think it will lead to many
complications and it will give rise to
many litigations. Section 2(f) of the
Centra) Excise Act defines manufacture
as. ‘manufacture’ includes any pro-
cess incidental or ancillary to the com-
pletion of a manufactured products.”
The said definition had been interpret-
ed by the hon. Supreme Court of India
in the matter of Union of India and
other versqus Delhi Cloth and Cotton
Mills Co, Ltd. “SA Nos, 168—170 of
1960 ag under: “Manufacture implies
chenge, but every change is not
manufacture and yet every change of
an article is the result of treatment,
labour &nd manipulation. But some-
thing more i3 necessary and there
must be transformation a new and
different article must emerge having a
distinctive name, character or use.”
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You will have to face such litigation
sefore the Supreme Court ultimately
~ud unless the judgement is in your
wavour, once again thers will be a lot
of comjlications and the small trader,
small producer and simple processor
will suffer, Mr., Nahata had already
drawn  attention to the fact how
big industrialists evade duties. But
the department of the hon. Minister is
sufficiently vigilant to take care of this,
But he should not bring the entire
class of small traders, small manufac~
turers and smal] processorg under this
definition. 1 oppose this clause tooth
and nall and it should be delected,
You can find better solution to check
evasion,

Shri “ayalar Ravi had drawn atten-
tion to simplifying the procedure 1n
the airporis; he is not present now. In
some fcreign countries there is some
system of giving numbers af passen-
gers and they decide that today so
many pastengers will be examined:
2, g, 15, 18, 24, etc, Of course in this
country there ig vast populaton and
we are in the habit of bringing many
more things than what is legally per-
migsible. If such a system is followed,
at least ten per cent will be examin-
ed and everybody will be afraid that
his number will come up for checking,
So, that kind of fear will be a deter-
rent to bring bammed items into this
country. When we have done so many
things by giving exemotion to the
manufacturers and small traders upto
Rs. 5 lakhs, why cannot we simplify
the procedure? Why ask them to file
S0 many proformas? Eve.y time an
excisg officer will come, he will waste
(g time ag well as the time of the
small manufacturer,

I have tabled some amendments and
I ¢hall have a further opportunity of
speaking on some of my amendments
when the time comes, Before that I
want to concur with Mr. Nahata, If
you are extending the limit to five
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years for levy on manufaclurers who
are detected and who have not puid
proper excise duty, you are keeping
the hanging sword for five years. The
earlier proposal was two years; you
had one year angd you want to increase
it to five years; you should keep that
period of two yearg when you are
going to increase the number of per.
gons on the Board also. I shall speak
more when my amendments ate taken
up.

SHRI A. ASHOKARAJ* (Peram-
balur): Madam Chairman, on behalf
of my perty, the All India Anna
Dravinda Munnetra Kazhagam, 1 wel-
come the Customs, Central Excises
ang Salt and Centra] Boards of
Revenue (Amendment) Bill, 1977,

I would like to mention here that
the revenue from the Customs Duty
and the Excise Duty is in the Divigible
Pool and it is shared between the
States and the Centre. I would take
this opportunity of saying that this
revenue i8 not shared with the States
in the same proportion of their con-
tribution to the Pool. For example, I
would say that Cofiee, Tea, Cardamom,
Pepper etc. are produced in Southern
States of Tamil Nadu, Kerala and
Karnataka and tobacco in Andhra
Pradesh. These commodities contribute
major share of foreign exchange earn-
ings and also substantial share in the
customs and excise revenue of the
Central Government. 1 refer to one
important issue here sclely guided by
the motive that the Central Govern-
ment will be able to augment Customs
and Excise Duty revenue in future
substantially,

It the Government of India ploughs
back a substantial portion of this
revenue in the replantation schemes of
plants of Tea, Cardamom, Pepper,
Coffee etc. resulting in bumper harvest,
naturally the Government will take
home increased customs and excise
revenue, At the moment, the cultiva-
tors of these cash cropg are left to

*The original speech was delivered

in Tamil o
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the tender mercies of mon-
soon. [ would suggest that
75 per cent of the customs revenue
from these commodities must. be
ploughed back in improving the cul-
tivation of these foreign exchange
earners, The hon. Minister should not
take ghelter under the plea that the
Seventh Finance Commission is looking
into the question of sharing such re-
venues between the Centre and the
States. The Government of India must
be guided by the primary considera-
tion of looking to the minimum finan-
cial requirements of the cultivators of
these cash crops, who contribute
Herculean share in the revenues but
get back only Lilliputian share to
meet their dire needs. This must be
changed immediately.

I would alsg refer to another Iim-
portant matter. It is calculated by the
Experts that 60 per cent of the Excise
revenue is contributed by those whose
consumption is less than Rs. 100 a
month, You can imagine how these
people are being crushed under the
tax burden. They are being bled to
the marrows. Here it becomes rele-
vant to point how we have forgotten
even our Father of our Natjon, Mahat-
ma Gandhi who launched Salt Satya-
graha ag a potential weapon for winn-
ing Freedom. Now that Salt, which
aroused the feelings of nationalism,
which is the basic ingredient of every
man’s food is being taxed heavily. I
suggest that the excise duty on salt
must be repealed by the Central Gov-
ernment which swears by the name of
the people and their welfare.

I would now come to the question of
Ports which are the primary source
of collecting -Customs Duty. I under-
stood that Madras Port contributes
about Rs. 500 crores in the total
Customs Revenue of the country. 1#
we gpend- a sizeable amount in the
modernisatlon of these ports, we will
be able to supplement further customs
revenue because of ‘quick transporta-
tion in loading and unloading of goods
exported and imported. We are told
that the cement which we bave im-
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ported could not be unloaded and it is
on the high seas for days together;
naturally cement wlll get spoiled. We
will lose not only money but also our
country’s honour in international
circles, if such a situation is allowed
to continue. I am told that Outer Arm
project with an investment of Rs, 7.5
croreg has been sanctioned for Madras
Port. I suggest that this money should
be given forthwith from the Customs
Revenue contributed by the Madras
Port so that the project is implemented
without any delay.

I welcome the provisiong in this Bill
regarding increasing minimum punish-
ment for smuggling. I would say that
smuggling is indulged in—in fact en-
couraged by _rich people—to cater to
the sophisticated tastes of rich people.
I wish to say that the provisions of
this Bill must be implemented vigo-
rously so that the sourge of smuggl-
ing can be eradicated once and for all.

With these few words I conclude my
speech,

TMo &t ArTEY qiEd (HIEIT):
awifa #giad, g6 o374 & o1 feaa®
awiaet ¥ for g weqa foar mar § a8
FrEqa § e FAATL § WL Ageaqu
W1 & 1 g g fadas ¥ waTA 97
afz uF wifwgfaa fasr sar smar @
wfas weeT gar | 9 faw & =
FT gU WA TAT AT F TEY ATrar
¥ a9 F3 faar 5 3o & ©1F N
grEaTa g fae 10 § 9 arey
¥ oft zg fags #1 QU ET ¥
T o @ qar s e g wfas
Fmas feg o & | Faw TTT FT
FE myar FHAE FT AT F ITT
gerr agra & & 7o faa &1 gvaew qE
3 safamFMameT g, 19, 21 /X
22 AEEAYH & /T 19 H Y AGHIAT
Y qfcarar T390 & 7§ § I9 afoameT
& gaq ¥ $§ 9HIC ¥ 9 wgatent
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IO9 g & WiWE g 1 gEfEC
#3  moF FwgR g5 w9 afe
FFaaa: 4fs &7 38 g4 1 quifag
gIar F 2T 3T *T T7T T4 47 gAfaQ
g AWgH AvFT: W7 AF 5
o g% | Afga gad S drEEal,
a1 fmtar &7 afeamr 7 & 3@ Ow
EY &, 9% T SfzAad Gz RO
wgt as fawiar, faaws #@x fmio &1
qraeg &, 98 19, 219 224 Gd
qTF # T FT aE=fma & 0

Tq graeg 7 & oWt end, gy
FE U anT FEFIZ T AT 7T JH
frar 8 swwr W feamr avjm

“The Bombay High Court in their
decision on the Commissioner of
Salestax Vs Dunken Coffee Manu-
facturing Company on 28th January,
1975, observed:

‘merely selling the goods purs
chased under a different label or
trade name will not amount to
manufacture even if such ]abel or
trade name is known . in the market
as a commercial commodity diff-
erent from that by which the
goods purchased are known In the
market.”

THT ¥FTX ¥ gAY FIE 7 9 w9w 7
sgaa fiean & o< g 1 & fis gl
wex FT ATEAT T JTIH g HIT IAN
wt ard affafaad & a1 19 # fadawy,
a1 frafar &t o ofewmr & af &
T @ 9 O-9% wW T AfFq €
oy Wt 9ud o7 9 § 1| afr #r€ @ew
§fer A%< 98F wraTT 9T BT few
garar §, Nfe Srer sa T AT §,
9g AIMT § I 919 H FAOHT 04T
g @ zx aftwmr & ggare a@ s
frrafar arar sqar qar 97 9T W 8
T IR | TH TEIT F ¥ IIWT B
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SteargT ey & qamy grf o o
uHi feafa # & arefig 4ot off & wwg
w& fF § gad ard & g frare s
qTfeE o9 JANT-aE aTe) H1 57 gFewTET
& FT w9l 7 g1 | 997 §3 S9
safsqai &1 ot 5t &5 fmiar 78 &,
F1§ wfoars 7 g1 | ¥ fa=re § o) qF
afcaTaT 91, S 9F 9rg 47, afz 3Tt
¥ & ww faar srar 1 sarar wewr
grar | ga¥ far a7 a8 fagafy ar
Ffeare dar 7@ gvr

A JeA T AT v @ fw g
800 FIUT FT HTHIAT TGFT 7000
FIIE g1 7€ —Ig 1T T T Fg
ST HEAT g | W94 48 W @ & fE
8 WEIA FT qIT & TIT7 93 UF q1A FL
fear s a8« ow Ifea swra &
wfea o s § arfoat & 5% oo dwd
# fr 7% =nfam e § 707 SR TFEA
# wewd A § 1% 99% fagg FHIT
UsF TEI FT qIH | FATO F wATA H
gaT safed S FeaT & qEw? §, ATUHT
R 9% Bz AT § | F3-9F wUAHT ;4T
BIZ R &7 qog § a90 @WT & | &
T fF T 998 W1 F1 9FEr
o Y ATEAE #§ qUET § | I A
st safeq oot O Q2T F AT wTH
et & gt o s forg i & W1 A
ot @ @ § 1 g e &
g3 oY ®1 eavy wrEiwa fear € fw
¢ siftsgfas faq @ 1 sravasar
2 | g ara @ & fr faead feni faw
NFTTH G TT F qEHL F TFT qTHT
T T a7 qewdt grr 41 99 9 g
g &1 Fure w7 Ay M arfEeTA R
@11 9T qewd) ' g9 @ & frafaa
A F1 54 far wav § fireg 9u% fod
R/ THTE ST FTAT GO | T qFo
% Fasar € qTad TAwEE § | Iq
9 afe 7w wiafmaw & g s dwes
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F Y WIEEGFAT 21, A1 IH AFI
FAMGTI AT o HI@F F, AlE
wafaat F1 g ST 7T FE 0
faqt @ garr wieEw &g o

& gfgw "97 T F9 3V 34T &Y
faaea wwar agww fE mad 94 o
st fawr @7 &, 97 TgT 7O FaH §,
dfw sar &4 faaes far & fr g
19, 21 9 22 1 99799 @1 &, TTH
gurgF a1 of@ds 7 #3, a1 & gwepar
g =% 4 w1E famafy ar sfearg dar =%
gRIT

PROF. P. G. MAVALANKAR (Gan-
dhinagar): Madam Chairman, I must
say that the Minister Shri Satish
Agrawal Ji has already given the im~-
pression to the House and the country
that he is very dynamic and know-
ledgeable in what he js doing and
ke has also earned, I think, our grati-
¥ude for what he has done within
one year at his disposal, and from that
point of view, I think that this Bill
ig welcome. But I must say that it
goes only to a limited extent and it
does not go far enough. Of course,
he told us that 3 comprehensive Bill

8 coming, but then I would ask him;
X it is coming, why did he bring this
Bill at this stage except perhaps to
get a few advantages quickly like the
expansion of the Board, giving more
punishment to smugglers etc? That is
all welcome, but I hope that now that
ke has promised us. a comprehensive
Bill, although he must bring it as early
as he possibly can, T hope he and
Government will not show any undue
haste in bringing that Bill. Because
it is a comprehensive Bill, you cannot
‘bring it every now and then. There-
fore, 1 hope that, that part of taking
eare will be looked into. We go not
know, of course, what the Jha Com-
mittee Report is going to say about it,
but one finds from the experience in
these matters that when Government
invites experts to git on a Committee
and. get the Report and recommenda-
%iong the Reports often times are very
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good and comprehensive, but for some
reason or the other, either it is too
idealistic or too unpragmatic or too
impractical etc. Government tends to
water down many of the good recom-
mendations of the Committee concern=
ed. I cannot anticipate what the Jha
Committee says, All I will, therefore,
say is that if the Jha Committee goes
into the whole question by suggesting
certain improved procedures and sim-
plifications and lessening of harassment
and humiliation to the traders and the
consumers and the general people in
this country. I hope Government will
show imagination ,and boldness to
accept them and proceed in the matter,

Madam Chairman, I do not know
why clauses 19, 21—it is of course con=
sequential to 19—and 22 are at all in=
corporated in this Bill. I hope the
Minister will show some kind of an
attitude of understanding when my
friend, Mr. Vinodbhaj Sheth will per-
haps move his amendments in regard
to those clauses. I personally feel
that what the Minister says in terms
of plugging the loopholes, he might not
be able to do that and by having these

kinds of definitions he wil] only com-
plicate matters further. For example,
asking the manufacturers to be taxed
at various processes. Then no manu-
facturer in the country, for that matter
in any country, keeps the tax on him,
he passes it on to the consumer and
ultimately it is the consumer who has
to pay a very heavy pricee Now, the
Janata Government is committed to
reducing the prices. Naturally so, we
all want jt. In fact, that is one of the
criteria by which the people will judge
you and me and all of us. Therefore,
I feel that you have to take a very
serious look into the matter of defini-
tion of manufacturers, taxing at var~
ious levels, manufacturing levels with-
in the same process, because in the
same process, the same goods, if you
g0 on taxing at gifferent levels, then
what happeng is that you may
gel some more money, some
more revenue, but in the end you
will get more sense of injustice and
barassment and trouble from the
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(Prof, P. G. Mavalankar.) person will be taken as a gentleman,

. e . or as a lady. But in our couniry

people, which will be condemnation of : >
you by the people, which I think you unfortunately, the. reverse thing hap-
have to avoid. It is not enough you get RAAS. Ev‘erybody is taken as a Sf:oun-
more money. Yoy must also get more clrel;l until hei iroves‘that he is a
goodwill and more cooperation of the fen entm)an. SR Il chu I_aaek
people whether they are manufactur- rom abroad. I saw many good thmgs
L T ’ ke thi int. es, everybody is honest.
e NURS TR a0 Ry No. I am not saying that there, in the
SHRI VINODBHAI B. SHETH: foreign countries, people are not bad
There will be more labour and less at all, or that some people don’t dodge
revenue. taxes. But there, they give a certain
allowance to human nature, and they

PROF, P. G. MAVALANKAR: As a do not try to harass anybody and

matter of fact, Madam Chairman, | feel

that why I say that a comprehensive eRprTREaYy:

legislation is necessary is that I want I conclude by saying that if the
the Minister and the entire Govern- Minister wants to earn the gratitude
ment to see how they can rationalise of the people, he must bring a coms
the whole structure and make it more prehensive bill after considering all the
sensible, more just and more honest. points that I have mentioned.

In fact, the structure is made elaborate ] :
with all kinds of provisos. One pro=, 1 want to support my friend from
viso says something, then the mnext ‘I?amll. Nadu who spoke a}:out the? abolis
proviso says that the previous one will tion o.f salt duty. He salq that mstea_d
not apply. This is undoing what has of doing t_ha-at, you have increased the
been done and again doing what has tax on salt in your latest budget. You
been undone. Officers are now used should have a.t least _thought of some
to this kind of a legal jugglery. other comu?odlty which was tax-free.
People, unfortunately, are getting used Therefore, in order to eliminate cor-
to it, not by obeying the law, but by ruption and harassment, you should
circumventing it in such a way that see that the structure is ratxor_lahzgd
they either find another loophole which and made sensible. If you bring 1n
fhe Government cannot plug because a better and S‘mp%lﬁed but compre-
there is no law, or by a methed which hensive bill, you will earn‘the grati-
is better and quicker but much worse tude of this House and of this country.
methode—better from their point of i [ - 3 5

view, but much worse from the coun- ﬁmﬂm ('a'%'ilT)

try’s point of view—viz.. by bringing i ST, {HT ATAA T AT ST TAT7T

the officials in the Administration. If & gaereise 50wy §%Sl FUT T

that is so, I would beg of you, in the

name of the people of this country, & a3 .qﬁ E-a[f} Eﬁﬂg T .{r TMT a !

viz. the ordinary, good, decent citizens q a1 gqar faaga F@T |qTEAT E @

of this country, that you should sim- 3%a

plify the structure in such a way that MR. CHAIRM.AN: You have to

the comprehensive bill is shorter and complete by 6 o’clock.

simplified in terms of controls and . ¥ Hfareai 2 =

procedures. ol TR } % Eﬂ
In this regard, the assumption would fT, «1T fae &g i 573 a']fa'q |

be that you take every citizen to be
an honest man until proved to the con-
trary. 'We say that we -~comie from H
Gandhiji's country. Gandhiji said::“l SHRI PARMANAND GOVINDJI-
will not accept anybody as a scoundrel, WALA: Then I wil] be getting only &
unless he is proved so.” Otherwise, the minutes,

MR. CHAIRMAN: No, you should
conclude by 6 p.m.
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MR. CI-IAIRMAN Yes, most of the
people have got only 5 minutes.

SHRI PARMANAND GOVINDJI-

WALA: Affer all, other people have
been given 10 minutes, or more than
10 minutes. I may at least be given
8 minutes or 10 minutes.

Fugfragastwrarfe sa & on
SqAT GHTT IH IT9 1 29 fF gT
TASTIRAT TFAT FT FgIa F AT
1w g7 # foadT g2 g5 1 7 g9
FT ® WIT ¥ FTEE ¥ HET AT
w & dfeT 39 7 AT F0T 99
e R fergemT 93 & g2 a @I
gw dAifs & Frwor feaar smT g7
Tow gt Ay & | 39 fawr & fawfaer §
§ 7z fRag s sgan 3 fr faar &
WeHe JI% WA W A5 § 48
AT AT g o

“Essentially the amendments are
intended to remove certain practical
difficulties experienced in the opera-
tion of Customs and Central Excise
laws, and doubts regarding the inter-
pretation of certain important pro-
visions therein..”

THATET ®AT AT FET HIT TTHIL
TP R VT F T g FIAT AT T,
# 9o favg 93 3@ &97 Ag0 @A
T | Afew qg S gwew
WA &, 47 W wASHe W4T &, wwnafa
WZIRAT, ¥ W AT H T WIWAT g
f& 7 a7 faa g=x figww = 3w
&, #7778 faw Sfesq feferdis
FgTFIM ? 3w fawg Faga wmeiw
g

guafa wgRan, w9 % fagas
H 1 FATST 19 &, HIX AT T FA7T 4T,
IR TCH T ATYHT A7 FIHFqT FLAT
STEaT § | €A QIS {9 anee

(Amdt.) Bill
Q¥ &1 JTAT A1 FwA I 97, 77 59
SHIq o fogar g —

*“ ‘manufacture’ includes any pro-
ceg incidental of ancillary to = the
completion of .the manufactured
product, and”

T Wkl & are

Something was added.into it by
way of clarification,

Al T ST AT o GILE, IR
& ¥ G —

“and the word ‘manufacture’ shall
be construed aecordingly and shall
include not only a person who em-
Ploys hired labour in the production
or manufacture of excisable goods
but also any person who engages in

their production or manufacture on
his own account.”

g gaTafa wgiEaT, a8 S gearfad
HWET g, THT WAL ATT 3@ a1 THAY
for To wearfaa dwteT #r wmr o =29
=

“and the word ‘manufacture’ shall
be construed accordifgly and shall
indlude not only a person who em-
ploys hired labour in the production
or manufacture of- excisable goods

but also any person who engages in
their production or manufacture on
his own account.”

fregT T8 & T wew § 1 W
AT A AYFAAL Wek F1 3@ AT UF
19 g FY AIA g i qar 4@ o
e smaT 9%, fieas @ &1 o fear
AT F | AT WAl ST HT qg G
grm—star fF qrada wge Arger ot
AT T2 9 AT TG ATeT ATAT T IIIETT
fear—za® § arer aral F1 g@T FG,
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[ aTara= «‘iﬁa«’?ﬁ] -

o fafewt sacq 317 F) @ fear a7
Ha AL qTHA TE7 A & o qF wraAT
FIIH AT FT JBT FAT §, AT CANH
AT HT AT AT §, A& qre GO AL
B ag wrw Far § WY TAr FT FAQAq
g a1 I8 mEd ) W AT Ageed
T HT TAT | .

MR. CHAIRMAN: Please conclude.
Do not repeat the points.

st qTRmE Mfasiae ?rtr
a1 ¥ fadeT ag & fir O¥ aﬁ:r"r%arrt
ﬂum‘taﬁ%a&man@
WY Y ager WY & FRar ST Wr
gafag 9 aga wraws § fF o r-ﬁ:ﬁ
ﬁwﬂwgw«ﬁw&&ﬁwm
arar AT AEt ! 3@ qfa=ris @
T[T WTAEF | '

MR. CHAIRMAN: You have made
your point. Please resume your seat.

W TrEE T & a3
fadzs s Tgar § f5 97 ww oF
griigfaa fae ary a1 & aF gaw) s
T HGHT T IO T ?

MR. CHAIRMAN: The Minister will
reply to the debate tomorrow.

BUSINESS ADVISORY COMMITTEE
EiGHTEENTH REPORT ‘

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Sir, I
beg to present the Eighteenth Report
of the Business Advisory Committee.

MAY 8 1978

—

BAC Report -

18 hrs.
HALF-AN-HOUR DISCUSSION

Loss IN NATIONAL TExTILE CORPORA~
TION

MR. CHAIRMAN: The House will
now take up the Half-an-Hour Discus-
sion by Dr. Laxminarayan Pandeya.

To wesft ATTrw atew (=)
awmafy AERET, W FAF 606,
famiw 5 Wi, 1978 ¥ IACH WA
HAr wgRE ¥ ag e e oar
Fa« e AW Y &Y v faat &
sfer /TE g ATAT qTT AT 48 AT
&7 § WX TY 98 99 fag §idr 7
fiF To o dro F FTF HaTHT H FGY
T F fodt waTc A TEAST § AR
IERr % fear s wEwEEs g0
qafy sy Het St & SO X |
Farar a1 {5 57 91el #1 g w7 F fow,
i & F, AT wAAT
1 3 T, TRT I FT eI, AT
IaFT dET FA FW AT IV
N T I3T FT W AR W AR
¥ qu wr AOHAT AT GrE o Afew
TR 7w g 3@ Qv § fF wd
TR ¥ 59 faar & araqe Wi =gt
FNoafurrd &, e F g & +10
§¥aT T & F A St fawre FEy ¥
qfore 7 T @ & R gg St gqev
v frae sgar & 39 ST
RN FOT TIATEE WTG FT HTET
sfy arw Fqm@aT § 9=g ¥ 9rer Ay
SHFT F A{AL 70-80 AT Hia-
T H{IT 1T H/1S FAS 84T I1HF F:T
¥ wex g2 ¥ & § 1 Forw e Ay
FUAT TET F3W-F 37 oyl &
wfererfeat & soamd —amr & frelt
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1 3 W e f—ag 5w W R
FRAD I AT 0 F v FTRE)
ZEaT H OF SIEOT WA AT
=|rgar g \ 5T |Y e wew i w1 feA
I aTEl WE GAT FIST AT 99T FHT
R Forady i3 & I € § 1 @
T E W R, §F W E | g
FIET 9T WA F FAT FLT §
" gfe 3@ ag Al S 2Er A
ST qr ¥ T wrer FT TRy § F
T G g § o wg 37 faat &
9 THTTFT AT T 1 14T 9 FE
HIET FT A B /AT F GFar g 7

uF & & FT 7ST 39 "wrar § fEar
rar ar f5 St AT @ faet ar At
T § 9= 9@ ErT wu g ¥ A
F qTE, ITH AW FT Angfrwwor
W, Yarg |aeqT T\ gH AT
Y WTH GR0O HT amw e, fF oame
A o AT § gaaar § A gy wr 2
I TS QI AR H ATH AT @r
I faeli ¥ gro sarfea s W
WG AT o v wY faw w@r
2 firalt & T et ey w9 w0
¥ afvrw & fag 37 fast Y gra &
2 fagm mar | Ry § 9 & faF
Za H A Y fY 1 ag A Ay guar
103 § 7€ € 1 iy Tt wgRT A
39 faa @ s @1 =R faw
T F art § fr ot fael 7 gra ¥
¥ foram mar 1 g9 AR ¥ o S
ST A TSI wET 111 T TEE
AT H1 3fe & ITHT AY gafafeads
H AT T | 5T FT G FAST T &)
TUF A 37 el # foq e ¥
=T St FAT =g Y w @
2| THET FAT W F Teq 3T F ?
G F T TIEF 4T qTeqTTEH Ay Ay §
=i et oF safea fade ), dad
A St 33 T7=E A O 5 frake

Loss of National VAISAKHA 8, 1900 (SAKA) Textile Corpo.

(HAH DIS) =
T & forg 14w e FagT I
g @@ wfa dex &) T § a4
wFaqe S8t e & 2 wvar 75 &
sfq dex %7 T & I+ fear v |
afe gaa faada S wifve § St
FIS FT IMH 3 &I 20 T a7 &7 897
25 4% wfq #rec ar | za¥ 77 =
g strat @ 6 e wifer Y faear Y
F T | A wTiFe § sgTET FAT
faw st @ AfFa e
farar 7 F@T ow faardta faww
& fF Jro aifes ¥ g F93 B
FraEHEAT A | gE I OwT FIIT
AT Iqered AEY &Y T § AT gAA
T i ¥ faure far @
gua! wqaAt afaw ar arfes wfy safea
FT HEAEFHAT F9¢ F IR T |TS |
fora F98 T ATAVEFAT § T IADT
qfq FT FTd AT Fr A 71 0F
T 7Y g wifgy ? fredy s R
T I I @ g AfwT gw H¥ AV 9
FIET FY IF FI AT A0IGC 4T 1 T
v Aif arfes gerzT 7 @u, w39
a9 7 frata arfe #t frar 5 fraifa
Y FAT Wfgy 47 | I T #Y e
¥ @ w2 Aify I97E S gy @ fw
fFay #93 FT AT WA STATIFAT
& TR g | ZATT I FT & 7
‘HI9 &Y FarferEy w1 feqar wagr rfgy
wifz 1+ & ag srAar =mgar § fF @
ag @t ¢ fF foed feat & afy saffw
foraw w08 v Fifs goa gark 3@ §
AT g ag gz wEE ? D Sawrr & fF
ag TET 8 | TodVodYo FIT 111 qfeH
F A9X g9 F AT F araoe AT ag
gedr § @ ag g fag famr @)
wread F7-8r fawa g aFard 1 To
oo A TR FadIleTd F
T ¥ §9 qeq qR foar § & 95 o
ST FET A 1 AqAAT FT
U T30 & F 9@ faar §
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[ero wesft Arermor qida) ﬁmﬁ%aﬁiﬁﬂmﬁrﬁm

et o g0 Amw wme &0

Ww ag fr g—.

o & @ ¥ sra faet § werE
s @1 9% S
Y GUSHAAT FTT GAT 1 FY AT
T 927~ J99aT § F
RETHET =Y FATTA gUSHaT F g
TG HAF JOT & o < §F ¥ ey arat
TYgT & SYETer & FAF qHAT #Y AT
gadar wigwrr qar @ &t Wi
g fag FUE ) wei o mw
AR THA F A0 & TqG §r@ATH
wez HEFIFE ¥ o9y I T JTaAT
& goemm w0 gfmifea @
§ 9w fw g Srafim
& o I B W demerse
W A IAHT AATAFT FT aTE 8,
X oY ST T T § ) SEN
faer wifeprfa@l &1 kT & & =
qFIT § A1 #Y ¢ F St ey
ST #Y frsqs 7 wda stie @Y &t 7
AYET AT HEHTTAT § FI0E AT |
w9 FX SR far g
. fom 7@l & wER fawad w4
I AT BT o7 FC AT wfaFTEd
1 oy e fear so qife wivs
¥ A W owe Afawrd, SR
graifas Fsal T S| gaT T
RN

IR 78 W w31 § 5 gaw o
TRETER & HFE TAIT T FET @2
FY AYoE § fored & AT ataw 33 §
ST FT AGTALH] AT ves fai A uF
farer & a0 feafr for w9 & AR
| 1 9@ o sfa for &w & fgema
¥ 3 foar mr #R T 3 F "R}

T | 3§ N e ¥ arE e B
gifT @e o o Frgf g

TF AR T T 1B F IR A
T@AT IAT § IFHEQ: Wl Agied ar
T g fF TR A w0 dro o
F WET-FA-ANTT TR, G
A fenr 7 i@ & fafafa &Y okl
¥ S 8 wr@ WX TS FT WRI AT
ag 2. 06 G wfa wMex ¥ fewma Fgar
S« fF A T19e ¥ 99 FIE FT W
2. 60 -7 1 T g Tt F fader
F AT AW FIAH  THIA,
HZHRTETR H1 FIST F4T AT |- 5F FH1T
# U0 dlo o #Y AT gAT AMH
7% BT AT A & W Q17 T 4

™ R F AR wWE E,
ST AR TodTodTo ¥ TFT 1S TsaTgaT
% v frdw ¥ ATz A Ao Fo
gsmﬁr%maﬁargmﬁr@ 4,
5 WG To FY QTS | ot sl
#Y avg § QAT AT, BT HIT FOERET
% fag At § 77 wd wgeT A
FL | TF aF 4, 5 9@ To I g,
@0 o fafr for & 3% fea s
¥ 10 9@ ®o IT TWY AEF T FHT
A F@F o wfa w@ 50 qA@
To F HeA W & fal A 1 @ &fv,
ﬁmusrﬁwalar%agmmﬁ

afqz g a1 W _W F g, WK T

.W%W@‘ﬂfﬁﬂﬁm!ﬁeﬂo!ﬁ&

T AT I HIR g FHT A qATH TG
FAT TF! | A F g o dlo

FTRTE QY
& OF W ATEEH Y ITH qAT AT
FT BATH SAHIAT FET ARAT § ¢

“Nationa] Textxles Move Resent—
ted”.

g T Fowar 31 g, foww fowr & fw
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FmE F ST T T W P
9T wrEfa W ) 9@ # FERF
|9 @ AT ATANA gl @ g AT
AR [ :

9 ¥ g T §—

“The National Textile Corpora~
tion’s appointment of a new chair-
man for its eastern subsidiary, with
headquarters in Calcutta without
consulting the West Bengal Govern-
ment was questioned in Writers'
Buildings on 'I‘uesday Mr, Kanai-
lal Bhattacharyya West Bengal's
Industries M1mster has requested
‘the Umcna Mimster Mr. George
Fernandes to intervene in the
matter.

The subsidiary’s chaifman, Mr. C.
*  Guha Mazumdar, an IAS Officer of
the West Bengal .cadre, was asked
by the new incumbent, Mr. S. Sain,
to handover charge on Tuesday
morning.”
& welt wEeE ¥ s g fF AR
Ft guaw g fF w1 am
&Y % 7g oY ST g B AteaieSee
. & 3wy ey dar @af gar @ SEw
firar fod gudr &1 = & wfe
AT § OT FREA FT L | FTET 117
FUE &0 T fAATHT T AT T
wiwgt & saae wfww fFar o g
AN ¥ 106 FAT &' gHAI TEAAL
¥ mafadt frelt €, ok wWr
11 ®AT FT 9T § | SER @ qq
FE FT TAT Fl, AFT 5w THT
W T D W RO & w
ey WiEETd ar gaEs ar gen
wfawT, 1 T &) 4T JeT 1,
g, 98 T T 1@ #EX w97
e, fait =t fadiw & avg |t
w0, 3% 3| ¥ afwfaaar G, 7@
FHATH 9K I90 G T & srer

(HAH DIS)
ﬁ?ﬁﬁm5hﬁoﬁo o
FH W AIYRR® FrUIRNT J& &9
TR | Fg UE AR qTRAT § WX G
ST 7 daHaT ) FEEEar § ) -

Fafe A g agd # SAEd
%aﬁ#mm%waaﬁﬁmﬂ
& 7 ST wwaT, AE A § e wge
) forg w2 st g &fT & sgw e
S ATy &Y aqrdl § ST w9 H AR A
fer e ardfa & @a gler gom ?
Hﬁa}ﬁwﬁuﬁmwﬁgi?ﬁﬂ‘aﬁh
r Y, T sy 4 05 GEdE
Gearew & a0y & avaeE W ghar
foFaT FaT FTTT 4T F9E FTA@T HAT
FX e Ft fefaadr AR T 4
Iatahr & fadt ATh TS AT R 30 AR
Yo T HULT WAT 4T g T FT T AR
Imar S 50,000 %o FT
ST AT 9T, T TUTH A F A
¥ @t AERy wver A ¥ Seer
T FE qfd o Ao Hro fomd

. T w8 ®o F ger Wit gf
| 9g TF ATNER AT ¥ €9 F SWT FT
Fusdue i c il

i wi’rﬁqamwa@nﬁrm
N g% SN & gay § & qEv Afw

- gAY T, fared wreae fas, TEe-

% wx Eeqw & iy feal B T
T g o Frerer F oAt 9T @
b fag ag Wt wws & 5o
sl @ sz fear @
A S sew AR wee wfgETdr S
wmae X foet w1 e ¥ ¥ o R
£ 98 geraT S, i I FT O T
¥ TR WM I AT T 9
FTH EY =T, I IE g1 FE A0
saea & fog =8 @il ) fagaa et
ST 1 W e ¥ g WE e 66
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[#vs el arorew qtia)

o wXw W gre 2o WYe grar dwfire
firelt %Y forr¥ fedeweacgragy, fire,
Ty, wearwr firw, weite st fra
faw, sodr wife et »t S w6
wifie fadf s ot grew o
g §f T ¥t agrew e
awd frelf oY o w2 § § A% ¥ of-
afrw T Py A°w wEw oA, anfe
AT TORTT ¥T YW Afr T Wit
firar or &% fie dw & amy wfimy &
I ¥ g e QT oT weeT wawr
gaw feqr amy

7R v § fw H ot e s
wadr s 3 ¢ enw v, Wi W@
wor ¥y Tt §, g I WTHTC 9T Wi
oY wrianft gréw o%R ) K ew At ¥
%9 st awlt o formraar | @
ﬁ'l!'l'! Qﬁ'ﬁﬂ'{ﬂ'lﬁc Hre ¥
wrawTe 9T g0 axg fewr w6 wk
T OF WY ey A w it

80 lakhs per month. The whole
Corporation is now very badly manag-

5
¥

MR. CHAIRMAN: What is your
~question?

TR v N

$HRI SAUGATA ROY: My simple
question is that now thils paiticular
Chairman bas done g very had thing.

MR, CHAIRMAN: This s not &
question. Please confine yourself to
the question.

SHRI SAUGATA ROY: I will con-
fine myseif to the question. Whether
the Minister (a) is aware that this

been advertised at NTC's cost widely
in the West Bengal papers; and (b)
whether the Minigter {s aware that
the West Bengal even after the Cen~
tral Government sent a particular
officer to be the Chairman of the Na-
tional Textile Corporation to take over
C. R Guha Majumdar he

g
"
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the NTC itself does not become sick?
I believe and therefofe say that NTC
is already sanssmic In terms of its
working and conditions. If it goss like
this, then the units which are to make
everybody healthy if they are sick
themselves how will the things im-
prove? What is the Government doing
‘with regard to making NTC less
anaemic and more energetic and more
dynamic? (2) With regard to the
Chairman of NTC, I am not against
the IAS Officers as such. But [ do
not like IAS Officers as of right to be-
<ome the Chairman of various bodles
thinking that because of their being
in the IAS cadre, they know every-
thing about a particular thing. There-
fore my second question is: why 18
it that the Chairman must, of neces-
sity, be an IAS person® Should not
a public sector undertaking lke the
NTC have, as Chairmen a person who
is experienced in textiles drawn from
a city llkke Ahmedabad or Bombay or
Coimbatore wherever such qualified
pérsons are available. I do not want

18
i
it
T

e
i
1l
It
i

(HAH DIS)

THE MINISTER OF INDUBTRY
(SHRI GEORGE FERNANDES): The
haif-an-hour discussion has arisen om
the NTC subsidiary in Madhya Pre-
desh. While raising the discussion
Dr. Pandeya had this to say:

wrzr frerd aqer ar o § 0

ag ary ol Y & 1 wrzr fremre
ven o k1 75~-76 W wr o
8 ¥O¥ 25 STW €T, 76-77 ¥ Wiev
o 7 w0 68 wTw waAT we I &
T QT I q &7 N A ame F
forar s g e oG &Y 03 MW wH
Y 9T WA adwT, aEt wwe 8 FOY
60 T W74 | 77-78 ¥ faw wrw Y
e ag w7 97, forg Tvr WY JwT
A WAy, wrer wrar § s FOW
1197, 8 0¥ 25 WW, 7 *O¥
cgamault 5 ®OT 11 wTw )

A% T I BT 4T 9T wiN Ay
¥, T W T AT T 5 A vy
gt v ft witw 77 & vl 78
% oY, I gAY ay WA o7 fr ey
I7 7@ Wil ¥ gur § 4 W Wi
WAT 80 WW | 4 ¥UT, 70 W
96 EUTTAT TTAY AW 4 WY BOWAY
wte gateg wyr war a7 fie ovawr o
AT e WA RIT WTATET R | TN
are wordy ot ard affr # wrer o
wr oY mar, fenflr o offe gure o
dRaft N R @ arwrd s &
aETe gt T ¥ s oF wry ot
WTET JUT WE 42 WTW WY UT 1 ¥E-
fag ag frcere o ot o W 4,
fro e wr T § )

wror wr § 7 wror wt £

% AT ) g awt oy § fe ow
goft frd o ok W ¥ wwd awlt
fordt ot Faprey forr T T T W W

g5 faelf o feafr gue of § wic
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[t sk et

o o W feafer wlt ot deft guredr
wfi &t wff gw@ § 1wy goolr
o Wi aTO QUM WRWT oY
w72 ¥ weraT q7 IEw! e W ¥ e
gaw o ¢ afier sfieer wfee,
o'er i warer, wg gE wr § )

g wrew ag § s forer g o
w7 ¥ ar w7 59 wod ¥ ot g
wfiat off fored wod foe swre &
iz gt wfee of o A o ot
wo gty w1 wgw Iw ¥ frew
g 0 WA wyer faet ¥ g
qET VT & | 31 WM, 1978 ¥t N
W FIFT TET GWT 4T A 7 ¥ 70
AW ETIAT) | TN IV ETE
T &, I & vy I 3 age
afi wrien wre & fret & At F oy
e wamoT § oo vk o ag d
4 ¥OT 70 WTW TAY AF w7 wET
ferefl 3 g ¥ Ay ATl oT Tt §
#fier xo aug 3 ®OT F7 wieF s
firelt & arer 7 gwr & 1 XE feafor
gaTeh ¥ fg W SaTg T § 1 ey
¥ fr agr aw s w2 #r foreelt
T & o o P off SereT T A
wm vl frd g2 ff vt ff dfew
qw Q wey sw oY g 2 ot FrelY o
ot sefferd qfve & ow & o fored-
ar® w1 ¥ 397 ¥ fear § W woyr
i ofr Y @ sty § TEE Wl wr
wf wweT Y@ v W avfer e &
s farads vt fiveft & e oo
wifdtewr & @t o o Pt w1
wrer ot fiew ol et faedt wr o1 frd
ot Foelf o1 ur ow T ¥ W
o v g g § TR P
fe ot w2 oyT ot & TEEY AT Gy
% o g wamer aww ff wwn wifge)

Tiékitle Corpo,
(HAR DiS)
1% wroy whe o & for o B
¥ wfte & gw yo wivw §) oY
e wik Wl & st §, ey ot A
¥ qwwet & ot gt § e TR
quzat @ ft W § Wk g g
oft t ar wv fe ved a1l e fer
ot ¥fier wre § go o feafr oyt
T ¥ 7 f FogR gMET W™ AN
Whit § o e @1 W qr SEw
TEATTET IA W & o T W
gt o AT e s o s TN
¥ W & FF wemn Wit gfew
wil ¥77 #r fufy gt o7 an o€
o g W fae & & wwwn §
wfe 71 25 wrr  wqo whes oA
T Tt & 3T A Ay oy e
frmoaa § W &) wak 79
Ty AT ¥ 1o wgy R § fe w9
T& TE §R, Aoy wweAl ¥ ot wgd
W@ § 6 w0 o & ow e wfg dfew

oF T T o W & Qe mr
WY sito WTarwe #Y Wi & ofr qur war



431

fic Tne fo @0 W fomi¥ &t g
R s rw Rt ?
o o o WY 103 Frelf ¥ quTT
wire wrgfrfwor ¥t doar art wf
¥, forg qz 203 wAT TTUT AW T |
e d ¥ goewr ot 1 YO § W
g ok QT ¥ W wqw X W
aften §—w1 & argfreivecw & fod
famr ®T 14 F¥O¥ 40 T QT
5 &% & &, freg & 4 w0% 00 T
<yar o B YO 8, 1 wOT N T
ad o § T AT R 1 0T
81 Wy ¥ar WK ad grw § 1 &
fr WY W7 T—2W W WY 103
et ¥ frd 203 % wyar aw fsdr
T §, W ¥ qR frerw ——ddaX
T OWH EAT AT,
Qﬂoﬁeiﬂoﬁmt‘ﬂ'ﬁﬂw
2 wire F ww & oF Sl feapfht

dar & ¥ W ¥ KT F QAo
2o Wo & WX ¥ wef W g Wy §—
wyt feovwy, 1976 § Fw  fawmee
17 fawsmd & war <t FF, gt fawere,
1977 7 46 fa¥ ol & wery wiv £
7 sfefer froere gure g
£ fad ¢¥ & ¥O wAw W7 ArFA |
W fewfir wrwr & dw T g, 99 W dwd
3 & fafres w7 & oy avr g s
Qo @ro o gurTT WY Wi AT WY §,
fomgpdfraraff oot § )

o WY § ¥ wNT I R W
B wt W o Wl ver vy
A g weray at Frafer & firdt sy
¥ gu T TRt £ ) o ¥ ark
igﬂwmmmm
T E XA et @
o™ 7 < o ot by W

Loss pf Netionst VAISABNIA 18 800 (SANAY Téptik

Eorpo.
(HAH DI3)

otc qaR o B Wy ¥ Wil X 8
7 T 7T A FE wie dfe wf
wew wTR gur 8, a1 A€ THT ST
foret W & gur &, @ FEw gERY
FE W IAET 4T X w1 6w WY
fosar o, W vy e oy 9 fedY
Y qwr & orgr Aff argaT )

wer & oarat oA ¥ ooy
fFaT—us TrreT ¥ fFaarae fawr &
art F o gutafvnht dme @ faw
& a1t &, forgwr fys gt foor e
uw & fear & | faarae fawr & ad
¥ gurt q foid wrf §, et o
wy arw Y oft § v Ay f va R
foiE wr ardft, 9o o ot sl
¥ oy wifed, 7y &1 avedr 1 ofieedt
T &1 wrHeT gy Afar ) o W
it AT faelt § for ar ¥ oY
T T NAT AT A A [y WA K
AR i-foysiat § 50 & genre fvar
T W g wE aty v d R
W g s 8, A 0 v IR
&, % 3ord ord 1 Afr o ST e
8~z Yow-girez s a1 A v Al
1wyt Y § o fensty sraver o
Toe & wwrg-rwfee aft guT § W
qfewdlt T aTETe ¥ wEd & fardy
o arr gk & 1 F e ot o
¥ fwedy ar€ o, dorr ol o ¥ WiT
¥ fach avé ff, wyt awdtfend =
Weim o o, ¢ & ke F o oF
HE Nyl d, st §
Fewra o §—g W geer & 1 WA WK
e §—Adt fareraer ot gt awf §,
fer qRw O & W ferw-foir
arfere W 1 owvmr §—% Sawy
¥ avre Tor ot o el Forrmre nff 1

that an actress is nat quatified to N
colne a public relations officer.



woTr & art & e firwerad §, forr
AR ] G U LL AR il £
o 7T wea? wgy 9 frqwr o 8,
Tu ¥ W ¥ O WAT ¥O A T q
g it s Qo wpwTe W@
e w3k & fog ik wwee wa &
oot wear gk g, S ST ot wrdwn
woft @Y, wg srdwnft g w2 )

MR CHATRMAN Kindly be brief.

ot ww wormdfiw . & uwt g
LA ]

T AgwATT Ore frodfte W gl At
«C gurch & wrd & of a1 ) qw feaflr
NrgIaR I A RT TR
€, wg & wrv ) wov i ¢ Lwwereew
¥ o ¥ ow 7 fifr vy wlx a1
®T W% § ofT g wmw Iy Qg
fis Tw ow & oo g ¥ gy e &
w3 A fieay wio Wi Yo e
¥ W) oft g 9% £, f Pt &
w ¥ gt ft gw ¥ Rk W M
Ry Qe fsfc ot go
T ot e ¥ Freve.g) ot oftfr 9t
go Wi aftwrt s X fRw W
afew Wi gw Wi oY wuR &
wR & ot fe Y, Wy vy o B
w & Wit ) o @t o arewr eyt
fawr WX qw iw $Y S{awT e gy

Lo of ‘Needst  MAY 3,

MM'\
(HAH DIS) w

Ll ﬂ!l A qe o W 1oy
feRw warr, gw fuedie wor g v
g § e sy firet oy oy I ¥ ool
ferwrad § m It oot and &, I ey
it ) e Tad gy fedt W oo
ot forera 7 <@, Gav gw W o
aF ¥, AT #F wew ¥ wave far
wr Tgr § W qur waTe £TH ¥ A
= 3 Aifx o @, v vl
78 T q¥F § ot T ww ® WA
OF ¥ ogir 07 30 aor ¥ TR Im ey
w1 AW £ |

ure ¥ 3w T o wrfe 7o qwo
@ @t dTw Ty W T B §,
o oY sy wff § ot & ot gy s
[fﬂﬂ!ﬂ'm‘ﬂ'tﬁ?m’hq»mo
oy g ot f Yl e oW
s e wr AT & e £ o
& ve anr 9t sfvere v ¥ g e oy
ot 3w Fwe ot ot it & v @
wwft § ¥fiew & oy wgov e g oo
Ao e WYL CGTIAT wTR ¥T
st worr {1 103 frd @Y ape oY g R
e ot et ot § & s §, qwnff ot
aft, atw ¥aft qes fad § Fam v dofy &
s gfwew i xw oy & gwfen w112
forit § wfe g wregqeiorey Ju & dwavmes:
¥ ¥ wnegroers Wi g gie ¥ s
e wok & wier % ot gg § Wi
IW ¢ ey fawre Y e &, ey
wet @ ot § e o fewee § o g
qw.!’r-ﬂ.ﬂmlﬁ&mnt
s ¥ oww wgd ¥few wfaam
¥ Ry ¥ W O O T I W
oy W W W ww won §, T
frg qore 2re Wre TT T firis frsigrdr
e B Regw R RS,



445 Lom of Nationst VAIBAKHA 13 1300 (SAKA) Testile Corps. 446

S sl ¥ w1 o fenr § 1 R
qrnfre e wton oft gw www agt i
¢ 1 R e & feft sieigiah
¥ qw et W Y woedt 9
o T werw gm § 97 qTgw W K
oix Wit gt o XE we & W
xrreTt A §

T

GMGIPHD—M—1 184 L.§,—~10-778—48>
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PROF. P. G. MAVALANEKAR: Thank
you I hope you will bring it soon.

SHRI M. SATYANARAYAN RAO
(Kanmnagar) Thank you, Madam.

MR CHAIRMAN: Now tht House

stands adjourned till 11 am on Tues-
day the 8th May, 1078

1833 hrs.

The Lok Sabha then adjourned il
Kleven of the Clock on Tuesda, May,
9 1978/Vawsakha 10, 1900 (Saoka)



